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LOI( SABH. DEBATES 

LOICSA8HA 

Tuesday,. August 18, 1987ISnwena27. 
f909ISAKA} 

The Lok Sabha met at Elewn d the Cbck 

[MR. SPEAKER in the ChaitJ 

ORAL ANSWERS TO QUESTIONS 

[English} 

Setting up of Industrl •• In Bihar 

·309. DR. C.P. THAKUR: Will the Min· 
ister of INDUSTRY be pleased to state: 

(a) whether Government policy to set 
up at least one industry in eac" district has 

(b) if so, how rnara.y industries have 
been set up with c..ar _ist.anca in Bihar 
t~1 dale? 

THE MNSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAl DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHAlAM): (a) The 
policy of the Government of India is to extend 
maximum assistance for the industrialisa-
tOn of no industry districts. The Govemment 
of India also assists the State Governments 
in the development of infrastructure in idan-
tifi8d growth centNs in such districts. So far. 
the Government of India has approved set .. 
ting up of growth centres in 41 districts in the 
country. It mar. however, be added that the 
industrialisation of specific districVareas is 
primarily the responsibility of the State 
Government concerned. 

(b) A Statement is given below. 

STATEIAENT 

Th~ following number of 'etters of Intent (lOlsl1ndustrial Licences (Ils). SIA De-licenced 
Registrations and OGTO Registrations were issued during the last three years to the centrally 
identified backward areas including No Industry Districts in the State to Bihar: 

LOis ILs SIA De-licensed DGTD 
Registrations Registrations 

1 2 3 

1985 7(1) 3(2) 5(1) 15(7) 
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1 2 

1986 3(1 ) 3(2) 

1987 3(1) -( .. ) 
(upto June) 

Figures in Brackets are for·No ,Industry Dis-
tricts 

DR. C.P. THAKUR: When tndia be-
came Independent, the per Ci¥>ita income of 
Bibar was the fourth among fhe States. Now 
their por capita income is the lowest. Every-
day. you read about the rura1 unrest and 
urban unrest in Bihar. This is man, due 10 
unemployment and poverty. 

The rep1ygiven by the hoo. M"mister was 
that it is the primary responsibCfity of the 
State Government. I think thera shoukf be a 
limit beyond which the Central Government 
should also think about the industriaJisation 
of Bihar. We heard that there is going to be 
a Cement Factory in Jamshedpur which will 
be set up in collaboration with T atas. That 
did not come up. A Petro-chemical factory to 
be set up in Barauni has also not come up. In 
Patna district, not even a single big industry 
has come up since last year. 

So, I would request the han. Minister to 
enlighten the people of Bihar on this topic. 

SHRI M. ARUNACHALAM: For the in-
formation of the han. Member, as regards 
the investment in the Central Public Sector 
Enterprises. upto 1984, Bihar stood first in 
the country. Now it stands third in the coun-
try. 

As far as the new industries are con-
cerned, the entrepreneurs have to come 
forward for establishment of the industries. 
We are liberally issuing licenses to the back-
ward areas. 

OR. C.P. THAKUR: AJlthese big indus-

3 

23(3) 3(2) 

14(-) 2( .. ) 

tries - 'Rohtas Group of Industries. Ashok 
p .... Mitis and many other industries - are 
tying sick. 

So, • would like to ask the han. Minister 
w'hatnar he is taking any .tep 10 ,evitafi .. 
tt.. industries so that there wiU be some 
generation of employment opportunity in 
Bihar? 

SHRI M. ARUNACHAlAM: As tor as 
Roh· as Industries is concerned, it is lying 
closed for the past 2-3 years. Its work force 
is about 10,000. W. have referred i1 to the 
BIFR. They are going into its details. 

SHRI JAGANNATH PATTNAIK: Mr. 
Speaker, Sir, I want to know 'rom the hon. 
Minister whether there is any proposal to 
change the present criteria of no industry 
districts and to declare a block as industrially 
backward? 

If not. what is the fate of these districts 
for which new proposals have come from 
various States? 

THE MINISTER OF INDUSTRV (SHRI 
J. VENGAl RAO): Sir. a Special Commis-
sion has b~8n appointed by the Govern-
ment. Mr. Baijal. Secretary, Planning 
Commission. is its Chairman. They have 
submitted a Report in respect of the indus· 
tries in the backward areas. It is in the final 
stage of consideration of Government. 

[ Translation] 

SHRI SHIV PRASAD SAHU: Mr. 
Speaker, Sir, I want to know from the hon. 
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Minister in connection with the plateau areas 
of Bihar )'Ihich at. mainly inhabited by the 
Adivasis and where there are sufficient 
minerai deposits and aJso several mines. Is 
it the policy of the Government of India to 
encourage the development of the back-
ward areas particularly the hilly Adivasi 
dominated districts from where lakh, of 
people migrate to other ar .. every year and 
to set up at least on8 industry in every such 
district? Will Central Govemment take initia .. 
ttv. and also assist the Bihar Government in 
this regard? 

[Eng/ish) 

SHRI J. VENGAL RAO: I entirety agree 
with the han. Member. Bihar is a very back-
ward area. The entrepreneurs are not com .. 
ing forward now to set up industries ther •. 
You can se8 the figures regarding the Cen-
tral subsidy. (Interruptions) Bihar is the sec-
ond biggest State in the country. (lnterrup--
tions) Kindly hear me. This is the second 
biggest State in the country. Even then. the 
'backward subsidy' which they are drawing, 
is very 18ss when compared even to small 
States. The State Government should take 
interest. Then only things will improve. We 
will certainly help. 

SHRI P. KOLANDAIVELU: With regard 
to this lOlicy. our hon. Prime Minister has 
mad •• n announcement. i.e. as earty as in 
March 1986 wth ragard to having one Cen-
trally-sponsored industry in a distrid. not an 
industry with the assistance of the State 
Government. but with the assistance of the 
Centra - a big industry ooating more than Rs. 
50 erar •• has to be started in~ially in every 
district. 

I want to know from the han. Minister: 
the industry has to be put up only according 
to the raw materials available In the district. 
My constituency is in an agriculture-baaed 
district. No indUstry is ther •. Only one private 
industry, l.e. one sugar mDl is th ..... Except 

that. no industry by the State Government or 
by the Central Gov~rnm8nt is ther.. I re-
quest the hon. Minister to teU m. whether he 
will notify the Periyar district in Tamil Nadu 
for setting up an agriculture-based industry-
• Centally-sponsorad industry to come up in 
the district. 

SHRI J. VENGAL RAO: Tamil Nadu is 
one of the industriaUy progressive States. 
Already. in 1985·86 we have given them Rs. 
10.69 crores as Central subsidy. Tamil Nadu 
is one of the industriaUy highly developed 
States in the country. 

SHRI P. KOLANDAIVELU: Sir: My 
question is with ragard to my constituency. 
What is it that the Minister is answering? He 
is not answering my question. 

(Translation] 

SHAI RAM BHAGAT PASWAN: Mr. 
Speaker. Sir. the policy of our Government is 
to ramove disparities and encourage devel-
opment of the country. Under this poJicy. 
industries should be established in the back-
ward areas on a priority basis. But unfortu-
nately not a single industry has been set up 
in Northern Bihar which is a flood-affacted 
region. The hon. Minister should get the 
surveys conducted in this regard. I want to 
urge that arrangements should industrially 
be made for satting up industries in North 
Bihar so that the unemployment problem in 
that araa can be solved. 

[English] 
i 

Employm.nt to Ouat ••• of Natlona 
AlumInium Company Etc. In Orl ... 

*310. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
$late: 

(a) the poRcy at GovemrMnt with re-
gard to providing employment to dispos-
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sassed families following acquiring of their 
lands for various projects; 

(b) the steps taken by the National 
Aluminium Company, Bharat Atummum 
Company and South-Eastern CoaHields in 
this regard in Orissa so far; 

(c) the total land acquired by these 
Public UmitQd Companies in Orissa; and 

(d) the details of steps taken by these 
companies in providing employment to the 
members of the affected families? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) to (d). A Statement ;s 
given below. 

STATEMENT 

(a) According to present policy 01 the 
Government, the Project authorities are 
required to examine the list of awardee 
families eligible tor rehabilitation assistance 
to be received from the Rehabililion Cell 
which are to be set up by each Land Acqui-
sition Unit, with reference to their educa-
tional attainments and also arrange for im-
parting to them suitable education and train-
ing to equip them to be considered for 
employment in the prpject, subjed to availa· 
.bility of vacancies. Any understanding, for-
mal or informal, in regard to offer of employ-
ment to one member of every dispossessed 
familv in the project has been withdrawn 
from February 1986 because of the urgent 

'd for the PSUs to operate at commer-
.alty viable levels and the generate 

adequate internal resources. However, with 
a view to encourage the dispossessed fami-
lies taking to useful avocations like poultry 
farming. animal husbandry etc. the project 
authorities will assist the concerned State 
Govemments in organising and financing 
such activities, and the basic responsibility 
of initiating such schemes will be that of the 
State Government. 

(b) Subject to availability of vacancies 
and suitability of nominee. the National Alu-
minium Company Ltd. (NAlCO) offers 
employment to one nominee of each dis-
placed famity or family substantially affected 
due to tand acquisition. Some of the dis-
placed persons are also baing trained by 
NAle<? to make them eligible for semi-
skilled or skilled jobs. However. with a viaw 
to encouraging the dispossessed families 
taking to'useful avocation like poultry. farm-
ing, animal husbandry etc. the project au-
thorities assist the State Government in 
such schemes. 

Sharat Aluminium Company has plans 
to provide empfoyment to suitable persons 
of dispossessed families in accordance with 
the guidelines issued by the Government 
when the construdion work of the Gandha-
mardan Bauxite Project at Paikmal is re-
sumed after receipt of final environmental 
clearance from the Government and also the 
stoppage of local agitation. Due to local 
agitation,the construction work is at stand .. 
still since December, 1985. 

The South- Eastern CoaHields Ltd. are 
following the guidelines issued by the Gov-
ernment with regard to providing employ-
ment and rehabiHtation of persons in the coal 
companies whose land is acquired for coal 
project. According to this guideline all Group 
let and Group 10' jobs in the coat projects are 
to be filled up to the extent possible by 
recruitment by selection through Local 
Employment Exchange from the families of 
those whose lands are acquired for the pur-
poss. Some T &chnica' Training Scheme 
have also been evolved in which the land 
losers are being preferred for inducting in the 
training schemes. 

(c) As in June, 1987. National Alumin-
ium Company has acquired a total land of 
9235.2 acres in Orissa for its project. Bharat 
Aluminium Company as in January' 86, has 
acquired 480.24 acres of land tn 16 villages. 



9 Oral Answers SRAVANA 27, 1909 (~ ) Oral AnslNl'S 10 

Information regarding the land acquired by 
the South .. Eastem Coalfiekha in Orissa is 
being coHected and would be placed on the 
Table of the House. 

(d) Covered in answer to part (b) above. 

SHRIMATI JAVANTI PATNAIK: It has 
baen found that the policy of providing a job 
to each dispossessed person has not been 
followed in NALCO and Coal India Authority 
on the plea that 80 many unskilled and semi· 
skilled jobs are not available. The han. Min· 
Ister has replied that this policy was with-
drawn in February 1986. 1 want to ventilate 
the fe81ings of the displaced persons cate-
gorically. and besides this I want to know 
from the han. Minister, what the total number 
of displaced persons is and spedally be-
cause he has given three categories. How 
are they rehabilitated? I want to know that. 
He has mentioned that according to the 
policy they are absorbed in the project and 
are given training to make them suitable for 
some skilled and unskilled jobs. Thirdly he 
said that they are helped by the Rehabilita~ 
tian Cell to adopt some useful avocations. I 
want the break up of these three categories 
and also how many are there who have not 
been covered under any of these catego-
rles? Those who have taken to recourse to 
Jsefut vocations are they treated on par with 
those people who are rehabilitated through 
the anti-poverty programmes? 

SHRI J. VENGAl RAO: According to 
the old policy one member for every dispos .. 
sessed family be gjven a job. But from 1983 
It is not being strictly foUowed. Unfortunately 
the Department of mines is not with me. 
Eastern Coatfields, and Coal India are also 
not with me. I cannot give the factual figures 
about an displaced persons. 

SHRIMATI JAVANTI PATNAIK: The 
question whether these displaced persons 
will be traated on par with those rehabilkated 
underthe ~nti-poverty programmes, has not 

been answered. What is'the UM ofgiYing the 
land? The benefits should go to them. At 
least tne hon. Minister could have answered 
that. 

SHRI J. VENGAL RAO: Her question is 
a right question. They have to be rehabili-
tated by the State Govemments. The Cen .. 
tral Government is giving the funds to the 
State Governments and it. is the duty of the 
State Governments to spend this amount on 
this. 

SHRIMATI JAYANTI PATNAIK: My 
second supplementary is ..... . 

MR. SPEAKER: What was the first? 

SHRIMATI JAVANTI PATNAIK: 
wanted to clarify my first question. 

MR. SPEAKER: Then this is supple .. 
mentary to supplementary. 

SHRIMATI JAYANTI PATNAIK: He did 
not darify. Even now. I am not satisfied. That 
is the problem. 

It has been the experience that surplus 
staff and workers in NAlCO, and Coal India 
and in other concerns are ~ng transferred 
to new jobs depriving the displaced alternate 
employment. Will the Minister give an assur-
ance that no such tansferof workers will take 
place from old mines to new mines? 

SHRI J. VENGAl RAO: t win certainly 
passon this information to Mr. Vasant Sathe 
and Mr. Fotadar. , will help her in this. 

SHRIMATI JAYANTI PATNAIK: From 
labour Ministry this question was trans-
ferred to this Ministry. Then why? did the 
Hen. Minister agre9. to accept this? 

( Interruptions) 

MR. SPEAKER: He will help you, he 
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says 

DR. DAITA SAMANT: The hen. Minis-
ter has given a reply, which is good on paper. 
that 9235, acres of land were acquired. But 
it is not only in Bihar but all over the country 
they are doing this industrialisation. 

SHRI J. VENGAL RAO: This question is 
about Orissa 

DR. DATTA SAMANT: This is a policy 
question on the acquisition of land. While 
acquiring the land was any specific survey 
done by any department and now many 
people were unemployed? And what are the 
needs of their jobs? While giving all the 
economic assistance and loans to big 
houses, is there any compulsion on them by 
the Government to guarantee employment 
potential? The difficulty is that you are giving 
erorss of rupees and the new automatic 
machinery is coming. tt hardly employes 100 
or 200 highly skilled workers. UsuaJIy the 
local people are not getting jobs anywhere. 
That is not only the difficulty of the han. 
Member who is agitated over this, but this is 
the difficulty ~verywhere. I want to ask a very 
categorical question from the hone Minister. 
While giving loans to big houses. and also 
permission to acquire lands, is the Govern-
ment going to make all thesa surverys? 
While giving loans. will the Government 
compel the big houses to employ so many 
people whether skilled or unskilled? 

MR. SPEAKER: Even without work? 

DR. DATTA SAMANT: While acquiring 
land this is the condition precedent. 

MR. SPEAKER: Condition can only be 
according to the work. 

OR. OA ITA SAMANT: So many crores 
are given to big houses. 

•• Not recorded. 

[ Translation) 

SHRI GIRDHARILAL VYAS: This is 
great injustice. The lands belonging to the 
poor cultivators have been acquired for set-
ting up industries but nowhere has anyone 
of them been given employment ahhough 
the pre-condilion was that employment will 
be provided to them. 

( Interruptions] 

[English] 

SHRI J. VENGAl RAO: This problem I 
am also facing in my district. The Atomic 
Energy people have started constructing a 
heavy water plant in my district. Since they 
acquired the land, there is a principia of 
moral obligation on the Government to at 
least provide job to one person in one family. 
We are pressing for it ... 

•• ( Interruptions) 

~R. SPEAKER: Anyth;ng said in the 
floor of the House without my permission is 
n01 allowed. 

[ Translation] 

SHRI V. TULSIRAM: 11 we start speak .. 
ing without permission. you get angry but the 
hon. Ministers go on saying whatever they 
like without your permission. 

MR. SPEAKER: Usten to me. H some-
thing is recorded, then tell me. " something 
is recorded without my permission, let me 
know about it. 

SHRr V. TUlSIRAM: What difference it 
makes if it does not go on record. 

MR SPEAKER: You are also speaking 
Shri Tulsiramji. Now Tulsi Vandana (prayer) 
starts • 
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[English1 

SHAI BHATTAM SRIRAMA MURTY: 
As t., as the policy of the Government is 
concerned, the public sector units are bound 
to provide educational facilities and also 
training facilities to the displaced persons. 
That is what is mentioned here also. As far as 
Vishakhapatnam Ste.' Plant is concemed. 
such facilities are not provided in spite ofthe 
avowed policy of the Government of India. I 
would like to draw the attention of the hon. 
Minister to another important aspect. 
namely. that alterative avenues of employ-
rMnt have also nol got to be provided to 
displaced persons by way of poultry farm.ng 
and things like that. Even that aspect of it is 
not taken care of by the public sedOr unit .in 
Vishakhapatnam. 

So, if this is the poHey of the Govem-
ment. can the Minister say that this policy is 
being un;formly foUowed everywhere in 
avery respect? If not. what is the action he is 
proposmg to take'? 

SHAI J. VENGAL RAO: Sir, when I was 
the Chief Minister of Andhra Pradesh, the 
land for the Vizag Steel Plant was acquired. 
Then Mr. Sriram Murty was in my Cabinet. At 
that tim. we had tnstructed that five thou-
sand jobs wilt be provided in Vizag Steel 
Plant. I have told. them that if thee are no 
vacancies, they must provide jobs some-
where else. I have issued instructions in this 
regard. 

SHAI SOMNATH RATH: Sir. tha hon. 
Minister in his statement has stated that the 
local Employment Exchange is to be con-
sulted and the names are to be sponsored by 
them bofor8 the recruitments are made. So, 
I would like to know from the Minister how 
many recruitments have been made, and 
whether before recruiting them, the local 
Employment Exchange had bean con .. 
suited. He has also said in his statement that 
they are helping the displaced persons 

under different schemes. H. has said that 
funds have been allotted to the Orissa 
Government. I would like to know how much 
amount has so far been allotted to the Orissa 
Government and how much amount has 
befin spent and whether the names have 
been sponsored by the local Employment 
Exchange. 

SHRI J. VENGAl RAO: Sir. unfortu· 
nately this project is not under mv Ministry. 4t 
is with Shri Vasant Sathe .... {/nI8"UptbnS). 

SHRI SOMNATH RATH: Sir, the hon. 
Minister has mentioned this fact in his state-
ment. So. , am entitled to know about it. How 
can he evade the answer by saying that it 
relates to the other Minister? h is the,. in his 
answer. So. he must reply to ft. H. cannot 
evade the answer .... (Interrupti)ns). 

( Translation] 

MR. SPEAKER: Why are you quar-
relling like this? 

(English] 

SHRI J. VENGAL RAO: Sir. if the hon. 
Member is very particular about it, I will 
collect the information and wiU place it on the 
Table. 

SHAI RAM SINGH YADAV: Sir. there is 
a provision in the Constitution of India that 
the Right to life is a Fundamental Right, and 
fight to livelihood comes within the definition 
of Right to life. Now the Supreme Court has 
given a pronouncement that the Constitu-
tional provision 'Right to life' includes the 
right to livelihood. When you are depriving a 
person of his agricultural holding, from his 
right to livelihood. are you not duty bound 
under the Constitutional provisions that you 
have to give employment to that 
person? ... (lnt.nuptbns). I would like to 
know that aftar the judgement of the Su-
preme Court, what" the approach of the 



15 Oral AnsW81S AUGUST 18. 1987 Oral An...,. 18 

hon. Minister towards the Judgement which (c) Stapl taken for earty disposal of 
has been given by the Supreme Court say- casel before Supreme Court have been 
in; that the Right to Life cannot be denied to given in the Statement below. 
a person and the right to livelihood also 
comes in that category. STATEMEHT 

SHRI J. VENGAL RAO: Sir, I agree with 
the han. Member that it is the moral respon-
sibility of the Govef1lment, and we will reha· 
bilitate the remaining people also. 

PROF. MADHU DANDAVATE: Sir, 
according to him, right to die is a Fundamen-
tal Right. 

MR. SPEAKER: Is that so? You don' 
&Bow him. You apprehend htm Hon.trieste 
do that. 

PeUtions Pending In SUpreme Court 

·311. SHRI DHARAM PAl SINGH 
MALlKt: 

SHRI M. RAGHUMA REDDY: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether 81arg8 number of petitions 
are pending in the Supreme Court since 
long; 

(b) if so, the actual number of such 
petitions; and 

(c) the steps being taken or proposedto 
b$ taken for their early disposal? 

THE MINISTER OF STATE IN THE 
LAW AND JUSTICE (SHRI H.R. BHARD· 
WAJ): (8) No, Sir. 

(b) As per information fumished by the 
Registry of the Supreme Coun, out of 37467 
Regular hearing' matters pending as on 
1.7.1981. 66 were over 15 years old and 
2422 were 10·15 years old. . 

1. Matte,. Involving common question 
of law are grouped together and 
listed in groups 80 that they can all 
be disposed of tDgether. 

2. In most of the matt .... printing of the 
appeal record is dispensed with 
which saves a lot of time and ex-
penMS of the litigants. In criminal 
appeafa counsel for the appellant is 

'required 10 file cydastyIed racotd to 
save tim. which would otherwise be 
taken in getting the record printed so 
that1he matter could be heard earty. 

3. To save the Court's time Hon'ble the 
Chief Justice is taking 
mentioning,which takas about one 
hour on each day, aftar the court 
hours. 

4. Supreme Court Rules have been 
amended empowering Hon'bla 
Judge in Chambers and the Regis-
trar to dispose of certain types of 
matters which were previously 
being listed in the CX)lUt. This has 
been done to save the Court's lima. 

5. Specialised benches are constituted 
by Honble the Chief Justice and 
particular types of matters are as· 
signed to such specialized benches 
for quick disposal. 

6. Computer technology is soon going 
to be introduced in the, Supreme 
Court which is expected to help, 
reduce the backlog of cases consid-
erably. 

7. Recently Hon'bIe the Chief Justtce 
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"aadir8Ctedthatthe awn ... in each 
mauer should fil. written argu-
ment •• If the argum~nta are to take 
more than five hours on each side. 
The oral arguments on each side 
are now restricted to five hOurs un-
'ess the Court fM'S that more time is 
to be given to the counaet in which 
case a maximum of t.n houre are 
given for oral arguments by c:ounsal 
of each side. The length of oral argu-
ments by counsel of both the sides 
has thus been curtailed with a view 
to securing quick disposal of mat-
ters. 

8. A Court Administrator-cum ... Regis-
trar General, who is a senior judicial 
Officer has been appointed very 
recently so that in conjuction with 
the present two Registrars there can 
be a r.-organisation of the working 
of the Registry and improving its 
technicues and efficiency. 

9. The judge strength of the Supreme 
Court has been raised from 18 to 26 
(Including the Chie' Justice) w .•. f. 
10.5. 1986 by amending the Su-
prema Coun (Number of Judges, 
Act. 1956. 

SHRI OHARAM PAL SINGH MALIK: 
According to the reply of the hon. Minister 66 
cases are pending for the last more than 15 
years &nd 2422 cases are pending for the 
last 10 to 15 years. The remaining 34097 
cases are pending for the last tess than 10 
years. He has given details of the cases 
including election petition. I want to know the 
number of election petitions pending in the 
Supreme Court; the tim. since when these 
petitions have been pending and the , •• 
sons for not disposing of these petitions at an 
early date. 

SHAf H.R. BHARDWAJ: In 1997 mat-
ters relating to election petitions pending in 

the Suprema Court .,.. 20 and the totaf 
number of matters relating to eJection pend· 
ing in the Supreme Court are 71. 

SHRI DHARAM PAL SINGH MALIK: 
May I know from the hone Minister .. is it a fad 
that the number of posta of judges in the 
Supreme Court have been lying vacant 
since long and consequently the important 
constitutional casas are not being adjudi-
cated and the ConstitUtional Bench is not 
being constituted? It so. what steps does the 
Government propose to take to expedite the 
process of appointment of Supreme Court 
Judges? 

SHRI H.R. BHARDWAJ: The appoint-
ment of the Supreme Court Judges is engag .. 
ing serious attention of the Government. We 
are hopeful that the appointment position will 
be all right very soon. Regarding delay, I do 
not share the views of the hon. Member. The 
Vacancies arose out of the recently retired 
two judges and one Chief Justice. We had 
appointed two judges in thalast month after 
the new Chief Justice took over. 

This is a mattar where serious conSid-
eration has to be given about the quality of 
the judges to be appointed and a little time is 
consumed. It is always in the national inter .. 
est. 

SHRI M. RAGHUMA REDDY; Justice 
delay is justice denied. There are nearly 
34.000 matters pending. as admitted by the 
hen. Minister. May I know from the hon. 
Minister .. how many vacancies of the judges 
are there in the Supreme Court? Is he going 
·0 fill up these vacancies immediately. In the 
maternenf made by the han. Minister in the 
other House he stated that it took him three 
years to fill up eight vacancies starting from 
25.8.1984 to 1.5.1987. How many years is 
he going to take to fill up the remaining 
vecancies? Has the Gov.m~n.nt any pro-
posal to start a Bench in South India i.e. in 
Hydarabad. 
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SHRI H.F.t BHARDWAJ: So far as 
Bench is ooncerned it is not relevant to the 
question here. 

So far as vacancies are concerned, I 
have submitted that upto 1986 the strength 
of the Supreme Court was since 18 and the 
filing work and the institution of case. in the 
Supreme Court has rlsen manifold. This 
House was pleased to approve 8 more 
judges. The Chief Justice of India can take 
any number of judges up to eight Regular 
strength upto 1986 was 18. More or less that 
strength was completed. 

Now recently some judges have retired. 
I have already submitted, we are in consul· 
tation with the Chief Justice. I am very hope-
ful that these appointments will be made not 
in years, not even in months, but in days. 

SHRI M. RAGHUMA REDDY: What 
about the Bench? 

SHRI H.R. BHARDWAJ: It is not a pan 
of the question. But I have already replied in 
thi~ House- that the question of giving Bench 
in South or in any part rests exclusively with 
the Chief Justice of India and the Supreme 
Court has not favoured any such Bench so 
far. 

SHRI UTTAM RATHOD: Bombay High 
Court has celebrated 125th year oompletion 
of the High Court. At that time all the judges 
criticised the attitude of the Government 
regarding appointment of judges. Has the 
Minister seen this? What is the re"lction? 

SHAI H.R. BHARDWAJ: I am very 
happy to know that hon. Member has gone 
into it. There is absolutely no truth in it. 
Bombay Hight Court has maximum strength 
of judges functioning there. (Interruptions) 
Let me explain it to you. You are a well 
informal person. He has spoken about the 
subordinate judiciary. So far as Bombay 
High Court is concerned, the appointment 

has always been maximum and hardly any 
vacancy is there and we have not lIIny pro-
posal pending )'lith us from Bombay. All the 
judges who are recommended are in posi-
tion in Bombay and no time has been taken 
there. I have read the report very car.fully. 
Justice Chandulkar spoke and the justice 
Desai spoke. There were two different 
speeches made. One was about the pend-
ing subordinate judges' appointment in 
Bombay and Maharashtra. That is not my 
subject. You can discuss it in your Assembly 
there. But I have already taken cognisance 
of this matter. I am going to request the State 
Government to appoint even the subordi .. 
nate judges as quickly as possible because 
that is also related to the administration of 
justice. So far as All India position is con-
cerned. you will be very happy to know that 
in spite of the delays in the appointment of 
judges in the States, we have now brought 
down the number of vacancies to about 34 or 
35. This number of vacancies of 34 or 35 is 
out of 450 positions or so. Now, the aPJXlint-
ment position is improving very streadily with 
the cooperation of the States coming for-
ward. 

SHRJ OIGVUAYA SINGH: Could the 
han. Minister lay on the Table of the House 
the names of those constitutional cases that 
have not had a single hearing for more than 
14 years? 

SHRI H.A. BHARDWAJ: Ther. is no 
such question here. f don' think that this 
question is at all relevant for which I should 
give information. "the han. Member wants. 
I can get the information from the Suprema 
Court's lists. 

DR. V. VENKATESH: Sir, the hon. 
Minister has narrated about the appointment 
of judges and the cases pending in the 
Suprema' Court and all that. Now the cases 
are pending and there ;s a good number of 
cases pending throughout the country. I 
would like to know whether the Govemment 
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is going to have Special Courts hereafter to 
dispose of these pending ca&.s.Ther. are 
so many instances. Even when the Election 
Petition once filed by the tim. it takes the 
decision, the next eledion would come. Sir, 
the cases regarding the crimes committed 
on the Sheduled Castas in the country are 
increasing like anything and the petitions are 
pending like anything. Therefore,l would like 
to know from the hon. Minister whether he la 
going in for appointment of Special Courts in 
the country or not. 

SHRI H.R. BHARDWt\J: I would inform 
the hon. Member about the various aspects 
ot this question. I think the han. Member is 
coming from Andhra Pradesh. (Interrup-
tions) 

AN HON. MEMBER: He is from Karna-
taka. The hon Minister is mixing up. He is 
fro'll Kolar District. (Interruptions) 

SHRI H.R. BHARDWAJ: Sir, he be-
longs to Karnataka. f have solved this prob-
lem. 

( Inttlfruptions) 

MR. SPEAKER: Mr. Law Minister, mix-
ing is disallowed in this House. 

( Interruptions) 

SHRI H.R. BHARDWAJ: I am sorry, Sir. 
He comes from the State where gold is 
found. So, he is a very useful Member. So, 
Sir, I would submit that so far as Karnataka 
is concerned, inhiany thera was problem and 
the judge~ have bee'n appointed and what-
ever remaining vacancies, about 4 or 5 of 
them, are thera they have been appointed 
and some problems which were there have 
been sorted out. So far as the Special Courts 
are COncerned it is with the State Govern .. 
ment, they have the power and jurisdiction. 
in consultation with the High Courts, 10 
appoint subordinate judiciary. For Special 

Courts we have only requested the State 
Governments to, establish to took into the 
cases of 8CX)nomic offenders and cases 
conceming Essential Commodities Ad. So, 
whenever, the State Governments have 
been requested. thay have appointed them 
and W8 reimburse some of the expenditure 
involved in it. So, it is not within any oompe-
tence to appoint Special Courts in the 
States. 

Setting up of Cement Plants In 
... I •• lmer, Rajasthan 

-312. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Jaisalmer district of Rajast-
han is a Ino industry district' where small. 
medium or big industries have not been set 
up so far; 

(b) whether good quality of lima stone 
deposits are available in abundance in this 
distrid: 

(c) whether several mini cement plant 
based on this lime stone can 00 up in this 
district and employment can be provided to 
thousands of people; and 

(d) if so, theconcret8 steps proposed to 
be taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISmV OF INDUS~ 
TRY (SHRI M. ARUNACHALAM): (a) to (d). 
A statement is given below. 

STATEMENT 

(a) Jatsalmar District of Rajasthan has 
been declared as a No Industry District and 
at present there is no medium or large sacle 
industry in this district. A letter of intent to a 
private party for setting up of steel pipes and 
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tubes projad in jaisalmer distrid was issued 
in November. 1986. However, 950 small 
scale industries in this district have been 
registered permanentaly upto July, 1987. 

(b) and (c). Acoording to the State 
Government, the total reserve of limestone 
to the extent of 9,000 million 'tonnes (esti-
mated) with an average 51 to 54% Cao 
content, subject to further oonfirmation by 
detailed drilling, are available in this district. 
Unless the prospecting of limestone is 
completed and gradation of such limestone 
is determined, it is difficult to indicate pre-
cisety the potential for setting up of major 
cement plants in this area. 

(d) It is Government's policy to set up 
mini cement plants based on vertical shaft 
kiJn technology. However. the State Govern-
ment has to certify that a mini cement plant 
will be located in an area where the deposits 
of limestone cannot sustain a large cement 
plant. H Entrepreneurs set up a mini cement 
plant in Jaisalmer district, they would be 
eligible for the incentives and facilities avail-
able to the industrial undertakings in cate-
gory cA' backward districts. The Stale Gov-
ernment is also encouraging setting up of 
mini cement plants in the State by providing 
fiscal incentive by way of exemption from 
sales tax. 

[Trans/ation] 

SHRI VIROHI CHANDER JAIN: Mr. 
Speaker, Sir, Jalsalmer is a No-Industry 
Distr;ct and limestone deposits of 90,000 
lakh tennes with an average of 51 to 54 per 
cent of coal content are available here. A 
huge cement plant can be installed in this 
area after getting necessary surveys con-
ducted. My question was regarding mini 
c~ment plants which can be set up here quite 
conveniently. What efforts have been made 
by the Central and the State Governments in 
this regard? Several cement factory owners 

want to instal mini camentplants there but as 
it is a desert araa, they want some subsidy 
for providing transport and other fadlities~ 
The establishment of such units wiD help irt 
providing employment in these deMrt ..... 
where famine is an annual teature. What is 
the Government's decision in this regard? 

[English] 

SHRI M. ARUNACHALAM: Sir, accord-
ing to the information given by the State 
Government of Rajasthan, due to lack of 
infrastructure and femoteness from the 
market, no large or medium scale industry 
could come up in the area. One letter of 
intent has been issued to a party in Novem-
ber, 1986 for putting up of steel pipes and 
tubes project in this particular district. Apart 
from that. 950 small scale industries have 
been registered permanently up to July, 
1987. 

As far as establishment of mini cement 
plant is concerned I if any entrepreneurs are 
coming, we will encourage those entrepre· 
neurs. 

[ Translation) 

SHAI VIADHI CHANDER JAIN: Mr. 
Speaker, Sir, the fact that you encourage 
entrepreneurs willing to set up mini cement 

,I plants in the desert areas is alright. but what 
are the facilities proposed to be provided to 
them? Wilt you provide them facilities like 
transport subsidies in these desert areas as 
you are providing in the difficult areas be~ 
cause here also railways and other means of 
communications are not available. If pebple 
with such proposals do not approach the 
Government, then why is not the public 
sector encouraged in this direction and why 
does not the Mineral Development Corpora-
tion under the State Government undertake 
this-work? Why mini cement plants art not 
installed for the development of this area? 
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SHRI M. ARUNACHALAM: W. are 
giving a lot of incentives to the mini cement 
plants. 

No.1, mini cement plants have bean 
totally exempted from Price and Distri-
bution Controls. 

No.2. mini cement plants are free to sell 
thair entire produdion in the open mar-
ket with~ut any price and distribution 
controts. 

No.3, the mini cement plants enjoyed 
excise rebate to the extent of Rs. 35 per 
tonnes of cement from 30.5.79 to 
31.3.84. The rebate was withdrawn with 
affed from 1.4.84. At present, new 
cement units including mini cement 
plants commencing production on or 
after 1.4.86 are entitled to a rebate in 
Qxcise duty at the rate of Rs. 50 per 
tonne provided their production in the 
relevant financial year is not less than 
30% of the licensed capacity. 

With these incentives given if anybody 
is coming. we are prepared to extend all help 
from our side. There were three applications 
filed for establishment of three units in the 
area. But from the environment angle, those 
have bean rejected. At present, there is no 
application pending with us. 

[ Translation] 

SHRI VISHNU MODI (Aimer): Mr. 
Speaker, Sir, Rajasthan canal has become 
the life nne of Rajasthan. 1 lakh tonnes of 
cement is required for this project every 
year. tn Jaisalmar, lima-stene, gyps~m and 
lignite are all available and if the cement 
COrporation lnstals a cement plant hare, it will 
ensure supply of a superior quality of cement 
for the canal and theft of cement will also be 
cheeked. 00 the Cament Corporation of 
India . propose to sat up a cament plant at 

[English] 

SHRI M. ARUNACHAlAM: As on to-
day I in Rajasthan, there are 9 large scale 
unitt with ......... . 

SHRI VISHNU MODI: That is not the 
question I have asked. You just come out 
whether you will consider cement plant for 
Jaisalmar. Don't give fictitious figures about 
the entire Rajasthan State. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): As the han. Member has 
mentioned in his supplementary, there are 
lot 01 lignite deposits there. We are surveying 
it on the basis of that lignite, We are consid-
ering to set up a plant there with foreign 
collaboration. 

SHRI VISHNU MODI: I am asking 
whether the Government of India will set up 
a cement plant. 

SHRI J. VENGAL RAO: I will ask the 
Cement Corporation of India to go and sur-
vey. 

SHRI VISHNU MODI: I am just asking a 
specific question whether the Government 
ot India are consjdering to put up a cement 
plant. 

SHRI J. VENGAl RAO: I will ask the 
Cement Corporation of India people to go 
and survey. 

SHRI M. ARUNACHALAM: CCI hu 
already conducted a survey in this particular 
distrid. At a point of tima, the matter was not 
proceeded further because 0' other con-
straints. 

[ T rans/ationl 

SHRI GIRDHARI LAL VYAS: Mr. 
Speaker, Sir. the hone M~nist.r of Industry 



27 Ora' Answers AUGUST 18, 1987 Oral Answers 28 

has stated just now that there are 9 large 
scale industries in Rajasthan. I want to in-
form the hon. Minister through you that out of 
them, the most important cement plant is 
located at Sawai Madhopur but its oondition 
is miserable. You are also not providing any 
assistance to enable them to increase their 
production. It is a huge project in which 
nearly 10,000 people are employed. Will the 
hon. Minister take necessary steps to im-
prove the working of this plant and provide 
financial assistance also so that this unit can 
be saved from becoming sick and 1 lakh 
bags of cement required for the Rajasthan 
Canal can be supplied from here? 

[English] 

SHRI J. VENGAL RAO:Tha cement 
plant at Sawai Madhopur is in private sector. 
It is not Government sector. We will S8e how 
to revive this unit. 

GaslDlesel Power Plant at a·.ng.-
lor. 

*315. DR. V. VENKATESH: Will the 
Minister of ENERGY be pleased to state: 

(a) the terms and conditions on which 
Union Government gave clearance to the 
proposal of Karnataka Electricity Board for 
setting up a 120 MW gas/diesel power plant 
at Bangalore; 

(b) when the clearance was conveyed 
to the Karnataka Electricity Board; 

(c) whether any time frame for implem-
entation of the project has been laid down; 
and 

(d) if so. whether the progress is ac-
cording to schedule? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 

ROHATGI): (a) to (d). A Statement is given 
below. 

STATEMENT 

Approval, lin principle', to the setting up 
of a 120 MW gas turbine plant at Bangalore 
was conveyed to the Kamataka Electricity 
Board on 2nd February, 1987 on the follow-
ing conditions:-

(i) The capital cost of the generat-
ing sets would be borne by the 
K~rnataka Electricity Board. The 
plant would be operated at base-
toad and not for peaking pur-
poses only; 

(il) An economic cost of power 
would be charged from the con-
sumers and no subsidy would be 
provided in this regard; 

(iii) In the event of the plant being 
imported after due clearance of 
the Government of India, inter-
national competitive bidding 
procedure would be followed, 
based on free foreign exchange; 

(iv) The Karnataka Electricity Board 
will obtain necessary clearance 
from environmental angle. 

The project is to be implemented by the 
Karnataka Electricity Board. The commis-
sioning schedule could be determined after 
orders for main pland and equipment have 
been placed. 

DR. V. VENKATESH: The hon. Minister 
said in her statement: 

II Approval, 'in principia', to the setting 
up of a 120 MW gas turbine plant at 
Bangalore was conveyed to the Kar-
nataka Electricity Board on 2nd Febru-
ary,19Sr. 
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This was unfortunately pending for about 
two years. I do not know why the Minister has 
put forth all problems and they have sanc-
tioned it only last February. Karnataka State 
is facing tod~y about 70 .. 80% electricity cut. 
Once upon a time. because Karnataka has a 
very good atmosphere and has verhy good 
conditions. they have started public under-
takings. Much of the electricity is consumed 
by the public undertakings. This ts the rea-
son why the entire Karnataka State is now 
suffering wlthoiut electricity. Not even a 
single Centralty-sponsored power station is 
there in Kamataka. 

Therefore, I want to know whether the 
Government is going to establish or to fi-
nance the setting up of a Centrally-spon-
sored power station to combat this difficulty 
in Karnataka. I want to know categorically. 

SHRIMATI SUSHILA ROHTAGI: h is 
true that Karnataka has shortage of power 
and it is facing lot of difficutties also. But there 
has not been much delay, in fact. The only 
thing is that certain criteria have to latd down 
before accepting in principle the setting upof 
this gas turbine plant. As far as the criteria 
are concerned, four oft hem ware found to be 
acceptable by this State Govemment. 
Therefore, this approval. in princip~, was 
given on 2nd February, 1987. One of the 
conditions is that the cost would be borne by 
the State Electricity Board; the second con-
dition being that it must be an economic unit 
Clnd no subsidy would be required in that; the 
third condition being that if therQ had to be 
any import, that would be done on interna-
tional competitive bidding procedure and the 
fourth being that they would be in a position 
to get environmental clearance. All these 
have been found wall. Now, we find that they 
want to pay the amount not in one instalment 
as a whole. but as deferred payment. This is 
something which has been stipulated thare 
in the approval as ane of the criteria. But, we 
fait that it may not be very easy for the Stata 
Government to pay that in one lumpsum and 

therefore the Department of Power, after 
fe8ling thair difficulty. felt that it should be on 
deferred payment basis. W. are taking up 
have taken '4> this marter with the Finance 
Ministry, realising the gravity of the situation 
and it will help the State Govemment. 

OR. V. VENKATESH: Sir, she has not 
given a categorical answer to my question. I 
am directly asking the hon. Minister whether 
there is any proposaJ to set up a Centrally-
sponsored Power Station in Karnataka. So 
far, there is not even such a single power 
station in Kamataka even after 40 years of 
Independence. This is the feeling of the 
people of Karnataka. But. she has not an-
swered that point. So, I would like to have a 
categorical answer. 

(Interruptions) 

SHRIMATI SUSHILA ROHT AGI: I an-
swered so because the first question of the 
hon. Member referred to the main question 
and therefore , took it that I should answer 
the main question. But since he wants de-
tails about the Centrally-sponsored Power 
Projects. I wouki like to say that the following 
power projects with a total C8C)8city of 
1097.51 MW are currently under •• ecution 
in Karnataka: First is the Raichur Stage .. II ~ 
Unit III and IV - which would be expected to 
be commssioned in 1990. Thera is no Cen-
tral Power Project there. The,e a,e other 
schames also. I think the trials have been 
completed. 

(Interruptions) 

OR. V. VENKATESH: Sir, I am coming 
from Kolar district. I have been talUng that 
Kolar is tha mother ptace of drought. If at all 
thara is any drought situation in this country. 

( Interruptions) 

MR. SPEAKER: Mother place forwha1? 
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MR. V. VENKA TESH: For drought and 
famine, My district is the mother place for 
drought. .... (/nterruptions) All the means 
and methods have been exhausted. 

[ Translation] 

MR. SPEAKER: We have never been 
able to diagnose the disease. Now we have 
come to know the source; we shall be able to 
tackle it. 

(English] 

DR. V. VENKA TESH: The Government 
of Karnataka has recommended KoJar. 
Bidar, Gulbarga and Bellary districts for 
setting up of a Gas-turbine Centre. But so far 
the Governamnt of India has not deared this 
proposal. I do not know why there is discrimi-
nation. particularly against these drought-
affected districts. Are you going to clear it 
immediately or do you want to give alterna-
tive energy supply to the farmers of my State 
and particularly to the Kolar district. We are 
drawing water through the Borewetls. With-
out pumpsets. we cannot survive. Even 
drinking water. we find it difficult to get. So. I 
would like to know whether the Govemment 
of India is coming forward to supply immedi-
ately the emergency electricity required to 
my district, Bidar and 8e1lary districts which 
are chronically most-drought-affected ar-
eas. I would like to have details in this ,regard. 

SHRIMATI SUSHILA ROHTAGJ: The 
following schemes from Kamataka are un-
der examination in the CEA: A thermal 
power plant- 2x 210 MW - near Mangalore. 
I think of the hon. Member is interested in 
that. So, I am telling' about Mangalore proj· 
~. The feasibility report was received by 
the CEA. But the site has to be changed 
because the location was not correct. An-
other location has to be found out. There-
fore, it is under examination. Second is: the 
Brindavan Hyde' Scheme. The Government 
is very keen t"at you should go ahead with 

the various schemes and therefore, the 
various stages are under examination. This 
project is also under examination. Then, 
there is the Katla-Palna Diversion schema 
also. This is an inter-State aspect along with 
Goa and this is also under examination. 
Also. there is the Alamatti Dam Power 
House. This is also receiving our oonsidera-
tion. I think, when it is worked out. it will be a 
better project and there will be better pros-
pects for that area. Regarding drought 
measures, as has been suggested by the 
hone Member t we have issued instructions 
regarding drought that the State Govern-
ment should give highest priority to supply 
agricultural pumpsets. The States have 
been advised to reoonnect pumpsets which 
may have been disconnected due to non-
payment of dues. These are the general 
instructions. so that at the time of grim 
drought situation thesa things will aHeviate 
the miseries of the people. Then, sanction-
ing connections for new pumpsets i~ being 
expedited. I have also issued an appeal to all 
consumers to effect economy in consump-
tion of power so that it can be diverted to the 
agricultural sector. The States have also 
been advised to postpone planned mainte-
nance shutdowns of thermal stattons in 
August this year. The hydel reservirs are to 
be used for optimum utilisation. I would also 
like to say for the information of the hon. 
Member that the Sharavati water level is 
about ten metres below what it was last year. 
Therefore. there is a situation of gravity and 
in order to meet that, WE are trying to rush to 
their help. 

SHRI V. S. KRISHNA 'YER: The ques-
tion pertains to the 120 megawatts gas tur-
bine to be installed in Bangalore City. It has 
taken three years for the Government of 
India just to give cl8arance for this schema. 
The Government of Karnataka has been 
running from pillar to post to get the clear-
une •. I am glad that your Ministry was the 
first to give the clearance. It is still held up in 
the Ministry of Environment. Th, Potroleum 



·33 Oral Answers SRAVANA27, 1909 (SAKA) Ora/AM ... IS 

Ministry took one year to give the clearance. 
Now. the whole thing is in the Finance Min .. 
istry. There may be many Ministries. butthe 
Govemment is one unit. When are you going 
to give the clearance? The Government of 
Karnataka has approached you for import of 
equipment required for the plant. When ara 
you going to give the clearance? Please ten 
us the date by which it win be done. Please 
do not say that it is not your business, it is the 
business of the Finance Ministry. Govern-
ment is one unit and it is Government's 
business. Please tell us when you are going 
to give the clearance and when it is going to 
be started. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): As the hon. Members 
know, this question has been pending with 
the Government of India for about two or 
three years. Actualtythe main question was, 
for gas turbine, you needed fuel LSHS, 
basically and the Petroleum Ministry was not 
able to assure the supply of LSHS. After 
discussing with the Chief Minister of Kama .. 
taka, I myself took up this question and. as 
the han. Member knows, Itook up the matter 
with my colleague, the Petroleum Minister. 
We sorted the question out because of the 
urgency of power needed in Kamataka, and 
uhlmately two proposals, one of 120 mega-
watts, and another, four units of 20 mega-
watts, that Or.Venkatesh was referring to 
just now, were cleared by our Ministry in 
February. Now the question that has arisan 
is thi"';. The money is to be raised by the 
Karn ltaka Government. It is their unit; their 
plant. The question is whether they should 
do it in one lumpsum. The Government of 

India has agreed to give free foreign ex-
change for the money that is to be raised. 
The Karnataka Government is saying that 
they cannot (aise this money in one go a.nd 
that they should be allowed to have it on 
deferred payment. I am supporting the Kar .. 
natska Government's proposal. We have 
taken up the mattar with the Finance Minis-
try. They have their own problem. We are 
discussing with them and I am hopeful of 
solving it very soon. (Intern.ptions) I have 
hurried it up. Now it is with the Department of 
Economic Affairs. I cannot commit for the 
Department of Economic Affairs about the 
time. But we will do it; we will ensure that it is 
resolved very soon. 

Advisory Commltt •• on Functioning 
of Public Ent.rprls •• 

*316. SHRI H.B. PATIL: Will the Minis .. 
ter of INDUSTRY be pleased to state: 

(8) whether Government have recently 
const~uted an Advisory Committe. to ad .. 
vi~ the Industry Ministry on matters con-
~tng the development and efficient func-
tioning of central Public Sector Enterprises: 
and 

(b) if so the details regarding its compo .. 
sitian and fund ions? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yas. Sir. 

(b) The details regarding the composi .. 
tion and functions of the Advisory Group are 
given in the Statement below. 

STATEMENT 
Composition and the functions of the Industry Minister's AdviSOry Group on Public 

Enterprises constituted vida Ministry of Industry, BPE No. 16(9)187 -GM dated 5.6.1987 are.s 
follows: 

I. CompoSition of the Industry Minister's Advisory Group 

CHAIRMAN 

Minister of State for Public Enterprises. 
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MEMBERS 

1. Prof. J. Philip. Director, Indian Institute of Management. Bangalore. 

2. Shri R. Balakrishnan, President, Institute of Chartered Accountants of India, New 
Delhi. 

3. Shri Suresh Krishna. President. Confederation of Engineering Industry I New 
Delhi. 

4. Shri R.V.K.M. Suryarau, President. Coromandal Fertilizer Ltd., 1-2-10. Sardar 
Patel Road, Secunderabad-500003. 

5. Dr. N.C.B. Nath. Chairman, Foundation to Aid Industrial Recovery. New Delhi. 

6. Shrt S.S. Nadkarni. Chairman, lOBI, Bombay. 

7. Shn D. N. Ghosh. ChaIrman, State Bank of India. Bomba)'. 

8. Col. S.P. Wahi, Chairman, ONGC, Dehradun. 

9. Shn B.S. Samat, ChaIrman, BHEL, New Deihl. 

10. Dr. V. Kurien, ChaIrman, National DaIry Development Board. New DeIhl. 

11. Shn M.S. Ahluwalia, Additional Secretary to Prime Minister. 

12. Shn V.K. Dar, Secretary, Department of Pubhc Enterpn.ses. 

13. Shri Badal Roy, Secretary, Ministry of labour. 

14. Shri Suresh Kumar, Additional Seccetary. Department of Public Enterprises 
(Member-Secretary). 

II. Functions of the Industry Minist9"S Advisory Group 

The main functIons of the Advisory Group would be to advise the Industry Minister 
on all matters concerning the development and alround efficient functioning of Central 
Public sector enterprises. The Group is also to consider various aspects of operation of 
public enterprises and make suitable recommendations, from time to time, for considera-
tion of the Industry Minister. 

SHRI H.B. PATIL: I would like to know 
from the Hon. Minister whether the AdVISOry 
Group has so far held its meeting and made 
any suitable recommendations. If so, what 
are the details? 

SHRI J. VENGAL RAO: The Chairman 
of the Advisory Committee was Mr. K.K. 
T ewary t the Minister of State who resigned 
recently. Actually he started it. Now I have to 
reconsititute this Committee. 
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SHRI BASUDEB ACHARIA: The one 
day strike by 21 lakh public sedor workers 
was postpon~d as an assurance was given 
by the G~vernm8nt of holding negotiations. 
May I know from the Hon. Minister whether 
the Government proposes to start wage 
negotiations with the representatives of the 
Trade Unions. If so. by when? 

SHRI J. VENGAL RAO: It is the ques .. 
tion of the labour Minister. The Labour 
Minister is discussing with the representa-
tives of the trade unions. 

PROF. SA'IFUDOIN SOZ: There are 
soma hilly states like Jammu and Kashmir 
which have not got adequate share so far as 
public enterprises are concerned. Will the 
Hon. Minister consider at least to have 
Members from these hilly states on the 
Board that IS being set up? 

SHRt J. VENGAL RAO: We have no 
objection S.r. I entirely agree wrth what Mr. 
Soz says. Many Members have suggested 
ft. 

[ Translation] 

SHAt MADAN PANDEY: Mr. Speaker. 
Sir, the issue regarding the wages of the 
employees of the Public Sector Undertaking 
has been pending for a long time. This mat-
ter is being postponed aU the time, The 
officers have received ad-hoc payments of 
revised scales, Payment of huge amounts to 
them is causing heart-burning among the 
workers. This sort of partiality will create a 
criSIs in the Public Sector Undertakings. I 
want to know from the hon. Minister that by 
when a decision will be taken by the Cabinet 
Committee set upforthis very purpose inthis 
regard so that negotiations about the wages 
to the workers may start? 

[English] 

SHRtJ. VENGAL RAO: As I mentioned, 

negotiations are going on and the Labour 
MInister is at it. 

Production of Energy In NTPC Unit 
at Ramagundam 

·317. SHRI G. BHOOPATHY: Will the 
Minister of ENERGY be pleased to state: 

(8) the total installed capacity and an-
ticipated production of electric power in the 
Ramagundam unit of the National Thermal 
Power Corporation; 

(b) the actual output at present; 

(c) the tota! expenditure for establish-
ment of Ramagundam unit of the National 
Thermal Power Corporation'; and 

(d) the total amount spent so far on this 
project? 

THE MIN'STER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (d). A Statement is given 
below. 

STATEMENT 

The Ramagundam Super Thermal 
Power Project of the National Thermal 
Power Corporation is envisaged to have an 
ultimate installed capacity of 2100 MW 
comprising of three units of 200 MWeach 
and three units of 500 MW each. The in-
stalled capacity of project, at present is 600 
MW. During 1986·87. the power station 
generated 4305.5 million units at a Plant 
Load Factor of 81.9%. 

The approved cost of the Project, along-
with associated transmission lines, is Rs. 
1702.18crores. rmJuna, 1987. an expendi-
tureof Rs. 1244.65 crore8 had been incurred 
on thE' project. 
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[ Translation) 

SHRt G. BHOOPATHY: Mr. Speaker, 
Sir, I hava read the Minister's statement. It is 
unfortuanate that the N.T.P.C. has already 
spent Rs. 1244.65 crores on its Ramagun-
dam Unit out of a total provision of Rs. 
1702.18 crores but it has been able to pro-
duc!il0nly 600 megawatts soiar whereas the 
tatget of production envisaged is 2100 
megawatts. How will it be possible to 
achieve Ith is target when mapr portion of the 
sanctioned amount has alreadv been util-
ised and only a little amount is left? I want to 
ask the hon. Minister as to how will the target 
be achieved? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): The Ramagundam pr:oj-
ect come into being in 1981. The total cx:st 
was Rs. 1700 crores and this was according 
to the price level existing in that year. The 
total installed capacity would be 21 00 mega-
watts. The first will come up in 1988 and 
subsequently, one unit will be established 
every year. This project is being set up with 
the collaboration of Italy and the work is 
going on as per schedule. 3 units of 210 
megawatts each have been completed and 
that is how we have a capacity of 600 MWat 
present. 

In so far as the question of cost IS 
concerned, you can understand that costs 
have escalated much since 1981 and we tink 
that we will have to spend near about As. 
2000 crores. (Interruptions) .... 

If you want to ask any question, please 
stand up; do not interrupt in this 
way ...... (/nterruptions) ..... . 

The initial cost was As. 1700 crores out 
of which Rs. 1244 crores have been spent. 

WRntEN ANSWERS TO QUESTIONS 

[Eng/ish] 

Promvtlonal Avenue. In F.C.I. 

-318. DR.G. VLJAYARAMARAO:WiU 
the Minister of FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) whether in the Food ... Corporation of 
India the promotional avenues in different 
categories Gf officers are not uniform. lead-
ing to stagnation in tower cadms; and 

(b) if so, 1he remedial stepstbeing taken 
or proposed? 

THE MIN1STER OF PAALtAMEN-
TARY AFFAIRS, AND MINISiI'BR OF 
FOOD AND CIVL SUPPLIES (St-ft:JUH.K.L. 
BHAGAT): (a) Promotion from one ~e to 
another grade depends on the Eiii;tbilrty 
conditIOns. sanctIOned strength ard the 
number of vacancies, whlch vary from eadre 
to cadre. 

(b) Recently two Committees hav. 
studied the various aspects of cadre man--
agement, promotional avenues etc. of offi-
cers and staff of Fet. The Fe, have sohCJtad 
the views of the empluye9s unions etc. on 
these recommendations. 

Power Conn.cUons for Industrial 
and Dome.tlC/Agrlcultural usa 

"319. SHRIJITENDAA PRASADA: Will 
the Minister of ENERGY bepJeased to~tate: 

(a) the percentage of villages in the 
country, State-wise. having power connec~ 
tion both for industrial and domestic/agncul .. 
tural use; and 

(b) the time by which villages without 
power connection will be provided power 
and the funds allocated for the purpose? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRV OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) A statement indicating the 
State-wise percentage of villages which 
have been electrHied as on 30th June. 1987, 
is given be1ow. After electrification of a vil-
lage, electricity connections can be given 
both for industrial and domestic/agricultural 
purpose. 

(b) The electrification of all villages in 
the country is expected to be achieved by the 
end of the Eighth Five Year Plan period, 
subject to the availability of resources. 

STATEMENT 

State-wi .. percentag_ of village 
electrification .s on 30.6.1987 

S No. States!U. Ts. PSlCtlntags I 
evel attain9d 

2 3 

L Andhra Pradesh 90.7 

2. Arunachal Pradesh 32.3 

3 Assam 71.7 

4 Bihar 57.5 

5. Goa 92.4 

6 Gujarat 97.1 

1 2 3 

12. Madhya Pradesh 67.7 

13. Maharashtra 96.2 

14. Manipur 40.5 

'5. Meghalaya 30.7 

16. Mizoram 96.9 

17. Nagaland 88.S 

18. Orissa 56.2 

,~. Punjab 100.0 

20. Rajasthan 66.3 

21. Sikkim 63.7 

22. Tamil Nadu 100.0 

23. Tripura 46.3 

24. Uttar Pradesn 63.9 

25. West Bengal 57.9 

Total (States) 71.8 . 

Total (U.Ts) 93.6 

Total (Ali-India) 71.8 

7. Haryana 100.0 Expansion of Poeta' Facilities In 
Rajasthan 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

1" Kerala 

96.2 
*320 SHRI SHANTI OHARIWAL: Wilt 

9 9 the Mjnister of COMMUNICATIONS be .. 0 
pleased to state: 

96.3 
<a> whether there is a proposal under 

100.0 the consideration of Governm8f11 for the 
expansion of postal facilities in the State of 
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Rajasthan; 

(b) if so, the details thereof and the 
names of districts expected to be oovered 
under the scheme; and 

(c) the extent to which these facilities 
will provide relief to the public in villages 
where postal articies/leHers are not deliv-
ered even after ten days? 

THE MINISTER OF COMMUNICA· 
TIONS (SHRI ARJUN SINGH): (a) and (b). 
Under the An nual Plan for 1987-88, 17 new 
post offices have been sanctioned. These 
post offices will be opened in Sarmar, Sri-
ganganagar and Chrttorgarh distrids. 

(c) Oaily delivery of mail is provided in 
all the villages of Rajasthan. However. the 
post offices now sanctioned will further 
improve postal facilities in the areas of their 
location. 

Prices of Decontrolled Medicines 

*321. SHRI RAJ KUMAR RAI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether his Ministry has proposed 
to expand the list of medicines under price 
decoFltroJ; 

(b) whether it is a fact that prices of 
decontrolled medicines have gone up by 
200 per cent to 300 per cent during the last 
few years; and 

(c) if so, how the interest of consumer is 
proposed to be safeguared by enlarging the 
list of price decontrolled medicines? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (c). The new Drug 
Price Control Order will be announced 
shortly. 

(b) Prices of some decontrolled medi-

cines have gone up in the past. 

National Power Grid 

·322. SHAI MULlAPPAlL Y RAMA .. 
CHANDRAN: Will the Minister of ENERGY 
be pleased to state: 

(a) the progress made so far in regard 
to the evolution of the National Power Grid; 

(b) the difficulties being encountered in 
this regard; and 

(c) the steps taken or being taken to 
expedite the achievement of the object? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER INTHE MINIS-
TRY OF ENERGY (SHRIMATI SUSHllA 
ROHATGI): (a) to (c). The development of a 
National Power Grid is an evolutionary proc-
ess through the formation of intergated 
Regional Grid systems. The formation of a 
National Grid would be facilitated by the 
availability of the resources required and the 
observance of requisite dtscipline by the 
constituent States in system operations. So 
far, 5136circuitkms. of 66/132/220 KVinter-
State transmission lines have been con-
structed. In addition, NTPC have completed 
4901 ckt. kms. of 400 kV lines as part of the 
transmission systems associated with their 
projects. Regional Electricity Boards have 
been set up in each of the five regions of the 
country. Permanent Regional Load Des-
patch Centres have also started functioning 
in the Northern, Southern, Western & East· 
ern regions and an interim Regional Load 
Despatch Centre is functioning in the North-
Eastern region. 

Setting up of New Refinery In 
Andhra Pradesh 

-323. SHAI E. AYYAPU REDDY: Will 
the Min~ter of PERTOlEUM AND NATU· 
RAL GAS be pleased to state: 
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(a) whether there are proposals to 

establish another refinery in Andhra 
Pradesh forthe purpose of exploiting the gas 
and oil resources found in the Godavari and 
Krishna basins; and 

(b) the steps taken to fufty utilise and 
exploit the natural gas which has been struck 
in the Godavari and Krishna basins? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHAI BRAHMA DUIT): (a) 
There ;s no proposal in the Seventh Plan to 
set up another oil refinery in Andhra 
Pradesh. 

(b) ONGC plan to produce initially 
about 1.5lakh cubic meters of gas per day in 
Krishna Godavari basin. This gas is pro· 
posed to be supplied to five industries start-
Ing in September, 1987. 

Supply of Ric. and Controlled Cloth 
to Stat88 

-324. SHRI K. PRADHANI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Union Government have 
met the demands of States regarding supply 
of and controlled cloth fully during 1986 and 
the current year so far as per their require-
ments; 

(b) the State-wise demand and supply 
by Union Government; 

(c) whether some States do not Jift their 
stocks allotted to them; and 

(d) if so, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H.K.L. 
BHAGA T): (8) to (d). With regard to the 
distribution of rice under the Public Distribu-
tion System, 8 statement·1 showing the 
demand, allotment and off-take for the year 
1986 and 1987 (Upto June '87) is given 
below. Similarly statements II, 111, IV, V. VI 
and VII indicating the statewise yearly enti-
tlements, releases made and the actual 
despatches of controlled cloth during the 
years 1985-86 and 1986-87 and 1987-88 
(upto June 1987) are given below. The 
yearly entitlement of controlled cloth of the 
StateslUTs is fixed by the office of the Textile 
Commissioner according to the produdion 
targets fixed for each year. 

The lifting of rice by the States and Union 
T erritoties is normally according to their 
reqUirements, but in certain cases the full 
quota IS not lifted because of various 
operational constraints such as transport 
bottlenecks, limited godown capacity, sea-
sona' difficulties etc. In respect of controlled 
cloth, in some states despatches were less 
than the entitlements or releases made, 
because despatches were stopped owing to 
non-payment of dues to the National Coop-
erative Consumers Federation of India lim-
ited' which is the nodal agency for handling 
the controlled cloth at the national level. 
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StatelUnion Territory Wise Entitlement (850/0), Releases made by Textile CommisstOner's 
Office, Bombay and Actual Despatches in Respect of Cotton Controlled Cloth During 1985-
86 (April-March) (Fig. in Bates) 

S. No. Name of the StatelUT 

1 2 

Andhra Pradesh 

2 Assam 

3. BIhar 

4 Gu,arat 

5 Haryana 

6 HImachal Pradesh 

7 Jammu & Kashmir 

8 Karnataka 

9 Kerala 

10 Madhya Pradesh 

11 Maharashtra 

12 \4antpur 

13 Meghalaya 

14 Nagaland 

15 Orissa 

16. Punjab 

17. Rajasthan 

18 Sikk,m 

Yeat1¥ (85%)· 
Entltl9ment 

3 

11050 

4386 

16048 

6870 

2323 

780 

1158 

8010 

5412 

11998 

13495 

270 

280 

113 

6389 

2774 

6631 

49 

Releases Actual 
Made Despatches 

4 5 

17778 14288 112 

3487 1/4 2754 3/4 

19223 14304 1/4 

74103/4 69763/4 

1692 "4 1510 

633 1073 

1192 112 1096 1/2 

8525 112 6949 

5153 1/4 5501 1/4 

13665 3/4 13131 

17985 112 10869 1/4 

391 3/4 273 1/4 

3083/4 241 1/4 

127 148 

5663 112 6707 

2739 112 2191 1/4 

7456 112 7323 

600 600 
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1 2 3 4 5 

19. Tamil Nadu 10710 11461 1/4 4976 

20. Tripura 481 331/4 41 

21. Uttar Pradesh 24250 25937 1/2 16822314 

22. West Bengal 12121 12494 12197 1/2 

23. Andaman & Nicobar 35 37 1/4 23 

24. Arunachal Pradesh 108 1263/4 122 

25. Chandigarh 74 56 1/4 194 

26. Dadra & Nagar Have" 25 29 1/2 21 1/2 

27. Delhi 1095 1032 1/4 1458 

28. Goa. Daman & Diu 191 165 1/4 94 1/2 

29. lakshadweep 10 17 10 

30. Mizoram 83 52 5 3/4 

31. Pondicherry lOB 129 1/4 111 

TOTAL:- 1,47,327 1,65,605 1/4 1,31,995 112 

• N.B. 15% is sold by NTC retail outlets direct. 

STATEMENT·III 

State/Union Territory Wist Yearly Entitlement, Releases Made by Textile COMmissioner's 
Office, Bombay & Actual Despatches During the Period April 1985 to March, 

1986 in Respect of Polyester CoNon Blended Shirting 

(Figin Bales) 

S. No. Name of the StateslUT Ysarly Releases Actual 
Entitlement Made Despatches 

1 2 3 4 5 

1 Andhra Pradesh 417 bO 821/4 

2. Assam 155 115 
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1 2 3 4 5 

3. Bthar 545 6871/4 4"114 

4. Gujarat 265 2283/4 266 

5. Haryana 100 690 713 

6. Himachal Pradesh 33 30 30 

7. Jammu & Kashmir 46 1463/4 761/4 

8. Karnataka 289 323 370 

9. Kerala 198 931/4 748 

10. Madhya Pradesh 406 4061/4 432112 

11. Maharashtra 489 62112 22112 

12. Manipur 11 11 112 51/4 

13. MeghaJaya 10 10 4 

14 Nagaland 6 6 2 3/4 

15 Orissa 205 189 112 193112 

16 Punjab 130 243 1/4 2221/4 

17. Rajasthan 266 2623/4 199 

18. Sikkim 3 

19. Tamil Nadu 377 386 1/4 306314 , 

20 . Tripura 16 

21. Uttar Pradesh 864 770 1/4 517 

22. West Bengal 425 425 212 112 

23. Andaman & Nicobar 1 1 3/4 

24. Arunachal Pradesh 4 3 

25. Chandigarh 3 
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1 2 
! ) 

3 4 5 

26. 0& N Haveli 1 1 1 

27. Oelhi 49 491/4 291/4 

28. Goa, Daman & Diu 9 16 9114 

29. Lakshadweep 1 2 2 

30. Mizoram 4 2112 

31. Pondicherry 5 43/4 

Total 5333 5138 4919314 

NB: One bale of polyester blended controlled cloth is equivalent to 2.5 bales of cotton 
Controlled cloth. 

STATEMENT ·IV 

State/Union Territory Wise Yearly Entitlement (85%) Re19as9s Mads by Textile 
Commissioners Office, Bombay & Actual Despatches in Respsct of Cotton Controlled 

Cloth During 1986-87 (April (March) 

S. No. Name of the State/ Yearly (85%Y Releases Actual 
Union Territory Entitlement Made Despatch". 

1 2 3 4 5 

1. Andhra Pradesh 65871/4 9019 1/2 7927 

2. Assam 2614314 1737 1/4 1985 112 

3. Bihar 9568 11961 1/4 12326314 

4. Gujarat 40963/4 60671/4 3733 1/4 

5. Haryana 13843/4 1773 1/4 1715 1/2 

6. Himachal Pradesh 466 

7. Jammu & Kashmir 6903/4 7091/4 551 

8. Karnataka 4n43/4 33423/4 4001 
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1 2 3 4 5 

9. Kerala 3226 314 2828 '36933/4 

10. Madhya Pradesh 7153114 74SB3J4 8811112 

11. Maharashtra 8045 1/. 6008 6467112 

12. Manipur 160 314 2211/4 300 112 

13. Meghalaya 186 314 218 264112 

14. Nagaland 671/4 991/4 132 

15. Orissa 3809 1/4 404 992 

16. Punjab 1654 2030 1414 1/4 

17. Rajasthan 3952314 4336 3n4314 

18. Sikkim 291/4 58 

19. Tamil Nadu 6388 4336 1/2 36981/2 

20. Tripura 286314 331/4 33 

21 Uttar Pradesh 144571/4 18754 3/4 10471 1/4 

22 West Bengal 7225 1/4 85023/4 11739 1/4 

23. Andaman & Nicobar 20314 24 36 

24 Arunachal Pradesh 64314 991/4 115112 

25. Chandigarh 43114 371/4 30 

26. 0& N Haven 14314 14 

27. Delhi 852112 788 510112 

28. Goa, Daman & Diu 114 1323/4 119112 

29. Lakshadweep 6 63/4 7 

30. Mizoram 491/4 863/4 104 



63 WrfttBn Answers AUGUST 18. 1987 Written AnsW8/3 

1 2 3 4 5 

31. Pondicherry 64112 803/4 62 

Total 87,833 1/4 91,166 112 85,017 

*NB:15% is sold by the NTC retail outlets direct. 

STATEMENT-V 
.. 

StatelUnion Territory Wise Yearly Entitlement, Releases Made by Textile Commissioner's 
Office, Bombay & ActUtSI Despatches During the Period April, 1986 to March, 

1987 in Respect of Polyester Cotton Blend9d Shirting 

(Figure in Bales) 

S. No. Name of the State/ Yearly Releases Actual 
Union Territory Entitlement Mads Despatches 

1 2 3 4 5 

1. Andhra Pradesh 903 1/2 637 1/4 409 1/4 

2. Assam 360 112 227 1/4 182 1/4 

3. Bihar 1310 1/2 1501 1/4 16501/2 

4. Gujarat 5623/4 606 2193/4 

5. Haryana 1923/4 8123/4 993/4 

6 Himachal Pradesh 66314 104 54 

7. Jammu & Kashmir 971/4 193 1/4 161 1/4 

8. Karnataka 655 1/4 318 191 1/4 

9 Kerala 444 1063/4 57 1/4 

10. MadtlYa Pradesh 980 7723/4 952 

, 1. Maharashtra 1102 206 405 112 

12 Manipur 25114 243/4 7314 

13. Meghalaya 26 26 8112 
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2 3 4 5 

14. Nagaland 123/4 133/4 9112 

15. Orissa 524 3114 

16. Punjab 2291/4 1062 3/4 239 

17. Rajasthan 543 1/4 660 4551/4 

18 Sikkim 91/4 91/4 

19. Tamil Nadu 875 1/4 6003/4 3683/4 

20. Tripura 42 314 

21 Uttar Pradesh 19783/4 1965112 1940 1/4 

22 West Bengal 990 570 4673/4 

23. Andaman & Nicobar 6314 8 5 

24 Arunachal Pradesh 12 12 1 112 

25 Chandtgarh 

26 Dadra & Nagar Haveli 51/4 314 

27 Delhi 6314 6 3/4 

28. Goa, Daman & Oiu 18314 183/4 183/4 

29 Lakshadw88p 4314 2 2112 

30. Mizoram 10 10 20112 

31. Pondicherry 4 18 4 

Total 12rOOO 10.496112 7,931 3/4 

NB:One bale of polye.r blended cloth. equal to 2.5 bales of cotton cloth. 
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STAICMENT -VI 

Stat./Union rerrltoty Wise Ye~ Entillementr R9I9ases Made and Actual Despatches 
During ths Oua.rter AprI..JunB. f 987 in Respect of Cotton Controlled Cloth 

(Figure in Bal.,) 

S. No. Name of the Statsl Yea'" (85%) Rfll9ases Actual 
Union Territory Entitklmsnt Made Despatches 

1 2 3 4 5 

1. Assam 792 1603/4 

NCCF. Guahati 792 

2. Bihar 9266 

3. Gujarat 7609 16163/4 

4. Haryana 5340 1310 

5. Himachal Pradesh 1436 

6. Jammu & Kashmir 2475 1143112 

7. Karnataka 

a. Kerata 8508 

_ 9. Madhya Pradesh 11897 2112112 858 

10. Maharashtra 3933 

11. Manipur 51 183/4 

12. Meghalaya 530 731/4 

13. Nagaland 273 763/4 

14. Punjab 6408 1875 1/4 220 

15. Rajasthan 10180 25703/4 

16. Sikklm 112 36 

17. West Bengal 751 2203/4 
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1 2 3 5 

18. Andaman & Nicobar 68 8 3/4 

19. Arunachal Pradesh 204 731/4 

20. Chandigarh 190 50 

21. Dadra & Nagar Haveli 45 91/4 

22. DeIhl 2868 866 

23 Goa, Daman & Diu 362 107 1/4 

24 Lakshadweep 22 63/4 

25 Mlzoram 158 403/4 

26. Pond)Cherry 81 183/4 

Total 74,351 12,3953/4 107r 

*NB: Full information from the States has not yet been received. 

STATEMENT·VII 

Stat9/Union T9fritory Wise Yearly Entitlement, Releases Made and Actual Despatches 
During the Quartef Apr;l-June, 1987 in RespfICf of Polyester Conon Blended Shirting 

(Figure in Bales) 

----------------------------------~----------------------S No. Name of the State! 
Union Territory 

1 2 

Assam 

NCCF I Guahati 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 

Yearly 
Entitlement 

3 

128 

128 

1510 

1240 

870 

236 

Releases 
Made 

4 

331/4 

Actual 
D.spatcIHJs 

5 
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1 2 3 4 5 

6. Jammu & Kashmir 403 631/4 

7. Kerala 1388 

8. Madhya Pradesh 1937 

9. Maharashtra 639 

1...,. Manipur 10 

11. Meghalaya 86 

12. Nagaland 44 

13. Punjab 1042 

14. Rajasthan 1660 

15. S,kkim 22 

16. West Bengal 121 

17. Andaman & Nicobar 12 1 3/4 

18. Arunachal Pradesh 38 

19. Chandigarh 2 

20. Dadra & Nagar Haveli 9 

21. Delhi 28 

22. Goa, Daman & Diu 67 

23. Lattshadweep 4 1 1/4 

24. Mizoram 28 

25. Pondk:herry 15 2 

Total 11.$67 101 112 

,N8: One bale of Polyester Cloth iQ equal to 2.5 bales of cotton ctoth. 
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Comml •• loning of Autom,tlc T.,.-

phon. Exchange In L.h 

-325. SHRI P. NAMGYAL: Will the 
Minister of COMMUNICATIONS be pleased 
to refer to the reply given to Starred Question 
No. 229 on 11.3.1986 regarding commis-
sioning of automatic telephone exchange in 
Leh and state: 

(a) whether with the starting of power 
generation from the Stakna Hydel Project 
the main power supply for telephone ex-
change is now available in Leh; 

(b) whether the automatic telephone 
exchange will be commissioned during the 
current year; and 

(c) if not, the reasons thereof? 

THE MINISTER OF COMMUNICA .. 
TIONS (SHRt ARJUN SINGH): (8) Not yet, 
S,r. 

(b) and (C). No, Sir. The exchange can 
be oommisslOned within six months of 
availability of power sUI?PIy. The installation 
team can be sent to lehfrom Srinagar, when 

the Srinagar-leh road opens to traffic. 

Committee on Wage Structure of 
Public Sector Employe •• 

-327. SHRI RAM BAHADUR SINGH: 
Will the Minister of INDUSTRY be pleased to 
state: 

(8) whether the High Power Pay 
Comm ite. $tt up to mnsider wag. structure 
of the Public Sector employ .. s has com-
pleted its work; 

(b) whether. daciaion baed on the 
repon of the Secretarias' Committee h .. 
been tak.n by Govemment; 

(c) if 80, 1he detaa. thereof: and 

Cd) if not. the time tw which the decision 
of Government is to be announced and 
implemented? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (8) No, Sir. 

(b) No Secretaries Committee has to 
give,any report in this matter. 

(c) and (d). Do not arise. 

Price of Vagetable 011 

-328. SHRI SURESH KURUP: Will the 
Minister of FOOD AND CfVll SUPPLIES be 
pleased to state: 

(a) whether the price of major brands of 
vegetable oil has been raised by the manu 
fadurers; 

(b) if so, the details thereof; 

(c) whether it has been done after prior 
consultation with Government; and 

(d) if not, the action takttn by Govern .. 
ment in this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRI H.K.L 
BHAGAT): <a> Yas, Sir. 

(b) Consequent upon the increase in 
prices of importedotl from Rs. 11,500 per MT 
to 15.000 per MT from 1stAugust, 1987. the 
prices of various brands of Vanaspati have 
been increased by around As. 1..50 per kg. 

(c) and (d). No, Sir. At present, the .. e it 
no fOrmal or informal Cdhttol on tf\t pricead 
va" .... i. Th. man. 18 under fufthe, cOn-
.JdetatIon. 



75 Written AnSW91S AUGUST 18. 1987 Wrilten An..,., 76 

Replacement of p.trol by Ga. 

·329. SHRI LAL TESHWAR PRASAD 
SHAHI: 

SHRI BANWARILAL PUROHIT: 

Will the Minister of PETROlEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the attention of Gova"O-
ment has been drawn to the news item 
Captioned "Gas may replace Petro'" ap-
peared in the 'Hindustan Times' dated 
27.7.87; 

(b) whether any research has been 
done to convert the vehicles 10 be run on 
compressed natura' gas instead of liquid 
fuels; and 

(c) if so, full facts thereof and to what 
extent the use of compressed natural gas in 
the vehicles will be better than the liquid 
fuels? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRr BRAHMA DUTT): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) ONGC have converted two gasohne 
and one diesel run vehicles for use of natural 
gas by importing kits from Italy and Nether-
lands. The use of gas would be better from 
environmental point of view comapred to 
conventional liquid fuels. This could also 
help to conserve foreign exchange. 

Setting up Fruit Processing Unrt In 
We.t Bengal 

3322. SHRt C. MADHAV REDOI: Will 
the Minister of FOOD ANO CIVIL SUPPLIES 
be pleased to state! 

(a) whether Jalans .. Parle tie-up pro .. 

pose to set up fruit processing unit in West 
Bengal as reported inthe Economic Times of 
18 Jun., 1981; and 

(b) If so, the details thereof and the 
action taken by Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NAB I AZAD): <a) 
and (b). It;s presumed that the reference ;s 
to Messrs. Edward Kevenfer5 Pvt. Limited. 
in which Shri Mahendra Kumar Jatan is one 
of the Directors. A letter of intent for manu p 

fadure of 3.24 erere litres of fruit juice per 
annum at their existing industrial undertak-
ing located at Fateabad, Tahsil Barasat. 
District 24 Parganas (North). West Bengal. 
has been issued to Messrs. Edward 
Keventers Pvt. Limited. who propose to 
have a franchise of Parle Agro Private lim-
ited. a sister ooncem of parle Group of indus-
tries. 

Tran.port SUb81dy to Stat •• 

3323. SHRI BANWARt LAL BAIRWA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the basis on which the transport 
subsidy is given to States: and 

(b) how much transport subsidy has 
been given to various States during the last 
three years, State-wise? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF INOUSTRIAl DEVEL-
OPMENT IN -mE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (a) The 
salient features of the Transport Subsidy 
Scheme are given in Chapter 6 of the Book-
let "Incentive. for Industi.. tn Backward 
Areas" (updated upto October 20. 1986), 
copies of which are avanable in the Parlia-
ment Library. The Transport Sut-kfV 
Scheme, as applieable to Norh Eaat.,n 
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Region. has .ub8equentty bien tiberallHd. 
The .Ubtidy .. now also avaitab18 on the 
movft1nant of raw materials transported from 
OAe Slate.to another within the North East-
ern'Ragian. With effect from 1.3.1987, trans .. 
port subsidy. 75% is alto available for air-
lifting of electronic componentsJproducts 
from CIIlcutta.upto the Airport nearest to the 
location of 1he industrial unit and 'thereafter 

@1 90% on the movemant at goods trans-
ported by talVroad upto the locatiOn of 1h6 
industrial unit and vk»-veraa in North-East .. 
em Region. 

(b) The reimbursement of Transport 
Subsidy during the last three years is of the 
order of As. 9.67 eror.. (approx.). The 
Statewis. break-up i8 as under:-

(As. in LtAkhs roundfJd off) 

51. No. Stat. Year T-otal 

1984-85 85 ... 86 86-87 

1. Assam 245.65 161.57 60.65 467.87 

2. Himachal Pradesh 4.87 24.83 199.56 229.26 

3. Jammu & Kashmir 11.83 11.83 

4. ManuptJt 0.84 1.25 2.09 

5. Tripura 2.70 10.89 13.59 

6. Andarnan & Nicobar Islands 28.02 41.59 81.55 151.16 

7. Arunachal Pradesh 2.85 4.25 7.10 

8. U.P. 17.98 17.98 

9. Sikkfm 14.38 18.73 33.11 

10. Meghalaya 19.12 13.26 1.11 33.49 

Total 298.50 273.01 395.97 967.48 

[ Trlfnslatlonj (a) the total average value of Medicines 
consumed every year in the country; 

Import of Medlcln •• L whether the demand of all theM 
medi is met indigenously or also by 

3324. SHRI JAGDISH AWAStHl~ Witl impod.; and 
the Minim.r of INDUSTRY be pleased to 
state: (e) It'mportsar. made, th.l*t*h"_ 
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thereof and the measures taken 80 far by 
Government to minimise the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (8) To the extent information is 
avaibable, the estimated production of for-
mulatioh during 1985-86 was to the tuna of 
Rupees 1945 aores. 

(b) and (c). The imports of varIOus bulk 
drugs and intermediates IS regulated under 
the provisions of Import and Export Pottey. 
The imports are allowed only in those cases 
where indigenous production is not 
adequate and cost effective domestic pro-
duction have not been established or there is 
only single producer and same is not able to 
meet the demand. Import Policy is reviewed 
from time to time to incorporate suitable 
changes. While the need to produce indi-
genously as many bulk drugs and intermedi-
ates is obvious, it IS to be accepted tht no 
country can be self-sufficient in all drugs and 
intermediates. Imports are necessary to 
supplement domestic produdion. 

[English] 

Import of Pesticide. and their 
Formulations 

3325. SHRI MURLlDHAR MANE: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the names of technical grades of 
pesticides and their formulatIOns for which 
imports are allowed under Open Generat 
licence and various other provisions of the 
current Import Policy; 

(b) whether it is a fact that various 
formulators of pesticidas are importing such 
technical pesticides for which there is glut 
with the indigenous technical pesticides 

manufacturers; and 

(c) Govemment's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICAlS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANORA 
SINGH): <a> to (c). Some of the Pesticidas 
that are allowed to be imported under Open 
Ganerallicence aralisted in Serial No. 112 
of Appendix 6. LtSt 8. Part I of the Import & 
Export Policy. 1985-88 (Volume I), copies of 
whICh are available in Parliament Library. 
Import of their formulations and other pesti· ... 
cides is allowed under Serial No. 219 of 
Appendix 3, Part A and Seriat No. 46 of 
Appendix 2, Part B 01 the aforesaid Policy. 
under Supplementary Licensing Procedure. 
after taking into account indigenous availa-
bility and other retated factors. 

Agr.ement aetw •• n 'ndla and Nepal 
to Harn ••• the Water. of Brahm,· 

putr. Rlv.r 

3326. PROF. MADHU OANOAVATE: 
Wan the Minister of ENERGY be pleased to 
state: 

(a) whether Government have made 
efforts for an agreement between India and 
Nepal on harnessing the waters of the Hima-
layan river Brahmaputra for generation of 
hydro-electriC power; 

(b) if so, the outcome of such efforts; 
and 

(c) whether as a result of 8uch an 
agreement between Nepal and India, there 
are proSpedS of substantial augmention of 
hyero-electric power in India? 

THE MINISTER OF STATE 1N THE 
DEPARTMENT OF POWER IN THE MINtS .. 
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (8) As the Brahmaputra does 
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not now through Nepal, no agreem.nt with 
Nepal is necessary for h.n ... tng the wa· 
ters of Brahmaputra river for generation of 
hydroelectirc power. 

(b) and (c). Do not arise. 

Converalon of Manu.' r.'ephone 
Exchang •• ln to Auto Exchange In 

QuJ.rat 

3327. SHRI AMARSINH RATHAWA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of auto-telephone ex~ 
change which are fundioning in Gujarat; 

chang •• with capac;Ity gr:aat.r 
than 800 lines as on 1.4.1985 to 
MAX I (auto) exchanges. 

(iii) Automatfsation of all District 
Headquarters as on 1 .... 86. 

(d) No recommendation of State Gov-
ernment has been received in this regard. 

Closing of Coal min •• by eastern 
COI,fI.lds Ltd. and Bhlrlt Coking 

Coal Ltd. 

3328. SHRI PURNA CHANDRA 
MALIK: Will the Minister of ENERGY be 
pleased to state: 

(b) the number of manual exchange 
functioning in Gujarat at present; 

(a) whether Govemment have ap-
Proved closure of a number of coal mines by 
Eastern Coalfields ltd. and Sharat Coking 

(c) the norms prescribed for converting • Coal ltd; 
the manual exchanges into auto 8xchange; 
and 

(d) whether the Gujarat State have 
recommended to Union Government to 
convert ceFtain number of manual telephone 
exchanges into auto exchanges, if so, the 
names of those exchanges and the action 
taken by Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OeV): (a) 683 

(b) 151 

(c) The norms prescribed for converting 
manual exchanges into auto exchanges are 
as under:-

(i) Conversion of Manual ex-
changes of 400 to 800 lines 
capacity to MAX II (auto) ex-
changes. 

(ii) Con,version of Manual ex-
t ' 

(b) whether there is any coal reserve in 
such mines; 

(0) if so, the total amount of coal reserve 
and its quality and utility; and 

(d) the effect of such closures on 
employment? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (d). The Govern-
ment had appointed the Chari Committee to 
took into the wot1<ing of the Eactern Co-
alfields Limited. The Committee identified 22 
coat mines as uneconomical on account of 
high cost of production and extremely toy( 
output per man shift. After examination of the 
report of the Committee, the Government 
have directed Coat tndia Ltd.lEastern C()-
alfialdal Ltd. to finalise reconstruction and 
development schemes in raspect of 10 
mines and work out a scheme of r.~.ploy~ 
mantlrationalisation of manpower of the 
ramaining 12 mines with a view to close 
them ultimately. Eastern CoaJflelds ltd.· 



83 Writt.n AnsMHS AUGUST 18, 1987 Wtilt." AM..,. 84 

have decided to ciON three minas out of decision. 
these 12 mines for economicltechnicat r .... 
sons. Regarding remaining mines. it -has (b) and (c). Details of ..... rves of the 12 
been decided to watch the performance for minas referred to above and the quality of 
a period of six months before taking a final their coal is as follows: .. 

51. No. Namedmintl RestH'VeS in m. ttls. 0uaIIty 

1 2 3 .. 
1. Central Jamuria 

2. Alkusa Gopatpur 

3. Sampur lA' (00) 

4. Ranipur (Dishergarh seam) 0.73 S+SC 1 

5. Barmondia 0.36 SC 1 

6. Adjoy II 2.21 B 

7. Sampur 'A· Incline including Sel Fatka 0.50 WG II 

8. Tara 

9. Kalipahari 

10. Benalee including Mithapur 

11. Kankartola 

12. Simlong 

Us. of Molassa. for Alcohol Pro-
duction 

3329. SHRIPARASRAMBHAADWAJ: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Govemment have taken 
any steps in cooperation with the sugar .. 
producing States and distillery industries 
etc. to use molasses for alcohol production; 
and 

0.42 0 

0.92 C 

8.74 B 

2.14 C 

2.34 E 

(b) if so, what are the details in this 
regard and with what results? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). The State Govern .. 
ments have been advised on various occa-
sions, such as the meetings of the Central 
Molasses Board to gaintuny utilize the avaU .. 
able molasses for alcohol prouetion; to cr.-
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"8 adequ •• storage facilities for moIaI-
and ateQhol; to controf khMdsari moIaIMs 
for ak:ohol production and to rationalise the 
State levin on alcohol 80 as to facilitate itI 
utilization by the alcohol·basad industries. 
within and outside their States. Alcohol pro-
duction is likely to be sufficient to cover the 
demand for the current alcohol year (De· 
camber. 1986-November. 1987) thus obvi-
ating the need for imports. 

Pow.r Pllnt. In Saura.htra Region 

3330. SHRI MOHANBHAI PATEL: wm 
the Minister of ENERGY be pleased to state: 

Name of the Project 

(8) whether there is any proposal to 
instal more power generation ptanta in 
Gujarat and particularly in the Saurashtra 
region during the Seventh Five Year Plan 
period; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMAT' SUSHILA 
ROHATGI): (a) and (b). Yes, Sir. The details 
are given below: 

Ssnefits during SQwnth Plan (MW) 

Ukai Left Bank Canal Hydro Electric Schame 5 

Kadana Hydro Electric Scheme 120 

Wanakbori Thermal Station Extn. Units· 4,5& 6. 630 

Sikka Thermal Power Station 120 

Gandhinagar Thermal Power Station Extn. Unit:' 3. 210 

Drilling at Chlr.l. and Ongol8 In 
Andhr. Prad •• h 

3331. SHRI C. SAMBU: Will the Minis .. 
tar of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(8) whether there is any proposal to 
explore natural gas and oil at the sea coast 
of Chirala and Ongole tn Andhra Pradesh; 
and 

(b) if so, the datails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF P·ETROLEUM AND NATU .. 
RAL GAS (SHRt BRAHMA DUTT): <a) and 
(b). Exploration activities art continuing off 

the Coast of Chitafa and Ongole for the last 
eight years. An exploratory location in the 
are8 has been released for drilling. besides 
undertaking additional seismic SUrvey4 of 
1840 line kms, in Nlzampattnam Bay. 

Drilling In Uah.nedl and Cauvery 
Balln8 and Bay of aenga' 

3332. SHRI CHINT AMANt JENA: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the off .. shor. and on .. shore 
exploration works in Ma"anadi and Cauvery 
basins and Bay of Bengat have baen started; 

(b) if so, the acnlevements made so far; 
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and 

(c) the names of the other places in the 
country where exploration of oit and natural 
gas have bee" taken up during the last year 
and the achievement made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU .. 
RAl GAS (SHRI BAAHMA DUTT)= (8) and 
(b). Exploration work is continuing in these 
areas. The details of achievements so far 
are as under:- . 

Basin On/and Offshore 

1. Mahanadi 

2. Cauvery 

3. Krishna-Godavari 

4. Bongal 

5. Andaman 

NO.ofw9l1s 
drilled 

2 

32 

26 

24 

(c) During 1986-87, exploration work 
has continued in the following basin/areas: 
Bombay, Rajasthan, Kutch·Saurashtra 
(Dnland and offshore), Cauvery (onland-
offshore), Krishna-Godavari (onland and 
offshore), Bengal, Bombay-offshore, Upper 
Assam. Assam-Arakan fold bett, Gond-
wana, Vindhyan, Andaman, Arunachal 
Pradesh, Himalaya foot hills, Ganga valley 
and Orissa (onshore and offshore). 

A total of 120 exploratory wells have 
been completed of which 49 proved oil 
bearing. 

Expenditure on Legal Aid Scheme 

3333. SHRI JAGANNATH PATINAIK: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

no. of wells 
in which 
hydrocarbon 
discovered 

7 

12 

no. of wells 
driJI9d 

10 

21 

33 

3 

11 

no. of wells 
in which 
hydrocarbon 
discovered 

7 

8 

1 

(a) whether expenditure incurred by 
Union Government on the scheme for pro-
viding legal aid to the poor in each State 
during the last two years; and 

(b) the progress made by States in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): According 10 the infor-
mation furnished by the Committee for Im-
plementing Legel Aid Schemes (CILAS) :-

(a) and (b). The financial assistance 
provided bV the Government through the 
CILAS during the financial years 1985-86 
and 1986-87 statewise ;s as follows:-
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s. No. Name of St •• 
Legal Aid Board 

1. Andhra Pradesh 

2. Guiarat 

3. Haryana 

4. Karnataka 

5. Kafal. 

6. Maharashtra 

7. Orissa 

8. Rajasthan 

9. Tamilnadu 

10. Delhi 

11. Pondicheny 

The Legal Aid Schemes includes pro-
motion of lagafliteracy, setting up of legal aid 
clinics, holding of lok Adalats, satting of 
paralegals elc. in the Statas. The objective is 
to spread legal awareness among the 
poorer and weaker sections of the society 
and to take dispensation of justice to the 
door steps of the rural poor through Lok 
Adalats. On the whole, the progress in this 
regard has been aatisfadory. 

Un It Fr •• Zone Centr •• 

3334. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA .. 
TIONS be pleased to state: 

(8) whether Government have sanc-
tioned the concept of Unit Fr.. Zone 
Centres within a aeoondary switching area 
for treating all trunk caJis as local cans within 

Financial 
Assistance during 

1985.sS 1986-87 

5000.00 50000.00 

100000.00 

24500.00 

50000.00 100000.00 

7000.00 

25000.00 

100000.00 25000.00 

5000.00 105000.00 

50000.00 50000.00 

475000.00 450000.00 

100000.00 

this area; 

(b) if so. the basis on which the •• 
Centres have been based along with RIles 
for charges for the trunk calls between two 
points in two different but neighbouring Unit 
Free Zones but located within a distance of 
20 Kms; 

(c) the details of Unit Fr •• Zones along 
with their UFZC', in various secondary 
switching areas of Himachal Pradesh; 

(d) whether the concept of UFZC and 
UFZs would become operational fully on the 
introduction of group dialling facilities 
whithin the automatic exchanges parented 
to the District Headquarters; and 

(.) if so, the steps taken to provide 
group dialling facility in all the Districts of 
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Himachal Pradesh and when it will be com-
pleted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) A scheme of 
charging calls between exchanges based 
upon Unit Free Zone concept has been 
formulated by the Department. The scheme 
is yet to be implemented. One important 
town within every Unit Free Zone is to be 
designated as Unit Free Zone Centre. The 
trunk calls within Unit Fee Zone area are not 
proposed to be charged as local calls. The 
word Unit Free Zone (UFZ) is proposed to be 
changed as Short Distance Charging Area 
(SOCA). 

(b) An important town within Unit Free 
Zone Area is designated as Unit Free Zone 

Cantre. The diaJled calla and trunk calls 
without ticketing between exchanges in the 
adjacent Unit Free Zones will be charged at 
the rate applicabte to charging sJab of upto 
20 Kms distance. 

(c) The Unit Free Zones in Himachal 
Pradesh and their Unit Free Zone Centres 
are shown in the statement below. 

(d) The Group Dialling facilities are not 
linked with proposed Revised Charging Plan 
based upon Unit Free Zone concept. 

(e) At present there is no general plan 
to provide Group Dialling facilities between 
all automatic exchanges in the country par-
ented to their District Headquarter. These 
plans are drawn up by respective Telecom. 
Circles depending upon availability of funds 
financial viability and technical feasIbility. 

STATEMENT 

List of Unit Free Zones with their Unit Free Zone Centres, in Himachal Pradesh 

51. No. Unit FrH Zons covering T9hsi/s 

1 2 

1. Chamba and Bhatiat 

2. Churah 

3. Bharmour 

4. Pangi 

5. Palampur 

6. Nurpur 

7. Kangra 

8. Dehra Gopipur 

9. Amb 

Unit Fr. Zone 
Centre 

3 

Chamba 

Tissa 

Bharmour 

Pangi 

Palampur 

Nurpur 

Dharamsala 

Dera Gopipur 

Gagr., 
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1 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Una and Bangan. 

Hamirpur and Barsar 

Kulu 

Katrain 

Banjar and Nirmand and Ani 

lahul 

Spiti 

Simla, Arki and Suni 

Thaag and Kumarsain 

Natagarh 

Solan, Kasaufi and kandaghat 

Rajgarh and Pachhad 

Nahan and Renuka 

Paonta and Shiflai 

Rampur Busbar and Nichar 

Kotkhai, Jubhal and Chopal 

Rohru 

Kalpa, Sangla and Moorang 

Pooh and Hangrang 

Bilaspur and Ghumarwin 

Joginder Nagar and Sarkaghat 

Mandi 

Chachiot 

Wrltf~ AnsWWl 

3 

Una 

Hamirpur 

Kulu 

Manali 

Banjar 

Key long 

Kaza 

Simla 

Thaog 

Nalagarh 

Solan 

Rajgarh 

Nahan 

Paonta 

94 

Rampur 8ushar 

Kotkhai 

Rohru 

KaIpa 

Pooh 

BHaspur 

Joginder Nagar 

Mandi 

Gohar 
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1 2 

33. Sundar Nagar 

34. Karsog 

Setting up of an Expert Commltt •• by 
E •• tern Coalfields Limited on Sub· 

sldenc. and Allied Problema 

3335. SHRI SAIFUOOIN CHO-
WDHARY: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Union Government are 
aware of the setting up of an expert commit-
tee by Eastern Coalfields limited to study on 
subsidence and allied problems in its area; 

(b) if so. the terms of reference; 

(c) when the committee was set up and 
the names of its members; 

(d) whether it has completed its term; 

(e) whether report has been submitted 

1) Shri S.D. Prasad. 

3 

Sundar Nagar 

Karsog 

and if so, when; 

(f> what are its observations. findings 
and recommendations; and 

(g) the action taken by ECl in this 
regard? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (g). Eastem C0-
alfields limited constituted a Committee on 
3rd February, 198610 study and examinethe 
cases of subsidence of surface land due to 
mining operations underneath the caUieries 
in Eastern Coalfields Limited as al90 the 
adjoining areas of Bharat Coking Coal lim-
ited. affecting dweHings and habitations in 
and around collieries situated in West 8en-
gal. The Committee consisted of the follow-
ing: .. 

Ex·Diredor General of Mines Safety. 
Eastern Coalfields limited - Chairman 

2) Shri N.C. Dash, 
Ex-Coal Board and Ex. General Manager. 
Eastern Coalfields Limited 

3) Shri S.M. Mukherjee, 
Ex-Coat Board and 
Ex. General Manager. Eastern Coalfields Ud., 

4) Shri S. De, 
Chief Mining Officer. 
Government of West Bengal 

The terms of reference of the Committee were: 

- Member 
Secretary 

- Member 

.. Member 
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i) To study and examine cases of 
subsidence in the Raniganj Coalfield during 
the period from 1979 onwards till date. 

ii) To examine status of Areas 
declared unsafe both by Director General of 
Mines Safety and government of West 
Bengal. 

iii) To recommend for the arrest of 
such subsidence andlor to indicate steps to 
minimise subsidence and iII-effed of subsi-
dence. 

iv) To suggest practical measures 
to implemenVfinance the recommendations 
including recommendation of other agen-
cies, if any. 

The Committee submitted "s report 
on 31st October, 1986. The Committee fec-
ommended. inter-alia, selective evacuation 
and resettlement of population willing to be 
evac;Jated. stabilisation of inaccessible 
underground workings through innovative 
methods, setting up of special organisation 
to record occurences of subsidence and 
maintain subsidence plans of vulnerable 
areas etc. 

Experimentation in new methods of 
stabilisation like pumping sturry through 
boreholes, usa of crushed debris. declaring 
areas affected bV subsidence as unsafe for 
habitatkln and prohibition of construction 
over those areas are already going on. The 
Committee's recommendations will help tn 
intensifying these e11orts. 

Utilisation of HBJ Pipeline Ga. 

3336. SHRIMATI PATEL RAMABEN 
RAMJIBHAt MAVANl: Will the Minister 'of 
PETROLEUM AND NATUAAL GAS 'be 
pleased 10 state: 

(a) how much gas is expected to be 
delivered per day on oompletlan of HBJ 
Pipeline Project and what wi!) b4r .ne •. a" 

value of the same; 

(b) whetherthefuU quantity of HBJ gas 
will be utilised right from beginning; 

(c) if not. the estimated percentage 
utilisation in intitial years; 

(d) by what time the full utilisation of 
HBJ gas is expected; 

(e) whether non-utilisation of gas from 
H BJ Pipeline will mean a net Joss of Rs. 50 
lakhs per day to Government; and 

(f) if so, the action contemplated to 
avoid such an eventuality? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) The 
HBJ Pipeline would on completion of the 
Projects in Juty '89 supply about 14 MMCMD 
of gas to various consumeif. This gas is 
priced at Rs. 2250/1000 M (exclusive of 
royalties and other taxes etc.) 

(b) to (d). The HBJ Pipeline would 
commence supply of about 1.65 MMCMD of 
gas this year to Bijaipur Fertilizer Plant. The 
supply from HBJ Line is expected to in-
crease over the next three years to reach the 
figure of 14 MMCMD by 1989·1990. 

(e) and (f). Some of the desjgnated 
consumers are expected to be delayed. 
Efforts are being made to locate additionaJ 
consumers so as to utilise the gas to be 
transported through the pipeline to the 
maximum possible extent. The extent of 
loss, if any, would depend upon the adual 
offtake of the existing and additional con· 
sumers being now contemplated. . 

Construction of Godown. In W •• t 
Senga. by ewe 

3337. SHRI BASUDEB ACHARIA: Will 
• Minister of FOOD AND CIVtL SUPPLIES 
be pleased to refer to the rapJr given to 
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Unstarred Question No. 7278 on 21 st Aprif, 
1987 regarding cortstruction of godowns in 
West Bengal by the ewe and state: 

(a) whether the constrUClion work 
comp1eted: 

(b) if not, the expected time by which it 
would be completed; and 

(c) the reasons for the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD CIVIL SUPPLIES 
(SHRI GHULAM NABI AZAO): (a) and (b). 
The Central Warehousing Corporation had 
undertaken construction of storage capacity 
in West Bengal in 1984 a1 four centres. 
Construction work at aU the centres except at 
Haldia has been completed. The progress of 
work at Haldia is about 900/0. The construc-
tion work at Haldia is expected to be com-
pleted during the current year. 

(c) The delay in comptellon of tha 
construdion work at Haldia is mainly due to 
labour problem. 

Production of Generating Sets by 
BHEL 

3338. SHRIC.JANGAREDDY:Willthe 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have made 
any critical analysis of the overall perform-
ance including maintenance and 
operational and efficiency problems of gen-
erating sets and other products manufac-
tured by BHEl as compared with imported 
ones; 

Sets supplied 

sets Commissioned 

(b) if so, the details thereof; 

(0) the existing dependency on foreign 
collaborations in BHEL products and the 
outgo in the 'orm of royalties and other 
payments every year; and 

(d) the number of generating sets ex .. 
clusively produced and delivered by BHEl in 
1986 and how many of them have been 
commissioned, stating their capacity utifisa-
tion an<i rated capacity? 

THE MINISTER OF INDUSTRY (SHRI 
.. J. VENGAlA RAO): (a) and (b). The per~ 
formance ot power generating sets. whether 
Indigenous or Imported, depends besides 
!he quaiity of the equspment, on a number of 
fadors like the quoJrty of inputs, operating 
skill, propoer maintenance practices etc. 
Keeping at! factors in view the Central Elec-
trIcity Authority' sets gentlrahon targets of 
various power stations. BHEL sets have 
exceeded the generation targets sat by CEA 
during 1985-86, 1986-87 and the first quar-
ter of 1987-88. 

(c) BHEl has successfully assimilated 
technology through foreign collaborations 
and has developed capability to execute on 
a turnkey basis thermal and hydro projects 
and to supply a wtde range of equipment in 
power, industry and transport sectors. 
However, they enter into foreign coUabora-
tlons on 2 ~elective basis to meet customer 
preferences.' d, 11arket needs. The expen-
dIture in 19&5-86 on account of royalty, 
know-how etc. was about As. 10.~7 erorss. 

(d) The number of generating sets 
supplied and commissioned by BHEL at the 
end of 1986 is as follows;-

Thermal Hydro 

211 

140 128 
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The average plant load factor of thermal 
sets suppJied by BHEL was 53.5% in 1986· 
87 as against the atllndia average of 53.20/0. 

Performance of subsidiary Units of 
holding Companl •• 

3339. DR. A.K. PATEL: Will the Minis-
ter of INDUSTRY be pleased to state: 

(a) the comparative performance of the 
subsidiary units (during the preceding year 
and after the formation) of the two holding 
companies, namely Sharat Yantra Nigam 
Ltd. and Bharat Bhari Udyog Nigam ltd.; 

(b) whether there are proposals for 
setting up of more holding companies: and 

(c) if so. the outlines thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) The requisite infor-

maticn is given in the statement below. 

(b) and (c). At present there is no Gov .. 
ernmant decision to set up more holding 
companies. 

STATEMENT 

I) SHARAr YANTRA NIGAM LTD. (AL-
LAHABAD) 

The holding company was formed on 
1.4.1987 alongwith 6 subsidiary units, 
namely Sharat Heavy Plates & Vessels Ltd. 
(BHPV), Bharat Pumps & Compressors ltd. 
(BPCl), Tungabhadra Steel Products Ltd. 
(TSP). Triveni Structurals Ltd. (TSL), 
Richardson & Cruddas Ltd. (R & C) and 
Bndge & Roof Company (8 & R). The per-
formance of these units during the preceding 
year i.e. 1986-87 and after formation is as 
under: w 

(Rs. in cror9s) 

51. No. Name of subsidiary unit (during th9 prec9Ciing 
year 1986-87 (prov.) 

After formation 
April '87 to June 87 
(3 months) 

1. 

3. 

4. 

5. 

6. 

production 

BHPV 97.47 

BPCL 45.61 

B&R 53.56 

R&C 48.48 

TSL 37.91 

TSP 12.79 

profit/Loss 
(+)/(-) 

(+) 7.65 

(+) 0.15 

(+) 0.22 

(-) 13.20 

(+) 1.85 

(-) 0.50 

production 
(prov.) 

14.07 

6.26 

9.49 

9.87 

8.14 

2.45 

NOTE: Since one year is not complete after the formation of the holding company. 
production figures are given for 3 months. . 
- Since profitlloss of the companies are calculated after the completion of the fi-
nancial year. the same has not been given for 1987·88. 
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(il) SHARAT .BHARI UDYOG NIGAM LTD. 
CALCUTTA) 

The holding company was regis-
tered on 17.9.1986. The process of 
transfer of shares of the subsidiary 
companies in favour of the holding 
company has started. The perform-
anCA of concerned companies 

namely Burn ~tand8rd Company Ltd. 
(BSel) Braithwaite & Company Ud., 
(Braithwaite). Jessop & Company 
Ltd. (Jessop) Bharat Wagon & Engg. 
Co. Ltd .• (SWEl) Lagan Jute Machin-
ery Co. Ltd., (Lagan Jute) Bharat 
Process & Mechanical Engg. Ltd. 
(BPMEL). are :-

(Rs. in crores) 

1986-87 (prov.) S. No. Name of subsidiary 
Company production profitlloss 

Current year (87-88) 
Apn1'87 to June'S7 

Production (prov.) 
(+) (+) I (-) 

1. BSCL 124.80 (+) 0.20 22.74 

SBVL 5.56 (-)2.76 1.24 
(subsidiary of BSCL) 

2. BRAITHWAITE 57.29 10.79 

3. JESSOP 80.07 (-) 0.98 18.58 

4. BWEL 33.67 (+) 1.21 7.31 

5. 

6. 

LAGAN JUTE 

BPMEL 
(including WIL) 

2.11 

6.21 

(-) 0.65 0.33 

(-) 5.31 1.57 

NOTE: ProductIon figures ior 1986-87 has been given for full year whereas produc-
tion figures forcurrentyear i.e. 1987-88 has been given for 3 months, Le. Aprit'S7 
to June'S? 

- Since profit/loss of the companies are ca!culated after the completion of the 
financial year, the sama has not been given for 1987-88. 

Solar Thermal Pump developed by 
Bharat Heavy Electricals Limited 

3340. SHRI A. CHARLES: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Bhara! Heavy Electri-
cats limitad (8HEl) has de¥aIopad a solar 
thermal pump for pumping water with solar 

energy; and 

(b) if so, whether it will be available for 
use in the near future? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and(b), Yes. Sir. 
Bharat Heavy Electtrcals Limited (BHEL) 
has developed a deep well solar thermal 
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pump under the sponsorship of the Depart-
ment of Non-Conventional Energy Sources. 
This is specially su~tabt. for use in areas 
where conventional power sources are 41;-
ther not available or are not practicable. 
Typical applications of these Solar Thermal 
pumps include drinking water supply, small 
scale irrigation and livestock watering. Un-
der a demonstration programme the pump is 
presently being evaluated for its perform-
ance under actual field conditions in different 
part of the country. A development project 
relating to pre-series manufacture of these 
pumps is also being taken up. The time of its 
availability for use will be assessed after 
these evaluations are completed. 

Village Electrification Schemes 
Sanctioned by REC 

3341. SHRI MATILAL HANSDA: Will 

the Minister of ENERGY be pleased to state: 

(a) the number of viUage eiadrification 
shcemes sandioned by the Rural Electrifi-
cation Corporation so far during the current 
Five Year -.n period; and 

(b) the State-wise and district-wise 
details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) Rural Electrification Corpo-
ration (REe) has sanc1ioned 3625 Rural 
Electrification Schemes. during the current 
Five Year Plan (April 1985 to March 1987). 

(b) Statement indicating the statewise 
and distrid wise details of Rural Electrifiea-
tton Schemes is given below. 

STATEMENT 

StatewiselDistrictwise d9tails of REC schem9s sanctioned during the current Five Year 
Plan (From April 1985 to March, 1987) 

51. No. State/District No. of Coverage 
Sch8m9s Villages Pumpsets Loan amount 
sanctioned (New) sanctioned 

(Rs. in Iskhs) 

2 3 4 5 6 

ANDHRA PRADESH 

1. Adilabad 2 
... 

479.557 24 4880 

2. Anantpur 36 8 16650 760.080 

3. Chittoor 32 16 14000 488.971 

4. Cuddapah 18 13 7354 271.829 

5. East Godawari 17 123 3944 316.863 

6. W"'God ••• ri 23 8320 "1.725 
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1 2 3 4 5 6 

1. Guntur 12 2650 157.520 

8. Rangareddy 17 6060 338.480 

9. Karimnagar 24 17100 395.250 

10. Khammam 19 146 8520 360.610 

11. Krishna 20 1900 289.874 

12. Kurnool 23 7039 286.176 

13. Mehboobnagar 22 9385 294.186 

14. Medak 17 10500 252.120 

15. Nalgonda 56 23304 992.573 

16. Nellare 26 8650 516.623 

17. Nizamabad 28 11324 465.280 

18. Prakasam 22 6 6021 401.810 

19. Srikakulam 16 139 3167 408.513 

20. Vish akhapatnam 10 438 1730 384.820 

21. Warangal 25 14825 428.667 

22. Hyderabad 1 21.000 

23. Vijayanagaram 10 47 1321 157.526 

Total 498 938 188644 8910.053 

ASSAM 

1. eachar 

2. North Cachar Hills 

3. Darrang 3 148 36 156.381 

4. Goalpara 4 188 59 223.362 
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5. Kamrup' 1 20 8 25.821 

6. Lakhimpur 4 181 10 220.324 

7. Mikir Hills 

8. Nowgong 2 68 40 84.055 

9. Sibsagar 

10. Dibrugarh 3 97 59 118.049 

11 Karbianglong 3 101 9 215.947 

12. Jorhat 48 10 76.204 

13 KakreJhar 5 208 54 303.200 

14. Karimganj 3 106 5 133.621 

15. Ous!n 

16 Sonrtpur 2 64 15 68.424 

17 Dubn 2 87 25 97.107 

18. Barpetta 4 160 46 227.068 

Total 37 1456 376 1949.563 

BIHAR 

Aurangabad 1 40 40 36.6" 

2. Begusarai 

3. Bhagapur 

4. Bhojpur 8 160 590 153.350 

5. Champaran East 3 116 273 112.987 

6. Champaran West 3 52 122 48.422 

7. Darbttang. 
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8. Dhanbad 2 50 34 54.008 

9. Gaya 11 163 641 160.199 

10. Giridih 6 211 258 173.993 

11. Gopatganj 1 33 78 28.867 

12. Hazaribagh 9 160 234 161.435 

13. Katihar 

14. Madhubani 

15. Monghya 2 30 215 32.690 

16. Muzaffarpur 5 151 510 153.367 

17. Nalanda 

18. Nawadah 4 150 320 132.380 

19. Palamau 19 259 1838 292.169 

20. Patna 4 411 21.361 

21. Purnea 

22. Ranchi 4 60 10 71.027 

23. Rohtas 4 535 15.114 

24. Saharsa 

25. Samastipur 3 212 6.793 

26. Santhal Parganas 

27. Saran 4 50 157 54.358 

28. Singhbhum 8 321 113 476.001 

29. Sitamarhi 2 26 80 26.618 

30. Siwan 4 129 288 138 .. &45 
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30. VaishaJi 3 150 4.830 

32. Hazipur 

33. Khagaria 

34. Madhepura 1 60 1.943 

35. Godda 4 210 55 214.962 

36. Sahobganj 11 434 235 481.726 

37. Oimka 5 211 85 223.202 

38. Cumla 4 114 65 113.229 

39. lo.,ard aga 3 76 55 79.853 

40. Oeoghar 3 232 72 170.485 

Total 141 3438 7744 3642.713 

GUJARAT 

1. Ahmedabad 13 2295 122.476 

2. Amreti 4 24.782 

3. Banaskantha 25 17 7430 458.988 

4. Badodara 12 1180 118.339 

5. Bhavnagar 16 6050 219.595 

6. Bharuch 6 277.145 

:7. Vatsad 3 200 104.408· 

8. Dangs 3 145 13 189.400 

9. Gandhinagar 2 tlOO 29.440 

10. Jamnagar 20 3 5100 457.820 
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11. Junagarh 27 15 9025 654.875 

12. Kheda 12 92 1765 583.270 

13. Kutch 11 42 2370 219.025 

14. Mehsana 7 2300 139.527 

15. Panchmahal 10 208 780 687.300 

16. Rajkot 12 5300 198.920 

17. Surat 11 63 910 287.620 

18. Sabarkantha 10 54 4000 180.240 

19. Surendranagar 9 2050 167.630 

Total 2~3 639 51368 5123.550 

HARYANA 

1. Ambala 10 1450 213.983 

2. Bhiwani 11 100 181.687 

3. Gurgaon 10 1250 349.290 

4. Hissar 9 600 330.887 

5. Jind 2 500 44.955 

6. Karnal 21 4225 230.333 

7. Kurukshetra 28 !i395 423.203 

8. Mohindergarh 7 1175 124.579 

9. Rohtak 8 415 . 90.252 

10. Sonepat 3 335 21.837 

11. Sirsa 5 100 34.961 
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1 

12. 

2 

Faridabad 

Total 

SRAVANA27.1909(SAKA) 

3 4 

4 

118 

HIMACHAL PRADESH 

1. Bilaspur 3 60 

2. Chamba 6 60 

3. Hamirpur 4 

4. Kangra 3 

5 Kmnaur 2 5 

6 Kulu 8 113 

7 Lahaul & Spttl 5 49 

8 Mandl 3 126 

9. Simla 2 14 

10 Strmur 2 2 

11. Solan 3 151 

12 Una 

Total 41 580 

JAMMU & KASHMIR 

1. Anantnag 3 6 

2. Baramulla 3 10 

3. Dod#\ 2 3 

4. Jammu 3 

5. Kathu8 .4 18 

Written AnswetS 118 

5 6 

250 27~802 

15795 2073.669 

22 196.959 

366.040 

15 253.683 

500 .18.695 

116.930 

15 483.482 

357.725 

200.297 

77.483 

107.880 

8 216.909 

560 2616.083 

116.236 

212.451 

134.344 

178.655 

153 285.716 
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6. Ladakh 2 5 68.823 

7. Poonch 

• 8. Rajouri 6 27 367.393 

9. Srinagar 

10. Udhampur 2 137.724 

11. Pufwana 3 234.112 

Total 28 69 153 1735.254 

KARNATAKA 

, . Bangatore 12 7 5700 198.228 

2. Balgaum 16 10900 247.682 

3. Senary 7 2860 61.780 

4. Bldar 9 1700 155.242 

5. Bijapur 22 37 14135 393.447 

6. Chikmangalur 7 18 3110 157.310 

7. Chitradurga 5 2840 70.920 

8. Coorg 

9. Dharwar 20 1 7050 221.338 

10. Gulbarga 28 51 3510 288.439 

11. Hassan 7 124 2266 102.760 

12. North Kanars 10 57 2537 269230 

13. South Kanara 7 4200 93.536 

14. Kolar 10 41 629C 182.000 
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1 2 3 4 5 6 

15. Mandy. 11 87 2588 112.970 

Hi. My sore 11 27 1960 n.860 

17. Raichur 11 40 5500 148.326 

18. Shimoga 15 161 3036 318.620 

19. Tumkur 16 213 8110 383.180 

Total 224 864 89292 3482.862 

KERALA 

1. AUeppey 5 280 352.450 

2. Cannanore 2 450 70.720 

3. Eranakulam 9 3900 138.090 

4. Idukki 2 140 159.064 

5. Kottayam 9 695 603.915 

6. Kozhikode 1 17.050 

7. Melappuram 8 2350 161.546 

8. Palghat 2 500 18.320 

9. OuiJon 4 90 166.544 

10. Trichur 29 14500 390.510 

11. Trivandrum 11 1045 692.598 

12. Wynad 

13 Kalprtta 

14. Pathanamthitta 1 12.401 

Total 83 23950 2783.208 
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MADHYA PRADESH 

, . Balaghat 12 356 746 246.740 

2. Baster 8 401 33 484.270 

3. Betul 8 48 1974 139.316 

4. Bhind 12 43 900 169.240 

5. Bhopal 3 900 60.343 

6. Bilaspur 23 695 281 873.750 

7. Chattarpur 5 49 580 74.610 

8. Chindwara 18 3300 201.220 

9. Damoh 12 279 920 288.790 

10. Datla' 2 500 16.720 

, , . Dewas 15 100 2830 651.950 

12. Dhar 31 278 4986 908.584 

13. Durg 12 264 1119 230.290 

14: Guna . 13 180 1365 252.410 

15. Gwaltor 11 163 1190 318.870 

16. Hoshangabad 15 2050 249.103 

17. Indore 16 4366 483.268 

18. Jabalpur 15 194 1363 253.934 

19. Jhabua 25 132 747 622.320 

20 Khandwa 20 199 4630 315.813 . 

21. Khargone 37 705 11931 665.808 

22. Mandla 7 76 379 207.500 
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23 .. Mandsaur 22 169 7724 609.497 

24. Morena 17 82 1127 599.596 

25. Narsinghpur 5 1350 43.270 

26. Panna 14 184 485 352.930 

27. Raigarh 9 322 187 337.260 

28. Raipur 20 692 906 902.660 

29. Raisen 11 39 646 104.223 

30. Rajgalh 16 357 4312 477.160 

31. Rajnandgaon 15 281 681 408.620 

32. Ratlam 14 4520 41g.7~3 

33. Rewa 17 426 1178 539.350 

34. Sagar 20 146 2986 221.550 

35. Satna 13 2.53 1098 339.680 

36. Sehore 14 '11 3000 348.069 

37. Seoni 15 182 500 608.210 

38. Shahdol 16 386 189 557.170 

39. ShaJapur 20 259 3541 816.823 

40. Shlvpuri 12 175 1610 284.090 

41. Sidhi 9 22 260 255.600 

42. Surguja 9 220 2,b 364.500 

43. Tikamgarh 10 3150 97.870 

44. Ujjain 13 2430 490.490 
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1 

45. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

1ft 

17. 

18. 

19. 

2 

Vidisha 

Total 

MAHARASHTRA 

Ahmednagar 

Akola 

Amravati 

Aurangabad 

Bhandara 

Shlr 

Buldhana 

Chandrapur 

Dhuha 

Jalgaon 

Kolaba 

Kolhapur 

Nagpur 

Nanded 

Nasik 

Osman a bad 

Parbhani 

Poona 

Ratnagiri 

~UGUST 18, 19&7 Wrltt." Ana... 128 

4 5 8 

6 62 275 105.570 

636 8530 89271 16988.7BO 

13 5950 202.250 

4 1800 56.900 

9 3500 213.020 

3 1900 58.350 

1 8 3.542 

1 600 16550 

9 5000 156.840 

4 195 335 158.716 

5 1794 52.400 

7 2455 n.370 

2 1100 33.600 

7 3064 112.613 

8 2640 80.854 

2 , 10.690 

14 5520 283.944 

2 750 32.950 

3 1820 55.010 

14 4 ~585 518.052 

1 79.423 
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20. Sangli 13 5583 203.005 

21. 5atara ~ 48 3927 212.057 

22. Sholapur 26 14313 462.300 

23. Thana 6 151 262.380 

24. Wardha 7 1_ 2690 121.022 

25. Yavatmal 2 800 26.260 

26. Jalna 3 2100 59.880 

27. Sondurg 1 28 52.345 

28. latur 12 5730' 185.835 

29 Gadchiroli 10 369 220 334.035 

30. Raigad 

Total 198 671 77327 4222.193 

MANIPUR 

1. Central Manipur 3 92 211.621 

2. East Manipur 2 53 147.561 

3. North Manipur 1 14 60.831 .' 

Total & 159 (.1'0 419.913 

MEGHALAVA 
!, 

.~ 

1. Garo Hills 2 47 119.316 
, 

I 2. 
,_ 

Khasi Hills 4 96 299.422 
Jaintia Hills' ~ ~ ~ If 

Total ~I' 1~ 1'~ { tI10br:W(:! 418.laB 
.Jj,~ 
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1 2 3 4 5 6 

NAGALAND 

1. Kohima 1 7 28.920 

2. Mokokchung 

3. tAon 

4. Phek 

5. Tuensang 

6. Zunhoboto 2 20 77.507 

Total 3 27 106.427 

ORISSA 

1. Balasora 14 162 870 294.321 

2. Bolangir 7 166 320 181.164 

3. Cuttack 15 120 696 260.904 

4. Dhenkanal 6 145 727 170.614 

5. GanJam 12 244 499 378.443 

Kalahandi 

6. Keonjhar 1 29 11 29.073 

7. I(oraput 5 244 157 273.244 

8. Mayurbhanj 15 437 1075 394.736 

9. Phulbhanl 1 10.439 

10. Puri 9 96 338 214.510 

11. Sambalpur 5 102 113 147.699 

12 SundergaJh 7 95 340 152.598 

Total 99 1840 5146 2507.745 
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PUNJAB 

1. Amritsar 22 10425 606.567 

2. Bhatinda 4 1650 194.175 

3. Ferozepur 6 3350 138.780 

4. Gurdaspur 18 7335 357.710 

5 Hoshlarpur 11 3070 242.786 

6 Jullundur 6 1550 176.990 

7. Kapurthala 7 1600 166.274 

8 Ludh'ana 13 4250 544.305 

9 Patlala 18 6680 591.461 

10. Ropar 7 1675 66.930 

11 Sangrur 9 4180 300.100 

12. Fandkot 11 5760 345.870 

Total 132 51525 3736.948 

RAJASTHAN 

1. Ajmer 7 109 483 156.544 

2. Alwar 11 9 1780 78.625 

3. Banswara 7 157 140 126.770 

4. Barmer '3 " 41 12 84.207 

" 5. . Bfla(~tPui 6 89 710 ·164.850 

6. Bhilwara 1) 893 14.i28 

7., Bikaner . 8- 86 304.270 
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8. Bhundi 2 38 250 33.087 

9. Chitorgarh 7 250 154.011 

10. Churu 3 15 168 19.984 

11. Dhungarpur 3 2& 191 39.787 

12. Jaipur 18 233 3969 675.787 

13 Jaisalmer 3 57 8 132.734 

14. Jalore 2 12 252 22.849 

15. Jhunjhunu 9 46 850 74.533 

16. Jhalawar 11 26 1266 71.955 

17. Jodhpur 7 57 464 199.594 

18. Kota 7 37 632 74.846 

19. Nagapur 8 41 878 219.669 

20. Pali 4 150 67.266 

21. Sawai-Madhopur 8 8 545 50.687 

22. Sikar 10 761 42.418 

23. Sirohi 7 502 80.814 

24. Ganganagar 12 67 313 152.678 

25. Tonk 3 39 228 65.B08 

26. Udaipur 15 82 1081 196.131 

27. Dhoppur 

Total 189 1265 16776 3364.832 
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1. 

,2. 

3. 

4. 

5. 

6. 

7. 

8. 

9 

, O. 

11. 

12. 

13. 

14 

'5. 

16. 

17. 

18. 

1. 

2. 

Written Answers 

2 

TAMILNAOU 

North Arkot 

South Arkot 

Ch.ngleput 

Coimbatore 

Dharmapuri 

Kanvakumar; 

Madras 

Madurai 

N ilg iris 

PudukoHai 

Ramanathapuram 

Salem 

Tnjavur 

Tiruchirapalli 

Tirunelveli 

Periyar 

Anna 

Kamaranagar 

Total 

TRIPURA 

North Tripura 

South Tripura 

SRAVANA 27. 1909 (SAKA) 

3 

40 

27 

13 

15 

10 

3 

1 

12 

1 

11 

12 

29 

16 

14 

16 

15 

7 

3 

245 

3 

3 

4 

65 

136 

Written Answers 

5 

13300 

11350 

3150 

1220 

2500 

68 

2520 

1100 

1910 

5500 

3190 

4020 

4100 

2975 

2050 

400 

59353 

18 

11 

138 

6 

802.571 

496.663 

251.611 

342.494 

72.378 

136.492 

6.250 

118.092 

14.100 

285.654 

84.885 

581.478 

331.650 

243.831 

260.696 

349.403 

103.533 

88.236 

4570.533 

8r 

157.137 

189.127 



139 Written' Answers AUGUST 18, 1987 Written AnSW8rs 140 

1 2 3 4 5 6 

3. West Tripura 5 180 6 317.538 

Total 11 381 35 664.502 

UTIAR PRADESH 

1. Agra 13 120 1670 317.372 

2. Allahabad 15 199 465 443.918 

3. Aligarh 16 272 2650 664053 

4. Almara 17 470 1053.483 

5. Azamgarh 24 565 6390 1075.143 

6. Barratch 6 239 245 261.660 

7. Balha 13 415 1632 563570 

8. Banda 8 256 249 394320 

9. Bara Banki 3 71.010 

10. Bareilly 

11. Bastl 17 780 1270 810490 

12. BiJnor 7 114 1250 258 758 

13. Budaun 

14. Bulandshahr 13 33 2500 356.685 

15. Charnol! 8 314 513.669 

16~ Dehradun 3 100 154.530 

17. Deona 11 380 765 499.880 

18. Etah 12 448 1865 559.988 

19. Etawc-h 6 188 290 184.970 
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20. Faizabad 14 261 3350 821.780 

21. F arrukhabad 13 359 1260 554.570 

22. Fatehpur 11 332 1010 502.190 

23. Pa'Jri-Garhwal 14 674 831.456 

24. Ghazipur 13 183 2300 507.414 

25 Gonda 4 181 150 197.160 

26 Gorakhpur 17 592 1820 975.200 

27 Hamirpur 3 17 50 101.400 

28. Hardo. 12 291 1035 566.587 

29. Jaunpur 13 263 2200 567.232 

30. Jhansl 

31. Jalaun 5 199 210 261.500 

32. Kanpur 3 13 559 101.966 

33. Kheri 6 74 1230 162.538 

34. Lucknow 

35. Mainpuri 9 145 1700 475.870 

36. Mathura 3 41 460 132.700 

37. Meerut 14 294.454 

38. Mirzapur 7 239 .sOO 389.800 

39. Moradabad 6 78 291 206.588 

40 Muzaffamagar 11 81· 1000 219.048 

41. NainitaJ 8 283 3250 475.170 

42. PiUbhit 4 130 750 125.830 
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43. Pithoragarh 18 695 800 1255.510 

44. Pratapgarh 8 367 1210 525.670 

45. Rai Banali 15 755 557.108 

46. Rampur 2 32 570 147.790 

47. Saharanpur 17 134 4200 718.338 

48. Sh. Shajahanpur 11 376 1630 428.520 

49. Sitapur 8 269 410 337.108 

50. Suttanpur 17 247 3260 801.020 

51. Tehri Garhwal 6 240 407.486 

52. Uttar Kashi 3 92 213.678 

53. Unnad 6 285 690 404.910 

54. Varanas; 14 106 1655 414.104 

55. lalitpur 6 185 364 438.580 

56. Ghaziabad 10 134 2625 406.406 

Total 523 12491 66695 23710.713 

WEST BENGAL 

1. Beokura 19 912 1314 1145.565 

2. Birbhum 13 162 1058 165.101 

3. Burdwan 12 94 1520 274.825 
,,~ 

4. Calcutta 
\ ~ t f 

5. Cooch Behar 4 180 144.969 . 
- j 

6. Oarjeeling 4 57 76.885 
" 
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1 2 3 

7. Hooghly 19 

8. Howrah 4 

9. laJpaiguri 9 

10. Midnapore 19 

11. Maida 5 

12 Murshidabad 21 

13. Nadia 23 

14. 24-Parganas 21 

15. Purulia 9 

16. West Dinajpur 5 

Total 188 

SIKKIM 

1. Sikkim East 2 

2. Sikkim South 

3. Sikkim West 2 

4. Sikkim North 2 

lotal 6 

Allotment of Karo .. n., petro' and 
01 •••• to Andhr. Prad •• h 

3342. SHR1 KATURI NARAYANA 
SWAMY: Will the Minist.r of PETROlEUM 
AND NATURAL GAS b. pleased to state: 

(a) the details of kerosene oil, petrol 
and diessl quota allotted to Andhra Pract.sh 
during 1986 .. 87 and upto 10th Jun., 1987; 

4 5 6 

60 2029 299.131 

234- 115.904 

10 199 159.039 

n2 1638 1022.560 

14 435 42.620 

216 3098 572.396 

14 3145 602.431 

384 2696 570.898 

595 100 751.162 

234 302 174.901 

3704 17768 6118.987 

12 97.481 

26 72.376 

20 149.101 

58 318.958 

(b) whethor thor. is any proposal to 
increase the petrol, kerosene oil and diesel 
quota to Andhra Pradesh for the remaining 
period of 1987 keeping in viewthe floods and 
drought situation; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE 
MI~lISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) While 
allocation of kerosene to States and Union 
Territories. incfuding Andhra Pradesh, is 
made by the Ministry of Petrofeum & Natural 
Gas, there is no system of making allocation 
of petrol and diesel to States and UTs. These 
products arE' available of free sale basis to aU 

Period 

1986-87 

1.4.97 to 30.6.87 

Allocation 
of kerosene 

4,66.735 

1,11.645 

(b) and (c). Allocation of kerosene to 
Andhra Pradesn 3f')d other States/Unicn 
Territories for the current monsoon block 
compric;ing the months of July to October. 
1987 h3S been made at the enhanced 
growth rate of 7%

, as against the normal 
growth rate 01 5%, OVEJr the allocation given 
for the sa:ne penod last year, to enable the 
State Governments to meet the increased 
demand of kerosene. This policy is pro-
posed to be continued for th9 remaining 
period of 1987. 

AdditIonal ad-hoc allocat!On of Kero-
sene is also gIVen to meet srtuatlOns like 
flood, drought, sh,ortage of LPG,etc .• on 
specific request~. 

As stated above, diesel and petrol are 
availaole on free sate basis and their de-
mand i~ being met in full. 

(d) Does not arise in v:ew of the reply 
given to parts (b) and (c) above. 

Tea Auction Trade 

3343. DR. A. L. SHAILESH: Will the 
Minister of INDUSTRY be pleased to state: 

consumers, and the oil companies have 
standing instructions to meat the demand in 
full as far as possible. 

Allocation of korosene to and sales to 
and sates of petrol and diesel in Andhra 
Pradesh during 1986-87 and upto June. 30. 
1987. are as under:-

Sale of 
petrol (MS) 

1.49.224 

40,965 

(Figures in tonnes) 

Sale of 
diesel (HSD) 

12,16,943 

2,77,284 

(a) whether the tea auction trade in the 
country both domestic and export trade has 
been traditionally an exculsive affair so far; 

{b) whether the Monopolies and Re· 
stnctive Trad& Practices Commission has at 
any stage e)(ami~ed this monopoloy in tea 
auction trade and suggesed steps to ensure 
free play of market forces and weeding out 
restrictive practices at the auction centres 
throughout the country; and 

(c) if so, the new set of rules, if a"y. 
formulated to end this centuryold monopoly? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl· 
OPMENT IN THE MINISTRY OF IN!)US-
TRY (SHRI M. ARUNACHALAM): (a) No. 
Sir. 

(b) and (c). The monopolies and Re-
strictive T,ade Practices Commission have, 
on the basis of applications f ired before 
them, instituted 6 restridiv8 trade pradices 
enquiries under the relevant provisions of 
the MRTP Act, 1969 with reference to certain 
rules at the tea auction centres in the coun-
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try. 

While in 5 cases the respective Tea 
Trade Associations/Committees have 
agreed to amend the impugned rules so as 
to make them not restrictive in nature, in one 
case the enquiry proceedings have been 
stayed by the High Court. 

[ Translation] 

Household. Using Cooking Gas .s 
Fuel 

3344. SHRIMATIUSHACHOUDHARI' 
WIll the Minister of PETROLEUM AND 
NA rURAL GAS be pleased to state the 
percentage of households using cooking 
gas as a fuel? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): As on 
April 1. 1987, the percentage of househokls 
In the country using cooking gas as a fuel 
was about 8%. . 

{EngliSh} 

Construction of Departmental 
Buildings In Waat Sengal 

3345. DR. SUDHIR ROY: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the latest progress in the construc-
tion of departmental buildings including 

Telephone Exchange buildings and residen-
tial colonies for postal and teJecom 'employ· 
eas at the various district and Sub-Divisional 
Head quarters of West 8engal where the 
projects have been sanctioned, including 
the construction of Head post Office build-
ings; 

(b) the likely date by whic.h the work 
would be taken in hand or completed wher~ 
ever it is in progress for each site; and 

(c) the reasons for delay in construc-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOStt MOHAN DE: V): 

POSTAL 

(a) and (b). Information regarding prog-
ress in construction of Departmental BuHd-
lOgs/Staff quarters for Po~tal employees at 
varIOus Distnd and Sub Division at Head-
quarters of Wes1 Bengal ;nctuding Construc-
tIOn of Head Post offices IS furnished in the 
statement below. 

(c) The projects are generally going 
ahead according the scheduled. 

TELECOM 

(a) to (c). The information is being 001-
IEtCted and will be laid on the Table of the 
House. 
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STATEMENT 
Written Answers 152 

Progress in the Construction of Departmental Buildings Residential Colonies for Postal 
Emp/oy99s at the VanDus District and Sub Divisional Head Quarters of West Bengal 

Including the Construction of H8ad Post Offices. 

51. No. Name of Project DistlSub Date of Ukely approx;-
Divisional Start dateo! (nate 
H.Ors. completion progress 

of work. 

1 2 3 5 6 

1. Sarat Bose Road Sub Post 
office (Vertical Exten.) Dist. H. Ors. 5.12.84 June'S8 90% 

2. Burdwan Head Post OffIce 
(Vertical Extn.) -do- 15.12.86 14.12.87 SOCYo 

3. Balurghat Head Post Office --do- 9.10.85 Marchf88 60% 

4. Krishnagar Court Sub-
Post Office (Exten.) .odo- 8.10.86 7.2.08 80% 

5. Ranagha1 Head Post Office Sub-Dtvl HQR 4.2.87 3.5.88 50% 

6. Shrirampur Head Post 
OffIce (VerttCal Extn.) -do- June'87 March '88 20% 

STAFF COLONIES 

1. 

2. 

3. 

Bhunandanga(16 Quarters) 

Anandpur Suri (20 Quarters) 

Midnapore Head Post 
Office compound 
(16 Quarters) 

Sub-Ovl. HQR. 15.10.85 

Dist. Head 
Quarters 

Dist. Head 
Quarter 

4.4.84 

26.7.85 

Sep'S7 9~/o 

Oct'S7 95% 

Dec '87 750/0 

Rural Electrification Projects electrrfication projects presently under exe-
cution, State-wise; 

3346. SHAI A.P. DAS: Will the Minsiter 
of ENERGY be pleased to state: (b) the brief particulars of such projects 

un~er . consideration for 1987 -88, Stale-
wise; (a) the brief particulars of the rural 



153 Writtsn Ans..-rs SRAVANA 27,1909 (SAKA) Written Answers 154 

(c) total number of additional' village. 
likely to be electrified by the end of the 
carrelt five year plan. Stat8-wise: 

{d) the State-wise break up of number 
of viUages already electrified and number of 
villages which remained to be electrified as 
on 31 March, 1 987? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHtLA 
ROHATGI): (8) Statement -I indicating stat ... 
wise particulars of rural electrification 
schemes, sanctioned by Rural E~ctrifica­
tion Corporation (AEC) and currently under 

execution. as on 31.3.1987 is given below., 

. (b) Statement - II indicating the state-
wis. ruralelectritication projects received by 
REC from the State Electricity Boards during 
the first quarter of 1987-88 is given below. 

(c) State .. w;se details of villages pro-
posed to be elfk:trified during the Seventh 
Five Vear Plan are given in Statement III 
below. 

(d) Statement -IV indicating the State-
wise break up of number of villages already 
electrified and balance to be electrified as on 
31.3.1987 is given below. 

S1 ATEMENT • I 

State-wis. Particulars of REC schemes under 9xecution as on 31.3.1987. 

s. No. Stat. Nolof Loan ViHages to Pumps.' 
Project sanction6d be el9ctrified • enflrgised 
approved (Rs. in lakhs) 

2 3 4 5 6 

1. Andhra Pradesh 1311 30,308 11.307 505299 

2. Assam 265 17,442 16,639 15360 

3. Bihar 868 22.476 29.312 36488 

4. Gujarat 526 13,310 5,553 128487 

5. Haryana 296 6.871 84579 

6. Himachal Pradesh 139 8,321 2.378 253 

7. Jammu & Kashmir 184 6,536 4,193 1186 

8. Karnataka 647 12,699 6.828 2747,,8 

9. Kerala 229 6,382 13 77409 

10, Madhya Pradesh 1736 50,080 44,455 274312 
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1 2 3 4 5 6 

11. Maharashtra 1010 22,777 10,284 420180 

12. Manipur 27 1,613 942 634 

13. Meghalaya 61 3,021 2,088 454 

14. Nagaland 31 1,905 601 

15. Orissa 488 14,947 16,012 4368 

16. Punjab 522 14,733 278 263858 

17. Rajasthan 756 18.671 13,835 119125 

18. Sikkim 25 1,404 242 

19. Tamil Nadu 699 13,471 105 190076 

20. Tripura 66 2,704 2,032 349 

21. Uttar Pradesh 1375 56,172 48.497 253109 

22. West Bengal 545 19,760 19,490 61242 

Total: 11786 3,45,';03 2,35,084 2711536 

STATEMENT - II 

Brigf details 01 schemes r9Ce;viKJ by REC for consideration during 1987-88 upto 
30.6. 1987 (Provisional) 

S.ND. Nams of State No. of Proposed NIWI Pumps9ts 
schemes Ioanamt. villagss 
r8C8ived (Rsllakhs) 

1 2 3 4 5 6 

• 
1. Andhra Pradesh 

2. Assam 

3. Bihar 25 687 539 2349 
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1 2 3 4 5 6 

4. Gujarat 23 811 4350 

5. Haryana 22 1040 8500 

6. Himachal Pradesh 3 134 . 8 

7. Jammu & Kashmir 14 788 53 

8. Karnataka 

9. Karala 5 130 1000 

10. Madhya Pradesh 54 1786 na 491 

, 1. Maharashtra 29 1158 96 14566 

12. Manipur 

13. Meghalaya 

14. Nagaland 6 434 69 

15. Orissa 19 2128 395 234 

16. Punjab 12 584 5430 

17. Rajasthan 12 895 111 810 

18. Si~lm 

19. Tamil Nadu 3 94 400 .. 
.... 

20. Tripura 

21. Uttar Pradesh 12 675 393 2850 

22. West Bengal 6 125 ·165 100 

Total: 245 11467 2607 41080 
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STATEMENT· III 

Written Answers 160 

Stat9Wiss' Progress of Village Electrification as on 31.3.1987 

S.No. States!U. Ts. VillagllS VI7/ages remained 
electrifiec! to be electrified 
as on 31.3.87 /»yond 31.3. 1987 

1 2 3 4 

1. Andhra Pradesh 24585 2636 

2. Arunachal Pradesh 956 2017 

3. Assam 15729 6266 

4. Bihar 38729 28837 

5. Gujarat 17651 624 

6. Haryana 6731 @ 

7. Himachal Pradesh 16141 775 

8. Jammu & Kashmir 5905 598 

9 Kamataka 25727 1099 

10. Kerala 1268 @ 

11. Madhya Pradesh 47602 23281 

12. Maharashtra 34369 1409 

13. Manipur 765 1184 

14. MeghaJaya 1397 3186 

15. Mizoram 216 13 

16. Nagaland 843 117 

17. Orissa 26295 20697 

18. Punjab 12126 @ . 
19. Rajasthan 22023 112At 
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1 2 3 4 

20. Sikkim 254 151 

21. Tamil Nadu 15731 @ 

22. Tripura 2174 2553 

23. Uttar Pradesh 71564 40997 

24. West Bengal 21881 16193 

Total: (States) 410662 163981 

Total: (U.Ts.) 1356 127 

Total (AU • India) 412018 164108 

@ Cent percent villages electrified. 

STATEMENT· IV 
1 2 3 

No. of Villages Proposed for Electrification 
dun'ng Vllth. Plan Period (1985-90) 10. Kerala 

S.No. State No. of villages 11. Madhya Pradesh 17010 
to be electrified 

12 . Mahar ashtra 2365 
1 . 2 3 

13. Manipur 713 , . Andhra Pradesh 4370 
14. Meghalaya 1170 

2. Arunachal Pradesh 357 
15. Mizoram 86 

3. Assam 9663 
16. Nagaland 329 

4. Bihar 16000 17. Orissa 7558 

5. Gujarat 2145 18. Punjab 

8. Haryana 19. Rajasthan 7515 
7. Himachal Pradesh 2322 20. Sikkim 167 

8. Jammu & Kashmir 770 21. Tamil Nadu 42 
9 Karnataka 4524 22. Tripura 758 
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1 2 3 

23. Uttar Pradesh 25170 

24. West Bengal 14918 

Total: (States) 117952 

Total: (U.Ts.) 149 

Total (All· India) 118101 

[ Translation] 

Ban on Refining of Musta'rd/Ground-
nut Oils 

3347. SHRI VILAS MUTIEMWAR: '~iII 
the Minister of FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) whether Government propose to 
ban the refining of mustard and groundnut 
oils to contain the rising prices of edible oils, 
if not, the reasons therefor' . 

(b) ,whether Government have permit-
ted the manufacturers to mix non-edible oils 
with Vanaspati Ghee; 

(c) if so, the quantity of non-edible oils 
used annually by the vanaspali manufactur-
ers; and 

(d) whether as a result of it. the prices 
of non-edible oils have been rising continu-
ously and for the same reason the prices of 
soaps are also rising? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
No, Sir. Solvent extracted mustard and 
ground nut oils have to be refined before they 
can be consum~d. Some consumer prefer-
ence for refined expeller mustard and 

groundnut oils also exists. 

(b) No. Sir. 

(c) and (d). Do nol arise. 

[English] 

Model. of Motorcycle. and Scooters 

3348. SHRI N. DENNIS: Will the Minis-
ter of INDUSTRY be pleased to refer to the 
reply given to Unstarred Question No. 3047 
on 17 March 1987 regarding models of 
Motorcycles and Scooters and state: 

(a) whether the requisite information 
has since been collected; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY( SHRI M. ARUNACHALAM): (a) Infor-
mation from some of the manufacturers is 
awaited. 

(b) Does not arise in vjew of (a) above. 

[T rans/ation] 

New Telephone .Connections In 
Deihl 

3349. SHRIMATI MADHUREE 
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of new telephone con-
nections likely to be provided in different 
areas of Delhi by the end of the current year; 
and 

(b) the number of telephone applicants 
in various areas in Delhi and the time by 
which they are likely to get telephone con-
nections? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OeV): Ca> About 30,000 
new telAphona connections have been pro .. 
vided in different areas of Delhi upto July. 
1987 during the current year. 8500 more 
connections are expected to be provided in 
the remaining part of the current year. 

(b) A statement showing the number of 
persons registered for telephone connec .. 
tions as on 30.7.87 in different telephOne 
exchanges of Delhi who are yet to be allotted 
talephone connection given below. 

Subject to availability of equipments, it 
is ptanned to clear the waiting list upto 30-9-
86 by 1989-90. 

STATEMENT 

Number of applications pending as on 30·7·87 in different areas of Delhi. 

Area/Lwei Name of the exchange No. of persons on 
waiting list 

1 2 3 

Central 

31,32,34,35 Janpath 2220 

61,62 & 69 Jorbagh 4145 

331 Kidwai Bhavan 2565 

38 Rajpath 1722 

301 Sana Bhavan 584 

36 Lodhi Road (PRX) 82 

Vorth 

745 Alipur 172 

746 Badli 1208 

23.25,291 & 292 TIs Hazari 6706 

747 Narela 436 

74,711,712,721.722 Shakti Nagar 31040 

Elfst 

26,27 Delhi Gate 7100 
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1 2 

51,52,77,73 Idgah 

20 (North of G.T. Road) Shahdara 

2201284 (South of 
G.T. Road) laxmi Nagar 

21 (North of G.T. Rd.) Shahdara 

South 

60,67 Chanakyapuri 

65,66 Hauz Khas 

641,643,644 Nehru Place 

63,683 Ohkla 

West 

39 Cantonment 

55 Janakpuri 

56,58,571,572 Karolbagh 

87 Nagloi 

806 r~ajafgarh 493 

50,53,59,541,543,545 Rajouri Garden 

Total 

[English] 

Construction of General Post Office 
Building at Agartsl. 

3350. SHRI AJOV BISWAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether Government have decided 

3 

9143 

4843 

18494 

2591 

7012 

7556 

17691 

4996 

979 

7242 

11864 

2033 

29602 

182519 

to cons!ruct new building of the general post 
office at Agartala in place of old building; and 

(b) if~, the project cost of the new 
building and when it will be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
SONTOSH MOHAN OEV): (a) Yes Sir. 
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(b) The estimated coat of the new 
building is Rs. 51.86.568/- and the building is 
expected to be completed in about three 
years' time from the date of commencement. 

Setting up of Industrle. In North 
Benga' 

3351. KUMARI ~AMATA BANERJEE: 
Will the Minister of INbUSTRY be pleased to 
state the number and description of indus .. 
tries sat up in North Bengal during thalast 
three years together with the job"Opportuni-
ties covered by such industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRV OF INDUS-
TRY (SHRI M. ARUNACHALAM): Under the 
provisions of Industries (Development & 
Regulation) Act. a total number of 81atters of 
intent and 2 industrial licences (including I 
Carry-on-Business licence) were granted 
during the years 1984 to 1986 for setting up 
of industries in the northern distrids of Wast 
Bengal viz. Darjeeling, West Dinajpur, 
Cooch Bihar, Jalpaiguri and Maida. 

Details, such as nama and address of 
the undertaking, location (including the 
name of the district). item (5) of manufacture 
and capacity etc.. in respect of all letters of 
intent and industrial licence. issued are 
being published regularly by the Indian In-
vestment Centre in their 'Monthty Newslst-
ter'. Copies of this publication are being sent 
to the Parliament Library regularly. 

Information regarding employment in-
vOI~ed/created in individual projeds for 
which letters df intent/industrial licences 
have been granted is not' maimained cen-
trall~ in the secretariat for Industrial Approv-
als In the Ministry of Industry. 

Electrification of Villa" •• In Purne., 
Bihar 

3352. SHRI SYEO SHAHABUDr>'N: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of villages electrified in 
Purnea district of Bihar a8 on 31.3.1987; 

(b) the number of villages electrified 
during 1986-87; . 

(c) the number of villages taken up for 
electrification during 1987-88; and 

(d) their names, block-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): <a) 1139 vitlages in Purne8 dis-
trid of Bihar have been electrified as on 
31.3.1987. 

(b) 124 villages were electrified during 
1986-87, in Purnea district of Bihar. 

(c) Bihar State Electricity Board pro-
poses to electrify 160 villages in Purnea 
distrid 01 Bihar during 1987-88. 

(d) The village-wise and block-wise 
details are being collected and would be laid 
on the Table of the House. 

Strengthening of Distribution 
SY8tem In Rural Ar ••• 

3353. SHAr PIYUS TIRAKY: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether it is a fact that half of the 
rural population numbering about three 
hundred million consumers less than the 
minimum required foodgrains inspita of 
Government's claim for record production 
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and S8tf sufficiency in the matter; 

(b) if so, the reasons thereof; 

(c) 1he steps proposed to be taken for a 
sound distribution system by Government; 
and 

(d) the steps taken to take the public 
distribution system to villages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
and (b). The minimum requirement offood in 
terms of calorie consumption is 2400 calo-
ries per capita per day in rural areas. Re-
quired calories are met by a basket of food 
consisting of foodgrains and other food 
items like sugar, edible oil, fruits, vege-
tables, milk and milk produds, meat, egg 
and fish etc. The number of persons whose 
food consumption was below this calorie 
norm was 221.5 million in the rural areas in 
the year 1983-84. 

Large food stocks is an essential fador 
in lowering inflationary expectations on food 
prices and combating speculation in private 
foodgrains trade. Besides, a significantly 
high percentage of population in rural areas 
being below the poverty fine (39.9010 as esti· 
mated in 1 984-85) there had been less effec-
tive demand for foodgrains on ao:ount of 
lack of purchasing power. 

(c) and (d). Guidelines have already 
been issued to all StateslUTs. to open new 
fair price shops to provide easy physical 
access to consumers and to make neces-
sary financial, physical arrangements for the 
improvement of infrastructuralfacilities such 
as storage and transportation of essential 
commodities to fair price shops especially in 
rural, backward, remote and inaccessible 
areas. The Central Government is also pro-
vidjng financial assistance to State/UTs. to 
strengthen their Public Distribution system 

under the following schemes: 

(1) Assistance to StateslUTs. in the 
North-Eastern Region and the 
States/UTs. of Himachal 
Pradesh, Jammu & Kashmir. 
Sikkim and Andaman and Nice-
bar Islands for setting up Civil 
Supplies Corporations and con .. 
struction of godowns. 

. ., 
(2) Assastance to States for pur .. 

chase of mobile vans. 

(3) Assistance to StateslUTs. in the 
North-Eastem Region for supply 
of iodised salt and levy sugar in 
sman packs. 

The Central Government has also fs-
sued guidelines to aU StatesAJTs. for includ-
ing Public Distribution System as a new itam 
of the MinImum Needs Programme intha 7th 
Plan from 1987 .. 88 onwards. 

Manufacture of Penicillin G by IDPL 

3354. SHRt MANVENDRA SINGH: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the quality of Penicillin G 
manufactured by the Indian Drugs and 
Pharmaceuticals Limited in inferior to that 
manufactured by Hindustan Antibiotics lim .. 
ited; 

(b) what is the percentage of Penicillin 
acylase presEmt in each as impurity; 

(c) whether this penicillin with presence 
of i~purity is not economical fOl production 
of 6 APA; and 

(d) what steps Gov8roment have taken 
in the matter? 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF lNDUSTRV (SHRI R.K. JAICHANDRA 
SINGH): <8> No, Sir. 

(b) No acylase is present. 

(c) No, Sir. 

(d) Does not arise. 

Duty cut on Marutl Vans/Car. 

3355. SHAt P.R. KUMARAMANGA .. 
LAM: Will the ~inister of INDUSTRY be 
pleased to state: 

(a) whether the MaruI, Udyog limited 
has sought durty cut on Vans; 

(b) whether the sales of Vans have 
f aile n steeply; 

(c) If so. the teasons thereof; and 

(d) whether both Marutl Vans and cars 
are fitted with special guards thus posing a 
danger to other road users? 

THE MINISTER OF INDUSTRY (SHRt 
J VENGAl RAO): (a) Yes, S.r. 

(b) Marutl Udyog Ltd. have denied any 
significant fall in the sale of Vans. 

(c) Does not ansa. 

(d) No such fitments are made by 
Maruti Udyog Ltd. 

Rise In Prtce of Edible 011. 

3358. SHRI PRAKASH V. PATIL: 
SHRI KAMLA PRASAD RAe 

WAT: 

Will the Minister of FOOD AND CIVil sup· 
PLIES be pleased to state: 

(8) whether it is a fact that the price of 
edible oils has recorded a steep rise durmg 
the last three months; 

(b) if so~ the State-wise break up; 

(c) whether this has happened when 
the produdion of oil seed and import of oil 
has been more than the last year; 

(d) if so, the justification of the sharp 
rise; and 

(8) if so. the steps taken to control the 
phenomena? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CfVlL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
There has been a rising trend in the prices of 
edible Oils. 

(b) A statement indicating the prices at 
Important centres IS given below. . 

(c) and (d). The maIO reasons are (i) 
lower production of oilseeds during the last 
two years; (ii) lean perIOd and (iti) delayed 
and way-ward behaviour of monsoon. 

Although the production of oilsgeds has 
marginally increased and more imports have 
been made the demand has also increased. 

(9) The following measures have been 
taken by the Government to contain the rise 
in the prices of edible oils: 

(i) States have oeen advised re-
peatedly. even at Chief Ministers 
level. to take stringent action 
against speculators. hoarders 
and other anti-social elements. 

(U) The us. of expelle, mustard oil in 
the manufacture of vanaspati 
which was earlier allowed has 
been prohibit&d from 15.5.1987. 
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(rii) The allocatIOn of imported edible 
OIls under Public Distribution 
System and to Vanaspat, Indus-
try has been substantially in-
creased. 

(iv) 

Written Answers 176 

Inspection of Vanaspati Units .. 
was intensified to ensure that all 
edible,oils are property used and 
adequate vanaspati is des-
patched for sale. 
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Vacancl •• of Chief Justice. In High 
Court. 

3357. SHRI GURUDAS KAMAT: Will 
the Minister of LAW AND JUSTICE be 
pJeased to state: " 

(8) the number of High Courts function-
ing without Chief Justices; 

(b) the time since when these posts are 
lying vacant; 

(c) the reasons for delay in filling uptha 
~isting vacancies; and 

(d) the time by which these posts are 
likely to be filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) and (b). AI on 
14.8.87. the following three High Courts ara 
having ActIng Chief Justice from the date. 
indicated against each: 

1. Allahabad 16.7.87 

2. Bombay 1.5.87 

3. Patna 27.7.87 

(c) and (d). The matter regarding ap-
pointment of permanent Chi., Justices in 
the .. High Courts is engaging the attention 
of the Government. II is not possible to 
-indicate the time by which these appoint-
ments would be made. 

s. T. D. Flcility In Cit ••• and Town. 
of Andhr. Prad •• h 

3358. DR. T. KAlPANA DEVI: ¥/lit the 
Minister of COMMUNICATIONS be pleased 
to stat. the names of townslcities in Andhra 
Pradesh which have already been con ... 
nected with STD facility and thoselikety to be 
hnked with sro facility during 1987-887 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEVr. Names of towns I 
cities in Andhra Pradesh which have already 
been connected with STD facility are given in 
the Statement below. Names of towns/cities 
in Andhra Pradesh likely to be linked with 
STO facility during 1987-88 are given below: 

i) Puttor ii) Tuni iii) Ranchandrapuram 
iv) Samalkot 

STATEMENT 

Nam •• of Towne/Cltl •• In Andhra Prad.sh .'ready connected with STO 
facility •• on 31-3·1887. 

1. Adilabad 2. Adoni 3. Anantpur 

4. Ankapalle 5. Bhimavram 6. Bobily 

7. Chillakaluripet 8. Chittoor 9. Cuddappah 

10. Duggirala 11. Eluru 12. GUdiwada 

13. Gudur 14. Guntakal 15. Guntur 
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16. Hanamkonda 17. Ibrahimpattanam 18. Kakinada 

19. Karimnagar 20. Kavali 21. Kazipet 

22. Khammam 23. Kompalli 24. Kowur 

25. Kothagudam 26. Kurnool 27. Lingampalli 

28. Machilipatnam 29. Mehboobnagar 30. Nalgonda 

31. Nellore 32. Nandigama 33. Nandyal 

34. Nizamabad 35. Ongola 36. Palakole 

37. Patancheru 38. Pamidi 39. Poranki 

40. Rajamundry 41. Revulapalam 42. Renigunta 

43. Secunderabad 44. Sangareddy 45. Srikakulam 

46. Srikalahasti 47. T adepalligudam 48. Tanaku 

49. Tenali 50. Tirupathi 51. Tirumalla 

52. Vijayaw ad a 53. Visakhapatnam 54. Vizianagram 

55. Warngal 56. Prodattur 

Lifting of Par-Boiled Alca by Ker ••• 
from Andhra Prade.h 

3359. SHRI K. P. UNNIKRISHNAN: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Government propose to 
allow Kerata Government to lift par-boiled 
rice from Andhra Pradesh in view of its 
availability in that State; and 

(b) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHAt GHULAM NABI AZAO): (a) No 
request has been received from the Kerala 
Government for p9(mts.sion to purchase par-

boiled rice from Andhra Pradesh. 

(b) Does not arise. 

Application. for Public call Office. 
In And hr. Prad •• h 

3360. SHRI T. BALA GOUO: Will the 
Minister of COMMUNICATIONS be pfeased 
to state: 

(a) The total number of applications 
received for public call offices (PCO) in 
Andhra Pradesh during th.'a~t three years; 

(b) The total number of applications 
received from Nalgonda and Krishna Dis-
tricts; 
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(c) The number of applications ap- (c) if not. the reasons therefor? 
proved. under consideration and those r. 
;ectad in Andhra Pradesh during the last 
three years; and 

(d) the time by which the pending appli-
cations ara likely to be disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (8) During the 
last three years, 1016 applications for open-
ing of public Call Offices were received by 
Andhra Pradesh Telecom. Circle. 

(b) 4 applications from Nalgonda Dis-
trict and 154 from Krishna District were re-
ceived. 

(c) The break up of the disposal off 
applications received is as follows: 

No. at applicatIOns 

(i) approved 558 

(II) under consideration 307 

(Iii) rejected 151 

Total 1016 

(d) The pending applications are likely 
to be disposed of March. 1988. 

Programme for Development of 
Laga' Literacy 

3361. SHRt BALASAHEB VIKHE 
PATll: Will the Minister of LAW AND JUS-
TICE be pleased to state. 

(a) whether Government propose to 
undertake any programmes for developing 
legal literacy so that the poor and the under-
privileged get justice; 

(b) if SOt the details thereof; ,nd 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) and (b). The 
C~mmitte8 for Implementing legal Aid 
Schemes sat up by the Govemment at-
taches gre8t importance to the promotion of 
legal literacy as it is necessary that the 

I 

weaker sections of the community must 
know their rights and benefits available to 
tham under various social welfare legisla-
tions and governmental schemes and meas-
ures. Under this programme. the use of the 
mass media like TV. AIR etc. is made. At the 
request of the Committee, instructions have 
been issued by the Diredor, A. I. R, to all 
Station Directors for mounting more and 
n.ora programmes on legal aid; and exhibi-
tion of cmema slides. 

The Committee also renders financial 
assistance to the State legal Aid and AdvICe 
Boards and Social Action Groups for publi-
cation of booklets, pamphalets etc on vari-
ous laws affecting the poor subjed to fulfil-
ment of certain conditions. 

The Committee is bringing out a Legal 
Aid Newsletter separately in Hindi and Eng-
lish for distribution among the State Govern-
ments and Social Action Groups, free of 
cost. 

The Committee has also produced a 
documentary film in collaboration with the 
Films Division of India on Legal Aid which 
was exhibited in August 1983. 

For developing the legal lit9f'8Cy pr0-
gramme, half a dozan video films have been 
produced on legal aid. 

The Committee is, also encouraging 
setting up of legal aid Clinics in Universities 
and Law Colleges. Similarly training in rudi-
mentary knowledge of law is imparted to 
Social Activists so 8$ to enable them to work 
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as para-legal workers at grass .. root level. .(c) No, Sir. 

(c) Does not airs •. (d) Not applicable in view of (c) above . 
. 

Extension of Varkal. Telephon. ~ ~ LPG Agencl •• and Petrol Pump. In 
Exchange In Karar. Godavari Districts 

3362. SHRI T. BASHEER: Will the 
MiIliste, of COMMUNICATIONS be pleased 
lostat.: 

(a) the present capacity of Varkala 
.alephone exchange in Kerata; 

(b) the number of applications pending 
as on date; 

(c) whether there is any proposal for 
immediate expansion or development of this 
exchange; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) As on 31-7-
87 Varkala is a 400 lines MAX II type auto-
matic exchange having 397 working con-
nections. 

(b) The number of applicants pending 
as on date is 269. 

3363. SHRI SRIHARI RAO: Will the 
Minister of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a) the nu~r of LPG agencies and 
petrol pumps functioning in East Godavari 
and Wast Godavari districts of Andhra 
PradOsh as on June 30.1987; 

(b) whether there is any proposal to 
sanction more such agencies in those dis-
trids; and 

(c) if so. the details thereof and the 
names of the locations Where these are 
proposed to be located? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RALGAS (SHRI BRAHMADUTI):(a) Ason 
30 June, 1987 the number of LPG distribu-
torships and Retail Outlets (PetroVDiesel) 
functioning in East Godavari and West 
Godavari districts was as under: 

LPG distributorships Retail Outl9ts 

East Godavari 26 78 

West Godavart 22 65 

(b) and (c). The oil industry proposes to open LPG distributorships and RetailOut,-
at the following locations: 

LPG distributorship 

East Godavari 
1 

Amalapuram ' 

West Godavari 
2 

Bheamapuram 
Penugonda 
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1 2 

Retail Outlets (PetroVDiH.) 
daalerships ) 

Komagiri 
Tallarew 
Kakinada 

Achanta 
Lakkavaram 
Prathipadu 

LPG recovery Plants on HBJ Pip •• 
line In U. P. and ... P. 

3364. SHAI BAL RAM SINGH YADAV: 
Wilt the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there was proposal to instal 
one L P. G. recovery plant on Hajira-
Bijaipur.Jagdishpur pipeline each in Uttar 
Pradesh and Madhya Pradesh; 

(b) whether the proposal to instal one l. 
P. G. recovery plant only in Madhya Pradesh 
is under active consideration of Govern-
ment; and 

(c) ~ so, the reasons for not installing 
the LPG recovery plant in Uttar Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHRI BRAHMA DU1T): (8) to (c). 
Originally, Gas Authority of India limited had 
proposed to instal LPG recovery plant at 
Bijaipur in Madhya Pradesh and Auriaya in 
UP. However, subsaquentlytha scopeofth. 
project was ~X1ended to include extraction of 
propane alongwith downstream processing 

1; 

facilities. In view of significant economic 
advantages, GAIL have now proposed to set 
up a single lPG-cum-propane extraction 
plant at Bijaipur in Madhya Pradesh. The 
proposal to sat up a LPG extraction plant at 
Auriaya in UP would be considered when 
larger quantity of gas would be pumped 
through the HBJ system. 

Import of equipment by B. I. S. 

3365. SHRI RAM DHAN: Wjllthe Min-
ister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether Govemment are aware that 
the eqUipment worth severallakhs of rupees 
has been imported by the Indian Standards 
Institution now named Bureau of Indian 
Standards and it is tying unused; 

(b) th8tcrtalan1Ount~ntonth8i~rt 
of equipment during the last three years; and 

(c) the reasons for not utilising the 
equipment and the action taken to fix r. 
sponsibUity in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUp· 
PLIES (SHAI GHULAM NABI AZAO): (a> 
There have been two cases ot equipment 
imported in 1986 which have not been put to 
UN so far by the Bureau of Indian Stan· 
dards. 

(b) During the last three years, the 
value of equipments imported by the Bureau 
of Indian Standards is as foflows: 

1984 .. 85 As 20 lakhs 

1985·86 As 38.7 lakhs 

Rs 30.7 lakha 

(c) On. Tasting Machine importtMI from 
U. K. in October last year could not be 
instaHed SO far because some of the eIec-
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tronic components of 1he machine 'ware TRY OF ENERGY (SHRlMATI SUSHILA 
received in a damaged condition due to ROHATGI): (8) The axad profit of the "a .. 
seepage of water in the packing. The'Bureau tional Thermal Po~r Corporation (NTPC) 
has a'ready taken up the matter of replace.. for the year 1986-87 would be known after 
ment of the damaged components with the the audit of thair accounts, which is in prog. 
insurance company as well as the foreing ress, is completed. 
supplier. 

In another case, equipment for Partial 
Discharge Detection System has yet to be 
commissioned as 8 portion of the equipment 
has to be erected and commissioned by the 
technician of the foreign supplier. Release of 
foreign exchange for the visit of the foreign 
technician has been made on the 5th of this 
month and the foreign supplier has been 
requested to arrange for early erection of this 
equipment. 

In view of the above, the question of 
fixing responsibility on any individual officer 
in the BIS does not arise. 

Profit of N. T. P. C. 

3366. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of EN-
ERGY be pleased to state: 

(a) the actual profits of the National 
Thermal Power Corpora1ion during 1986· 
87; and 

(b) the interest liability for the current 
financial year and its effect on the profit for 
the year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-

Large sick units as at 
the end of June 1986 

No. of 
Units 

16 

Amount 
outstanding 
(Rs. crores) 

48.87 

(b) The interest liability for the current 
financial year. 1987-88, which is around Rs 
158 erores, is likely to reduce the 
Corporation's profit as compared to the 
previous year. 

Sick Industrial Unit. In Blha, 

3367. DR. G. S. RAJHANS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of industrial units re-
ported to be sick in Bihar so far; 

(b) what is the total amount of finance 
relating to banks involved in those SICk units; 
and 

(c) what action has been taken by 
Government to revive those sick units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (8) and 
(b). Data on sick indus1riaJ units assisted by 
banks are collected by the Reserve Bank of 
India as per the definition of sickness 
adopted by it. As P-lrthelatest data available 
from it, the number of sick industraal units 
and amount outstanding against them in the 
State of Bihar are given below: 

SSI sick units as at the 
end of December, 1985 

No. of 
units 

8570 

Amount 
outstanding 
(Ra. eror •• ) 

48.95 
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(c) -r: 0 revive the sfck industrial units in 
the country as a whole. the Government 
have takan various steps. The Resew. 
Bank of India have issued guidelines to the 
benks for strengthening the monitoring sys-
tem and for arresting Jndustrial sickness at 
an incipient stage so that corrective meas-
ures are taken in time. The banks have also 
been directed by the Reserve Bank of India 
to formulate rehabilitation p;!'lor the 
revival of potentially viable u~ ",erits Of 
each case. In addition, Gov' ant have 
enacted a comprehensive legislation, 
namely NThe Sick Industrial Companies 
(Special Provisions) Act, 1985· which pro-
vides for setting up of a quasi-judicial body 
designated as the 'Board for Industrial and 
Financial Reconstruction' (BIFR) to deal 
with the problems of sick industrial compa .. 
nies in an effec1ive manner. The BIFR has 
become operational with effect from 15th 
May, 1987. 

Government have also liberalised re-
cently the Margin Money Scheme with a 
view to supplement the efforts of the State 
Governments in reducing the incidence of 
sickness in small scale units. Moreover. RBI 
have also issued guidelines separately to 
the banks for dealing with the problems of 
small scale units. 

Diract Telephone Link betw.en 
Deihl and Farldkot 

3368. SHRI P. M. SAYEED: 
SHRIDAULATSINHJI 

JADEJA: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) wnether there is no direct telephone 
link between Delhi and Faridkot (Punjab); 

(b) if so, how the trunk calls between the 
two stationa are routed; 

(c) whether it is a fact that aven 'urgent' 

and 'lightening' caUa between Delhi and 
Faridkot fail to materialise for days together; 
and 

(d) if so, the remedial steps taken or 
porposed to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEY): (8) Yes, Sir. 

(b) The trunk caIs between Delhi and 
Farkfttot are routed via Ferozapur. Th. atter-
nate routing is via Chandigarh. Jalandhar 
and Bhatinda. 

(e) No. Sir. The urgent and lightenirig 
caJls not maturing on some occasions due to 
interruptions on the trunk lines which can not 
be ruled out. 

(d) To speed up the trunk traffiC.Jtae 
provision of a direct trunk circut betweet\ 
Delhi and Faridkot is being considered .. 

( T rans/ation] 

Reopening of Industrl •• In Dalml. 
N_gar, Bihar 

3369. PROF. CHANDRA BHANU 
DEVI: Will the Minister of INDUSTRY be 
pleased to state; 

(a) whether Govemment are aware that 
thousands of families have been ruined due 
to closure of industries in Oalmia Nagar in 
Bihar; and 

(b) if so, the steps Deing taken by 
Government to reopen these industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): <8> and 
(b). Aohtas Industries ltd., Dalmianagar 
having a work force of nearly 10,OOOwotkars 
is tying closed since 8.7.1984. The Cent,aI 
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Govemment after oonsidering all alpactsal 
the revival of MIs. Rohtas Induakias UmtecI. 
Oalmianagar have made a r.f •• 1108 to the 
Board of Industrial Md Financial Recon· 
strudion (BIFR) whidh is quasi jucJaat body 
constituted undertheSiok lndustria1Compa-
nies (Special ProvisDns) Act, 1985. The 
BIFR has to take a dacsion in the matter on 
the merits of the case. 

[English) 

Naw Te'ephone Conn.etlon. In 
Calcutt. 

3370. SHRt ATISH CHANDRA SINHA: 
Will the Minister of COMMUNICATIONS be 
pleased to refer to the reptv given to Unstar-
red Question No. 3902 on 24th March, 1987 
regarding new telephone conned;ons in 
Calcutta and State; 

(a) The total amount of interest accrued 
on the pending applications for new connec· 
tions in 45 and 49 area till 31st December, 
1986; 

(b) what efforts have been made to 
clear and to issue. work orders on all those 
application till 31.st December, 1986; 

(c) whether the 10000 lines capacity 
exchange of 49 is not fully utilised; and 

(d) if so, the reasons therefor and the 
action being taken to make available tele .. 
phone connectIOns on applications till 31 at 
December, 1986 to avoid huge interest 
payment, etc? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) The informa .. 
tion is being collected and will be laid on the 
Table of the House. 

. (b) to (d). '49' exchanges has an 
equipped capacity of 4000 linas and not 
10000 lines. Ther. are 2417 working con .. 

nections out of • COIIU.ctabf. eapacIJ of 
3710 lnas. About eoo work ordera1or MW 
conned ions and shifts .,. under eucution. 
Additiana1500 WOtkOlder .... planned to be 
reM .... shortly. The .... li8t upto D. 
cember, 1986 would be aa..d progcee-
sivety by 1989-90. 

Con.bor .. Jon. with IlultJ-Natlon.' 
eomp.nl •• 

3371. ~ ~I N. VENKATA RATNAM: 
Win the Mil ..... d INDUSTRY be pteased to 
state: 

(8) the number of collaboration agree-
ment entered into with muki-nationalcompa· 
nies after January t 1985 and the items to be 
manufactured by such companies; 

(b) whether these multi·national com-
panies or their subsidiaries have now started 
manufactunng items reserved for small 
scale industrial sector, if so, the names of 
such multi-natlOnats or their subsidiaries 
and the items t)eing manufactured by them; 
and 

(c) the steps taken against these multi-
nat.onals for violation of licences granted to 
them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS .. 
TRY (SHRI M. ARUNACHALAM): <a> For 
import of know-how. 2337 proposals for for-
eign collaborations were approved during 
the period 1985 to June, 1987. Statistical 
information regarding mutti"national com-
pany-wise break· up of foreign oollaboration 
approvats is not maintained in Secretariat for 
rndustrial Approvals. How8ver,-cietaits of ai, 
approved foreign (X)lIaborations showing 
the names of Indian andforaignfirms. item of 
manufacture and nature of collaboration ... 
published on a monthly basis by Indian In .. 
vestment Centr. .s a supplement to Ita 
montly Newsletter. Copies of this publica-
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lion •• sant regularly to Parliament Ubrary. [Translation) 

(b) and (c). Follow-up of these approy .. 
als and monitoring thair implementation is 
the responsibility of the Administrative Min-
istries. No centralised information Is avail ... 
able about the number 01 multinational 
companies manufacturing item. r.served 
for small scaie sector and penal action, if 
any. taken by Government tor vioIatiol" of 
licences. 

Import of Ga. Turbin •• by A ... m 
Stat. Electricity Board 

3372. SHRI Y. S. MAHAJAN: Win the 
Minister of INDUSTRY be pleased to atate: 

(a) whether the Assam State Electricity 
Board (ASEB) has decided to float global 
tenders for imports of gas turbines from 
abroad as they are not satisfied with the 
performance of BHEl generating sets; 

(b) if so, the reaction of Union Govern· 
ment thereto; and 

(c) the steps taken to make technologi· 
cal improvements in the BHEl equipment so 
that it is of international standards? 

THE MINISlER OF INDUSTRY (SHRI 
J. VENGALA RAO): (8) In November 1985, 
the Assam State Electricity Board floated a 
global lender for the installation of gas tur· 
bines .d Lakwa. 

(b) The proposal of ASEB for the import 
of Gas Turbines was not agreed to by the 
Government. 

(c) The power generating equipment 
manufactured by BHEl is of international 
standards and the company has won many 
contracts against Itiff competition from for-
eign suppliers both within and outside the 
country. Whenever deficiencies are noticed 
in sets, they are rectified in consultation with 
the collaborator and the customer. 

Power Generation 

3373. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Govemment areconsider-
ing to accord top priority to power genera-
tion; and 

(b) if so, when? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRtMATI 
SUSHILA ROHATGI): (a> and (b). A very 
high priority is already being accorded to 
power generation by the Government. In 
order to increase power gan.ralion, various 
measures are being taken which include 
expeditious commissioning of new capacity, 
optimum utilisation of existing capacity. 
implementation of a Centrally sponsored 
Renovation and Modernisation Programme 
and implementing short gestation projects. 

(English] 

Import of Soft drink Technology 

3374. SHRI BHATTAM SRIAAMA· 
MURTY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Central Food Techno-
logical Research Institute and other food 
technology Institutes are opposed to the 
spurt of indiscriminate import of technolo-
gies in food processing; 

(b) whether Government haw taken 
any decision on the proposat of Punjab Agro 
Industries Corporation to import technolo-
gies from Pepsicola; 

(c) the soft drink technologies which 
have been imported during the last two 
years; and 
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(d) whether it is a fact that in Utt. 
PradNh the Cola drink M7r is the largest 
selling soft drink even today? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): <a) The 
Central Food T achnological Research insti-
tute (eFTAI) have informed that they have 
developed over 250 major and numerous 
minor technologies for food processing and 
that a large number of these technologies 
are already in use. In examining the propos-
als for the import of technology the availabil-
ity or otherwise of the suitable indigenous 
technology is duty taken into consideration. 

(b) No, Sir. 

(c) Government have not approved any 
import of technology for the manufacture of 
soft drinks during the last two years. 

(d) No. Sir. 

Blog8. from Water ,Hyacinth 

3375. SHRI V. SOBHANADREES-
WARARAO: Will the Ministarof INDUSTRY 
be pleased to state: -

(a) whether Khadi and Village Indus~ 
tries Commission has taken notice of the 
news item "Biogas from water Hyacinth" 
appeared in the "The Hindu" of 20 February, 
1987; and 

(b) if so, what steps are proposed by the 
Khadi and Village Industries Commission to 
encourage installation of some more units 
on the same lines to produce gas from 
waste? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL OEVEL·, 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHR. M. ARUNACHALAM): <a) and 
{b). Under the present arrangement, Khadi 

and Villag.lndustries Commission is one of 
the agencie. designated by the [)epaItment 
of Non-Conventional Energy Sourcea for 
implementation of the national programme . 

. However, KVle is aware of the technology 
for producing biogas from water hya:inth. 
An experimental biogu plant has been put 
up at Bharatpur in Rajasthan whose per-
formance was not very much 8nct'llraging. 

Mod.rnl.atlon and Mechanl.atlon of 
Colr Industry 

3376. PROF. K. V. THOMAS: 
SHRI SURESH KURUP: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether modernisation and 
m~hanisation witt be done in coir industry; 

(b) the welfare measures proposed to 
be taken to help coir workers: and 

(c) the details of the projects ot Coir 
Board to revitalise the coir industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Mod-
ernization and mechanization of the coir 
industry' is a slow process as it involves 
displacement of labour. However. Govern-
ment are encouraging schemes under the 
Co-operativisation scheme for moderniza-
tion and renovation of equipment, looms etc. 

(b) A model village scheme for walfare 
of coir workers has been extended to 50 
more vUlages with a provision of Ra 1.5 
crores in the current plan period. A new 
scheme for medicare to coir workers for 
studying the occupational health hazards 80 

1 as to take preventive measures wilt be imple" 
mented by the Coir Board and Karata Govt. 
at a cost of Rs 2 crores. 
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Thanjawr (in Tamil Nadu). Arsiker. (in 
Karnataka) and Rajamundhry (in Andhra 

(C) a.sides the cooperativisation 
scheme (As 700 lakha) for revitalizing the 
viable units, the currant plan programme. 
envisage support for training infrastrudur. Pradesh) tor development of coir industry in 
(As 285 lakhs). Regional Coit Training & other States. Details of other important 
Development Centres have been set up at schemes and outlays are given below: 

1. Science and Technology As 215 lakhs 

2. Support for brown fibre sector including development of Rs 150 lakhs 
Export market & raw materialltank. 

3, Marketing. Publicity and other promotional work. Rs 130 lakhs 

4. Expansion of Home market. 

5. Strengthening of Hindustan coir. 

[ Translation] 

Withdrawal of Flv. Star Facility In 
Public Sector 

3377. DR. PRABHAT KUMAR 
MISHRA: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are oonsider· 
mg to withdraw the five star facility in public 
sector undertakings; 

(b) If so, the steps being taken in this 
dlrechon; and 

(c) whether it is a fact that due to this 
arrangement only some persons of a par-
t icular class utilise a major portion of money? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAlA RAO): (a) to (c). Though 
Public Sector Enterprises can frame thair 
own Rules and Regulations governing tour· 
ing faciHties of their employees, they have 
been advised that whereever guest house 
accommodation is not available to meet the 
requirements of their touring personnel, they 
should enter into a standing arrangements 

Rs 90 lakhs 

As 70 lakhs 

with 2fJ/4-Star Public Sector Hotels. The 
reimbursement of expenditure is made to all 
employees who have to travel on official 
business based on their entitlement to Trav-
elling and Halting allowances. 

{Eng/ish] 

MarkeUng Strategy by Drug Un It. In 
W •• t aengal 

3378. SHRt BHADRESHWAR TANTI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government have 
given any instructions to the three public 
sector drug units in West Bengal for develop-
ing a definite marketing strategy; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAt R. K. JAICHANORA 
SINGH): (a') and (b). During the reviewoflha 
working of the three Calcutta based public 
sector drug units. their managements were 
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instructed to re·orient their marketing strate· 
gies so as to ensure fulfilment of their sales 
targets as per Action Plans. 

World Bank Loan to Telecom 

3379. DR. DAnA SAMANT: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the amount of Joan Telecom. is to 
receive from World Bank; and 

(b) the terms and condition$ tor availing 
of this loan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) US $345 
million consisting of aft currencies. 

(b) Salient terms and conditions for 
availing the Joan are: 

(i) The proceeds of the Loan will be 
utilised for improvement and 
modernisatIon of Telecom. serv-
ices with special emphasis for 
Bombay. Delhi, Calcutta and 
Madras. 

(it) Procurement of goods and serv-
ices will be in accordance with 
Inter·nattonal bidding procedure 
and gUIdelines for procurement 
prescribed by the World Bank. 

(iii) DOT wilt lend US $98 million to 
MTNL (Mahanagar Tetephone 
Nigam ltd) after executing a 
subsidiary loan agreement with 
MTNL. 

(iv) Closing date for utilisation is 31-
12·1992. 

(v) Repayment will commerce from 
15-11·1992. The loan is to be 
paid semi .. annually in in· 

stalm.nt. of 11 .5 million dollars 
fill 15 .. 11-2007. 

(vi) Payment of interest will be at the 
rates specified by Bank from 
time to time. 

Allocation of Whe.t and Alc. for 
Tribal Are •• of Orl ••• 

3~80. SHRISOMNATH RATH: Will the 
Minister of FOOD AND CIVil SUPPLIES be 
pleased to state: 

(a) the total aUocation of rice and wheat 
under Cheap Price Scheme for the tribal 
areas of Orissa in 1985·1986 and 1986~ 
1987; and 

(b) the quantity of rice and wheat lifted 
by the State during the same period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
Issues of foodgra;ns under the scheme for 
distribution of rice and wheat at specially 
subsidised prices In the Integrated Tribal 
Development Project Areas and Tribal Ma· 
Jority States are made out of the allocations 
for the Public Distribution System to the 
States. No separate allocations are made for 
the purpose. 

(b) The quantities of rice and wheat 
lifted by the Government of Orissa under the 
scheme during 1985-86 and 1986-87 are as 
under: 

(Figures in tonnes) 
Rice Wheat 

* 1985-86 1868 2959 

1986 .. 87 40603 12160 

• The scheme was introduced in December, 
1985. 
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, ...... Forw.rd Tradl", Actlvltl.. THE MINiSTER OF STATE IN THE 
DEPARTMENt OF CHEU~LS AND 

3381. SHRI K. RAMACHANDRA PETROCH&MICALS IN THE UINISTRV 
REDDY: Will the Minister of FOOD AND. OF INDUSTRY (SHRI R. K. JAICHANDRA 
CIVIL SUPPLIES be pleased to state: SINGH): (a) Ves, Sir. 

<a> whather iUegal forward trading ac-
tivities have increased during 1986 and 
1987; 

(b) whether Union Government are 
contemplating to bring. in amendments to the 
Forward Contracts (Regulation) Act, 1952, 
to give more teeth to the Act; and 

(c) if not, what other steps are contem-
ptated by Government to crub illegal forward 
trading? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRIGHULAM NABI AZAD): (8) On 
the basis of information received from the 
Forward Markets CommisslOn, it appears 
that there is no Increase in illegal forward 
trading activities during 1986 and 1987. 

(b) Yes. Sir. 

(c) Ooes not arise. 

Raw Materials for Poly •• tar Staple 
Fibre 

3382. SHRI A. JAVAMOHAN: Will the 
Minister of INDUSTRY be pleased to state: 

(8) whether Government have taken 
Into account the availability of raw materials 
to utilise the indigenous capacity of produc-
tiQn of polyester staple fibre in the country 
before a decision to canalise import of this 
item was taken; and 

(b) if 80. whether Government have any 
mechanism to check the rise in prices of the 
textile goods with polyester staple flbr. 
contents in;he indigenous m.-ket? 

(b) At present there is no price control 
on textile goods. However the prices are 
kept und8¥ constant watch by the Govern-
ment. 

Price of Truck Tyr •• 

3383. SHRI SHANTARAM NAIK: Will 
the Minister of INDUSTRY be pleased to 
state; 

(a) whether it is a fact that certain tyre 
manufadurers are not deliberately utilising 
their full capacity and creating artificial shC)rt .. 
age in order to take the advantage of rising 
prices: 

(b) if so. whether Government have 
. discussed this asped with tyre manufactur-

ers; and 

(c) if so, with what results? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
There have been complaints regarding for-
mation of a cartel and adoption of restridive 
trade practices on the part of the tyre manu .. 
fadurers as a result of which market forces 
are not permitted to have free play. The 
Government have referred the matter to the 
Monopolies and Restrictive Trade Practices 
CommissiOn for necessary action. 

Allocation of Fund. for Khadl 
Production 

_ 3384. DR. PHULRENU GUHA: Will the 
Minister of INDUSTRY be pleased to state: 

<a) the aUocation of money for Khadi 
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production in 1986; and 
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(b) how much money was sent in 1986 
and how many people were benefited? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRV OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) An 
amount of Rs 70.Q2 erorss was allocated for 
the productIOn of khadi during the financial 
year 1986-87. 

(b) An amount of Rs 68.43 crores was 
utilised by the Khadi and Village Industries 
Commission and the total number of per-
sons employed was about 14 lakhs during 
the year 1986-87. 

Suspension of Offlcla'. of 
N. C. C. F. 

3385. SHRt SHAMINDER SINGH: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the number of persons suspended 
by the National Cooperative Consumers 
Federation of India Ltd. during the last eight 
months and the charges levelled against 
them; 

(b) whether prima-facie cases of cor-
ruption were established against them be-
fore their suspension; and 

(c) the action Government propose to 
take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
and (b). Thirteen employees were placed 
under suspension during the last eight 
months, i.e. beginning from January 1987. 
There were, prima-facie, charges of corrup-
tionlirregularlties against twelve employees, 
and there has been a charge of mis-conduct 
against one employee. 

(c) The management of the NCCF Ie 
taking action in this regard. 

S.tUng up of Pow.r Project. In. 
Andhr. Prad •• h with Non-R ••• d.nt 

Indiana' Inv •• tment 

3386. SHRI V. TULSIRAM: Will the 
Minister of ENERGY be pleased to state: 

(a) the details of the proposal under 
consideration of Govemment which was 
submitted by the Govemment of Andhra 
Pradesh tor setting up power projects in the 
State with the Non-Resident Indians' invest-
ment: 

(b) if so, the action taken or proposed to 
be taken on the proposal; and 

(c) the time by which flnal decision is 
expeded to be taken and the extent to which 
the power requirement of the State will be 
met? 

THE MINISTER OF STATE IN THE .. 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (c). No such proposal is 
under oonsideration. 

~ 

Progress of Second Min. expansion 
scheme of Nayv.1I Lignite Corpora-

tion 

3387. SHRI V. SREENIVASA 
PRASAD: 

SHRI BANWARI LAl PURO· 
HIT: 

Will the Minister of ENERGY be pleased to 
state: 

(a) the progress made by the Neyvali 
Ugn ite Corporation in its different projeds of 
second mine expansion scheme. for which 
the Neyveli Lignite corporation had issued 
letters of intent during the year 1986; 
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(b) whether a few of thIt oontraetors 
have closed down their units aftertaldng out 
huge amounts of advance money from 
Neyveli Ugnita Corporcion without render-
ing any service; and 

(c) if so, the details thereof and further 
action proposed to be taken in the matter? 

THE MINISTER OF ENERGY (SHRt 
VASANT SATHE): (a) Forth. second mine 
expansion scheme of Neyveli Lignite Corpo-
ralion ltd. letters of intent have been issued 
for all the major items of ooth specialised and 
conventionaJ mining equipment. The equip-
ment are at various stages of manufacture 
and the progress of manufa:ture and sup-
plies conforms to the presaibed time sched-
uled. 

In respect of 2400 MM and 2000 MM 
conveyors the erection work has com-
menced and for excavators and spreaders 
the erection yards and getting ready. 

(b) No, Sir. 

(c) Does nat arise. 

Long Term Power Plan 

3388. DR. K. G. AOIYODI: 
SHRl~ BANWARI LAL PURO· 

HIT: 
OR. G. S. RAJHANS: 
SHRI VIJAY N. PATIL: 

Will the Minister of ENERGY be pleased to 
state: 

(8) the estimated annual expansion of 
power generation capacity and the projected 
demand for power by the turn of the century 

in the country; 

(b) the bng term powarplan envisaged 
and the type' of units (TharmallHydel) to be 
set up; and 

(c) the estimated investment required 
and the places identified with the type of 
units for the implementation of the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER fNTHE MINtS-
TRY OF ENERGY (SHRIMA TI SUSHILA 
ROHATGf): (a) The annual expansion in 
installed capacity during the period 1990-
2000 as .. per the feasible-cum-desirabte 
National Power Plan prepared by the Cen-
tral Electricity Authority (CEA) is given in the 
state rn ent below. 

The National Power Plan has estimated 
a peak demand of 125400 MW and an en-
ergy requirement of 684973 Mkwh by the 
turn of the century. 

(b) The long-term power plan envis-
ages a capacity addition of 1 10155 MW 
during the period 1990-2000 comprising 
35301 MW hydro. 70534 MW thermal and 
4320 MW nuclear. 

(c) It has been estimated that about As 
200.000 crores would be required for imple-
menting the Plan. The places identified are 
Andhra Pradesh, Assam, Bihar, Gujarat. 
Goa, Haryana, Himachal Pradesh, Jammu 
& Kashmir. Kamataka. Kerala. Madhya 
Pradesh, Maharashtra, Maghalaya. Orissa 
Pondicherry. Punjab, Rajasthan, Tamil 
Nadu, Uttar Pradesh and West Bengal. The 
units. will generally be a mix of hydro and 
thermal. 
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STATEMENT 
AUGUST 18. 1987 

Annual Expansion In Installed Capac-
Ity envisaged In the National Pow.r 
Plan 8. per I '.Ialbl ... eum-d •• lrable 

programme 

Year Installed Capacity 
envisaged (MW) 

1990 .. 91 6917 

1991 .. 92 62n 

1992-93 9135 

1993-94 13204 

1994-95 12413 

1995-96 10858 

1996-97 11547 

1997-98 11724 

1998 .. 99 14555 

1999 .. 2000 15415 

Note: Eighth Plan Schemes include bene-
fits from small hydro projects with a 
capadty of less than 5 MW, year .. 
wise benefits for which has not been 
taken into account. 

Electrification of Vltlag •• 

3389. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of ENERGY be 

pleased to state: 

(a) the number of vRlage. without alec-
tricity in the country, state-wiH; 

(b) the number of villages .ladrifiad 
during the current Five Yaar Plan; 

(c) the target sat to electrify viHages 
du,ing the current Five Year Plan; and 

(d) whether the remaining villages will 
get electricity during the said Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS .. 
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) A Statement showing 
statewlse, number 01 villages yet to be elec-
trified in the country, as on 30.6.1987 is 
given bebw. 

(b) During the current Five Year Plan, 
(from 1.4.1985t030.6.1987), 43607 villages 
have been electrified. . 

(c) A target of 118101 villages for elec-
trification has been fixed for the current Five 
Year Plan (1985-90). 

(d) The States 01 Haryana, Kerala. 
Punjab and Tamil Hadu have already 
achieved cent per cent electrification of vii-
tages. In the States of Andhra Pradesh, Goa, 
Gujarat, Himachat Pradesh, J & K, Karna-
taka, Maharashtra and Nagaland, it is ex-
pected that cent per cent electrification 01 
villages would be achieved by the end of the 
current plan. In the remaining States cent 
per cent village electrification is expeded to 
be achieved by the end of the VIII Plan. 
subject to the availability of requisite r. 
lOurdes and other inputs. 
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STATEMENT 

Stat9wis8 NumbBr of ViI/ag8s yst to be EltlCtiifitK1 as on 30.6.1987 

SI. StatasAJTs. Villages remaining 
No. to be electrified 
1 2 3 

1. Andhra Pradesh 2544 

2. ArunachalPradash 2012 

3. Assam 6215 

4. Bihar 28686 

5. Goa 29 

6. Gujarat 537 

7. Haryana 

8. Himachal Pradesh 638 

9. Jammu & Kashmir 591 

10. Karnataka 988 

11. Kerala 

12. Madhya Pradesh 22884 

13. Maharashtra 1357 J 

14. Manipur 1159 

15. Meghataya 3175 

16. Mizoram 7 

17. Nagaland 109 

18. Orissa 20578 

19. Punjab 

20. Rajasthan 11232 
I 

21. Sikkim 147 
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1 2 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total (States) 

Total (U. Ts. 

Total (All-India) 

Industrial Cooperatlv •• In Rural 
Areas 

3398. SHRI P. PENCHAlLAfH: Will the 
Min;str:.r of IND.USTRY be pleased to state: 

(a) whether more suggestions have 
been received to encourage industrial coop-
eratives in rural areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE 1r;4 THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRJ M. ARUNACHALAM): (a) No, 
Sir. 

(b) Question does not aris&. 

Holding of S •• 810n of Parllam.nt In 
South 

3391. SHRI V. S. KRISHNA IYEA: 
SHRI T. BASHEER: 

Will the Minister of PARLIAMENTARY 
AFFAIRS be pleased to state: 

(a) whether Government are aware that 

3 

2538 

40587 

16038 

162117 

70 

162187 

thera is a long standing demand to hold 
session of Parliament somewhere in Squrth; 
and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRt H. K. L 
BHAGAT): (a) Yes, Sir. 

(b) At present. the Government is not 
thinking of holding any Parliament Session 
outside Delhi. 

[ Translationl 

Price fixation of Van •• pall pro-
duced with Imported Edlbl. 011 

3392. SHAI RAMESHWAR NIKHAAA: 
Nill the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) the number of applications received 
for issue of licences for manufacturing v. 
"a!U>ati; 

,b) the number of appUca1tons received 
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tor iIeue of licences for vanaspat) without 
demanding the quota of the imported 011; 

(0) whether manufacturers producing 
vanaspati with imponed oil, have fixed the 
price of vanaspati without tha con.ant of 
Government; 

(d) whether Govemment have any 
price control ovar the manufadurers of 
vanaspati after having given the quota of 
imported oil; and 

(e) if so. the dataHs thereof; and if not. 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUPa 
PLIES (SHRI GHULAM NABI AZAD): (a) 
The total number of applications received for 
issue of licences for manufacturing van.Sa 

patl since 1986 is 61. Of these, nine applica-
tions are for substantial expansion of the 
capacity of the existing vananspati units. 

(b) Twenty-one. 

(c)n to (8). At presant there is no Govern .. 
mant control on the prices of vanaspati. 
However, Govemment is closely monitor-
ing the prices of vanaspati in ralation to 
the various input costs and taking appro .. 
priate measures whereever considered 
necessary. 

[English) 

I"cr •••• In Prlc. of Coal 

3393. SHRt S.M. GURADDI: Win the 
Minister of ENERGY be ple.led to state: 

(8) whether some Government under .. 
takings viz. Eastern Coalfields Umited 
(EeL) and Bharat Coking CoaJ ltd. (BCCL) 
have been running into losses for the put 
few years; 

(b) whether the Coal India ltd. has 
proposed to increase the price of coal; 

(c) whether Government have ac-
cei)led the proposal; and 

(d) if so, the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (8) Ves, Sir. 

(b) to (d). Coal prices are constantly 
kept under review. The question of increase 
in the prices of coal will be considered and a 
decision taken at the appropriate time. 
There is no specific proposal in this behalf 
from Coal India under consideration at pres-
ent. 

Transf.r of Employ ••• of Subaldl· 
ary Companl •• of Coal India Lim-

Ited 

3394. SHRI SARFARAZ AHMAD: Will 
the Minister of ENERGY be pleased to state: 

(a) the existing strength of establish-
ment of Coal India Limited at Delhi, cate-
gory-wise; and 

(b) whether the employees of subsidi-
ary companies of Coal India Limited can be 
posted by transfer to the said establishment 
and if so. the details thereof and if not, the 
reasons therefore? 

THE MINISTER OF ENERGV (SHRI 
VASANT SATHE): <a) The existing strength 
of the establishment of Coal India Umitad at 
Delhi is 111. This consists of 25 Executives 
and 86 Non-Ex8Cutiv .. ~ 

(b) Employ ... of Subsidiary Compa-
nies of Coal India Limited can be posted by 
transfer to the establishment of Coal India 
Limited at Delhi, againstavailabie vacanciM 
or requi ... ment, subject to lultabHity. 

Filling up of SCIST Po.t. In ONGC 
/ 

339S. SHR1 UlTAMBHAl H. PATEL: 
Witl the Minister cI PETROLEUM' AND 
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NATURAL GAS be pleased to stata: 

(a) whether complaints have been 
received that the posts for Scheduled 
castes/Scheduled Tribes of Class I, n,llland 
IV in the ONGC are not being filled up as per 
quota reserved for these categories; 

(b) if so, the details of such complaints 
received during 1he last three years and the 
action taken thereon and the outcome 
thereof; 

(c) the percentage of quota of Sched-
uled castes and Scheduled Tribes recruited 
during the last three years and the reasons 
for not tilling the quota reserved for them in 
full; 

(d) the action taken lv, .uung the quota 
in accordance with the 20 Point Programme; 
and 

(e) the numberof posts reserved forthe 
Scheduled CasteslScheduled Tribes, tying 
vacant at present and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL 3AS (SHRt BRAHMA DUTT): (a) and 
(b). Representations have been received 
regarding non-fulfilment of quotas as well as 
promotions in respect of individuaJ cases. 
The action taken to fill up the quotas meant 
for SCslSTs is indicated in (d) below. 

(c) 1660 persons belonging to SC/ST 
were appointed in ONGC during the year 
1984 to 1986 and this works out the 82.7% of 
the total posts reserved during those three 
years. The quotas are unfilled owing to non-
availability of suitable candidates from these 
categories. 

(d) The action taken include relaxation 
of standards, exclusive recruitment, inter-
viewing of candidates at different places. 
appointment of those who did not qualify 
special apprentices and their subsequent 

regularisation after training. special scholar-
ship schemes, etc. 

(e) As on 1.1.1987. the total number of 
vacant posts for both SCslST 8 was 906, the 
reason. being the non .. availability of suitable 
candidates from these categories. 

Expenditure on Import of Edible 
on. 

3396. SHRI SALEEM I. SHERVANI: 
Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to state: 

(a) the total import bill for edible oils 
during 1985--86 and 1986-87; 

(b) whether Government propose to 
take steps to improve domestic production 
of edible oils; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL sup-
PLIES (SHRt GHULAM NABI AZAO): (~) 

The elF value of edible oils imported by 
State Trading Corporation during the fin an· 
cial years 1985·86 and 1986-87 is as under: 

Financial Year elF value (Rs. c/Of9s) 

1985 .. 86 769.00 

1986-87 (Prov.) 526.00 

(b) and (c). Government has taken a 
number of measures to increase the produc-
tion of oilseeds and oils. The important 
measures taken are: 

1. Implementation of the National 
Oil seeds Development Project. 
covering spacial measures for 
groundnut, rapaseedlmustard, 
soyabean and sunflower be .. 
sides intensive developmant 
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work on five other oilseeds. 

2. State-level cooperative oilseeds 
growers' federation have been 
formed in some States under the 
projectfor restructuring of Edible 
Oils and Oilseeds production 

.. and marketing through National 
Dairy Development Board. 

3. Better incentive to producers 
through fixation of minimum 
support prices for oilseeds at 
higher Jevels. 

4. IntensifICation research efforts 
for Increasing the productivity of 
oilseeds. A technology Mission 
on oilseeds has been set up. 

5. Increase in area under non·tra· 
ditlonal odseed crop like soy-
abean and sun-flower and ex-
ploitation of oilseads of tree and 
forest origin, rice bran etc. 

6. Setting up of necessary proc-
essing and infrastructura' taciti· 
ties to keep pace with the pro-
duction programme of oils8eds. 

7. Fiscal incentives for increased 
use of non-conventional oils by 
the vanaspati industry, exemp-
tion from excise duty in respect 
of refined rice bran, cottonseed 
and soyabean oils meant for di-
rect human consumption and 
also for refined solvent extracted 
oil. 

Exploration with the Help of Foreign 
Companies 

3397. SHAt M. V. CHAN .. 
DRASEKHARA MUR-
THY: . 

SHAI BANWARllAL PURO-
HIT: 

Wilt the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Govemment propose to 
hire foreign firms to explore oil and natural 
gas in the country's offshore basins; 

(b) if so, the reasons therefor; and 

(c) whether any indigenous firms have 
offered to undertake the said task and if so. 
the steps Govt propose to take to invite those 
firms for the task? 

THE MINISTE~ OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). The Govt of India invited bids for explo~ 
ration and exploitation of hydrocarbons in 27 
offshore blocks in 1986 in order 10 -

(i) Supplement the exploration ef-
forts of the national oil compa-
nies, namety, ONGCOIL. 

(ii) Attract foreign risk capital. 

(iii) Seek application of the latest 
technology available with these 
companies. 

The discussions with foreign oils com-
panies in relation to their bids are in prog-
ress. 

(c) Apart from the 12 offers received 
from 7 companies/group of companies, a 
letter was also received from Tata Chemi .. 
cals (an indigenous firm) stating their inter-
est in exploring Saurashtra offshore block 
(85-0S-I). The letter. however, did not give 
the bid details that had been sought from the 
bidders. Clarifications were sought fron" 
them, no reply has been received. 
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Requirement of Electricity In Mahar-
•• htra 

3398. SHRI R.M. BHOVE: Will the 
Minister of ENERGY be pleased to state: 

(a) the present total requirement of 
eJectricity in the State of Maharashtra; 

(b) the total quantity of electricity in 
Maharashtra at present being produced by 
the State; and 

(c) whether Union Government pro-
pose to give financial assistance to Mahar-
ashtra to augment the power production in 
the State and if not the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) During April to July, 1987, 
the energy requirement in Maharashtra was 
9716 million units. 

(b) The total energy generation in 
Maharashtra during April to July. 1987 was 
11024 million units. 

(c) To improve power generation from 
existing Thermal Stations a centrally spon-
sored Renovation & Modernisation pro-
gramme is being implemented at Koradi. 
Nasik, Bhusawal and Paras Thermal Sta-
tions in Maharashlra with a Central Joan 
component of As. 2959.78 lakhs. 

Utlll •• tlon of Natural Ga. In Tamil 
Nadu 

3399. SHRI R. DHANUSHKODJ 
ATHITHAN: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
stat.: 

<a> the way the natural gas produced at 
Hariman and Koviekalpall is being utilised; 

use this gas in setting up power projects to 
cater to the needs of Tamil Nadu; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHMA DUTT): (8) the 
associated gas being produced at Nari-
manam and Kovilkalpall is being flared pres-
ently. ONGC have proposed to supply gas 
from Narimanam-I to MIs. India St •• ' Rolling 
Mills at Nagapattinam from October, 1987. 

(b) and (c). ONGC have agreed to 
3 supply 40,000 M !day of gas for the pro-

posed 5 MW gas turbine projad of Tamil 
Nadu Electricity Board. 

Poat Offlc •• , Branch Po.t Offices and 
Telephone Exchange. In Rented 

Building. In Rajasthan 

3400. SHRI VISHNU MODI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether certain main Post OffICes! 
Branch Post Offices and Telephone ex-

changes ale still functioning in rented ac-
commodations; 

(b) if 80, the details of the main Post 
OffacesJ8ranch Post Offices and Telephone 
Exchanges housed in rented accommoda-
tion in the state of Rajasthan; and 

(c) the steps taken or proposed to be 
taken by Government to house the .... tab-
lishments in their own buildings? 

TH~ MINISTER OF STATE IN THE 
(b) whether Govemment propose to MINISTRY OF COMMUNICATIONS (SHRI 
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SONTOSH MOHAN DEV): (8) POSTAL & [Translation) 
TELECOM: Ves, Sir. 

(b) POSTAL: 4 Head Post Offices and 
1252 Sub-Post Offices ara'housed in rented 
buildings. Branch Postmasters are required 
to open the branch post offices in their own 
accommodation. 

TELECOM. 

641 Telephone exchanges ara acx:om-
modated in rented buildings, out of total of 
677 exchanges in Rajasthan. 

(c) POSTAL 

Construction of departmental buildings 
_5 planned in a phased manner according tCl 
availability of funds. 

TELECOM: 

Due to pauCity of buildrng funds, tele .. 
phone exchanges upto MAX II are generally 
being housed in rented buildings. 

Name Location 

1 2 

1) Mis. Sirta Chittorgarh 
Cement Works 

2) Mis. J.K. Cement Nimbahera 
Works. 

3) Mangalam Cement Morak. KOla 
Works. 

Setting up of Cement Industr ••• In 
Public Sector In RaJa.than 

3401. PROF. NIRMAlA KUMARI 
SHAKTAWAT: Win the Minister of INDUS-

. mv be pleased to state: 

(a) whether the land from Kota to Chit-
torgarh in Rajasthan is full of Ume stone; 

(b) the number of cement factories for 
which licences have been given there and 
the number of additional fadorias likely to be 
sat up there; and 

(c) whether Governmant propose to set 
up cement industry in public sector thare? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRV OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) A 
major part of the limestone bait in Chittor-
garh and Kota districts of Rajasthan is of 
Cement grade. 

(b) The following cement plants are in 
production or under implementation in Kota 
and Chittorgarh districts:-

Annual capacity in 
lakh Tonnss per annum 

In production Under 
Implementation 

3 4 

9.00 

11.40 4.00 (SE) 

4.00 2.00 (SE) 
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1 .2 

4) Shri Ram Fertilizer Lad.1pura, 
& Chemicals Ltd. Kota Dis1t. 

5) MIs. Brait Cements Parsoti. 
Ltd. Chinorgafh 

Distt. 

6) Mis. J.K. Synthetics Shambhupura, 
Ltd. Chittorgam 

Distt. 

Total 

(c) NOt Sir. 

[English] 

011 and Gas in Krishna-Godavari 
Basin 

3402. DR. D.N. REDDY: W,lltheMlnls-
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether oil and gas has been struck 
in Krishna Godavari basin near Amtapuram; 
and 

(c) if so, the potential av~jlable and 
steps taken to improve supply of o~ and gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) and 
(b). No oil orgas has been struck in Amlapu· 
ram well. However, oil and gas has been 
discovered in GS-16-2 well in offshore, 
which is about 25 kms. South East of Amal-
apuram town. The extent of hydrocarbon 
potentia' and its commercial viability will be 
known only after further exploration. 

3 4 

2.00 

10.00 

6.00 

26.40 22.00 

Assistance from Technical Develop-
ment Fund 

3403. SHRI RAM BHAGAT PASWAN: 
Will the MInister of INDUSTRY be pleaserf to 
state: 

(a) the names of industrial units which 
have sent applicatIOns for assistance from 
the technical Development fund during the 
last three years; 

(b) the names of industrial units which 
were grantAd aSSistance, year-wise; and 

(c) the names of industrial units whose 
applications were rejected with reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRf M. ARUNACHALAM): (a) to (c). 
A consolidated Statement containing the 
names of Industrlal Units which applied tor 
assistance from the Technical Development 
Fund during the las! three years I.e. 1984 .. 85. 
1985-86& 1986·87. together with the names 
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of units which were granted assistancal 
whose applications were rejected yaarwise, 
with reasons therefor, has already been 
furnished to the Parliament Refluence li-
brary for information. 

Disposal of Foodgranlna Declared 
UNFIT In Mah.rashtr. 

3404. SHAI VIJAY N. PATIL: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the quantity of foodgrains in the 
Food Corporation of India godowns in Ma-
harashtra declared unfit for human con-
sumption during 1986-87; 

(b) whether it is disposed of by auction 
or by allotment to certain agencies; 

(c) whether the quantity of food..grains 
declared unfit for human consumption is 
more as compared to average quantity 
declared unfit for human consumption dur-
Ing last three years; and 

(d) rt so, the reason of higher deteriora-
tion of foodgralns in the Food Corporation of 
1ndia godwons ;n Maharashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIEr (SHRI GHULAM NABI AZAO): (a) 
Durin J 1986-87 a quantity of 4000 tonnes of 
foodgrains was declared unfit for human 
consumption in the Fel gOOOWF'S in Mahar-
ashtra. 

(b) The stocks unfit for human con· 
sumption are classified in the following five 
categories. depending upon the extent of 
damage, for thefr disposal: .. (1) Fit for cattle 
feed, (2) Fit for poultry feed, (3) Fit for 
industrial use, (4) Fit for manurial purposes 
and (5) Fit tor dumping only. 

After categorisation, stocks are offered 
to the State Government or their agencies in 

the first instance. Stocks not accepted bytha 
State Governments are sold to the approved 
registered parties dealing with such stocks 
by tender/auction. 

(c) No, Sir. 

(d) Does not arise. 

Opening of Post Office. at the 
Indian Antarctic Station 

3405. SHAt KAMAL NA TH: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether Government have taken a 
decision to open a Post Office at the Indian 
Antarctic Station; and 

(b) if so. the mode of operation and how 
soon it witt start working? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes Sir. 

(b) Ti,e post office is expected to func-
tion from 1. 1. 1988. The purpose of opening 
the post office is to provide special philatelic 
cancellation on the covers carried by the 
expedition team. One of the members of the 
expedition will be designated as postmaster. 

Closing Down of Alcohol Basad 
Industrle. 

3406. SHRI G.S. BASAVARAJU: 
SHRI H.N. NANJE GOWDA: 

Witt the Minsiter of INDUSTRY be 
pleased to state: 

(a) whether alcohol based industries 
are closing down due to the high prices of 
alcohol; 

(b) if S0, the names of the States which 
are ctosing down the units; 
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(c) whether Union Govemmant have OF 'INDUSTRY (SHRt R.K .. JAtCHANO~ 
taken up the matter with the State Govern .. ' SINGH): <a> The said article which apparad 
ments: and in "The Hindu· in fact refutes this Charge. 

(d) if so, what is the outcome of the talks 
held with the State Governments on this 
issue? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRt R. K. JAtcHANDRA 
SINGH): (a) No such report has been re-
ceived by the Government. 

(b) to (d). Do not arise. 

Manufactur. of Harmful Drugs 

3407. DR.G. VWAVARAMARAO:Wm 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the attention of Govern· 
ment has been 'drawn towards the press 
reports appearing in The Hindu of 20th June, 
1987 stating that India is being used as 
dumping ground for harmful drugs; 

(b) if so, the nature of the drugs and 
their untoward effeds; 

(c) whether the organisations have 
been identified; and 

(d) the corrective steps taken by Gov-
ernment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN 'THE MINISTRY 

(b) to (d). 00 not arise. 

CI •• rance to 18 Valley Thermal 
Project In Orl ••• 

3408. SHRIMATIJAVANTI PATNAIK: 
Witt the Minister of ENERGY be pleased to 
state: 

(a) whether Union Govemment have 
cleared the Ib Valley Thermal project in 
Orissa to be implemented in the State sec-
tor; 

(b) if so. the estimated cost of the 
project; 

(c) the present stage of execution of the 
project and the likely date of its commission-
ing; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). The Planning 
Commission have accepted the feasiblity of 
the project (4x210 MW) and its inclusion in 
the Seventh Plan of Orissa State. The esti· 
mated cost of the project is Rs. 887.99 
crorss. 

(c) and (d). Preliminary works relating to 
land acquisition. township, approach roads. 
construct ion water supply and telecommuni-
cations etc. are in progress. A letter of intent 
has been placed on MIs BHEl for turn-key 
execution of the project which is expected to 
be commissioned in the Eighth Plan. 
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Procurement of Foodgr.lna Through 
Com mi •• Ion Agent. 

3409. SHRI BALWANT SINGH RA-
MOOWALIA: 

DR. CHINTA MOHAN: 

Will the Minister of FOOD AND CIVil SUP-

Y.ar 

1984 .. 85 

1985-86 

(estimates) 

22.61 

28.64 

28.89 

PLies be pleased to stale: (English) 

(a) whether in many places the Food Automobile Policy 
Corporation of India is procuring foodgrains 
from Kachha commission agents i"stead of 3410. SHRIMATI KtSHORI SINHA: 
procuring it dired from the farmers; Will the Minister of INDUSTRY be pleased to 

(b) if so, the details of this system and 
names of places where this system is being 
practised by the FCI; 

(c) the reasons for introducing such a 
system; and 

(d) the details of commission paid to 
these agents under this system during the 
last three years, year-wise? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUp· 
PLIES (SHRI GHULAM NABt AZAO):.(a) to 
(c). The Fel procures foodgrains thro~h 
kachha arthias in Punjai> and Haryana only, 
where the farmers have the option to sell 
their produce in the rugulated markets 
through such agents. under State enact· 
ments. The arthias are fundionarias of the 
regulated markets. They advance clean 
loans to the farmers and render certain other 
services to them. A commissfon of 1 1/2 to 
2%

, as provided by the State enactments, is 
paid to them by the purchasers of 
foodgrains. 

(d) The commission paid on wheat and 
paddy to the kachha arthias in Punjab & 
Haryana, dutinQ the last three years, 

state: 

(a) whether the automobile policy an-
nouncement has been delayed; 

(b) whether such delays have inhibited 
growth of passenger car industry; and 

(c) the likely date when new automobile 
policy will be announced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). No, Sir. 

(c) The matter is under consideration of 
the Government. 

Generation of Additional Power 

3411. SHRI RADHAKANTA OIGAL: 
Will the Minister of ENER'GY be pleased to 
state: 

(8) whether Government have bean 
making efforts to generate additional power; 

(b) if so. the generation target fixed for 
the yaar 1987-88; 
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(c) the new capacity proposed to ba 
added during the current financial year; and 

TRY OF ENERGY (SHRIMATI 5USHlLA 
ROHATGI): (a) Yes, Sir. 

Cd) the State-wise details thereof? (b) A generation target of 205 billion 
units has been fixed for 1987·88. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-

(c) and (d). The Isquired information is 
given in the statement below. 

STATEMENT 

Units Identified for Commissioning during 1987-88 

Sl Name of the Project 
No. and Unit No. State 

1 2 3 

NORTHERN REGION: 

THERMAL 

1. Anpara lA' 3 Uttar Pradesh 

2. Tanda Uttar Pradesh 

3. Unchahar 1 Uttar Pradesh 

4. Singraull STPS 7 NTPC 

5. Rihand STPS NTPC 

Sub-TotalS Units .' 
HYDRO 

1. Suratgarh , & 2 Rajasthan 

2. Mangrol RMC 1,2 & 3 -do-

3. Western YC 3&4 Haryana 

4. Andhra 1,2, &3 Himachal Pradesh 

5. Rongtonn 3&4 -do-

Capacity 
(MW) 

4 

210 

110 

210 

500 

'500 

1530 MW 

2x2 

3x2 

2x8 

3 x 5.65 

2 x 0.5 
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1 2 3 4 

6. Anoopgarh PH-I 1,2 & 3 Rajasthan 3 x 1.5 

7. Anocpgarh PH·II 4,5 & 6 -do- 3 x 1.5 

s. Stanka 2 J&K 1x2 

9. Salal 1,2 & 3 NHPC 3 x 115 

Sub-Total 22 Unrts 399.95 MW 

TOTAl 27 Units 1929.95 MW 

WESTERN REGION 

THERMAL 

Wanakbon 6 GUjarat 210 

2. Slkka Replmt -do- 120 

3. Parit 5 Maharashtra 210 

4. Korba STPS 4 NTPC 500 

5. Vindhyachal STPS 1 & 2 NTPC 2 x 210 

Sub-Total 6 Units ~460 MW 

HYDRO 

1. Bargi 1 x 2 Madhya Pradesh 2 x 45 

2. Bhlra Tail Race 1 Maharashtra 40 

3. Pawana 1 .do- 10 

4. Vaitarna Dam Toe -do- 1.5 

5. UkallBC 1 & 2 Gujarat 2 x 2.5 

Sub-Total 7 Units 146.5 MW 

Total 13 Units 1606.5 MW 
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1 2 

SOUTHERN REGION 

THERMAL 

1. Mettur St. I 

2. Neyveli SMC 

HYDRO 

1. Pochampad 

2. Kadamparai 

3. Lower Mettur PH·I 

4. Lower Menur 

5. Lower Mettur PH-II 

6. Lower Mettur PH-IV 

7. Kundah V 

EASTERN REGION 

THERMAL 

1. Farakka 

2. Marthan GT 

2 

1 

2&3 

AUGUST 18,1987 

3 

Tamil Nadu 

NlC 

Sub-Total 2 Units 

Andhra Pradesh 

2,3 &4 Tamil Nadu 

1& 2 -do-

5 -do-

1 x 2 -do-

1 -do-

1 -do-

Sub-Total 12 Units 

Total 14 Units 

3 NTPC 

1 & 2 ove 

Sub .. Total3 Units 
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210 

210 

420MW 

2)(9 

3 x 100 

2)( 15 

15 

2 x 15 

15 

20 

428MW 

848MW 

210 

2x30 

270MW 
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1 2 3 4 

HYDRO 

1. Upper Kolab 1&2 Orissa 2x80 

Sub--Total 2 Units 160MW 

Total 5 Units 430MW 

NORTH EASTERN REGJON 

THERMAL 

1. Oiesel Station 1 & 2 Manipur 2x1 

Sub-Total 2 Units 2MW 

HYDRO 

1. Kapili 1 & 2 NEEPCO 2x50 

Sub-Total 2 Units 100MW 

Total 4 Units 102MW 

TOTAL: ALL INDIA 

(THERMAL) 

19 Units 3682MW 

(HYDRO) 

45 Units 1234.45 

Total (63 Units) 4916.45 MW 

RI •• .ln Price of Pula •• 

~12. SHRI MAHENDRA SINGH: Will 
the Ministaro' FOOD AND CIVil SUPPLIES 
be pleased to state: 

(a) whether the prices of pulses have 
gone sky high during the past two years; 

(b) if so, the comparative prices of 
popular varieties of pulses in July. 1985 and 
1987; and 
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(c) the reasons forthe rise in prices and 
the steps taken by Government to contain 
the price rise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLrES (SHRI GHULAM NABI AZAD): (a) 
and (b). As would be seen from the state-
ment given below., which gives wholesale 
prices of pulses (split) in seleded centres for 
the week ending 31.7.1987 and week end-
ing 26.7.1985; there has been a mixed trend 
in the wholesale prices of pulses over the 
past two years endIng 31.7.1987. 

(c) The main reasons for the riS8 in the 
o prices of pulses is that production of pulses 

has been more or less stagnant ovar th.last 
several years and the laan season during 
which there is a tendency for the prices of 
pulses 10 move up. The main thrust of Gov-
ernment pollcy in order to rontain price rise 
is to increase product.on. For this purpose, 
vanous measures are being taken during the 
Seventh Five Year Plan. Import of pulses is 
allowed to augment domestic supply. Some 
State Governments are distributing pulses 
under the pubhc dIstribution system. 

STATEMENT 

Wholesale Prices of PUlS9S (SPLIT) Items in Sel9Ct9d Centres 

Commodity/ 
Centre 26.7. 1985 

1 

GRAM 

Delhi 

Bombay 

Madras 

Calcutta 

ARHAR 

Delhi 

Bombay 

Madras 

Calcutta 

Week-endmg 
31.7.1985 

2 

600 

580 

654 

600 

470 

610 

I 

525 

640 

(Rs. per quintal) 

3 

455 

595 

515 

490 

850 

750 

1034 

970 
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1 

MOONG 

Delhi 

Bombay 

Madras 

Calcutta 

MASOOR 

DeIhl 

Bombay 

Calcutta 

URAD 

Deihl 

Bombay 

Madras 

Calcutta 

Electronic Voting Machine. In 
Elections 

2 

650 

603 

717 

7':0 

550 

490 

490 

600 

640 

650 

53\) 

3413. SHRIV. KRISHNA RAO: WiUthe 
Minister of LAW AND JUSTICE be pleased 
to state; 

(a) whether threre is any proposal to 
introduce electronic voting machines for all 
elections: and 

(b) if so, the expenditure involved? 

3 

620 

620 

621 

740 

580 

590 

600 

610 

730 

645 

570 

H.R. BHARDWAJ): (a) Yes, Sir. 
(b) It will be difficult at this stage to spell 

out the total expenditure that may be in-
volved for covering all elections, on the pur-
chase of eJectronic voting machines, be-
cause the cost of each machine involved is 
now approximately Rs. 5000/- which may go 
down if It is mass produced. 

Interim Relief to Public Sector 
Employ ••• 

3414. SHRt THAMPAN THOMAS: Will 
THE MINISTER OF STATE IN THE the Mtnister of INDUSTRY be pleased to 

MINISTRY OF LAW AND JUSTICE (SHRI state: 
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(a> whether Government have recently 
decided to grant interim felief to public sector 
employees drawing basic pay over As. 
10001-; 

(b) whether it is a 1act that other calego. 
ries of employees of public enterprises have 
been demanding similar interim relief; 

(c) whether Government are aware that 
the employees of this category (below As. 
10001-) have threatened to go on strike on 
this issue; and 

(d) if so, what steps Government have 
taken to provide adequate interim relief to 
those drawing below As. 1000l? 

THE MINSITER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) Government have 
decided to pay adjustable ad hoc relief to the 
below Board level executives and supervi-
sors of public sector enterprises, not cov-
ered by wage s'lttlements, who are drawing 
their salary on industrial D.A. pattern and 
related scales of pay. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) The matter is under consideration of 
Government. . 

s. T.D. Facility In Farldkot, Mukt •• r 
and Kotkapur. 

3415. SHAI UEWA SINGH GILL: Will 
the Minister of COMMUNICA nONS be 
pleased to state: 

(8) whether Govemment propose to 
bring Faridkot Muktsar and Kotkapura on the 
STO map; 

(b) if so, when; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OeV): (8) and (b).'11 is 
planned to provide STD FacUity to faridkot 
March 89. 

(c) Muktsar and Kotkapura ara now 
being served by manual telephone ex-
changes. STO would become '.ubl. after 
these stations are convered into automatic 
exchanges during the 8th Five Vear Pian. 

ApDolntment of Judge. In Supreme 
Court 

3416. SHRI BRAJA MOHAN MO· 
HANTY: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether it is a fact that the number 
of judges in the Supreme Court has been 
reduced to such level that important consti-
tutiona' cases are not being adjudicated and 
the Constitutional Bench is not being consti-
tuted; and 

(b) if so, the steps Government propose 
to take to expedite the process of appoint-
ment of Supreme Court judges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (8) and (b). The au-
thorised strength of the Supreme Court was 
increased from 18 to 26 in May t 1986. At 
present, 14 Judges are in position. The 
mattar of filling the vancancies in consulta-
tion with the Chief Justice of India is engag-
ing the earnest attention of the Govemment. 

Conver.lon of Mlnual T.I.phon. 
Exchange Into Automatic Telephone 

Exchange In Sambl'pur 

3417. SHRI SAIBALLAV PANIGRAH': 
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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(8) the number and places (State-Wise) 
where manual exchanges will be converted 
as auto exchanges during the current year; 

(b) whether Sambalpur in Orissa is 
included in thalist; 

(c) if so, the progress thereof and the 
feasons for delay, if any; 

(d) whether the system adopted in the 
Sambalpur Auto Exchange is an out dated 
one and doubts are expressed in different 
quarters fo'r its efficient working; and 

(e) if so, the steps being proposed to 
overcome such problems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

SONTOSH MOHAN DEV): (8) 106 manual 
telephone exchanges are proposed to be 
converted into autQ exchanges during the 
current year. The state-wise details are 
given in the Statement below. 

(b) Yes, Sir. 

(c) The installation has been completed 
and the final testing is in progress. The 
automatic exchange at Sambalpur will be 
commissioned shortlY. 

(d) No, Sir. The system adopted at 
Sambalpur is a modern Indian Crossbar 
type system. Such type of exchanges are 
giving satisfactory service. 

(8) Does not arise, in view of (d) above. 

ANNEXURE 
STATEMENT 

Manual Exchangfl~ wmch ar9 Proposed to b9 Converted into Auto Exchanges Outing 
1987-88. 

• 
States No. of places Name of places 

1 2 3 

Andhra 3 1. Vuyyuru 

2. Ramachandra Puram 

3. Hindupur 

Assllm ? 1 . Silchar .. 
, 

2. Haflong 

Bihar 8 1. 8egusarai 

2. Buxur 

3. Dumka 

4. Madhubani 
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1 2 3 

5. Purnia 

S. Hajipur 

7. Nawada 

8. Bhagatpur 

Gujarat 6 1. Fort Songarh 

2. Kosamba 

3. Anand 

4. V.V. Nagar 

5. Katiyanwa 

6. Kodinar 

Haryana 2 1. Narwana 

2. Nam'aul 

Himachal Pradesh 4 1. Bilaspur 

2. Hamlrpur 

3. Nahan 

4. Kulu 

J& K. 4 1. Gulmarg 

2. Kathua 

3. Pampore 

4. Rajo,· 

Karnataka 9 1. Chtckkodi 

2. Nargund 

3. Ankola 
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1 2 3 

4. Gauriluddinur 

5. K.R. Nagar 

6. Maddur 

7. Sira 

8. Brahmavar 

9. Virajpet 

Kerala 3 1. Tellicherry 

2. S.L Puram 

3. Chandiroor 

Madhya Pradasi. 13 1. Betal 

2. Dhatia 

3. Dhar 

4. Khargone 

5. Mandla 

6. Shajapur 

7. Tikamgarh 

8. Am bikapur 

9. 8al ag hat 

10. Bhind 

11. Guna 

12. Shivpuri 

13. Singrauli 
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1 2 3 

Maharashtra 8 1. Pond., 

2. Manchar 

3. Karnala 

4. Kulgaon 

5. Dhond 

6. Manmad 

7. DhuJe 

8. Gad Chirdi 

Mizoram (N.E) 1. lungleh 

Nagaland (N.E.) 1 1. Wokha 

Orissa 5 1. Sambalpur 

2. Keonjhar 

3. Banpada 

4. Chhattarpur 

5. Jeypor\ 

Rcijasthan 9 1. Jalors 

2. Jasslmer 

3. Jahalwar 

4. Sawaimadhupur City 

5. Sawaimadhupur R.S. 

6. Sarohi 

7. Tonk 

8. Gundi 
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1 2 3 

9. Jhunjhunu 

Tamil Naau 9 1. Tambram 

2. Idappada 

3. Kulasekharam 

4. Turaiyur 

5. Kavindapadi 

6. Panruti 

7. Papanasam 

8. Kallakurichi 

9. Thuckalay 

U.P. 16 1. Khamaria 

2. Shaktinagar 

3. Ampara 

4. Mankapur 

5. Amroha 

6. Pipri 

7. Fatehpur 

8. Ghazipur 

9. Lall it pur 

10. Pawri 

11. Pithoragarh 

12. Orai 

13. Sultanpur 
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1 2 3 

14. Banda 

15. Aanikhot • 

16. Noida 

West Bengal 3 , . Sainthia 

2. Alipur Dwar 

3. Fatta 

Total: 106 

kalyan Area as Tel.pho~e District by a Telecom. DIstrict Engineer ,n terms of 
the newly approved Scheme of re-organisa· 

34' S SHRI S.G. GHOLAP: Will the tion of Telerom. Circles on the basis of 
Minister of (,OMMUNICATIONS be pleased Secondary Sw~chjng Areas. 
to state' 

(a) whether in Kalyan area there are 
more than 15,000 telephone connections 
under the control of Dtvistonal Engineer 
Telephone; 

(b) whether there IS a proposal pendIng 
with Government to declare Kalyan area as 
telephone district; if so, the facilities avail· 
able for district; and 

(c) the reasons for delay in declaring 
Kalyan area as telephone cilstrict? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (q) Yas, Sir. 

(b) and (c). There is no proposal to form 
a telephone District. However. a Teleoom. 
District at Kalyan has been formed. All the 
Telecom. assets in Kalyan Tel8(X)m. Distr;d 
will be controlled. maintairted and developed 

ONGC Turnkey Project for WOIP 
PipeUne 

3419. SHRI KRtSHNA SINGH: Will the 
Minister of PETROLEUM ft.ND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission is embarking on a turnkey proj-
ect worth around Rs. 1000 crores for WOIP 
pipeline; 

(b) if so, whether the pipes are to be 
procured separately or it is a part of the 
+. trnkey project gtven to foreign countries; 

(c) whether pipes for HBJ project were 
procured separately and the Gas Authority 
of India limited saved Rs. 30 to 40 crores; 
and 

(d) whether Government are reconsid .. 
ering the turnkey project in the light of HBJ 
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No. of wells pipeHne's experience? 

THE MINISTER OF STATE OF THE i) Oillgas weUs 225 
MINISTRY OF PETROLEUM AND NATU~ 
RAL GAS (SHAt BRAHMA DUTT): (a) to ii) Dry 30 
(d). ONGC have drawn a plan for integrated 
development of Western Offshore at a tenta- iii) Others 17 
tive cost of Rs. 984 crores .. The question of 
awarding a contract on turnkey basjs or 272 

. otherwise would arise only after the project is 
approved. { Translation] 

Setting up of Telephone Exchange. 
Drilling of Well. In Sural Telephone Division 

3420. SHRI RANJITSINGH 3421. SHRICHHfTUBHAIGAMIT:WiIi 
GAEKWAD: Will the Minister of PETRO- the Minister of COMMUNICATIONS be 
LEUM AND NATURAL GAS be pleased to pleased to State: 
state: 

(a) the numberof o,1shore and offshore 
wells drilled in Gujarat during the last two 
years vis·a·vis the number of wells drilled In 
the country during that period; 

(b) the number of wells likely to be 
dnlled in Gujarat during the Seventh Five 
Year Plan; and 

(c) the results obtained from the wells 
drilled in the Jast two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRJ BRAHMA DUn): (a) Out 
of the lotalof 576 wells (422 onland and 154 
offshore) drilled in the country by ONGC 
during 1985-87 267 onshore wells and 5 
offshore wells have been drilled in Gujarat. 

(b) As per the 7th Plan Programme, 
about 830 welts - onshore and offshore - are 
ptanned to be drmed in Gujarat during the 7th 
Plan period. 

(c) The results obtained from the 272 
wells drilled in Gujarat are as follows: 

(a) the number of telephone exchanges 
which were proposed to be opened in 
Gujarat-Surat Telephone Division during the 
Sixth FiV'a Year Plan and the places where 
these were to be set up and the number of 
telephone exchanges, out Qf them opened 
and the details thereof; 

(b) the n umber of telephone exchanges 
proposed to be opened during the Seventh 
Five Year Plan and the places where these 
are proposed to be opened and the details 
thereof; and 

(c) the number of places for wbich 
telephone exchanges have been sane-
Honed so far with $ view to achieve the target 
and the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (8) During the 
6th Five Year Ptan, Three Telephone Ex-
changes were Planned in Surat (Two main 
and one expansion) out of which one pro-
grammed for expansion was commissioned 
during the 6th Five Year Plan and the ra .. 
maining during the 7th Plan period. Th~l 
details are given in Statement I. 



263 MfriN9nAnsw9~ AUGUST 18, 1987 Written AnIwws' 264 

. (b) During the 7th Five Year Plan, Five 
Telephone Exchanges were planned in 
Surat (One Main and four expansion) out of 
which ekpansion programme of three ex-
changes has been partly completed. The 
details are given in Statement II. 

(c) Two Electronic Telephone Ex-
changes of 10000 lines Capacity each, one 
at Mahidarpura and aacond at Textile Mar-
ket II have baen planned for commissioning 
during the year 1990-91. The equipment has 
been allotted from the manufacturing pro-
gramme of 89-90. 

ST A TEMENT .. 1 

Details of Te/ephon9 Exchang9s in Sural Proposed During 6th Five Yesr Plan. 

Name of Exchange TYP9 MamlExpansion MonthIYe8f 
with capacity commissionint] 

1 2 3 4 

1. Textile Market -I MAX·' 10.000 L Mam January, 1986. 
C·400 
(Imported) 

2. Katargam MAX-II 1000 Line Main Proposed to be 
commtssK>ned 
tn March-April 
(1988) 

3. Rander MAX-li ExpansIOn March-Apnl, 1981. 
400 L 

ST A TEMENT-II 

Details of Telephone Exchanges in Surat Proposed During 7th FlVs Yesr Plan 

1. Mahidarpura MAX-I 2400 Lines 1200 lines comm-
UNIT-III Strowger issionad in May. 

87. Remaining 
1200 l proposed 
to be commissi-
oned in March 
1988. 

2. Mahidarpura MAX .. I 4000 Lines 1988-89. 
UNIT-IV E .. 10B Main 

Digital 
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1 2 

3. Mahidarpura MAX-' 
UNIT·IV E .. 10B 

Digital 

4. Randef MAX-II 

5. Udhna MAX· II 

[English] 

STO link Betwe.n Deihl and 
Karnataka 

3422. SHR' SRIKANTHA DAnA 
NARASIMHARAJA WAOIYAR: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of towns and cities of 
Karnataka that have been provided with 
subscnbers Trunk Dialling facilities from 
New Delhi so far' I 

(b) the details of these cities and towns; 

(c) whether Government have a pro· 
posal to provide STD link between Delhi and 
some more cities and towns during the cur .. 
rent financial year; and 

3 4 

Expansion 
2000 lines 1989 .. 90 
(4000-6000) 

Expansion Commissioned in 
500 lines March, 87. 
(1000 .. 1500) 

Expansion 500 Proposed to be 
tines commissioned in 
( 1500-2000) 1989-90. 

Expansion Commissioned in 
100 Unes M arch, S7. 
(1750-1850) 

Expansion Proposed to be 
150 Lines commissioned in 
(1850 .. 2000) March 1988. 

(d) if so. the towns and citIes of Karna-
taka which are likely to be provided STO link 
with New Delhi in 1987 ·88? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) 24 cities and 
towns of Karnataka have been provided with 
Subscribers Trunk Dialling facility from New 
Delhi as on 31 .3.87. 

(b) The details of the cities and towns is 
given in statement I below 

(c) Yes. Sir. 

(d) list of towns and cities 01 Karnataka 
proposed to be provided STD link with New 
Delhi in 1987-88 is given in stab!r.nent II 
below. 
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STATEMENT.I 

Towns & Cities of Karnataka Provided with Subscribers Trunk DiaUing Facilities '10m New 
Delhi as on 31.3.87. 

1. Bagalkot 2. Bangalore 3. Belgaum 

4. Bidar S. BeUary 6. Bhadravathi 

7. Ch~radurga 8. Davangere 9. Dharwad 

10. Gadag 11. Gulbarga 12. Harihar 

13. Hassan 14. Hubti 15. Karwar 

16. Mangalore 17. Mercara 18. Mysore 

19. Puttur 20. Raichur 21. Ranibennur 

22. Shlmoga 23. Tumkur 24. Udupi 

STATEMENT-II 

Towns & Cities o( Ka,·natak proposed to be Provided with STO Unl< from Delhi during the 
Current Finanei,,1 Year (1987-88) 

1. BaJpe 2. BantwaJ 3. Bijapur 

4. 8angarpet 5. Belwadi 6. Checbalpur 

7. Chlckmanglur 8. Hebbagudi 9. Kittur 

10. Kolar 11. Kolar Gold Field 12. Kundapur 

13. Koppal 14. Mandya 15. Hospet 

16. Nlppam 17. Panambur 18. Sirsi 

19. V,dyanagar 20. WhitefIeld 

[ TranslatIon] 

Setting up of Post Office. and 
Telephone Exchange. to Himachal 

Pradesh 

3423. SHRI K.D. SUL TANPURI: Will 
the Mlntster of COMMUNICATIONS be 

pleased to state: 

(a) the number of Post Office and 
Telephone exchanges proposed to be set up 
in Himachal fPradash during the Seventh 
Five Year Plan period; and 

(b) the arrangements being made for 
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linking Kinnaur, Lahol Spili. Sharmors dis-
tricts etc. by telephone and the details in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY 0'1= COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Post Offices 
~ There is no programme at present for 
opening of new post offices in HimachaJ 
Pradesh as the present number is consid-
ered adequate. However, a post office may 
be opened at Chamara Project in Chamba 
district. 

T 9lacommunications: 100 telephone 
exchanges are proposed to be set up in 
Himachal Pradesh during the Seventh five 
Year Plan. 

(b) Satellite Earth Stations are pro· 
posed to be provided at Kalpa (Kinnore) and 
Kyllong (Lahol Splti). At Bharmore a251ines 
SAX IS already worktng which is linked with 
Chamba distnct trunk exchange through a 

... 
physical hne clr~uit. 

[English] 

Import of Vegetable OUs 

3425. SHAI HARISH RAWAT: Will the 
MinIster of FOOD AND CIVIL SUPPLIES be 
plaased to state whether aU vegetabie oils 
:mported in the oountry as gifts or commer· 
cially from abroad are being used for public 
distribution system at prices fixed by Gov-
ernment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP .. 
PLIES (SHRI GHULAM NABI AZAD): Gov-
ernment imports edible oils through the 
Sta1e Trading Corporation which is distrib-
uted through the Public Distribution system 
and to the vanaspati industry at a pre-deter-
mined issue price fixed by the Government. 
In addtt'on to this. edible oUs imported com .. 
mercially or received as gifts by cartain other 
organisations are not being channeled 

through Publ!c Distribution system. 

[ T rans[ation] 

Programme. Undertaken In Bihar 

3426. SHRI KUNWAR RAM: Wilt the 
Minister of INDUSTRY be pleased to state: 

(a) the number of programmes under-
taken so far in Bihar in pursuance of the 
decision taken in the Conference of Industry 
Ministers held in ()ecQmeber 1986; and 

(b) the details thereof and progress 
report of action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL OEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). A Conference of State Industry Ministers 
was held on the 10th December, 1986 at 
New Delhi. The objective for holding the, 
Conference was to provtde an opportunity 
for mter·act;on and exchange of views be· 
tween the Centre and the States on various 
issues that concern the industrial develop-
ment of the counry. The topics discussed at 
the Conhnence included industrial policy 
measures, modernisation and upgradation 
of technology. industrial developmant of 
backward areas, provision of infrastructural 
facilities by the States and problems relating 
to sanction and disbursements of term loan 
and working capital. No decisions with re-
gard to specific programmes in any single 
State were taken at the Confbrenc8. 

[English} 

Import of Thermal and Hydro ... 
Turbin •• 

3427. SHRI AMAl DATTA: Will the 
Minister of ENERGY be pleased to refer to 
the reply given to Unstarred Question No. 43 
dated 24.2.1987 regarding import of hydro 
sets from foreign sources and to state: 
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. (a) the details of the thermat and hydro (a) the names of the State Govem-
turbines and other components obtained ments which have increased the rates of 
from foreign sources during the Sixth and atectricitytha ratasof electricity per unit fixed 
Seventh Five Year Plan period$ indicating by them a~d the reasons for increasing the 
the countries from which imports have been rates; 
. made in each case and sources of financ:ng 
of such imports; 

(b) the proposals for turtr,gr imports of 
sLch setsJcomponents durtng the remaining 
period of Seventh Five Year Plan; and 

(c) whether BHEl has the C'apability of 
manufacturing any of such sets/compo-
nents of hydro or thermal power stations 
which have already been imported or pro-
posed to be imported? 

THE MINISTER OF STA~-E IN THE 
DEPARTMENTOF POWER INTHE MINI_S-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (c). The information is 
being collected and WIll be laid on the table 
of the House. 

[ Trans/ation] 

Cost of Generation of Electricity 
and Rates Charged from Consum-

ers 

3428. SHRI NARSINH MAKWANA: 
Will the Minister of ENERGY be pleased to 
state: 

(b) the per unit cost of generation of 
.electricity and the rate of electricity charged 
trom the consumers before the increase; 
and 

(c) the reasons for which the cost of 
production of electricity is high in many 
States and the remedial steps taken by 
unIOn Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGt): (a) and (b). Under the tlectricity 
(Suppty) Act, 1948, each State Electricity 
Board is required to carry on its operations 
and adjust its tariffs so as to earn a minimum 
surplus of 3% •. Andhra Pradesh, Gujarat. 
Karnataka and West Bengal SEBs have 
revised their tariff during 1987-88. The oost 
01 generation and supply during the 
year1986-87 and the average rates of reali-
sation from' all categories of consumers 
before tariff revision in 1986-87 and after 
tariff revision in 1987-88 in these States are 
given below: 

(Paise/unit) 

Average rate of realisation 
S. Name 01 SEB Cost of generation and 
No. supply during 198?-87 Before tariff After tariff 

revision in revision in 
1986-87 1987 .. 88 

1 2 3 4 5 

1. Andhra Pradesh 54,15 50.30 58.19 

2. Gujarat 85.11 77.10 n.20 
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1 2 3 

3. Kamataka 67.27 

4. West Bengal 98.96 

(c) Variations in the cost of productton 
of electricity in different States occur broadly 
011 account of the folawing fadors: 

(i) Hydro~thermal mix. 

(Ii) Capital cost and age of generating 
equipment. 

(iii) Cost of fuel. 

(iv) Capceity utilisation. 

(v) OperattOn and maintenance ex-
penses. 

, 
GUIdelines have been issued to the 

State Electricity Boards for improving their 
operational efficiency and productivity. A 
comprehensivQ Renovation & Modemisa-
tion Programme, with a central outlay of Rs. 
500 crores, has been sandioned to improve 
plant utilisation and perforamnce. 

[English] 

Waiting LIst for New Telephone Con-
nections In ShakU Nagar T.'ftphon. 

Exchange 

3429. SHRIMAT: O.K. BHANDARI:WiU 
the Minister of COMMUNICATIONS be 

4 5 

54.90 67.70 

79.50 85.93 

pleased to refer to the reply given to Unstar-
red Question No.1 090 nn 3-3~ 1987 regard-
ing release of new telephone connections in 
Delhi and state: 

(a) whether waiting tist tn General NON-
OYT category in Shakti Nagar is the highest 
in Delhi; 

(b) if so, the steps Government propose 
to take to reduce this waiting list; 

(c) the present equipped capacity of 
Shakti Nagar Exchange in each level; 

(d) whether Government propose to 
increase its capacity; and 

(8) if so, the details thereof and its 
allocation t" each category of connedions? 

THE MINISTER OF STATE' IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) There is a proposal to increase the 
equipped capacity of Shak1i Nagar ex-
change to reduce the existing waiting list. 

(c) The equipped of cap£~y Shakti 
Nagar exchange levefwlse as on 31.7.1987 
is as 101101._9:-
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Level Type Capacity 

1. 711 Japanese Crossbar C-400 10.000 

2. 712 -do- 10,000 

3. 721 E-10 8 (Electronic Digital) 10,000 

4. 722 -do-

5. 74 Strowger 5,100 

Total: 

ld) Yes, Sir. 

(9) There is a proposal to expand the 
existing 12,000 hnes E-10 8 exchange by 
15,000 lines in 1987·88 and 5,000 lines in 

2.000 

37,100 

1988-89. 

On commissioning of additIonal capac-
Ity, new connections are released in the 
following ratio: .. 

1. OYT (General and Special) Category 

2. Nqn-OYT (General) Category 

3. Non-OYT (Special ar.d SS) Category 

Replacement of Telephone Ex-
changes in Maharashtra 

3430. SHAI PRATAPRAO B. 
BHOSALE: Will the Minister 01 COMMUNI-
CATIONS be p!eased to refer to the reply 
given to Starred Question No. 383 on 24 
March, 1987 regardIng replacoment of tele-
phone exchanges in Maharashtra and .:;tate: 

(a) whether sixteen e)(isting telephone 
exchanges in Maharashtra have been iden-
tified for replacement into O~ttal Ex-
changes; 

(b) if so, the progress made in this 

regard and names ot exchanges, district· 
wise. identified for replacement; 

(c) total number of exchange-s district· 
wise 01 Maharashtra which havo been laft 
from this move of replacement Into Digrtai 
Exchanges; and 

... d) when these will be taken up for 
rep:aceMent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSHtMOt-iAN OeV): (8) Yes, Sir. 

(b) The programme of replacement is 
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given in the Statement below. 
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(c) Only one exchange namely. man· 
gaon from the earlier plans has been left out 
for conversion into OigHal Exchange. In its 
place GadchiroU Exchange is being ra· 

placed by a Digital ~xchange during 1987 .. 
.&8. 

(d) Mangaon Exchange wilt be con-
verted into a Strowger MAX .. II type auto-
matic exchange in 88 .. 89. 

STATEMENT 

1 

1. 

i) 

ii) 

iii) 

iv} 

v) 

vi) 

vti) 

vii.) 

IX) 

2. 

I) 

3. 

I) 

il) 

iii) 

4. 

i) 

2 

Bombay District 

Khar 

Mandv. 

Gamdevi 

Naigaon 

8ycuUa 

Matunga 

Cofaba 

Central 

Penvel 

PUnB District 

Hadapsar 

Nagpur Distric1 

Kamptea 

Hingna 

Nagpur-Main 
(Part only) 

Nasik Oistnct 

Manmad 

3 

Planned to be replaced during 

1989-90 

-do-

-do-

-do· 

-do-

-do-

-do-

1988-89 

1989-90 

1988-89 

1987 .. 88 
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5. Raigad District 

i) Dhatav 

6. Gadchiroli Distn"c1 

i) Gadchiroli 

Survey for Petrol/Dle.el/LPG 
Agencies in Tamil Nadu 

3431. SHAI P. R. S. VENKATESAN: 
Wilt the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names of the places in Tamil 
Nadu. District-wise. which have been sur-
veyed forthe location of petroUdiesel pumps 
and sanction of LPG agencies during the last 
two years including the current financial 
year; and 

(b) the names of places found suitable 
and the fllUow-up action taken by the Indian 
Oil Corporation in this regard? 

3 

1987-88 

1987-88 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUTT): (8) and 
(b). Conducting surveys for opening retail 
outlets for MSIHSD and LPG distributor· 
ships to take care of growing demand is a 
normal business activjty of the oil marketing 
companies. Based on these investigations 
locations are included in the annual market-
ing plans of the oil industry. The names of 
places approved by Government for inclu-
sion in Tamil Nadu in the Marketing Plan 
1986-87 and for oonsequential action are 
given below in statement-I. The places 
approved for inclusion in the Retail Outlets 
Marketing Plan 1987-88 are given in state-
ment-li. The LPG Marketing Plan 1987-88 is 
under oonsideration. 

STA'fEMENT·1 

Retail: Mari<ating Plan 1986·87 
State : Tamil Nadu 

S. No. location 

1 2 

1. Kurnathur Rd. 

2. Bhel Township 

3. Thondi 

4. AdyarfThiruvanmiyar 

Distrid 

3 

Chingleput 

Trichy 

Ramnad 

Madras 
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5. Manaparai Trichy 

6. Porur Chingteput 

7. GuindyN.fach..-y Madras 

8. PaJti·Konda N. Arcot 

9. Potur N.Areot 

10. Palani Madurai 

11, NatrampalJi N.Areot 

12. GuddaJor. S.Arcot 

13. Sriperumbuduf Chingleput 

14. Kottaipatinam Pudukbttai 

15. PadilAmbattur Chingleput 

16. Krishnapuram Tiruchlrapalli 

17. Avadi Chingleput 

18. Tiruttani By Pass Chingleput 

19. Pariyapalayam Chingleput 

20. Perayur Madurai 

21. Valangaiman Tanjore 

22. Arasur Periyar 

23. Kaveri Pattin am Dharmapuri 

24. Highway Estate Hill Madurai 

25. Bhagalpur Dharmapuri 

28. Thevur Tanjont 

27. KalyarkoU P.M.Unpm 
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28. Hosur Oharmapuri 

29. Nagarcoil K. Kumari 

30. Raja Palayam Kamraj 

31. ThevattiPatty Salem 

32. Sivakas; Kamraj 

33. Karur Tiruchirapalli 

34. More-Patayam Salam 

35. Tiruppur Coimbator. 

36. ThavattiupaJayam TU'uchirapalJi 
& Thottakurichi 

37. Nilambur coimbatore 

38. Tanjore Tanjor. 

39. Kumbakonam -de>-

40. Velagoundanpatti Salem 

41. Morepalyam On -do-
Attaiyampatti 
Tiruchengodu Rd. 

42. Bhavan; Periyar 

43. Mavathanpathi Coimbator. 

44. Uthanpalli Dharampuri 

45. Nameli N. Areat 

LPG DISTRIBUTORSHtPS: Marketing Plan 1986-87 
STATE: TAMil NADU 

S.No. Location District 

1. Madurai-U. A. Madurai 
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1 2 

2. Coimbator. 

3. Oenkanikottai 

4. Erode (South) 

5. Salem 

STATEMENT·II 

RETAil: 1987-88 MARKETING PLAN 
STATE: TAMIL NADU 

S.No Location 

1. Tiruvannamalai 

2. Pollachi 

3. $anarpatlilGopaipatti 

4 Mayanur 

5 Kottaipattinam 

6. Hanumanthirtham 

7. Thani 

8. Uthangarai 

9. Ambur 

10. Akkaraipettai 

11. VeUichendai 

12. Kootu Road 

13. Th.rumarugal 

14. Namagiripettai 

Wrm.n Ms .. ,. 288 

3 

Coimbatore 

Dharmapuri 

Periyar 

Salem 

District 

N. Areat 

Coimbator. 

Madurai 

Ttruchirapalti 

Pudukottai 

Dharmapuri 

Madurai 

Dharampuri 

N. AftX)t 

Tanjor. 

Oharmapuri 

Salam 

Tanjore 

Salem 
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1 2 

15. Erode-I 

16. Royapuram 

17. Padanatlur 

18. Kanakammachatram 

19. Aravakkurichi 

20. KaliyakkQvilai 

21. RoYClppnurV 
Kottu Road 

22. Pavoorchatram 

Ass'stance'to Saudi Arable for 
Industrial Projects 

3432. SHRI H. N. NANJE GOWDA: 
SHRfG. S. BASAVARAJU: 

Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether Saudi Arabia has sought 
India's assistance in implementing their 
industrial projects; and 

(b) . if so, the details thereof and the 
areas in which India has agreed to help? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). While Saudi Arabia has not specificalfy 
sought India's assistance in implementmg 
their industrial projects, cooperation be-
tween the two countries in the industrial 
sphere has been discussed in the lind Ses-
sion of the Saudi-Indian Joint Commission 
held on 20-22 April. 1986 in Riyadh. Some of 

3 

Periyar 

Madras City 

Tanjor. 

Chingleput 

Tiruchirapalti 

Kaniakumari 

S .. Arcot 

Tirunelveli 

the areas discussed for mutual Cooperation 
are (8) Downstream petro-chemicals; 

(b) Operation and Maintenance -
Where India has a huge reservoir of skilled 
and trained manpower at favourable cost; 
(c) Joint'Ventur. projects in fertilizers. elec-
tricialtowers, railways, sugar, food process-
ing etc. 

A FICCI delegation had visited Saudi 
Arabia from March 27 .. 31,1987. During the 
course of Discussions, the FICel delegation 
was provided with a list of n industrial 
projeds which had been licensed by the 
Saudi Government but could not be imple--
mented and hence available for implemen-
tation. This was by way of suggesting pos-
sible areas in which the Indian Companies 
could collaborate with the Saudi Organisa-
tions. 

Manufactur. of Nitro Callulo •• 

• 3433. SHAI ANOOPCHANO SHAH: 
#iU the Minister of INDUSTRY be pleased to 
stat.: 
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(a) t .... p .... nt requirement. of Nillo .. 
cellulose in the country; 

(b) the instaned capacity as per DGTD 
records; 

(c) whether any request for grant 01 
industrial licence for manufacture of nitro 
cellulose is pending consideration. af Gov-
8lnment, if so. the details of such ,equest; 

Cd) whether this request is for any 
foreign collaboration, if so, the dlatails of 
such proposed coltaboration including im-
port of any machinery etc.; and 

(8) the decision of Government 

(i) Nitrocellulose °owder: 

(ii) Nitrocellulose Sheets: 

The firm has not yet submitted any 
apphcatlon for Foreign Collaboration or for 
Import of Caplla' Goods. The Government 
have not yet taken any decision on this 
apphcation. 

Penalty for non-establishment of 
Industr". In Backward Regions 

3434. SHRI ANAOI CHARAN !:lAS: WfII 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of cases where letters of 
intentlindustrial licences were issued for 
setting up industrias in backward and hill 
areas of Orissa during the last three years 
and the concerned parties failed to establish 

Yea(' No. of Letter of Intent 

1 2 

1984 7 

thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVElo: 
OPMENT IN TH£ MINISTRY OF INDUS-
TRY (SHRI M. ARUNACfiALAM): (a) The 
present estimatadrequirement of Nitrocellu-
lose is around "000 tonnes per annum. 

(b) As per DGTD records. the installed 
capacity for Nltrocetlulose is about 2000 
tonnas. 

(c) to (8). Mis. Vam Organic Chemicals 
ltd., New Delh~ have submitted an applica-
tion -for issue of an tndustriallicence for the 
manufacture 01 the following items: 

2000 Tonnes per annum. 

1000 Tonnes per annum. 

industries in these areas; 

(b) whether there is any proposal to 
impose any penalty on such defaulters; and 

(c) if not, the action Government pro-
pose to take in such cases? 

THE MINISTER OF STATE fN THE 
OEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
The number of letters of intent and industrial 
licences issued under the provisions of In-
dust''" (Development. & Regulation) Ad 
during the last three years for setting up of 
industries in various Centrally declared 
backward districts of Orissa are indicated in 
the table below: 

No. of Industrial Licences 

3 

5 
(including 1 COB licence) 
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1 2 

1985 23 

1986 8 

A leHer of intent is granted with an initial 
validity period of one year. However. further 
extensions are also granted on adequatE 
justification. After the entrepreneur1¥1fils the 
conditions of the tetter of intent, the sa~ is 
converted into an industrial 'licence. The 
initial validity period of an industriallicance ;s 
2 years within which the entrepreneur is 
expected to commence commercial produc-
tion. However. further extension beyond the 
initial va.id;ty period of 2 years can a!so be 
granted by the admn. Ministry concerned on 
genuine grounds. 

If the holder of the letter of intentlindus· 
trial licence fails to imptement it within its 
validity psriod, the same is cancelled/rs· 
yoked by the admn. Ministry concerned. Of 
the total 38 letters of intent issued during 
1984 to 1986 for setting up industries in the 
backward distrids of Orissa, 7 letters of 
intent have since been treated as lapsed/ 
cancelled. The remaining letters of intenV 
industrial licences would presently be at 
various stages of imptementation. 

[ Translation] 

Incr •••• In Price. of Tyr •• 

3435. SHRI KAli PRASAD PANDEY: 
Willth. Minister of INDUSTRY be pleased to 
&t8t8: 

(a) whether Government are aware that 
All India Tyr. Dealers Federation has asked 
the tyr. manufacturers to reconsider deci-
sion of increasing the prices of tyr.; 

(b) whether Govemment propos. to 

3 

6 
(including 3 cae licences) 

3 

intervene in the maner to check the prices of 
Tyres; 

(c) if so. the steps to be taken by 
Government and also tong term measuresto 
be taken to give encouragement to the pro-
duction of tyres, to stabHise their price. and 
to make a perfed distribution system 
thereof; and 

(d) whether Govemment propose to 
bring tyres under -Package Control Order" 
and if so, the time by which decisions wil. be 
taken in regard thereto and when this order 
will be implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDU5 TRIAL DEVEl- ' 
OPMENT IN THE MINISTRY OF INDUS- 1 

TRY (SHRI M. ARUNACHAlAM): (a) Yes. 
Sir. 

(b) and (c). Government are of the view 
that increased competition through encour-
agement of fresh capacity in the tyre industry 
is the only long term solution for .ansurlng a 
fair deal to the cons~m8's of tyres. However. 
Government are monitoring the price trend 
of tyres and may consider other steps if the 
need arises. 

(d) The applicability of the Standards of 
Weights & Measures (Packaged Commodi-
ties) Rules, 1977, framed under the Stan-
dards of Weights and Measuras Act, 1978, ia 
restricted to prepacked commodities as 
defined under tho said Rules. As tvr •••• 
not a "prepacked commodity" as defined in 
the said Rul •• , the said Ruin do not apply to 
the tyre industry. 
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Prol»o •• ' to wIthdraw Budget.ry 
... pport to Public Undertakings 

3436. SHRIMATI GEETA MUKHER .. 
JEE: WiH the Minister of INDUSTRY be 
pleased to stat.: 

Ca) whether Government have a pro .. 
posal to withdraw budgetary support to the 
pu~lic sector units; 

(b) if SO, the details of the proposals; 

(c) whether Government are aware that 
the officers of Bharat Bhari Udyog Nigam 
limited a holding company of taken over 
engineering units in aastern India have 
decided to resort to protest against this move 
of Government; and 

(d) if so, the details thereof and 
Government's readion thereto? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (8) No, Sir. 

(b) Does not arise. 

, (c) and (d). Federation of Officers 
Association of Bharat Bhari Udyog Nigam 
Ltd. submitted a memorandum to the Gover-
nor of Wast Bengal apprehending with-
drawal of budgetary support from the Gov-
ernment of India. However, as stated above. 
Government have no proposaJ to withdraw 
budgetary support to the public sedor units. 

Comml •• lonlng of Hydro·Electrlc 
Project on Chenab River In Jammu 

and Kashmir 

3437. SHAI B. B. RAMAIAH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the c:ommiaaioning of the 
hydro-electric project on the Chenab river in 

Jammu and Kashmir has been considerably 
~elayed due to cost overrUns; 

(b) if so, the reasons therefor; and 

(c) the time schedule by which the 
projects will be commissioned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN lliE MINIS .. 
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): <8> to (c). Two major hydroelec-
tric projects, namely Salal and Dulhasti, on 
the river Chenab in Jammu & Kashmir, are 
presently under execution. The tim. and 
cost overruns on the Salal Hydroelectric 
Project have occured. inter-alia, on account 
of changes in designs and increase in the 
scope of works, unanticipated geotechnical 
problems in the foundation of the concrete 
dam. geological surprises, encountering of 
major shear zones surcharged with water in 
the Tail Race Tunnel and flash floods during 
March, 1984 and again in July, 1986. The 
generating capacity was also raised from 
270 MW to 345 MW. All major works of the 
project have since been completed except 
for a small portion of the Tan Race Tunnel 
which is under construction. The first unit is 
now expected to be commissioned in Sep-
tember. 1987 and the other two units in 
Odober, 1987. 

Infrastructure works of the Duthasti 
Hydro-electric Project are under progr&ss. 
Negotiations with a consortium of firms for 
execution of the project on a turn-key basis, 
in a period of 57 months are at an advanced 
stage. 

EatabUshment of Office of We.tern 
Coalfield, Limited at Wanl 

3438. SHRI UTIAMRAO PATIL: Will 
the Minister of ENERGY be pleased to state; 

(a) whether ttNt offioe of the General 
·Manager of Westem Coalfield. Limited, 
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Wani "'a. district Vavatmal has been es-
tablished at Chandrapur. a distance of about 
40 kilometers from Wani area; 

(b) if so. the details lIlttreof; 

Cc) whether seven minas have so far 
been opened at Wani Taluka and six new 
mines are proposed to be opened shortly; 
and 

(d) if so, whether Government propose 
to have the office of General Manager at 
Wani? 

THE MINISTER OF ENERGY (SHAI 
VASANT SATHE): <a) and (b). Theofficeof 
the General Manager, Western CoaHiels 
limited, Wan; Area, mines of which are 
situated partly in Chandrapur District and 
partly in Yavatmal District, has been tempo· 
rarily established at Chandrapur. The office 
ofG~neratManager, Wani area, was started 
as a make·shift arrangement in buildings 
adjacent to the office of General Manager, 
Chandrapur. This arrangement had to be 
made since no infrastructure was immedi· 
ataty available for the office of General 
Manager, Wani area. 

(c) Onty two mines, namely Taroda 
opencast and Bellora opencast have been 
opened in Wani Taluka. Narjai opencast has 
been recently sanctioned. Advance·Action 
has also been sanctioned for Ko'har~Pimpri, 
Ukni opencast, Mugoli opencast and 
Ghonsa opencast have been identified but 

STATEMENT 

Names of Cities ot Uttarpradesh Pro-
grammed to be Connected by sro Facility 

from Jabalpur 

1. 

2. 

3. 

Agra 

Aligarh 

AImora 

projed reports are yet to be formulated.. 

,d) A decision in this regard ¥II be taken 
by the company in due COUf'88. 

Linking of Cltl •• of Uttar Prad •• h 
with JabllDur by STD 

3439. SHRI AJAY MUSHRAN: Will the 
Minister of COMMUNICATIONS be pleased 
to state: . 

(8) which elbas of Uttar Pradesh are 
connected by STD facility from JabaJpur; 

(b) whether Govemment are consider-
ing any proposal to provide STO facility to 
the remaining main cities of Uttar Pradesh to 
link with Jabalpur~ and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIUNS (SHRr 
SONTOSH MOHAN DEV): (a) ClUes of 
Uttar Pradesh already connected by STO 
facility from Jabalpur as on 31.3.1 QS7 are 
given below: 

(1) Agra. (2) Allahabad. (3) Ka~pur, 
(4) Luck now. (5) Mirzapur (6) Varanasi. 

:b) and (c). Names of cities of Uttar 
Pradesh proposed to be linked with Jabalpur 
on SID are given in the statement given 
below. 

4. Azamgarh 

5. Bareilty 

6. Badaun 

1. Butandshahar 

8. Bast; 

9. Barabanki 



297 WrIt." AM ... SRAVANA27. 1909 (&AKA) WtfttM AnswM 298 

10. Bali. 34. Jaunpur 

11. Bijnor. 35. Jhansi 

12. Bahraich 36. Kosikalan 

13. Banda 37. Kanpur 

14. Bhadohi 38. Lalitpur 

15. Dehradun 39. lakhimpur Kheri 

16. 0&0 ri 8 40. Mathura 

17 Etah 41. Mainpuri 

18. Faizabad 42. Moradabad 

19. F arukhabad 43. Meerut 

20. Fatehpur 44. MuzaHamagar 

21. Ferozabad 45. Modinaaar . 
22. Gorakhpur 46 Mussoorie 

23. Ghazlabad 47. Nainital 

24. Gopeshwar (Chamol;) 48. Narendranagar 

25. Gonda 49. Naida 

26. Ghazipur 50. Pilibhit 

27. Hapur 51. Pratapgarh 

28. Haldwani 52. Pithoragarh 

29. Hamirpur 53. Pauri 

SO. Hathras 54. Rampur 

31. Hardoi 55. Rae Bareli 

32. Hardwar 56. Roark .. 

33. Itawah 57. Ranikhet 
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58. Saharanpur 

59. Sitapur 

60. Shahjahanpur 

61. Surajpur 

62. Sultanpur 

63. Unnao 

64. Uttarkashi. 

Selling of Low Grad.· Quality of 
Items by Super Bazar and Kendrly. 

Bhandsr 

3440. SHRI HAFIZ MODH. SIDOIO: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Super Bazar and Kandriya 
Bhandar are selling low grade. quality 
pul~es, rice etc. but they are charging price 
for high grade ones; and 

(b) if so, the efforts being made by 
Government to ensure that the customers 
get the goods at reasonable prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
Botti the Super Bazar and the Kendriya 
Bhandar have informed that they sell good 
quality pulses ~nd rice at the most competi-
tive prices. 

(b) The working of both the institutions 
is reviewed by Gavt. of India from time to 
time to ensure that the consumers get the 
goods at reasonable prices. 

Setting up of Fruit Juice Plant. In 
Kere.. ' 

3441. PROF. P. J. KURtEN: Will the 

Minister of FOOD AND CIVIl-SUPPLIES be 
pleased to s1ate: 

(a) whether there is any plan to sat up 
fruit juice plants in different. parts of the 
country by the Modem Food Industries 
(India) limited; 

(b) whether there is a proposal to set up 
one such unit in Kerata; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRJ GHUlAM NABI AZAD): (a) to 
(c). Modern Food Industries (India) Limited 
has no plans at present to set up fruit juice 
plants in different pans of the country includ-
ing Kerala. 

Transf.r Policy of Chief Justice. of 
I High Courts 

3442. SHRI V. S. VLJAYARAGHAVAN: 
Will th.t:J Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government propose to 
review the present policy of transfer of Chief 
Justices of High Courts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) No, Sir. The Gov-
ernment adheres to its policy of having Chief 
Justices of High Courts from outside. 

(b) Does not arise. 

Settlement of Tel.phone Call Billa 
In Ludhlana 

3443. SHRt SALAHUDDIN: Win the 
Minister of COMMUNICATIONS be pleased 
to state: 
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(a) whether the telephone authorities in 
lUcJhiana (Punjab) have not fixed any time 
limit for setting excessive local as well as 
overseas caU bills when brought to their 
notice by the aggrieved party; 

(b) if so. the reasons therefor; 

(c) the number of cases lying with the 
telephone authorities in ludhiana as on data 
in respect of which wrong/excessive position 
re: bins has been brought to their notice with 
affidavits etc. where necessary and the 
approximate time by which these wHf be 
setUed; and 

(d) the remedial measures Govern-
ment propose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRJ 
SONTOSH MOHAN OEV): (a) The time limit 
has been fixed tor setthng excess billing 
complaints. It is sixty days from the date of 
receipt of complaint. All efforts are made to 
settle such complaints within aforesaId time 
frame. 

(b) Does not arise. 

(c) Number of complaints lying with 
Telephone authority at Ludhiana as on 
31.7.87 is 178. Detailed break-up is given 
below: 

1. No. of cases pending 171 
for less than 2 months 

2. From 2 months to 6 
6 months 

3. From 6 months to 1 year Nil 

4. More than 1 year , 
Total 178 

Cases pending beyond the period of 

two months have bean sent to G. M. T. 
Punjab Circle J Ambala as they are beyond 
the financial powers of the OMT (L~hiana) 
and they are being ~xamined. These will be 
decided soon. 171 cases pending at ludhi-
ana are likely to be settled within two 
months. 

(d) The District Manager. Ludhianaand 
General Manager Telecommunications, 
Ambaia, have instructions to settle such 
complaints most expeditiously. Adequate 
powers have been vested with the GM and 
the DMT. 

Supply of Palmol •• n 011 to Andaman 
and Nlcobar Islands 

3444. SHRt MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of FOOD ANDCIVIL 
SUPPLIES be pleased to state: 

(a) the quantity of Patmolein oil re-
leased to the Andaman and Nicobar Islands 
during Septermber, 1986 and July, 1987; 

(b) whether Government propose to 
increase the Palmole;n oil quota for the 
Andaman and Nicobar in the comtng festival 
months; and 

(c) if so. the decision taken by Govern· 
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHAI GHULAM NABI AZAO): <a) 
The total allocation of Palmolein Oil to An~ 
daman and Nicobar Islands from September 
1986 to July 1987 under Public Distrbution 
System and Small packs is 890 MTs. and 
120 MTs. respectiVely. 

(b) and (c). The allocation to Andaman 
and Nicobar Islands has been increased 
from 90 Mfa. in July 1987 to 100 MTs. in 
August. 1987: 
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LInking of Panch Collieries with 
Panch Thermal Power Station 

3445. SHRI ARVIND NETAM: WHI the 
Minister of ENERGY be pleased 10 state: 

(a) the time by which Panch Collieries 
will be linked with Pench Thermaf Power 
Station and coal will be allotted from tr:ere; 

(b) whether any effol1s hails been 
. made in this direc1ion; and 

(c) If so, the detials thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Long term coal 
hnkage from Pench Kanhan CoalfIelds start-
ing from 1he year 1995-96 has been given to 
the proposed Panch Thermal Power Station. 

[English1 

Power Position In Karnataka 

3446. KUMAR) D. K. THARADEVI: Will 
the Minister of ENERGY be pleased to state: 

; 
~ 

(a) whether in Karnataka new propos-
als for setting up industry are being held up 
due to shortage of power; 

(b) the present power situation in Kar-
nataka; and 

" (e) what will be the power situation at 
the end of the Seventh Five Year ptan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHllA 
ROHATGI): (a) The information is bein'g 
collected and will be laid on the Table of the 
House. 

(tij During July t 1987 the energy re-

quirement in Kamataka was 1175 million 
untts against which the availability was 939 
million units. which represents a shortage of 
about 20.1CYo. 

(c) At the end of the VII Five Year Ptan. 
it has been assessed that as against the 
requirement of 17263 Million unlts in Karna~ 
taka, the avaHabtlity is likely to be 14320 
Million Units. 

Import of Oil-Well Cement 

3447. SHRt EBRAHIM SULAIMAN 
SAlT: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are still per~ 
mltttng import of olf·welt cement andlor any 
spedal v(~rlety of cement; 

(b) if so, ttm quantity, value and coun-
try-wIse Imports dUring the last three years; 

'c) the names of Indian Cement Units 
who have started producing oil-well grade 
cement with their capacity for producing the 
said grade; 

(d) how does tndigenous quality com-
pare with imported qualrty of oil-well cement 
and also in cost; 

(e) whether the indigenous product has 
been granted Indian Standard or still Ameri-
can Standard is being used on royalty; 

(1) whether Government are aware that 
some small scale sector units have started 
producing oil-well grade cement success-
fully; and 

(9) the demand and production fa, oR-
well cement for the remaining period of 
Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL OEVEl· 
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OPMENT IN THE MINISTRY OF INDUS- with Govemment there is no.small scale unit 
TRY (SHRI M. ARUNACHALAM): {a> Ex.. producing off well cement in the country., ." 
cept fOr small quantity of Rapid Hardening 
Portland cement being imported for us. by 
the Insulators Manufacturef$. Portland 
cement is not being permitted for import at 
present OitwaUcament is being imported by 
O. N. G. C. and Oil India Ud. in accordance 
with the import policy. 

(b) During the last 3 years the following 
quantities of portland cement were im-
ported: 

Vear Quantity (In Lakh MTs) 

1984-85 

1985·86 3.31 

1986-87 1.76 

ONGC and Oil India Ltd. had imported 
oit welt cement worth As 4.38 crares during 
the year 1986. The figures of imports for the 
earlier periods are not readily available. 

(c) Two cement companies. namely, Mt 
s ACe ltd. and Mis Oalmia Cement (Bharat) 
hd. are licensed for the manufacture of Oil 
Well Cement for a capacity of 2.00 Iakh 
tonnes and 50.000 tonnes per annum re-
spectively . 

(d) While there is no shortage of oil well 
cement of requisite quality within the coun-
try, ONGC and Oil India Ltd. had to take re-
cours. to import of owe in view of the fact 
that the prices quoted by indigenous manu-
facturers are much higher even after allow-
ing price preference of maximum of 35% 
ovar the price quoted by the lowest foreign 
supplier. 

(8) on wall cement produced indi-
genously has been granted Indian Standard. 

(f) ACCOrding to Information available 

(g) ONGC and Ott India Ud. who are the 
main users of oU well cement have estimated 
their requirement at about 46,000 tonnes 
during 1987-88. The demand for the ramain-
ing part of the 7th plan period would depend 
on theleveC of activity of thesa two organisa~ 
tions. During the years 1984, 1985 and 
1986,8.000 Mr, 2,000 UTa and 16,000 Mrs 
respective IV of Oft we" cement were pro-
duced by indigenous manufacturers. The . 
likely production of oil well cement during 
remaining part of the 7th plan period cannot, 
however, be assessed, as this will depend 
upon the orders which may be placed on the 
cement producers by ONGC and Oil India 
ltd. 

Ch lid Marrlag •• 

3448. SHRI MUlLAPPALLY RAMA· 
CHANDRAN: 

SHRI CHINTAMANIJENA: 
SHRI MOHANBHAI PATEL: 

Will the M;nister of LAW AND JUSTICE be 
pleased to state: 

(8) the number of cases of child mar-
riages reported since 1st January, 1987, 
State-wise; and 

(b) the action taken by Government to 
stop child marriages? 

THE MINISTER OF STATE IN THE 
MtNISTRV OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) The information is 
not readily avaiJable. The sarna will be (Xl1-
lacted from the State Qovernments will be 
laid on the table of the Ho-.se. 

(b) Th. Child Maf'l'jeg8 Restraint Ad, 
1929 has been amentfedlln 1978 with a view 
to provide that off.l1Ms under the Ad shall 
bereoognizableforthepurposeofi!'vestiga-
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tion and for all matters other than maHers 
referred to in section 42 of the Criminal 
Procedure Code (arrest on refusal to give 
name and residence) and the arrest of a 

. person without a warrant or without an order 
of the magistrate. In addition. a number of 
steps including stress on education are 
being taken for educating people about the 
consequences of the evil pradice of child 
marriage through mass mdia. by involving 
voluntary organisations in the task and by 
other measures. This includes putting post-
ers. radio programmes, exhibiting cinema 
slides. short documentary films on T. V., 
press posters, group discussions with rural 
women, etc. 

Shortage of Power In Gujarat 

3449. SHRt AMARSINH RATHAWA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the pr~s8nt power position in 
Gujarat State; 

(b) whether there is still shortage of 
power in Gujarat. if so, the number of such 
districts which suffered most; 

(c) whether Union Government have 
taken steps to improve the power generaJion 
capacity of some existing power projects in 
Gujarat in the Seventh Five Year Plan, if so, 
the details thereof; and 

(d) what other measures are being 
taken to increase the power generation 
capacity in the State to meet the demand of 
the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWfR IN THE MINIS-
TRY OF ENERGY (SHRtMATI SUSHILA 
ROHATGI): (a) and (b). During July, 1987 
tf:le requirement of Gujarat was 1362 million 
units and the State was able to mQet its 
energy requirem'&nts, by and. large, fully. 

(c) In order to improve the poWe, gen· 
aration capacity in Quj.rat during the Sev-
enth Five Year Plan, a Centrally sponsored 
Renovation & Modemisation Scheme is 
being implemented at Gandhinagar, 
Dhuvarn and Uka; Thermal Power Stations 
at a total estimated cost of As 1257.981akhs 
with a Central loan assistance of As 
2425.79 fakhs. 

(d) During the Seventh Plan. 1085 MW 
capacity comprising 125 MW Hydro and 960 
MWthermal Js targetted to be commissioned 
in Gujarat. out of which capacity totaUing 420 
MW has been added so far. In addition, the 
State will also get its share from the Central 
Sector projects, being set up in the Western 
Region. 

Reports of Ghugnanl Committe. 

3450 SHAI PURNA 9HANDRA 
MALIK: WUI the Minister of ENERGY be 
pleased to state: 

(a) whether Government are aware of 
the Report of the Ghugnani Committee; 

(b) if so, the salient features of the 
report; 

(c) the recommendations of the' 
Committee; and 

(d) the action taken by Government 
thereon? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). A Committe. 
on Safety in Coal Mines under the Chair-
manship of Shri S. P. Ghugnani, the then Jt. 
Secretary in the Deptt. of Coal was consti-
tuted in 1976. In its report in 1979. it made 66 
recommendations tor improving safety in 
mines. The recommendations covered sev-
eral matters both operatronat and organisa-
tional. More important of these related to the 
establishment of Internal Safety Organisa· 
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tion. maasures to combat ut.derground fires 
and subsidence. 41 r~comm8ndations have 
already fully implement8ci. Others are under 
various stages of implementation. These 
mostly relate to mechanisation at coal faces, 
introduction of hydraulic mining. replace-
ment of basket loading by conveyors, 
mechanised loading at coal faces and re-
vamping of rescue stations. The implemen-
tation is regularly monitorod by the Govt. 
through the Standing Committee on Safety 
on Coal Mines presided over by the Minister 
of Energy. 

Incre.s. of Pit-Head stock. of Coal 

3451. SHRI PURNA CHANDRA 
MALIK: Will the Minister of ENERGY be 
pleased to state: 

(a) whether there is a sharp increase in 
the pit-head s10cks of coal in coal mines; and 

(b) if so, the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) a~ (b). No, Sir. Pit 
head stocks in the country which stood at 
28.83 million tonnes on 1.4.1987 have de-
clined to 23.59 mUlton tonnes on 31.7.' 987. 

Joint Bipartite Committe. for Coal 
Industry-IV 

3452. SHRI PURNA CHANDRA 
MALIK: Wilt the Minister of ENERGY be 
pleased to state: 

(a) whether JBCCf .. IV for coat industrY 
has started functioning; 

(b) if so. since when; 

(c) whether there was any delay; if so, 
the reasons therefor; 

(d) what .re the issues to be settled; 

(e) whthM there is any possibility of 
early settlement; &ad 

(f) if not. the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes. Sir. 

(b) and (c). It was oonstituted on 
28.11.1986 and the first meeting was fixed 
for 27.2.1987 but (X)uld not be held because 
of a Court Order. It was later held on 
4.6.1987. 

(d) Issues to be settled. relate to wage 
structure. Dearness Allowance, fitmant in 
revised scales of pay and other issues relat-
ing to service conditions. 

(8) Yes. Sir. 

(f) Ooes not arise. 

Shortfall in Sugar Production 

3453. SHRI H.B. PATIL: Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be 
pjeased to state: 

(a) the extent to which shortfall in sugar 
production is anticipated as against the tar-
get during the current year; and 

(b) the manner in which Government 
propose to meet the gap between demand 
and supply? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
and (b). No targets for sugar production'are 
fixed. The sugar production during the cur-
rent year was 84.03 takh tonnes as on 31nl 
87 as against 69.22 'akh tonnes on the 
corresponding date fast year. With the in· 
creased SU~ production du~ing the current 
season and taking into account the carry .. 
over. stock at the beginning of the season 
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and planned import of sugar there would be STATEMENT 
sufficient availability of aug., to maet the 
intema' requirement of the current season S. No. Name 01 District No. of RefIll 
as wall as the initial months of the next Outlet (MSlHSD) 
season. dealersh/ptl 

Petrol Pump. In Andhra Prad •• h 1 2 3 

3454. SHAt C. SAMBU: wm the Mints- , . Neltor. 42 
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 2. Krishna ·63 

(8) the percentage of reservation for J. East Godavari 79 
various categories in allotment of petrol 
pumps; and 4. West Godavari 65 

(b) the total number of petrol pumps set 5. Karim nagar 44 
up in Andhra Pradesh district-wise, upto 30 
July. 1987? 6. Chittoor 53 

THE MINISTER OF STATE OF THE 7. Hyderabad 133 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DU1T): (a) The 8. Cuddapah 41 
percentage of reservation for various cate-
gories in allotment of petrol pumps is now as 9. Nizamabad 37 
follows: 

10. Nalgonda 31 

Category Percentage 11. Medak 25 

12. Rangareddy 35 
i) Scheduled Castesl 

Scheduled Tirbes 25 13. Guntur 81 

ii) Physically handi- 7112 14. Visakhapatnam 60 
capped 

15. Anantpur 50 
iii) Defence 7112 

16. Mahboob Nagar 37 
tv) Freddom Fighters 5 

17. Adilabad 21 
v) Others 55 

18. Kurnool 43 
(b) A total number of 1093 Retail Out-

lets (MSIHSD) have been set up in Andhra 19. Prakasam 38 
Pradesh uPto 31.7.87. The districtwise 
number is given in the statement below. 20. Warangal 37 
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, 2 3 (b) • 80, the details thereof; 

21. Srkakulam 24 (c) the number of such mines detected 
during thelalt thr .. years in the coaj belts in 

22. Vizianagram 23 the country and the action taken against 
them; and 

23. Khammam 2S 

Total 1093 

Licence. for RetaU Outlet. and 
Petrol D •• '.rahlpa In Andhr. 

Prad.sh 

3455. SHRI C. SAMBU: Will the Minis· 
ter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(,) whether there is any proposal to 
Issue licences for retail outletslpetro' dealer-
ships for every Mandai Headquarters in 
Andhra Pradesh; and 

(b) if so the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHAt BRAHMA DUIT): (8) and 
(b). While there is no proposal to set up retail 
outlets for MSIHSD at Mandai Headquarters 
as such in Andhra Pradesh or elsewhere in 
the country, the oil industry periodically iden-
tifies locations having sufficient demand 
potential for economically viable outlets and 
meeting the prescribed volume/distance 
norms. 

11I8gai Mining Crlm •• In A.ln.ol, 
Ranlganl Coal alit 

3456. SHAt CHINTAMANI JENA: Will 
the Minister of ENERGY be pleased to state: 

<8> whether Government are aware that 
there has been corwiderable rise in the me· 
gal mining and crimes in Asansol. Raniganj 
and in other coal belts, assuming alarming 
proportions; 

(d) the measurea taken by Government 
to check the Ulegal mining and the growth in 
the crimes in those areas? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (8) to (d). Government 
have no reports of illegal mining and associ· 
ated crimes assuming alarming proportions 
in Asansol, Raniganj and other coal balls. 
However, stray and sporadic instances of 
illegal extraction of coal by unauthorised 
persons have been rePorted by coaJ compa-
nies. Such cases are referred to the local 
authorities for necessary adien under the 
proviSions of the Coal Mines Nationalisation 
Act and other laws applicable to such cases. 

Lo •• Suffered by Telecom. Depart-
ment on Account of Heavy Concen-

tration of Work 

3457. PROF. NARAIN CHAND PAR .. 
ASHAR: Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) whether the Telecommunications 
Department suffer a loss on account of 
heavy concentration of work in the last quar-
ter of the year with the resutt that first two 
quarters of the financial year have little work 
on installation side and heavy rush of work in 
the last two quarters. 8xpecially in the last 
one quarter of the year work cannot be 
undertaken properly for want of various in· 
puts like labour etc; 

(b) if so, the number of Public Caft 
Offices/MORSE Code T .l&graph offices 
and telephone exchanges installed in the 
first and second q uart8ts of the year 1987-88 
with comparative figures 10rthe tame period 
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in 1988-87 in Himachal Pradesh; 

(c) the staps taken for even distribution 
of work aU along the year to avoid heavy 
concentration in the last quarter; and 

1986-87 

(d) if so, when it would be done? 
THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNlCAnONS (SHRI 
SONTOSH MOHAN DEY): (a) No. Sir. 

(b) Comparative statement Is as below: 

1987 .. 88 

Annual Achifwed during Annual Achievement 
TSlf}Bt 1st two quarter Target upto July, 1987 

Exchanges 14 

p.e.Os 25 

C.OS. Nil 

(c) and (d). 1. Recently an agree-
ment has been made with ITt 
to ensure regular and timely 
supply of equipment. 

2. Targets for p.e.Os are being 
fixed on monthly basis to en· 
sure uniform output through-
out the year. 

Cr.atlon of Separate RMS Division 
for Himachal Prade.h 

3458. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to sta1e : 

(a) whether a demand for the creation 
of a separate RMS Division and a separate 
Civil Construction Division (Telecom) for 
Himachal Pradesh has been received by 
Government; 

(b) if so, the decision taken by Govern .. 
ment; and 

(c) if no decision has been taken so far, 
the likely date by which a decision to this 
effect .. would be taken, especially wt)en 

5 

3 

2 

20 1 

30 3 

Nil 2 

separate Postal and Telecom Circles have 
been formed for Himachal Pradesh? 

THE MINISTER OF STATE eN lliE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) and (b). Yes, 
Sir. A proposal for creation on a separate 
RMS Division in Himachal Pradesh ~ircle 
has been received. No decision has been 
taken. No proposal has been received from 
General Manager Telecommunications, 
Himachal Pradesh so far for a separa1e Civil 
Construction Division (Telecom.). 

(c) The matter regarding creation of a 
separate RMS Division in Himachal Pradesh 
is under consideration. A separate Civil 
Construction Division (T .Iacom.) would be 
examined on receipt of proposal. 

Telecommunication Link. a.tw •• n 
Sri Nalnl Devl and Bhakr. with DI.-

trlct Headquarter. at BII •• pur 

3459. PROF. NARAIN CHAND PAR· 
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the rekk»mmunications 
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Department has taken a poticy decisIOn to TIONS be pleased to stat.: 
treat 0" or mot. fevenuedistrict as a single 
unit within a Secondary Switching Area and (a) whether there is any move to wind 
provide reliable 'el8(X)m links between the up the SaYing Banke- work in the Post Of .. 
various stations oft he district with the District ficQ; and 
Headquarters; 

(b) if so. the exact decision taken in this 
regard and the progress of the proposal to 
link Sri Nam.; Devi and Bhakta with the oi, .. 
trict Headquarters at Bilaspur in Himachal 
Pradesh; and 

(c) the likely date by which dir~ le'--
com links between Sri Naina o.vi and 
B.laspur and between Bhakra and Bilaspur 
would be installed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OeV): (a) Yes, Sir. The 
department has decided to form Semndary 
SWitching areas each covenng one or more 
revenult districts. for hnking various stations. 
The objective of the Department for the 7th 
Plan period is to link up all District Headquar-
ters and exchanges of capacity gr8ater than 
1000 hnes to nattonal network by atteast one 
rehabl. medium. There are no such p1ans for 
links between the varIOUS stations of the 
District with Oistrid Hearqua"ers. 

(b) Sr, Naina Devi and Bhalua do not 
qualify on the above principles for being 
hnked to district headquarter at Bilsapur in 
HImachal Pradesh. However, Naina Devi is 
proposed to be linked to Bilaspur during 7th 
FIVe Year Plan depending upon availability 
of VHF equipment. There is no proposal for 
hnkmg Bhakra with Bilaspur at present. 

(c) As detailed in (b) above. 

Winding up of Saving aank. Work 
In Post Offlc •• 

3460. PROF. NARAtN CHAND PAR-
ASHAA: Witt the Minister of COMMUNICA-

(b) I so. the exact position in tnis 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH tI,OHAN DEy)': (a) No. Sir. 

(b) The Saving Bank. work in the post 
offices would continue as before .. 

Import of Coal 

3461. SHRI SAIFUDDIN CHO· 
WOHARY: WiU the Minister of ENERGY be 
pfeased to state: 

(a) whether despite the growing pit .. 
head stock. coal is being imported; 

(b) if so, the reasons therefor; 

(c) the total quantity of coal imported so 
far. the names of the exporting countries and 
the total expenditure incurred thereon; 

(d) whether it will be continued in future 
also; 

(8) whether it will constrain the growth 
of coal industry; and 

(f) whether Govemment propose to 
review the trend? 

THE' MINISTER OF ENERGY (SHRI 
VASANT SATHE); (a) and (b). No. Sir. The 
All India pit-head stock of coal which was 
stood at 28.83 million tonnes as on 1.4.1981 
has declined to 23.59 minion tOMes as on 
31.7.1987. 

(c) to (f). While a Ifmited quantity of non· 
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coking coal is being imported or tndustries. 
particularly cement plants, 1her. is impollt of 
coking coal in substantial quantities by St .. ' 
Plants (SAil and TISCO). The sources. 

Year 

1985-86 

Countries t1f Impott 

Australia. Canada & 
Poland 

quanttti8. and approximate value of caking 
CQal imports by the St .. l sador duriaQ the 
past two years are given below: 

Total flUMlity 
(in million tonne.) 

2.454 

Approximate C .. F 
value fRs. in Crores) 

195.2 

1986-87 Australia and Poland 2.56 205 

The main reasons for import of coking 
coal are: the shortfall in availability of prime 
coking coal which is expected to continue 
upto 1994 .. 95; the advantage that St881 
Plants realize by blending superior imported 
coking ooal with indigenous coking coal. In 
the case of non-coking coal, superior quality 
of coal has been allowed to be importad'on 
Open General Ucence and limited imports 
are resorted to industries entitled to them. 

The present order of imports is not likely 
to have an adverse impad on the growth (I: 
the Coal Industry since it constitutes a very 
small proportion of coal produdion and 
consumption in the country. The Coal Com-
panies are undertaking the implementation 
of many new projects to be in a position to 
mMt the expected increases in demand in 
the coming years. 

Production of Coal 

3462. SHAI SAIFUDOIN CHO· 
WDHARY: Wilt the Minister of ENERGY be 
pleased to state: 

(a) the 101al produdion of coal during 
the last three years. year-wise; 

(T .ntatiVfl) 

"" (b) the total earnings and the cost of 
production during 1he same period; 

(c) whether there is any profit: and 

(d) if not. the amoun1 of loss and the 
details thereof? 

THE MINISTER OF ENERGV (SHRt 
VASANT SATHE): (a) The total productIOn 
of coal tn the country during the last three 
years is given as under:-

(Figs. in million tonnes) 

1984-85 147.41 

1985-86 154.20 

1986-87 165.79 

(b) to (d). Data relating to totaleamings, 
proftt or loss and derived cost of production 
including prior period adjustments for Coal 
India group of Companies which account for 
the bulk of the coat produC8(f in the country 
are as under:-
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v,. 

198a.84 

1984-85 

1985-86 

Total ..".". 
(Sale 01 coaII 
cob etc. Net 
of statUlOI)' 
levies) 

1992.03 

2438.69 

2662.10 

Setting up of Power Station Equip-
ment Repair Workshop 

3463. SHAt MATILAL HANSDA: wm 
the Minister of ENERGY be pleased to state: 

(a) whethe there is any proposal to set 
up Power Station Equipment Repair Work~ 
shop in the country; 

(b) if so, whether it would be sat up in 
Wast Bengal; 

(c) it so, the details thereof; 811d 

, 
(d) if not, the reasons therefor? 

THE MlNlSTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIUATI SUSHILA 
ROHATGI): (a) Two Heavy Equipment 
Repair Workshops are being set up in the 
country; 

(b) No, Sir. 

(c) and (d). The Workshops ar.already 
in the process of instaalatlon a1 the selected 
locations, namely. Varanasi and Nagp' I, 

(-) 242.69 

(~) 78.03 

( .. ) 404.18 

{JgriwHI 
costal 
production 

2234.72 

2516.72 

3066.28 

Improvement In Performance of 
Pow.r Project. by Stat. Electricity 

Board. 

3464. DR. B.l. SHAILESH: Wilt the 
Mintster of ENERGY be pleased to state: 

(8) whether the World Bank has sug-
gested that better perfonnance by the State 
Eledricity Board cculd bring about a lot of 
improvement in India's power position; 

(b) if so, whether Government have 
asked the State Electricity Boards to devote 
greater attention to improving their mainte-
nance and operational functions; 

(c) their reaction thereto; and 

(d) whether any monitoring mechanism 
is being set up at the Central level to keep a 
watch over the working of the State Electric-
ity Boards? 

THE MINISTER OF STATE IN THE 
o EPARTMENTOF POWER IN THE MINIS .. 
TRY OF ENERGY (SHRfMATI SUSHIlA 
ROHATGI): (a) 10 (d). The information i. 
being colleded and witt be laid on the Table 
oftha House. 
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Rising "tee. of Soap. 

3485. OR. B.L SHAILEStt. WI 1be 
Minister of INDUSTRY be pte.ad to state: 

(a) whether on the pretext of eacaJating 
oiJ prices. big soap manufaauring units are 
contemplating to raise the prices of their 
pqpu~rbf<ands:and 

(b) lif SO, the stepe Govemmentpropose 
to taka well in time to check the increase in 
prices of soaps? 

THE MINISTER OF STATE IN THE 
DEP~ATMENT OF INDUSTRIAl.. DEVEL-
OPMENT IN THE MINISTRY-OF INDUS-
TRY (SHRI M. ARUNACHAlAM): (a) and 
(b). The soap industry has brought to the 
notice of Government the possibility of a 
further price increase in the prices of differ-
ent varieties of soaps. including the popular 
brands. on account of the rise in prices of 
industrial oils. The Government import.very 
year Crude Palm StearineIPalm Fatly Acid 
Distillate to bridge the gap between the 
demand for and supply of soapery ons in the 
country in order to ensure.that the prices of 
soaps are kept within reasonable limits. The 
Government are keeping a close watch on 
the situataon. 

Setting up of Offshore Equipment 
Manufacturing Project 

3466. DR. B.l. SHAllESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to sta1e: 

(a) whether the Oil and Natural Gas 
Commission asked the Mazagaon Docks 
limited (MDL) to set up an offshore equip-
ment manufacturing project; 

(b) if so. whether Offshore equIpment IS 
being manufactured by Mazagaon Docks 
limited but the Oil and Natural Gas Commis-
sion is unwilling to place adequate orders for 

offshore oil platforms. pracesa-ptatform and 
other equipmanta on It; and 

(c) if so. the reasons therefor and how 
it is proposed to utilise the equiprMnt manu-
facured bV the Mazag.m Docks Limited? 

THE MINISTER OF STATE OF lliE 
MINISn:rv OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (8) to (c). 
No. Sir. ONGC has been placing orders for 
offshore platforms on Mazagaon Docks 
Limited depending on the price. delivery 
schedule. etc. 

Performance of Cycle Corporation 
of India 

3467. DR. SUDHtR ROY: Win the 
Minister of INDUSTRY be pleased to state: 

(a) the performance of Cycle Corpora-
tion of India and its plants at Kanyapur and 
Kalyani during 1986·87; 

(b) whether the trade unions of these 
units had on several occasions submitted 
proposals for improvin{l the per j ~'rnance of 
the respective plants; and 

(c) if so. the actIon taken by Govern~ 
ment .n thiS regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAlA RAO): (8) According to the 
unaudited figures for 1986-87, the Cycte 
Corporation of Ind,a produced 166830 Nos. 
01 Cycles valued at As. 1056 lakhs resulting 
In a loss of Rs. 934 lakhs. Separate figures 
of productIOn and profit in rasped of Kalyani 
and Kanyapur units are not maintained as 
the Kalyani unit produces components 
which become input for the Kanyapur units 
producing compfete bicycles. 

(b) and (c). The trade unions of these 
units have been sending repre •• ntatlons 
from time to tima regarding different matt.,.. 
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G •• Find In Trlpur. 

3468. PROF. MADHU DANDAVATE: 
SHRI AJOY SISWAS: 
SHRI HUSSAIN DALWAI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(8) whether as a result of exploration in 
Tripura. source. of Natural Gas have been 
discovered in the State: 

(b) if so, potential of the gas that will be 
available from Tripura, and 

(c) to what extent it will assist the 
Industria. development of Tripura? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHRI BRAHMA DUTT): (a) Vest 
Sir. 

(b) The recoverable reserves of gas, as 
on 1.1.87 in Tripura has been estimated at 
2825.7 million cubic metres. 

(c) Gas is presently being supplied to 
T npura State Electricity Board Jor power 
generation and availability of 1 MMCMO of 
gas for; fertilizer plant has been indicated. 

Setting up of Solar Energy Plants In 
Konk." Region 

3469. PROF. MADHU DANDAVATE: 
Will the Minister of ENERGY be pleased to 
state: 

(8) whether solar energy plants need 
minimum Investments as compared to in· 
vestments needed for the plants generating 
oth.r forms of energy; 

(b) If so. whether a backward region like 
Konkan region will be given priority in Nlting 
up solar .Aergy plants: and 

(c) if 80, when the work of setting up the 
plants witl be taken up? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (.> The initial in~stment 
on solar power generating plants (both sofar 
thermal and photovoltaic) is higher com .. 
pared to conventional systems. But the 
operating costa are very low as there is no 
recurring fuel cost Further there is tittle or no 
investment needed in transmission sys-
tems. 

(b) and (c). Setting up of solar power 
plants needs consideration of atmospheric 
and other related parameters. The Konkan 
region along with other parts of the country is 
being surveyed to determine the techno-
economic feasibility of setting up such 
plants. 

A •• lstance to Sugar MU.a from 
Sugar Development Fund 

3470. SHRI MULLAPPALlY RAMA· 
CHANDRAN: Will the Minister of FOOD 
AND CIVil SUPPLIES be pleased to state: 

(a) whether Government have received 
any representation from Indian Sugar Mnls 
Association and the Sugar Mills in the private 
sedor seeking assistance to the sugar mills 
in the private sector from the Sugar Develop-
ment Fund (SDF). 

(b) if so, the detaHs thereof; and 

(c) the decision taken by Govemment 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil SUp· 
PLIES ..(SHRt GHULAM NAB' AZAO): (8) 
Yes. Sir. 
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(b) The Indian Sugar Mills Association 
had proposed that in the oontaxt of the 
reluctance of State Govts. to stand guaran-
tee in respect of loans sanctioned to private 
sector sugar mills for sugarcane develop-
ment, Government of India shoukJ consider 
advancing such loans. in case an appropri-
ate amount was set apart from the drawing 
power available in the cash credit of the 
sugar mills. to be utilized exclusively for 
repayment of loan instalments including the 
amount of interest. 

(c) The proposal was considered at the 
meeting of the Standing Committee in Re-
serve Bank of India on Coordination of Insti-
tutional Finance for Sugar Industry in May 
1987, who have recommended that the 
application for financial assistance from 
Sugar Development Fund could be routed 
through the bankers of the sugar undertak-
ing, subject to certain conditions. 

Loa. In Coal Indi. Ltd. 

3471. SHRI MUlLAPPALLY RAMA-
CHANDRAN: Will the Minister of ENERGY 
be pleased to state: 

(8) the loss incurred by Coal India Ltd. 
during 1985-86; 

(b) the main reasons 10r the loss in· 
curred by ell; 

(c) the measures adopted to minimise 
Ioss8s; 

(d) the IossJprofit for the year 1986-87; 
and 

(e) whether coal production has in .. 
creased in Coal India Limited during the last 
year, if so, the details thereof? 

THE MJNISTER OF ENERGY (SHRI 
VASANT SATHE): (8) Coal India Limited 
incurred a loss of Rs. 404.18 cror •• during 

1985-86. 

(b) The main reasons for losses are 
high oost of production in underground 
mines coupted with problem of erratic power 
supply, rising costs of produdion due 10 
higher coats of inputs, incre ... in wages t 

increasing produdion of inferior grade. of 
coal tending to lower the average realisation 
per tonne and unremunerative administered 
prices of coal. 

(c) Efforts are being mad. to reduce the 
cost of production by improving the effi-
Ciency of operations by reducing administra-
tive expenses, by better utilisation of man 
and machinery and by introduction of better 
management practices and tecl\ no logy . 

(d) The accounts of Coal India limited 
for the year 1986-87 are yet 'to be finalised. 

(e) Yes. Sir. The coal production by 
Coat India Limited during 1986 .. 87 was 
144.77 million tonn8S as against the produc-
tion of 134. 11 million tonnes during 1985·86. 

Sha,. of Orl ••• In Energy Plan 

3472. SHRt LAKSHMAN MALLICK: 
Will the Mintst., of ENERGY be pleased to 
state: 

(a) the $hare of Orissa State in the long 
standing energy plan of the country; 

(b) what is its split up for industry and 
agriculture. separately; 

(c) how much power will be produced 
from thermal, hydel and nuclear syatems 
separately; and 

(d) which of these systems wiD be 
economical? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS· 



329 WIftm An.... SRAVANA 27, 1909 ($AKA ) Wr"n An • .,.,. 330 
TRY OF ENERGY (SHRIMA TI SUSHILA these studie •• is thai the .tectricit~ demand 
ROHATGI): <8> and (c). Central Electricity anywhere in the region wilt be met by tha 
Authority have raoently prepared • Long power stations located anywhere within the 
T arm National Pow.r Plan (1985·2000 A.D.) region. According to the studies, the aggre .. 
for meeting the electricity demand in that gate instaUed g4!nerating capacity in the 
time·frame as assassed by the 12th Pow,r Eastern Region which stood at 6495 MW at 
Survey Committee. The.e studies have the end of the 6th Five Ve.r Plan period and 
been carried out on a region-wise basis is likely to be 9666 MW by the end 01 the 7th 
separately for each of the five power regions Plan, would have to be raised to 17973 MW 
of the country namely; Northem. Wastern, by the end of the 8th Five Vear Plan and 
Southern, Eastern and North-Eastem. Th. 28706 MW by the end of the 9th Plan period 
basic assumption which has been made in as pet details given below: .. 

Terminal Years of Electricity D9I1Jand Inltalled Capacity 
the Five Year Plans 

Peak Energy Hydro Thermal Tot. 
Demand Demand 
(UW) (Mkwh) (AlW) (MW) (MW) 

7th Plan (1989 .. 90) 6757 38889 1631 8035 9666 

8th Plan (1994·95) 11006 63207 2898 15075 17973 

9th Plan (1999-2000) 18111 104085 5941 22765 28706 

Various sandionedlon going, techno-800nomically cleared and new powerProjects envis-
aged in the Stat. of Orissa at9 as follows:-

Name of the Project Capacity Capacity benefits during 
(MW) lthPJan 8th Plan 9th Plan 

~i(1985-90) (1990-95) (1995-2000) 
f" (MW) ~ 

1 2 3 4 5 6 

A. HYDRO PROJECTS 

1. Upper Kolab 3x80 240 

2. Upper Indravati 4x 150 600 

3. Hirakud St. III 1 x 37.5 37.5 

4. Rengali 2xSO 100 
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1 2 3 4 5 6 

5" Upper Kotab Extn. 1 x 80 80 

6. Rengali Extn. 3x50 100 50 

7. Balimeta 120 20 

8. Sindol (HEP) 250 250 

B. THERMAl PROJECTS 

1. It> TP~ 4 x 210 840 

2. Ib-Extn. 2 x 500 1000 

Total 3417.50 477.5 1690 1250 

In addition to the above, the State of Orissa will also have shares in Central Sector 
Projeds identified for benefits during the 7th, 8th and 9th Plan periods in the Eastern Region. 
The details of these projects are given In the statement below. 

(b) The estimated electricity require-
ment for industrial and agricultural sector for 
the State of Orissa during 1989·90 is 7166 
MiJlion Kwh and 281 Million Kwh resp9c-

tivety. 

(d) Hydro power piants would o....,sti· 
tute the cheapest source of electricity. 

STATEMENT 

Nams of the Project 

1 

A. HYDRO PROJECTS 

Sanctioned Projects: 

Koel Karo 

CEA Cleared Schemes 

Ranjit II 

Capacity Benefits during 
7th Plan 8th Plan 9th Plan 

Installed 
Capacity 
(MW) . (1985 .. 90) (1990 .. 95) (1995-2000) 

2 

4 x 172.5+ 
1 x 20 

3 x 20 

3 

(MW) 

4 5 

710 

60 
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1 2 

New SdNJtries EnvlsagfHI 

1. Singhik 1000 

2. Kishto Bazar (PSTOR) 1050 

THERMAL PROJECTS 

Sanctioned Proj8cts: 

Farakka STPS St. I 3x 210 

,., F arakka STPS 51. II 2x500 "-

3 Kahalgaon STPS 4 x 210 

CEA Cleaf9d Scheme 

Talcher STPS 2x500 

New Schemes Envisaged 

Kahalgaon Extn. 2x500 

? Farakka-6 1 x 500 

3 Talcher STPS II 2 x 500 

[ Translation] 

Bettar Service to LPG Consumer. 

3473. SHRIMATI MADHUREE 
SINGH: Will the Minister of PETROLEUM 
AND NA ruRAL GAS be pleased to state the 
proposals under consideration of Govern-
ment to provide better service to LPG con-
sumers and to meet the increasing demand 
of ~~!.tg gas in the country? 

THE MINISTER OF STATE OF THE 

3 4 5 

• 750 

~ . 300 

630 1000 

1000 

840 

500 500 

1000 

500 

1000 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DU1T): The 
various aspects of service to LPG customers 
are examined by the oil industry and the 
Government on a continuing basis with a 
view to effecting improvements in the quality 
of service. Government have, in August 
1986, also set up a Committee headed by 
Smt. Sudha Joshi. M.P. (Rajya Sabha) .,QD 
into various aspeds of the question of pro~ 
viding better service of LPG users in the 
country with due regard to safety and to give 
suitable suggestions in this regard. 
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•• cklog of SC/ST Poata In Some 
Public Sector Undertakings at 

Hyder.bad 

3474. DR.G. VLJAYARAMARAO:Wtfl. 
the Minister of INDUSTRY be pleased to 
state: 

(8) whether it is a fact that there has 
been huge backlog of posts reserved for 
Scheduled Castes/Scheduled Tribes in the 
Bharat Heavy Electricals Ltd.. HUT Ltd., 
Hindustan Cables ltd. and Indian Drugs and 
Pharmaceuticals Ltd. at Hyderabad and 
other States; and 

(b) if so, the reasons thereof and cor-
rective measures taken thereon? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (8) The representation 
of Scheduled Castes and Scheduled Tribes 
in Group iA' and 'B' posts (for which recruit-
ment is normaUy made-on all-India basis) as 
also in Group Ie' and 10' posts in certain 
category of cases, in Sharat Heavy Electri-
cals Ltd., HMT Ud., Hindustan Cables ltd. 
and Indian Drugs and Pharmaceuticals ltd. 
is below the prescribed percentage. namely 
15% for Scheduled Castas and 7.50/. for 
Scheduled Tribes. 

(b) The main reason for the shortfall in 
the representation of Scheduled Castes & 
Scheduled Tribes in Group IA and '8' posts 
is non-availability of suitable Scheduled 
CasteslTribes candidates mostly in techni-
cal disciplines. The shortfall in Group 'e' and 
'D~ posts (for which recruitment is made 
locally) which is generally in respect of posts 
reserved for Scheduled Tribes, is attribut-
able to non-availability of Scheduled Tribe 
candidates in the respective area of recruit-
ment. 

With a view to increasing the rapr.sen-

tation of Scheduled CastesITrfbes in various 
categories of posta the Gowmment have 
been advising the Public Sector Undertak ... 
ings from time to time to taka special meas· 
ures such as financial assistance to deserv-
ing Scheduled castes and Scheduled 
Tribes under'1Jraduate students of IITs, 
regional engineering colleges and Polytach .. 
nics in the -form of Scholarships .nd their 
evenlual absorption in the respective public 
sector ~nt.rpris.s; pr .... recruitment training 
to Scheduled Cast_ and Scheduled Tribes 
candidates; special recruitment drives for 
recruitment of Scheduled Castes and 
Scheduled Tribes; etc. The other steps that 
the public enterprises are required to take to 
recruit Scheduled CastesIT ribes candidates 
in adequate numbers include. among oth-
ers, compulsory association of Scheduled 
CastesITribes members with recruitmenU 
promotion committees; appointment of Uai-
son Officers to watch the interests of Sched-
uled Castes and Scheduled Tribes employ-
ees; setting up of Scheduled Cast.. and 
Scheduled Tribes Cell in undertakings; wide 
publicity to reserved posts by supplying 
copies of advertisements to Director--Gen-
eralof Employment & Training. Se/ST Asso. 
ciations. local MPS AND MlAs. Commis-
sion for SCIST, announcement through Jocal 
stations of Atllndia Radio; relaxation in the 
prescribed minimum standards for SCIST 
candioates; holding interviews in separate 
groups, issue of exclusive advertisements; 
etc. 

Guld.llne. for Identifying Backward 
Ar ••• 

3475. SHRI JAGANNATH PATNAIK: 
SHAt R.M. BHOVE: 
SHRI K. RAMACHANORA 

REDDY: 

Will the Minister of INDUSTRY be pleased to 
state: 

(8) whether Union Government have 
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issued 101M guidelinea 10 the States to 
kfentify the bckward areas for the purpoae 
r.1f industMi growth during the Seventh FlYe 
Vaal Plan; and 

(b) if 80, the det. thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAl DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHAlAM): <.) and 
(b). 300 Districts have bMn identified as 
Centratty industrially backward areas under 
the Central Investment Subsidy Schema. 
With sffad from 1.4. 1983. the backward 
areas have been dassifled into 3 categories 
viz. 'A', '8' & ·C' eligible for graded rates of 
Central subsidy. details of which are given in 
the Book1et on -Incentives for industries in 
backward Areas- (updated upto 20th 0cto-
ber, .1986), copies of which are available in 
the Parliament Library. 

New Drug Prlc. Control Order 

3476. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUSTRY be 
pleased to state 

<8' whether the new drug price control 
order has not been announced so far inapite 
of the fad that the new drug policy was 
announced in December. 1986; and 

(b) if SO, the reasons for the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICAlS & PET-
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). The I'aw Drug (Price 
Control> Order is likely to be issued shortly. 

Handing of Trav.ncor. Hou •• to K.r.'. Government 

34n. PROF. K.V. THOMAS: Will the 
Miniatat of INDUSTRY be pleased to ltat.:' 

(a) whether Kerala Govemment has 
mad. any representation to Union Gov.m-
ment to gMa back the Travancor. House and 
the neighbouring Kapurthala plats belong-
ing to the former Raja of Travancore to 
Kerala Government; and 

(b) if SO, the action taken in the mattar? 

THE MINISTER OF STATE IN THt: 
DEPARTMENT OF INDl.STRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Ves, 
Sir. 

(b) The Travancor. House is presently 
under occupation of· the Monopolies and 
Restrictive Trade Practices Commission. 
The Commission has recently been allotted 
alternative accommodation and would shift 
to the new premises as lOOn as the work of 
putting up of partitions, fixtures and lighting 
is completed. As far as Kapurthala plots are 
concerned. a part of the plot has alrea:ly 
been handed over to the Government of 
Kerala by the Ministry of Urban Develop-
ment. The remaining part is under the 0ccu-

pation of Delhi Security Police lines and it 
will be released after an alternative site is 
identified by the Ministry of Urban Develop-
ment for the Police Lines. 

Opening of Po.t O,ffle •• In Bihar 

3478. DR. C. P. THAKUR: Will the 
Minister of COMMUNICA nONS be plaasad 
to state the number of post offices going to 
be opened in Bihar during the current finan-
cial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

"SONTOSH MOHAN DEV): 55 new post of-
fices have alRledy been approved for rural 
areas of Bihar. 13 more post offices are 
under consideration. 



, ~UGUST 18. 1.7 

Petrol Pump. In RIJ .. t".n 

3479. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to stat.: 

(a) the number of petrol pumps (retail 
outlets) sanctioned for Rajasthan during the 
current year and previous two years, district-
wise; and 

(b) the number of petrol pumps opened 
so far and yet to be opened and the names 

of such places? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS (SHRI BAAHMA DUTT): (8) Oil 
industry has allotted two retaD outlets in the 
current year and 43 and 51 retail outlets 
during 1985·86 and 1986-87, respectively in 
Rajasthan. The district-wis. figures are 
given in the Statement below. 

(b) The information is being collected 
and will be laid on the Table of the Sabha 

STATEMENT 

S.No. Civil District 

1 2 

1. Jodhpur 

2. Sawaimadhopur 

3. Bikaner 

4. Pali 

5. Sriganganagar 

B. Ajrn.r 

7. Bundi 

8. Jator. 

9. Jaisalmer 

10. Nagaur 

11. Tonk 

12. Jaipur 

13. Alwar 

14. Jhun Jhunu 

1987·88 
upto July '87 

3 

1 

1986-87 

4 

5 

6 

2 

4 

1 

2 

1 

2 

5 

2 

8 

, 
1 

1985-86 

5 

9 

3 

2 

5 

3 

1 

1 

1 

3 

2 

3 

1 
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1 2 

15. Banner 

16. ShUw .... 

17. Bharatpur 

18. Churu 

19. Dungarpur 

20. Kola 

21. Udaipur 

22. Chittorgarh 

23. Sikar 

Opening of Poat Offlc.a, Sub Poat 
Offlc •• and Tel.gr.ph Offlc •• In 

RaJa.than 

3 

1 

2 

3480. SHRt VIRDHt CHANDER JAIN: 
Will the Minister of COMMUNICATIONS be 
pleased to state the number of Post Offices, 
sub Post Offices and Telegraph Offices in 

Bannar 

.Jndhour 

Jaiselm.r 

Post 
offices 

436 

371 

. 1~9 

4 5 

3 

1 1 

1 

1 

1 

2 2 

3 2 

1 

1 1 

51 43 

Sarmer. Jodhpur and Jaiselmer Districts. . 
district·wise as on 30th June, 19Sn 

THE MINISTER OF STATE IN nfE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): The required 
information is as follows: 

Sub post 
offices 

35 

67 

16 

(as on 30-6-1987) 

Telegraph 
offices 

62 

58 

14 
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Improv.m.nt\ In Tal.communl.:.-
tiona Facilitle. 

3481. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of COMMUNICATIONS be 
pteased to state: 

(a) whether the development program-
mes have been initiated by the Department 
of Telecommunications for improvement of 
telecommunication facilities in urban areas, 
especially in big cities like Calcutta, Bom-
bay, Lucknow, Madras, Jaipur. Jodhpur and 
Indore; and 

(b) the amount being spent on such 
programmes. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Yes, Sir. 

(b) A sum of Rs 4010 crores has been 
approved for the 7th Plan for the entire 
country. As teleoom system is an integrated 
network. therefore it is not practicable to 
wor1< out the outlays area-wise in a realistic 
manner. 

Preventive M •• sures for a •• 
L.akag. through Hazlra-Mathura 

PlpeUne 

3482. SHRJ HUSSAIN DALWA.: Wili 
the Minister of PETROlEUM AND NATU-
RAL GAS be pleased to state: 

(a) the preventive measures taken 
while laying Hazira-Mathura gas pipe-line 
from the point of view of preventing hazards 
of as leakage through this pipeline; 

(b) whether the whole working of this 
pipeline will be under constant monitoring by 
comput~rs; and 

(c) the arrangements being made to 
effectively check in time the leakage. If any. 

shown through computers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU .. 
RAL GAS (SHR' BRAHMA DUn): Ca) Th. 
following preventive measures have been 
taken against posable gas leakage. in HBJ 
pipenne; 

(I) ENGINEERING 

I) The pipeline has been designed 
to international cod. and prac-
tices with built-in safety features. 

ii) The pipeline has been coated 
with polyethylene system and 
provided with cathodic protec-
tion system to mitigate corro-
sion. 

iii) Sectionalising valves are pro-
vided at required intervals to 
isolate the defective section. 

(II) CONSTRUCTION STAGE 

i) Field welds are cent percent 
radiographed to ensure integrity. 

ii) After laying, the pipeline has 
been hudrostaticaJfy tested for 
24 hours to 1.4 times the operat-
ing pressure to prove structural 
soundness. 

(III) OPERATION STAGE 

The Pipeline would be moni .. 
tored and controlled from a 
Central Control Centre at 
Bijaipur through computer 
based supervisory control and 
data acquisition system 
(SCADA). 

(b) Yes, Sir. The entire pipeline and 
associated systems would be monitored and 
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centrolled centrally through computer based 
SCADA system. 

(c) The leak detection and location 
software model running in Computer Sys-
tem wouk:l report the leakage with its location 
to enable Operators a1 Master Control 
Centre to immediately isolate the defective 
section and take remedial actions. 

Decline In Self .. Rellance In 011 

3483. SHRI H. B. PATIL: 
SHRIG.S.BASAVARAJU: 
SHRI H. N. NANJE GOWDA: 

Will the MinIster of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the country's seH-reliance 
In 011 will decline to 60 per cent by the end of 
the current plan and to 50 per cent by 1995; 

(b) whether the consumption of petro-
leum products is growing rapidly; 

(c) whether any time bound programme 
has been chalked out by the Oil and Natural 
Gas Commission in this regard; and 

td) If so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (8) 
According to latest projectIons. degree of 
self-reliance in crude oil will be around 610/0 
In 1989 .. 90 and 570/0 by 1994·95. 

(b) The oonsumption of petroleum 
products is expected to grow at the rate of 
6.50/0 in the current year .• 

(c) and (d). ONGC have prepared a 
long 1erm plan till the year 2004-05 which 
envisage a base case scenario of crude 
production as follows: 

1994-85 38.56 Million tonne 

1999--2000 45.88 Million tonnes 

2004-2005 55.00 Minion tonnes 

World Bank Loan for Rural Electrifi-
cation In RaJ •• than 

3484. SHRI SHANTI OHARIWAL: Will 
the Minister of ENERGY be pleased to state: 

(8) whether World Bank has provided 
kJan to India for rural electrification; 

(b) if so, the quantum of assistance out 
of the loan to be given to the State Govern-
ment of Rajasthan; 

(c) the number of villages in Rajasthan, 
District-wise, that will be covered under this 
scheme particularly in Kota: and 

(d) the time when the work is expeded 
to be taken up and the number of villages 
expected to be covered by the end of Sev· 
enth Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHtLA '. 
ROHATGI): (a) Yes t Sir. 

(b) Under the scheme, the World Bank 
reimburses to the Government of India, the 
cost of specified materials used by the State 
Electricity Boards covered under World 
Bank credit for execution of certain specified 
categories of rural electrification schemes 
sanctioned and financed by the Rural Elec-
trification Corporation. The Rajasthan State 
Electricity Board has so far utilised Us $ 
25.592 million against purchaseofthespaci .. 
fiad materials under the World Bank loan 
assistance programme. 

(c) and (d). Since the World Bank credit 
is in the form of reimbursement of the cost of 
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specified materials, there is no separate 
statewise target for village electrificatIOn 
under World Bank assistance. 

Supply of LPG to Kota City In 
Rajasthan 

3485. SHAI SHANTI DHARIWAL: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the monthly requirement and supply 
position of LPG in Kota city during the last 
three months, month-wise; 

(b) whether there was an acute short-
age of LPG supply dUring this period due to 
power crisis in the State; and 

(c) if so, the steps being taken by Unton 
Government for maintaining proper and 
regular supply of LPG? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The 
particulars are given below: 

Month,. Demand for Actuaty suppy 
cylinders 

May 87 17.857 17,101 

June 87 17,678 16,673 

July 87 19,078 19,284 

(b) The marginal shortfall in LPG sup-
plies occurred owing to unscheduled shut-
down of Refinery units at Mathura and Koy-
ali; 

(c) The backlogs have since been 
cleared and the supply position is normal. 

Power Project. In RaJ •• than with' 
Non·Resldent Indiana Inveatment 

3486. SHRI SHANTI DHARIWAl: Wilt 
the Minister of ENERGY be pleased to state: 

(a) whether the Government of Rajast-
han has submitted a proposal for the consid-
eration of Union Govemment for setting up 
of power projects in Rajasthan wjth the Non-
Resident Indians· InvQstment 

(b) if so, the details of the proposal and 
the actIon taken thereon: and 

(c) when a hnal decision on the pro-
posal IS likely to be taken and the extent to 
whICh power shortage in the State of Rajast-
han will be overcome after setting up of 
projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINtS-
TRY OF ENERGY (SHRIMATI SUSHtLA 
ROHATGI): (a) to (c). No such proposal is 
under consideration. 

Drug penultimate. for production of 
Drug. 

3487. SHRI RAJ KUMAR RAt: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether his Ministry has allowed 
permission to certain drug penultimate. for 
production of drugs required for the treat· 
mer.1 of Leprosy patients; 

(b) whether it is a fact that foreign 
exchange is being spent much more than on 
the finished drugs; 

(c) if so, since when such a situation is 
continuing; and 

(d) the reasons therefor? 

THE MINISTER OF STATE IN THE 



349 Wrl(hm An • ..." SRAVANA 27. 1909 (SAKA ) WriItM AnIwnt 350 

DEPARTMENT OF CHEMICALS AND trenchedaomestafffromVilfagebranchPott 
PETROCHEMICALS IN THE MINISTRY Offices in ttut country in the recent put on 
OF INDUSTRY (SHRI R. K. JAICHANDRA the basis of the profit and lois of the branch 
SINGH): <a> No such approvals have been offices; 
given by this MiniStry. 

(b) Intemational prices ara subject to 
greater degre. of fluctuations. Neverth.· 
less, this Minis!ry does not monitor the 
same. 

(c) and (d). Oo.s not arise. 

JudIcial reforma 

3489. SHRI E. AYYAPPU REDDY~Will 
the Minister of LAW AND JUSTICE be 
pleased to state the details of judici.al fe-
forms that have been implemented so far 
from 1985 onwards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDW~): Judicial reforms in the 
administration of justice is a continuous 
process. In Fabruary t 1986, the Government 
entrusted the Law Commission with a com-
prehensive study of judicial reforms. The 
Law Commisston has by now submitted six 
reports on different subjects and the88 re-
ports are engaging the attention of the 
Government. Copies of these reports bav. 
already been placed before both the Houses 
of Parliament. However. increase in the 
salaries and substantial improvement in 
other service conditions of the Suprema 
Court and High Court Judges is one of the 
major steps taken by the Govemment in tN. 
direction. 

Retrenchment of Staff from Yiliag. 
Branch Post Offlc •• 

3490. SHRI K. PRADHANI: Witl the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) Whether Government have ,. 

(b) the income norms fixed for a branch 
post office and the staff posted against them; 
and 

(c) whether this is a regular exercise to 
calculate the income and tNa strength of the 
staff? 

THE MiNISTER OF STATE IN 1l-IE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) Instrudions 
were issued in 1986 to Postal Circles that 
when a branch post office is incurring losses 
beyond the permissibJe Ii~it for periods 
exceeding ten years, the establishment may 
be reviewed so as to bring it as par with the 
work actually handled. Information as 10 
whether any e~ra-departmental agents 
were rendered surplus as a result thereof is 
being ascertained and wilt be laid on the 
Table of the House. 

(b) In rural areas a post offICe is ex· 
pected to eam income not tess than 50% of 
its cost. (25% in bac:kwardlhillyltribal areas) 
It is also provided that the loss in each case 
should not exceed Rs 24001 .. per annum (As 
4800/· per annum in baokwardltriballhilly 
areas). Extra departmental agents are sano-
tioned according to the work handled. The 
financial paramaters as stated above are 
also taken into account. 

(c) Ves, air. Calculation of income as 
well as expenditure ~ be incurred on ac-
count of staff and other requirements is a 
part of the estabUahment procedures fol· 
lowed ~ the postal department. 

Rici at Sub.ldl •• d Rate. to Tribal ... 
People 

3491. SHRI K. PRADHANI: Will the 
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Minister of FOOD AND CIVIL SUPPLIES be 
pleased to atate: 

(a) the quantity of subsidised rice dis-
tributed in tribal areas in the country. State-
wise; 

(b) whether it is distributed proportion-
ate to the population; 

(c) the norms fixed for the distribution of 
rice at subsidised rates; 

(d) whether Government propose for 
supply of subsidised rice in tribal areas in 
future also, if so, how long; 

(e) whether State Governments pro-
vide the to1al subsidy involved in it; and 

(f) if so, whether there IS any proposal 
to share the subsidy by Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) A 

statement showing the quantities of is~ 
of rice under the scheme for supply of 
foodgrains at specially subsidised prices in 
the Integrated Tribal Development Project 
(ITOP) areas and the Tribal Majority States 
from December, 1985 to June. 1987 is given 
below. 

(b) Under the scheme, wheat and rice 
are distributed at specially subsidised rates 
to aft people hving in the fTOP areas, 

(c) The State GovernmantsJUnion 
Territories have been advised that the scale 
of issue of ri~ under the scheme shall be the 
same as for normal issues under the Pubhc 
Distribution Syst9m. 

(d) The scheme has been eX1ended 
upto March 31, '988. 

(e) and (1). The dlstributton of 
foodgralns in the Integrated Tribal Develop 
ment Project areas is subsIdised by the 
Government of India. 

STATEMENT 

/SSUflS of rics under the scheme for supply of foodgrams at sp8Cially subsidised prices 
;n the Integrated Tribal Development Project Areas and the Tribal Majority States from 
Decembgr, 1985 to JUf16, 1987 

S.No. Name of the Statel Quantities of issues 
Union Territory of Rice 

1 2 3 

1. Andhra Pradesh 218534 

2. Assam 21185 

3. Bihar 42119 

4. Gujarat 104666 

5. Kerala 62849 
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1 2 S 

6. Himachal Pradesh 1795 

1. Kamataka 94008 

8. Madhya Pradesh 126982 

9. Maharashtra 65067 

10. Manipuf 14944 

11. Maghalaya 154799 

12. Nagai and 105042· 

13. Mizoram 111808 

14. Orissa 56704 

15. Rajasthan 8653 

16. Sikkim 3297 

17 Tamil Nadu 665 

1B. Tripura 62028 

19 Uttar Pradesh 11312 

20 West Bengal 75014 

21. A & N Islands 331 

22. Arunachal Pradesh 75113 

23. 0& N Haveli 620 

24. Daman 261 

25. Lakshadweep 5582 

Total 1423442 
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In.ta"atlon of WI' ......... at 
De.klt and P.dum 

3492. SHAI P. NAMGVAL: Win the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the residant of ~ubra and 
Zanskar. two land locked areas of Ladakh 
had be,n deman9ing of installation of wire-
less telegraph service to facilitate quick 
communication system; 

(b) if so, when such steps win be taken 
to install wireless sets at Deskit and Padum, 
the Sub-Divisional Headquarters of the re-
spective areas; and 

(c) if not. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) Proposal for providing wireless 
facility at Oeskit has been approved. ProVI-
sion for similar faclhty at Padum is under 

(amination. 

(c) Does not anse. 

Delhi Consumers Cooperatlv. 
Wholesal. Store Ltd. 

3493. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FOOD AND CIVIL SUP-
PLiES be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
captioned ··Delhi Upbhokta Sehkari Thok . 
Bhandar Mein Ghotaley" appearing in Jan-
satta of 21 June, 1987; 

(b) if so, whether Government propose 
to Investigate into the alleged pilferage of 
imported oil tins; and 

(c) It. staps taken to check such_-
ages to make the public distr1button system 
more effective and meaningful. bulc of the 
imported edible oil finds" way to helwais. 
bakeries, etc. through unfair means? 

THE MINISTER OF STATE IN THE 
M1NISTRV OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAD): (8) 
Vas, Sir. 

(b) Investigatioft. by Delhi Consum.s 
Cooperative Wholesale Store Ltd. f).va 
revealed that it is not a case of pilferage of 
Imported edible oil tins by the officials of the 
store but a cas. of embezzlement/misap-
propriation of funda by one of Its offic.ats who 
has been placed under suspension. A de· 
partm8ntal inqUirY hai been inittated against 
him. The Delhi Admirnstration has ordered a 
detailed enquiry .nto the matter. 

(c) Delhi Administration havs, inter-
alia, taken the foUowlng steps to ensure that 
the imported edible oUs meant for PubHc 
Distribution System reach the genuine ration 
card holders: 

(i) The Food and Supplies OffI-
cers of Delhi Admintstration al-
locate the imported edible oils 
placed at th •• r disposal to the 
fair price shops on the basis of 
the number of '$tion cards reg-
istered with them. 

(Ii) The delivery of the imported 
edible oils at the doorstep of the 
fair prk;e shops is arranged by 
the two nominated agencies of 
the Administration viz. O.thiS· 
tate Civil Supplies Corporation 
(DSCSC) and Oath; Consum-
er. Coop. Wholesale Store Ltd 

(in) The Fair Price Shops and other 
nominated agencies of the 
Adminietfation Uke DSCSC, 
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Delhi Consumer. Coop. 
Whol.sate Store ltd.. Super 
Bazar and Kendirya Shandar 
.~. have been directed to issue 
the imported edible oils only 
against the ration cards; and 

(iv) Regular and random inspec-
tions/Checks are conducted 
both by the Cirel. Staff and 
Enforcement branch of Delhi 
Administration. 

Import of Telephone Inatrument. 

3494. SHRI RAM BAHAOUR SINGH: 
Will the Minister of COMMUNICATIONS be 
oleased to state: 

(a) whether postat and telephone in· 
struments are being imported or only some 
comJX)nents are imported; 

(b) if so, the reasons therefor; 

(c) the steps taken to stop import of 
these Instruments and rtlanufacture them in 
the country; 

(d) whether the change over of the 
telephone system and handing It over to 
corpo~ations have led to better performance; 
and 

(e) the reasons for contInued com-
plaints of non~tunctiontng of telephones from 
most of the metropohtan cittes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (8) Postat. Yes, 
Sir, the following items have been imported 
by the Department of Posts: 

I) 3 Bag dedusting equipments. 

II) 10 Ha\ler Franking machines. 

lit) 138 Polymer Stamps.. 

TlII«;om: No telephone instruments or 
ita components are being imported by the 
Department of Telecommunications. 

(b) Postal. These machines are not 
avau~i~nou8~. 

Telecom: Does not arise. 

(c) Postal: Efforts are being mad. to 
haw th .. 8 machines made in the oountry in 
coUaboration with the foreign manufacturers 
if considered necessary. 

Telecom: Does not arise. 

(d) Postaf. Department of Posts is not 
concerned. 

Telecom: Bombay and Delhi Tefe .. 
phone Districts have bee'; converted into a 
Telephone Corporation called Mahanagar 
T etephone Nigam Ltd. in March, 1986. It is 
too early for any assessment of perform-
ance. 

(e) Postal. Does not relate to Depart-
ment of Posts. 

T slecom: The Telephone services 
in Metropolitan cities are monitored by 
Department of TelecommunicatIOns. These 
are generally satisfactory. Ourfng the rainy 
season, there is increase in faults due to 
failure of underground cables. 

Kahalgaon Project In Bihar 

3495. SHRI RAM BAHAOUR SINGH: 
SHRJ AMAL DAITA: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

WiH the ~'Inist.r of ENERGY be pleased to 
ltat.; 
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(a) the number of super thermal power 
stations sanctioned to Bihar State; 

(b) whether the Kahalgaon project has 
taken any shape; and 

(c) the present stage of the project and 
when it is likely to be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINts-
TRY OF ENERGY (SHRtMATI SUSHtlA 
ROHATGJ): (a) The Kahalgaon and F ar-
akka Supel Thermal Power Projects which 
are located in Bihar and West Bengal re-
spectively, are being set up by the National 
Thermal Power Corporation (NTPC) to 
augment avaitability of power in the Eastern 
Region. including Bihar. The NTPC propose 
to take up implementation of the TalchE!r 
Super Thermat Power Project in Orissa in 
the Eastern Region. 

(b) and (c). Construc1ion 01 the KahaJ-
gaon project is progressing on schedule. 
The ifrst unit is expected to be commis-
sioned in 1990-91 and the subsequent units 
at intervals of six months each thereafter. 

Supply of LPG to Hyd8,abad S.cun-
darabad 

3496. SHRI V. TUlSIRAM: Will the 
Minister of iETROLEUM AND NATURAL 
GAS be pleased to state; 

(a) the monthly requirement of LPG in 
Hyderabad-Secunderabad in Andhra 
Pradesh; 

(b) total supply of LPG eHected during 
June and July; 1987 

(c) whether there was an acute short-
age of LPG during this period due to power 
crisis; and 

(d) if so. the steps being taken by Union 

Government to maintain proper and regular 
supply 01 LPG? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAl GAS (SHRI BRAHMA DUm: <a) The 
average monthly requirement of LPG in 
Hyderabad .. SaaJndarabad is around 3075 
tonne.; 

(b) The total quantities of LPG supplied 
in June and July 1987 were 3005 tonnes and 
3145 tonnes resp8Ctively; 

(c) There has been no shortage of LPG 
supply due to power crisis during the above 
period; 

(d) Ooes not arise in view of the (c) 
above. 

Improvement In Communication 
Facilities In Rural Ar •• s of Andhr. 

Prad •• h 

3497. SHRt V. TUlSIRAM: Will the 
Minister of COMMUNICATONS be pleased 
to state: 

(a) the steps taken for the improvement 
of communication facilitiesibenefits, in ,e-
mote and rural areas in Andhra Pradesh 
during the last three years; 

(b) the details of such programmes to 
be taken up during the year 1987 .. 88. 1988· 
89 and 1989-90, year-wise and schemena 
in the State; 

(c) the expenditure incurred during the 
last three years and to be incurred during the 
next three years; and 

(d) the extent to which these rural and 
remote areas will be in lille with the develop-
ment in the State? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
SONTOSH MOHAN OEV): (a) TELECOM. 

Name of work 

1. MAX-III type exchanges opened 

2. MAX-ttl exchanges expanded. 

lOPT and telephone exchanges are being 
provided on subsidized basis in femota and 
rural areas. The achievements for the laat 
three years are: 

1984-85 1985 .. 86 1986-87 

107 94 111 

93 77 67 

3. Long Distance Public Telephones opened. 478 127 59 

4. Rural Dialling Schemes commissioned. 

POSTAL - During 1984-85, 1985-86 
and 1986·87. no programme of opening of 
post offices was Implemented on account of 
ban on creation of posts. However. under a 
special dispensation, ana branch post office 

Name of work 

MAX-III type Exchanges to be opened 

2 MAX-III Exchanges to be expanded. 

3. Total lines to be added. 

4 Long DistancQ Public Telephones 

5. Rural Dialling Schemes 

POSTAL 

At present there are no proposals to 
open new post offices as the existing postal 
network in the State is considered adequate 
to meet the present requirements . • 

(c) TELECOM. The amount incurred 
approximately during the fast three years for 
providing the above facilities vide part (a) 
above is Rs 1791 takhs. Approximate ex· 
penditure to be incurred during next thr •• 

51 81 91 

was opened in a tribaJ area during 1984-85. 

TELECOM. 

(b) The details of works to be taken 
during the next three years are given below: 

1987 .. 88 1988 .. 89 1989-90 

7S 50 50 

75 55 55 

2000 1750 1750 

53 50 50 

55 SO 50 

years is As 948 lakhs. 

POSTAL 

An amount of Rs 3,109 was spent in 
1984·85. As regards the next three yaars, 
apart from the normal maintenance expendi-
ture, no amounts have bean earmarked for 
opening of new post offices. ' 

(d) TELECOM. 20% of the total davel- , 
opmant in the State will be in rural and 
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remote areas. 

POSTAL In remote/rural area. in the 
State a post Offfc8 serves on average an 
area of 18.42 sq. kms and papulation of 
2,791. The corresponding indices for the 
State as a whole are 17.06 sq. kms and 
3,321 persons respectively. Ther. are 
16.126 post offices in the State out of which 
14,710 are in rural areas and 1.416 in urban 
areas. 

R.-openlng of Tltaghur Paper MUla, 
West aengal 

3498. SHRt BASUDEB ACHARIA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government are consider-
ing possibilities of re-opening of two units of 
rttaghur Paper Mills of West Bengal by 
importing pulp; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTME~T OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The Financial lnstrtutions in consultatlon 
with the Central Government and the State 
Government of West Bengal have been 
examining the various alternatives for re-
vival and rehabilitation of Titaghur Paper 
Mills. No final view has emerged about the 
mode of revival and rehabilitation of the 
undertaking. 

Production of Newsprint 

3499. SHRI BASUDEB ACHARIA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) thtt latal production of newsprint in 
the country at present both in private and 
public sectors; 

(b) the estimated demand thereof. 
State-wiae and language-wile; and 

• J 

(c) when Government expect to 
achieva •• "-sufficiency in newsprint pro-
dUdlon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRiAl DEVEL· 
OPMENT IN THE MINISTRY OF INDUS· 
TRY (SHRI M. ARUNACHALAM): (a) The 
production of newsprint during the year 
1986·87 was 2850.48 10nnes. 

(b) According to the Ministry of Informa-
tton and Broadcasting, the newsprint fe-
quirement for a year is worked out at the 
beginning of that year based on its consump-
tion in the preceding year. On this basis the 
reqUirement of newsprint for the year 1987-
88 is estimated at 5.49 lakh tonnes. There IS 
no system to quantify the demand for news· 
print on State-wise and language-wise. 

(c) In addition to the present installed 
capacrty of 2.80 lakh tonnes, an additIOnal 
capacity of 7.12 lakh tonnes has been ap-
proved by way of Industrial LicenceslLeners 
of Intent. The approved capacity IS under 
various stages of implementation. 

Generatton of Powe, by Non-
Conventional Energy Units 

3500. DR. K. G. ADIYODI: Will the 
Minister of ENERGY be ptaased to state: 

(8) the number of non-conventional 
energy units started generation of power 
with the capacity of each, Stat .. wise, during 
last year with the amount spent for each; and 

(b) the envisaged production target of 
non-conventionalenergy for the tribal pock-
ets in the country during the current Plan 
period wfth the amount .Rotted, S1ate-wise? 
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THE MINISTER OF ENERClY (Sf*l1 (b) No apacIfic S .... .,.. targets have 

VASANTSATHE): (8) Astat8mentisgiven beenfixedfortrbal .... duringth.current 
below. Plan. 

STATEMENT 

TlNlIoIIowing units blued on Non-ColMlntJona/ Enerw Sources hsw .tarted gemtnJtIng 
pow« during 1986-87: 

S.No. System 

1 2 

Andhra Pradesh 

1. Solar Thermal Power Plant 

Goa 

2. Wind Electric Generator 

Gujarat 

3. Wind Efectric Generator 

Karnataka 

4. Photovottaic Power Unit 

Madhya Pradesh 

5. Wind Electric Generator 

Maharashtra 

6. Wind Farm 

Orissa 

7. Wind Farm 

TamiiNadu 

8. . Wind Farm 

Capacity 

3 

22 KW 

55 KW 

55 KW 

1 KW 

50 KW 

550 KW 

550 KW 

330 KW 

Cost 
(As. in lakha) 

4 

Rs 93.80·· 

As 9.80 

Rs 15.60 

Rs 2.00· 

As 16.00 

As' 15.44 

Ra104.44 

As 86.26 



367 Written Answers AUGUST 18, 1987 Wrlttsn AnSW9l"l 388 

1 2 3 4 

9. Photovoftaic Power Units 3.S KW As 7/Jt)· 
(Five Villages) 

Tripura 

10. Photovoltaic Power Unit 1.S KW Rs 3.00· 

• Includes costs of hghts, cables. batteries, strudures, poles. etc. 

•• Includes R&D costs. 

In addition to the above. several 
hundred villages aU over the country have 
been provided with solar powered street 
lights, communrty television and other facili-
ties. Some biogas based power generating 
units have also begun operating on a small 
scale. 

Rent for Telephones which remain 
dead beyond 24 hours is not pay-

able 

3501. SHRI P. M. SA YEED: Win the 
Minister of COMMUNICAT!ONS be pleased 
to state: 

(a) whether his attentIon has been 
drawn to a Calcutta High Court judgement 
that rent for telephones whIch remain dead 
or fautty beyond 24 hours is not payable; 

(b) whether there is a proposal to 
change the relevant rules and not to discon-
nect atefephoneon account of non-payment 
of rent for the dead or non-functioning tele-
phones; 

(c) if so, the details of the proposed 
amendment to the rules; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 

SONTOSH MOHAN OeV): (a) Vest Sir. 
However, there is no mention of 24 hours 
period in the judgement. 

(b) to (d). It has been decided that 
rebate in rental for telephone. telex services, 
leased lines and JunctIOn lines In case o( a 
PBXIP ABX can be granted when the service 
remaIns interrupted continuously for 15 days 
or more due to departmental reasons. This 
rebate IS granted without waiting for an 
apphcatlon from the subscriber. 

Cen.u. of Small Scale I"duatr' •• 

3502. SHRI P. M. SAYEEO: Will the 
Mlntster of INDUSTRY be pleased to state: 

(a) whether Government propose to 
have a census of small scale Industries in the 
country; 

(b) if so, th8 main objediY8s of the 
proposed census; 

(c) the approximate time by which tM 
census is likely to be completed; and 

(d) whether Government wou~ consti-
tute somebody to initiate follow up action to 
solve specific problems of the small scale 
industrialists? 



369 Wr/It." An'.,.11 SRAVANA27, 1909 (SAKA) Wrinen Answers 370 

THE MfNISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c), 
The Government hs approved in principle a 
scheme to conduct AU India Census of Small 
Scale Industries with the main objectives to 
coiled information on salient eoonomic 
aspects including nomber of units, produc- . 
tlOn and employment. Atter the project is 
launched. it is likely to take 3 years approxi-
mately for its oomptetion. 

(d) The specific problems of small scale 
industrialists are being attended to by vari-
ous concerned agencies which include 
State Governments, banks and financial 
Institutions. 

Decontrol of Mol.s ••• 

3503. SHRI P. PENCHALLAIH: Will the 
Minister of INDUSTRY be pleased to state: 

(8) whether Government have taken 
any decision to decontrol molasses; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRt A. K. JAICHANDRA 
SINGH): (a) No, Sir. 

(b) Does not arise. 

Petrol Pumps In Bangalor. City 

3504. SHRI V. S. KRISHNA IYER: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

<8' whether new extensions in Banga-
lore city like Koramangala, J. P. Nagar, 
Banashankari II and lit stage, West of Chord 
Road have no patrol pumps; and 

(b) if so, ~h. steps proposed to be taken 
to sanction petrol pumps in aU the above new 
extensions of Bangalore city? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) 
There are no retail outlets operating at pres-
ent in the new extensions in BangaJore City 
like Koramangata. J. P. Nagar. Banashank-
ari II & III. However. two Betail Outlets are 
operating in the West of Chord Road meet-
ing the requirements of the motoring public 
of Rajaji Nagar and Yashwantpur; 

(b) The oil industry has initiated action 
for setting up new retail outlets at the folJow-
mg locations In Bangatore city: 

1. Koramangala 

2. J. P. Nagar (Exclusively for 2J3 
wheelers in Jayanagar (East)-
close to J. P. Nagar) 

3. West of Chord Road (Exclusively 
for 213 wheelers at Hosahalti) 

4. Banashankari II & III Slage. 

LPG Outlet at Marathahalll In 
Bangelore 

3505. SHRI V. S. KRISHNA IYEA: Will 
the Minister of PETROLEUM AND NATU· 
RAL GAS be pleased to state: 

(a) whether there is only one Hindustan 
Petroleum LPG Outtet at Marathahalti cover-
ing vast area; 

(b) if so, how many consumers are 
there for the above gas agency at Maratha-
ham, Bangalore; and 

(c) whether Government are consider-
ing to give one more LPG outlet at Jeevan 
Bima Nagar where there are large number of 
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Government quarters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS (SHRI BRAHMA OUlT): (8) 
There are two LPG d~tributorships one 
each belonging to ICC and HPC operating at 
Marathahalli; 

(b) HPC and JOC are servicing about 
4300 and 800 customers respectively at 
Marathahalli; 

(c) At present the potenttal available at 
Je8van Bima Nagar is not sufficient to sup-
port an ,ndependent LPG distributorship. 
The requirements of this area are now being 
met through HPC's distributor at Maratha-
halli, and IOC's and BPe's distributors in 
adjoining areas. 

UpgradaUon of Technology 

3506. SHAr V. S. KRISHNA 'YEA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(8) whether Goverrvnent propose to set 
up a Technology Bank in 8angaJore to help 
for upgradation of technology; and 

(b) if so, the detiaJs thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAl M. ARUNACHALAM): (a) Gov-
Q·rnment do not have such a proposal at 
present. 

(b) Does not arise. 

Capacity cJf LPG BOHling Plant at 
Hubll, Karnataka 

3507. SHRt V. S. KRISHNA IVER: Will 
the Minister of PETROLEUM AND NATU .. 
RAL GAS be pleased to state: 

(a) the capacity of cylinders par.hitt per 
day in the proposed LPG bottling plant at 
HubU (Karnataka); 

(b) whether the plant has started com .. 
me,QaI production; 

(c) if not. when the commercia' produc-
tion is likely to be started; 

• (d) total investment in the above plant; 
and 

(8) the places which will get quick LPG 
supply from this pJant? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU .. 
RAL GAS (SHRI BRA'HMA DUTT): (a) The 
capacity of the LPG bottling plant at Hubli 
(Karnataka) is 2200 cylinders per shift; 

(b) Yes, Sir. 

(c) Does not arise in view of (b) above: 

(d) Approx. Rs G crores: 

(8) LPG cylinders will be supplied to 24 
markets in various districts of Karnataka 
State from this bottling plant. 

Indlgenls.tlon of Marutl 

3508. SHRI BHAlTAM SRIRAMA .. 
MURTY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whethertha indigenisation of ~4arutJ 
production is taking place as per schedule; 
and 

(b) if so, who at. the suppliers of 
indigenously manufactured components, 
sub-assemblies and parts to Maruti? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (8) Whit. MaNti Udyog 
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limited have aQhieved projected indigentsa-
tion for in-house manufadufe, there have 
bean lome shortfalls in ancillary develop-
ment. 

(b) Vendor development is a continuing 
process and at present the,e are 335 aneil 
lary suppliers to Maruti Udyog Limited. 

R.-endor.ement of Excess Capac'· 
tl •• 

3509. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether a policy of ra .. endorsement 
of excess capadHes under the Industries 
(Development and Regulation) Act, 1951 is 
In force; 

(b) If so. how many companiel have 
availed of this facility so far since the incep-
tion of the scheme; and 

(c) what are the companies the produc-
tion and the corresponding original and ra .. 
endorsed licensed capacities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl .. 
OPMENT IN THE MINiSTRY OF INDUS-
TRY (SHRt M. ARUNACHALAM): (8) The 
policy of the Government on endorsement of 
licences to reftect existing productive capac-
ity in respect of certain selected industnes 
announced in the Statement on Industrial 
Policy of July. 1980 rontinues to be in force. 

(b) and (c). Details of companies who 
have availed of this scheme are giVen in the 
statement below. 

STATEMENT 

S.No. 

1. 

2. 

3. 

"4. 

Name and Address 
of the Industrial 
Undertakings 

2 

MIs. WE BEL Electro Ceramics 
Ltd., Calcutta. 

MIs. Permanent Magnets ltd., 
Bombay. 

MIs. Malleable t~ & Steel 
Castings ('oO. (P) ltd., 
Bombay. 

MIs. Pioneer Iron & Steel 
Corpn .• Howrah W. B. 

Item of 
Manufacture 

'3 

Hard and 5left 
Ferrites. .. ~r 

Hard Ferrite 
(Ceramic Magnets) 

Malleable Iron 
Ca~ings. and 
and Automotive 
Grey/Altoy Itt'" 
Castings 

Cast Iron Castings 
... 

licensed 
Capacity 

4 

5010nnes 
per annum 

4500 TPA 

3S00TPA 

Capacity 
Re-endorsed 

5 

100 TPA 

400 TPA 

8900 TPA 

7.000TPA 
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1 2 3 4 5 

5. MIs. Hakim Rai Jai Chand Steel Forgings 6,300 TPA 15.000 TPA 
Forgings Pvt. Ltd .• Bombay including closed 

Die Forgings 

6. MIs. Shah Malleable Malleable Iron . 2.400 TPA 5,000 TPA 
Castings Ltd .• Bombay. Castings including 

Malleable Pipe fittings 

7. MIs. Vascorts Forge ltd., Steel Forgings 250TPA ·1,500 TPA 
Bombay. 

, 8. MIs. Mulchandani E l&etrtcal Cores of Loud- 8,00,000 Nos. 
and RadIo Industrtes Pvt. Ltd I speakers P.A. 
Bombay. 

9. rtls. W. S. Insulators of I) Coupling Capacitors 
India Ltd., with potential 400 Nos 750 Nos. 

devices P.A. P.A. 
il) Line Traps 400 Nos. 600 Nos. 

(Wave Traps) P.A. P.A. 

10 Mls. Atlas Copco (Ind.a) a) Aqua Rigs 2.080 Nos. 2,920 Nos. 
Ltd., Bombay. p. a. p. a. 

b) Mechanised 850 Nos. 2.290 Nos. 
Drilling Equ;pments p.a. p. a. 

11 MIs. Khandelwaf Ferro- Ferro·Manganese 43,000 TPA 
alloys ltd., Bombay. 

12. Mis. Gupta 'ron & Brass Steel Forgtngs 3,600 TF'A 6,000 TPA 
Works Ltd .• New Deihl 

13. Mis IDL Chemicals ltd., Detonating Fuse 12.100 J<ms. 22.5 Million 
Hyderabad mtrs. p. a. 

14. MIs. Machinsry Manufacturers High Speed Draw 200 Nos. 350 Nos. 
Corpn. Ltd., Calcut1a Frames. p.8. p. a. 

'5. MIs. Consolidated Pneumatic Pneumatic Tools 10,340 Nos. 14.000 Nos. 
Tools Co. (India) Ltd .• Bombay. and Demolition Toots. p. a. p .•. 

16. M/s. Indo National Ltd" Dry can Batteries 60 mitlion 120 million 
Nellore. No.p. a. Nos. p. a. 

17. M/s. Mahindra SpIcer ltd., i) Centrifuges 40 Nos. 60 Nos. 
Bombay. p.a. p. a. 
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1 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 3 

ii) Continuous 
Vegetable Oil 
Refining Plant 

Mis. Lakhanpal National Ltd., Dry Batteries Cells 
Baroda. 

MIs. Ran. (Madras) Ltd., 
Madras. 

-00-

MIs. Electra (India) Ltd., 
Partapur. Marrut. 

MIs. Uni-Service Chemicals 
Pvt. Ltd .• Bombay. 

Ws. Mahindra Spicar Ltd. 
Bombay. 

Mis. Bells Controls ltd. t 
Calcutta. 

MIs Bells Controls ltd., 
Calcutta. 

MIa. Universal Farro & Allied 
Chemicals Ltd .• Bombay 

MIs. Associated 
Capsulas Pvt. Ltd., 
Bombay. 

MIs. Atlas Cycle 
Industries Ltd. 

MIa. Hindustan Gas and 
Industries Ltd. 

Stearing Linkage 
Assemblies 

Tie Rod ends 

,. 
Transformers 
upto 33 K.V: 

Sulphuric Acid 

K. I. Hydro Pneu-
matic Ash Handling 
Plant. 

Miniature Pneumatic 
Controllers etc. 

Industrial Pressure 
indicators. 

Ferro-Manganese 

Empty Hard 
Gelatine Capsules 

Complete Bicycles 

Engineers Steel 
Files. 
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4 

7 Nos. 
p.a. 

5 

10 Nos. 
p. a. 

180 million 
Nos. p. a. 

70,000 sets 1.60 lakhs 
~a. ~L 

10 lakh Nos. 18 lakh 
p. a. Nos. p. a. 

6.00,000 "VA 

16,500 TPA 30,000 TPA 
(with provi- (with provi-
sion for vision formfg. of 
mfg. of 10,000 TPA10,OOO 
TPA Oleum withinof Oleum 
the Capacity). within this 
Capacity) 

5 Nos. p. a. 7 Nos. p. 8. 

2250 Nos. p.a. 

noo Nosp. a. 

40,000 Nos. p.a. 

400 million 1400 million 
Nos. p.a. Nos. p.a. 

14.71akh 181akh 
Nos. p.a. Nos. p.a. 

5,00,000 5.24.445 
lakh dozens «;tozens 
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Particlulara of Re-endorsements made in respect of the following Industrial Undertakings 
maf'tufacturing Chemicals, Drugs and Pharmaaeuticals, each of which normally run i~to many 
items, are too tengthy to be contained here and therefor. the nam •• of the Industria' 
Undertakings only are given as under:-

30. Mis. Raptakos, Brett & Co. ltd .• Bombay, 

31. MIs. East India Pharmaceuticals Ltd., Calcutta. 

32. MIs. Orient Pharma (P) Ltd., Madras. 

33. MIs. Dabur (Dr. S. K. Burman) Ltd .• New Deihl. 

34. MIs. Geoffrey Manners & Co. Ltd., Bombay. 

35. MIs. Deys Medicals Stores (mfg.) Ltd .• Calcutta. 

36. Mis. Boehringer-Knoll Ltd., Bombay. 

37. Mis. J. L. Morrison, Son & Jones (I) Ltd .• Bombay. 

38. MIs. Bengal Chemicals & Pharmaceuticals Ltd. 

39. MIs. May & Baker (India) Ltd., Bombay. 

40. MIs. Burroughs Wellcome (I) Ltd., 

41. MIs. Parke Davis (India) Ltd. 

[ Trans/ation] 

Allocation of Imported edible 011 to 
Madhya Pradesh 

3510. SHAI 
NEEKHARA: 

RAMESHWAR 

SHRI KAMMODILALJATAV: 

Will the Minister of FOOD AND CIVil SUP· 
PLIES be pleased to state: 

(a) whether it is a fact that the quota of 
edible oil to Madhya Pradesh was 4000 
metric tonnes previously; 

(b) whether half of thIS quota is being 
allotted to the State for the last six months 

and if so, the reasons therefor; and 

(c) the quantity of foodgrain$, sugar. 
cloth and rapeseed oit allotted to Madhya 
Pradesh during 1985 and 19861 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUp .. 
PLIES (SHRI GHULAM NABI AZAD): <a) 
There is no fixed quota of imported edible oil. 
The allocation is made on month to month 
basis taking into view certain factors. 

(b) The allocation of imported edible 
oils to States including Madhya Pradesh 
under Public Distribution System and Small 
Packs during the currant oil year had been 
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redUC8d from December. 1988 for the flush 
season of groundnut and soyabean aU. Th. 
allocation has now bean increased from 
August, 1987. Madhya Pradesh has bean 
allocated a total of 4,500 MTs under Public 
Distribution System and Small Packs 

achem. for August. 1987. 

(c) The statement showing the quantity 
of foodgrain8, sugar, cloth and imported oils 
(including rapeseed oil) 10 Madhya Pradesh 
during 1985 and 1986 is given below. 
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Ouldelln •• on Wag. Structur. In 
Public Sector 

3511. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether a meeting of the represen-
tatives of public sector managements and 
representatives of the concerned trade 
unions was held on 14th July, 1987; 

(b) if so, whether any broad guidelines 
regarding the wage structure were formu· 
lated; 

(c) if so, what were the guidelines 
agreed upon; and 

{d) the other decisions arrived at in the 
said meeting? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) A group of Ministers 
r.ad met some Trade Union leaders on 
14.7.87 to consider the demand of the 
unionised employees following industrial DA 
pattern on interim relief. Chief Executives of 
a few public Sector Enterprises were also 
present. 

(b) No, Sir. 

(c) Does not arise. 

(d) Mainly the demand for interim relief 
was discussed at the meeting. 

[ Translation] 

Inter.at on Security Depoalted by 
Consumer. for New Talephon. 

3512. SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(8) whether Mahanagar Telephone 
Nigam pays interest to the consumer on the 
security deposited by the (which is for new 
telephones) and this' interest is paid only 
upto the date of telephone Order Book; 

(b) whether thousands of Order books 
had been sent to various exchanges by the 
Nigam of installation of new telephone from 
1.1.87 to 30.6.87 but the consumer had to 
wait for three to four months to get the 
telephone oonnection; 

(c) if so whether the interest on the 
security deposit will be given to the con-
sumer by the Mahanagar Telephone Nigam 
upto the date of telephone installation; and 

(d) if not. the reasons thereof and 
whether Government are considering to pay 
the interest to the consumer upto the date of 
installation of the telephone in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OeV): (a) The advance 
deposit and not the security deposit for new 
telephone connections carries an interest for 
the period commencing on the date of de-
posit and ending with the date immediately 
preceding the date of installation of the t81e-
phone connection. 

(b) No, Sir. Most of the new telephone 
connections have been provided during the 
period from 1.1.87 to 30.6.87 within a 
months tima from the date of issue of Order 
Book. In a few cases, new telephone con-
nections took longer time due to non availa· 
bility of cables in the area. 

(c) Interest is paid upto the date pre-
ceeding the installation date as explained in 
reply topara (8) aboV&. 
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(d) Does not arise in view of reply to 
Parts (8) and (c) above. 

[Eng/ish] 

Oppoaltlon by State. to Uniform 
Electricity Tariff 

3513. SHRI S.M. GURADDI: 
SHRIMATI BASAVARAJES-

WARI: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of ENERGY be pleased to 
state: 

(a) whether thermal and hyde' power 
States are divided over the proposal for 
uniform electricity tariff; 

(b) jf so, the main reasons tor hyde' 
power States to oppose the proposals; and 

(c) whether any final decision in this 
regard has been reached? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) Government is not aware. 

(b) and (c). Do not arise. 

World Bank Loan for Setting up 
Thermal Power Statlona 

3514. SHRI CHINTAMANI JENA: Will 
the Minister of ENERGY be pleased to state: 

(a) whether any foreign country has 
offered to provide loan for sening up some 
thermal power stations in the country; 

(b) if so, the names of the countries and 
the terms and conditions; 

(c) whether World Bank has already 
given loan for sening thermal power stations 

in the country, if so, the names oftha thermal 
power stations which hay. been provided 
loan by the World Bank; 

(d) the policy of Government in regard 
to establishing more thermal power units in 
the country during the Seventh FrYe Year 
Pian; and 

(e) the provision made by the Planning 
Commission for the purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). Offers have been 
received from countries including the USSR, 
Japan. the Federal Republic of Germany, 
the U.K., Yogoslavia, Hungary, the German 
Democratic Republic and Poland for setting 
up thermal Power Projects in India through 
supply of equipment and services or IUC8CU-

tion on turn-key basis, with poSSibilities of 
finanCing a portion of the cost of the prOj9d, 
by way of government to government credits 
or mixed financing terms. 

(c) The thermal projects for which 
World Bank assistance has become avail· 
able or has been finalized are listed in the 

*" Statement below. 

(d) and (e). The Seventh Plan Power 
programme envisages the installation of an 
additional capacity of about 15,999 MWfrom 
thermal units which are under construction. 
It is proposed to take up the implementation 
of additional thermal power projects in the 
Seventh Plan period for benefits in the 
Eighth Plan, depending upon the availability 
of resources and necessary inputs. The 
approved outlay for capacity additions from 
thermal schemes during the Seventh Plan 
period is about Rs. 9,347 crores. A lumpsum 
provision of Rs. 4,1 55 crores has be.n made 
for new hydro, thermal and nuclear projects 
envisaged for benefits beyond the Seventh 
Plan. 
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STATEMENT 

S.No. HatH of PtOject 

1 2 

1. Singrauli Super Thermal Project (Stage I) 

2. SingrauJi Super Thermal Project (Stage II) 

3. Korba Super Thermal Project (Stage I) 

4. Korba Super Thermal Project (Stage II) 

5. Ramagundam Super Thermal Project (Stage I) 

6. Ramagundam Super Thermal Project (Stage If) 

7. Farakka Super Thermal Project (Stage') 

8. Farakka Super Thermal Project (Stag811) 

Written Ana_II 390 

CapacIty (MW) 

3 

600 

1400 

1100 

1100 

1100 

1000 

600 

1000 

9. Combined Cycle Gas based Power Project at Kawas. 1600 
Auraiya and Anta 

10. National Capital Thermal Power Project 840 

11. Talcher Super Thermal Power Project 1000 

12. Chandrapur Thermal Extension Power Project 1000 

13. Trombay Unit VI 

Filling up 01 Se/ST POI'. In Indian 
Petrochemical. Corporation Limited 

3515. SHRI UTTAMBHAI H. PATEL: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether complaints have been 
received that the posts for Scheduled 
castes/Scheduled Tribes of Class 1,11,111 and 
IV in Indian Petrochemicals Corporation 
Limited are not being filled up as per quota 
reserved for these categories; 

(b) if so, the details of such complaints 

500 

received during the last three years and the 
action taken thereon and the outcome 
thereof; 

(c) the percentage of quota of Sched-
uled CasteslSchedufes Tribes recruited 
during the last three years and the reasons 
for not filling the quota reserved for them in 
full; 

(d) the action taken for filling the quota 
in accordance with the 20 Points Pro-
gramma; and 

(e) the number of posts reserved tor 
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Scheduled Castas! Scheduled Tribes lying 
vacant at present and the reasons thereof? 

THE MINtSTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (8) to (8). The information is being 
collect8~ and will be lajd on the table of the 
House. 

[ Trans/ation] 

Flaring of Gas In GuJarat 

3516. SHRI UTTAMBHAf H. PATEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether a large quantity of gas is 
flared up in Gujarat; 

(b) if so. the reasons therefor; 

(c) the names of places in Gujarat 
where gas reserves have been found during 
the past three years and th,e quantity of gas 
last due to flaring up; 

(d) whether Governemnt of Gujarat 
have demanded that instead of flaring the 
gas should be made available to the indus-
tries of Gujarat at a cheaper rate with a view 
to ensure their development and to solve the 
problem of unemployment; and 

(e) if 80, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BAAHMA DUn): (a) and 
(b). No, Sir. A small percentage of gas is 
being flared on account of lower offtake by 
cor.3umers because of tow pressure gas 
which cannot be transported. 

(c) Free as wetl as associated gas 

reserves have been located at 58 places 
listed in the statement below. Out of this gas 
is produced from 35 location. The gas is 
produced from various fields through an 
integrated pipeline nat-work which is con-
nected to the various central pointslgas col-
lection stations. Aft.r meeting the require-
ments of various consumers as a'so the 
internal requirements of ONGC the remain-
ing gas is by passed for flaring. It is, there-
fore. not possible to indicate the flared quan-
tity from each field separately. During 1986-
87 an average quantity of about 0.5 MMCMO 
was flared. 

(d) and (8). Government of Gujarat 
have requested for a cheaper rate of gas for 
domestic supply, There have been repre-
sentation for cheaper price of gas. As the 
present prices of gas compares favourably 
with alternative fuels, and are essential to 
meet the costs of production, exploration 
and transportation of gas so as to generate 
sufficient resources for future expansion of 
the industry. it is considered that no change 
in the prices of gas are necessary. The entire 
quantity of gas being produced in Gujarat 
has been committed to various (X)nsumers 
and. therefore, additional commitments can 
only be made when more gas is found avail-
able. 

STATEMENT 

Places in Gujarat where gas f9SMVeS 

have bHn bested. 

1. Nazira 

2. Bhandut 

3 .• ' Olpad 

4. * Kosambe 

5. • Sisodra 

6. • Kudara 
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7. • S.W. Motwan 31. South Viraj 

8. • W.stMotwan 32. • Kalal 

9. * Ankleshvar 33. Ka~isan 

10. • Oahej 34. • limbodra 

'1. Pakhajan 35. Wadu 

12. • Gandhar 36. • Wave I 

13. Matar 37. • Indrora 

14. Gajara 38. Paliyad 

15. • Dabka 39. • Viraj 

16. Padra 40. • S. Kadi 

17. • Kathana 41. • Nandasan 

18. • N. Kathana 42. Linch 

19. • Cambay 43. Langhnaj 

20. Kanawara 44. Saldi 

21. • Dholka 45. • North Kadi 

21. Boala 46. • Asjo' 

23. • Nawagam 47. * Santhal 

24. • Wasna 48. • Balol 

25. • Ahmedabad 49. • Jotana 

26. • Bakrol 50. Akha; 

27. Ognaj 51. Dholasan 

28. * Sanand 52. S.Sobhasan 

53. South Mewad 
29. • Jhalora 

54. • Mawad 
30. Lohar 
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55· Sobhasan 
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56.· W. Sobhasan 

57. N. Salol 

58. Unawa 

Note: Fields marked· have been put on 
production (Total 35 Nos.) 

[English] 

Modernisation of Van •• "aUlnduatry 

3517. SHRI SOMANATH RATH: Win 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the total production of vegetable oU 
by Vanaspati Industry in the country and the 
percentage of demand met by them in the 
country; 

(b) whether it is proposed to provide 
incentives to restructure and modernise the 
oil industry if so, the details thereof; and 

(c) ttt. total annual demand of the 
edible oHs in the country and the steps being 
taken to eliminate the import? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
The vanaspati industry produced 9.17 lakh 
M. T. of vanaspati and 84569 M. T. of refined 
vegetable oils in the oil year 1985-86. Va-
naspati covers about 17.9 percent of de-
mand of edible oils. 

(b) For modernisation of the oil industry 
so as to improve their efficiency of operation 
and quality of the products. concessional 
rate of customs duty on carain plants and 
equipments considered imponant for the 
purpose has been allowed. 

(c) The total annual demand of edible 
oils in the country by 1989·90 Is estimated at 
around 6 million tonne •. Concerted efforts 
are being made by Government to achieve 
••• .-sufficiency in edible oils. Some of the 
measures taken for the purpose are: 

i. Setting up of a Technology Mis-
sion on Oifseeds. 

ii. Intensive programme for devel-
opment of oilseeds in oilseed 
producing states. The scheme 
aims at demonstration on farm-
ers' fields. st(8ngth8ning of seed 
production and distribution ar· 
rangement, expansion of plant 
protection measures, extension 
of irrigated areas; etc. 

iii. Formulation of National 
Oil seeds Oevek>pment Projects 
with special emphasis on 180 
districts having the highest po-
tentiar in specified oilseeds. 

iv. Better incentives to producers 
through fixation of minimum 
support prices. 

v. Intensification of research effort 
for production and post harvest 
technology of oilseeds/oil bear-
ing ma1erials. 

vi. Harnessing technology for maxi-
mising oil production and ax-
plo~ing to the extent possible the 
higherto untapped sources of 
oilseeds like rice bran oil, 
oilseeds of tree and forest origin, 
etc. 

vii. Setting up of necessary proc-
eSSing and infrastrudural facili-
ties to keep pace with the pro-
dudion. 
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lTD Service from Deihl to B.rham· 
pur 

3518. SHRISOMNATHRATH:Willthe 
Minister of COMMUNICATIONS be pleased 
to state: 

(a> whether there is any proposal to 
connect Delhi as well as State Capital with 
district Headquarters by telecommurication 
if so, the detaifs thereof; and 

(b) whether Government are aware of 
the demand of the people of Orissa to have 
STO from Delhi to Bemampur (Distrid 
Ganjam. Orissa) if so, when it is going to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAr 
SONTOSH MOHAN OeV): (a) Introduction 
of 5TD between District Headquarters and 
the respeCtive State Capitals is a plan prior-
Ity. h is b.,ing provided by installation of 
automatic exchanges of appropriate type. 
installation of reliable transmission medium, 
installation of new trunk Automatic Ex-
changes. expanding the existing Trunk 
Automatic Exchanges and installation of 
connecting equipment at local telephone 
exchanges. Introduction of STO between 

1. Deulbera Underground 

3. Talcher Underground 

5. Jagannath Opencast 

7. Bharatpur Opencast 

9. Belpahar Opencast 

11. Hingir - Rampur 

13. Lajkura Underground Orient No.3. 

(b) and (c). The Talcher TPS with a total 
capacity of 470 MW of Orissa State Eledric-
ity Board is at present under operation. A 

district Headquarters and Delhi is being 
done progressively through the Trunk Auto-
matic Exchange network. . 

(b) Ves, Sir. STD facility from Delhi to 
Berhampur (District Ganjam. Orissa) is 
planned to be provided during 1988. 

Coal a ••• d Power Projects In 
Orl ••• 

3519. SHRI SOMNATH RATH: Will the 
Minister of ENERGY be pleased to state! 

(a) the grade of coal found in coal miries 
of Orissa. the quantity of coal available _nd 
the mines in which available; 

(b) the steps taken to generate pOwer 
from coal in Orissa at which places; and 

(c) whether the power projects have 
been finalised and allocation made? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) The estimated coal 
reserves in the working coal mines in Orissa 
as on 31/10186 was 935.90 million tonnes 
excluding coal already extracted. These 
reserves are of not-cooking coal with high 
ash content. The concerned mines are: 

2. Handidua Underground 

4. South Balanda Opencast 

6. Nandira Underground 

8. Lajkura Opencast 

10. Dundca Kudapali Underground 

12. Orient 1, 2 and 4 

proposal to set up Ib Valley Thermal Power 
Project (4 x 210 MW) and its inclusion in the 
Statets Seventh Ptan has been approved by 
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the Planning Commission in April, 1987. A 
lump sum provision of Rs. 25 crores is cur-
rently available in the State's Annual Plan 
1987-88 for this project. 

The Central Electricity Authority has 
also given technoeconomic approval to set 
up Talcher STPS (2 x 500 MW) in the Central 
Sector in Orissa. The World Bank has ap-
proved a loan assistance of US $ 375 million 
(including US $ 19.5 million for satellite 
based data communication network) for 
implementation of the project. 

Vacancies of Judges In Gujarat 
High Court 

3520. SHRIMATI PATEL RAMABEN 
RAMJIBHAL MAVANI: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether it is a fact that some posts 
of Judges are lying vacant in Gujarat High 
Court; and 

(b) the time by which these posts are 
likely to be ftlled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Yes, Sir. Out of the 
present sandlOned strength of 21 Judges I 
Additional Judges, 4 posts are vacant in the 
Gujarat High Court. 

(b) All possible efforts are made for 
filling up the vacancies as early as possible. 
It is, however, not possible to indicate the 

time by which the vacancies would be filled. 

Opening of Branch and Sub Post 
Offlc •• In Uahar •• htr. 

3521. SHRI R.M. BHOVE: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of branch and sub-post 
offices proposed to be opened in the rural 
sector in different States during 1987-88; 
and 

(b) the district-wise number of the rural 
post offices proposed to be opened during 
the above financial year and the number of 
post offices which ahve been opened in the 
State of Maharashtra? 

THE MINISTER qF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) The informa-
tion is furnished in the Statement below. 

(b) District-wise number of rural post 
offices proposed to be opened during 1987-
88 an Maharashtra is as follows: 

Thane - 1 

Ra;gad - 1 

Bir - 2 

These post offices will be opened as 
soon as the requisite formalities are com-
pleted. • 

STATEMENT 

SI. No. Number of Postal Circle Number of post oHic9S propos9d 
to be opened in rural s9Ctor (1987-88) 

1 2 3 

1. 2 

2. Kerala 31 
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1 2 3 

3. Madhya Pradesh 113 

4. Rajasthan 17 

5. Bihar 55 

6. Maharashtra 4 

Total 222 

Proposals to the extent indicated below have bean received from <'ther Circles and are 
under oonsideration in the Directorate. 

1 2 

7. Bihar 

8. Karnataka 

9. Kera!a 

10. West Bengal 

11. Tamil Nadu 

12. Haryana 

13. Orissa 

•• 14. Uttar Pradesh 

15. Jammu & Kashmir 

••• 16. North Eastern 

Total 
• Southern Region only 
*. Excluding Lucknow Region 
... Excluding Assam. Mizoram & Nagaland 

Setting up of Regional Dlr.ctorat. 
of NPC In Trlvandrum 

3522. SHRI R. DHANUSHKODI 
A THITHAN: Will the Minister of INDUSTRY 
be pleased to state: 

3 

13 

1 

1 

33 

20 

5 

1 

91 

8 

20 

193 

(a) the number of members in the 
National Productivity Council; 

(b) the number of Regional Director-
ates together with their location; 
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(c) whether Government proposed to 
locate a Regional Directorate at Trivandrum; 

(d) if so, when; and 

(8) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (8) 75. 

(b) There are 11 Regional Directorates 
and 3 Regional Offices located as follows: 

Ahmedabad, Bangalore, Bhopal, Bom-
bay, Calcutta, Chandigarh, Delhi Guwahati. 
Kanpur, Madras and Patna and Jaipur. 
Bhubaneswar and Hyderabad (Regional 
Offices). 

(c) No, Sir. 

(d) Does not arise. 

(e) Kerala Productivity Council is one of 
the act,ve local ProductiVity Councils func-
tioning at Trivandrum. Its efforts are further 
strengthened by the NatlOnaJ Productivhy 
Council through its Regional Directorate at 
Bangalore. Hence, it has not been felt nec-
essary to locate a separate Regional Direc-
torate at Trivandrum. 

Pending C •••• In Patne High Court 

3523. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of LAW AND JUS-
TICE be pleased to state: 

(a) whether it is a fact that quite a large 
number of cases are pending in Palna High 
Court and some posts of judges are lying 
unfilled for a long time as reported in 'Times 
of lndia' of 18th May 1987; and 

(b) if so, the actIOn being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): <a) As per information 
fumsihed by the Registry of the Patna High 
Court, 56904 cases were pending before the 
Court as on 1 .. 1-1986. 

Out of the sanctioned strength of 35 
Judges in the Patna High Court as on 14--8-
1987. 32 Judges are in position leaving the 
vacancies of the Chief Justice (which arose 
on 27-7-1987) and 01 two puisne Judges 
(which arose on 25-11-1986 and 11 .. 8-1987) 

(b) Steps taken by the Governmentl 
High Court to reduce pendency of cases in 
the High Court have been Indicated 10 the 
Statement given below. 

The matter regarding filling the eXisting 
vacancies of Judges in the Patna High Court 
is engagIng the aUent.on of the Government 
in consuttation with the concerned constitu-
tional authorities. 

STATEMENT 

Steps taksn from time to time 10 reduce 
pendency in High Court 

1. EliminatIOn of arrears in all the Courts 
has been discussed in the Conference of 
Chief Justices, Chief Ministers and law 
Mlntsters of Staes held on 31 st August • 1st 
September, 1985 and the Resolutions of the 
Conference have been commended to the 
High Courts and the State Governments. 

2. The Code of Civil Procedure was 
amended in 1976 to abolish Latters Patent 
Appeals from judgment of Singl. Judge of 
the High Court in Sf;lcond appeal (vide Sec-
tion 100-A). 

3. The Code of Criminal Procedure 
based on the recommendations of the Law 
Commission was enacted in 1973. 
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4. The sanctioned strength· of the High 
Court Judg •• has been increased from 351 
in March 19n to 440 as on 1st February 
1987. 

5. Apar from the above. certain High 
Courts are taking the following steps for 
ensuring battar disposal of cas .. :-

(a) Cases involving common ques-
tions are being grouped by saveral High 
Courts; 

(b) Matters fixed for hearing by giv-
ing short returnable dates; 

(c) Dispensing with printing of ree-
ords; 

(d) Expediting and giving priority to 
matters under certain Acts. 

6. The recommendations contained in 
the 79th Raport of the Law Commission 
have been examined. As action on majority 
of the reoommendations is to be taken by the 
State Governments and the High Courts, 
these have. been sent to them alongwith the 
views of the Union Government, and they 
have been requested to take necessary 
action. 

7. The Government have entrusted the 
Law Commission, the study of the judicial 
system to introduce necessary reforms. The 
terms of reference are:-

(a> the need for decentralisation of 
the system of administration of justice by:-

(i) establishing, extending and 
strengthening in rural areas 
the institution of Nyaya Pan-
chayats or other mechanisms 
for resolving disputes: 

(iI) setting up a system of partici-
patory justice with defined ju .. 

risdiction and powers in suit-
able areas and centres; 

(iii) establishing other tiers or sys-
tems within the judicial hierar-
chy to r~uce the volume of 
work in the Supreme Court 
and the High Courts. 

(b) the matters for which Tribunals 
(excluding services Tribunals) 
as envisaged in Part-XIV-A of 
the Constitution need to be es-
tablished expeditiously and vari-
ous aspects related to tt "\ir es-
tablishment and working. 

(c) the procedural laws with a view 
generally to disposing of cases 
expeditiously. eliminating un-
necessary litigation. delays in 
hearing of cases and reforms in 
procedures and procadurallaws 
and particularly to devising pro-
cedures appropriate to the fo-
rums envisaged in items (a) (i) 
and (a) (ii). 

(d) the method of appointments to 
sub9rdinate courts, subordinate 
judiciary. 

(8) the training of Judicial Officers. 

(f) the role of the legal profession in 
strengthening the system of 
administration of justice. 

(g) the desirability of formulation of 
the norms which the Govern-
ment and the Public Sector 
Unertakings should follow in the 
settlement of disputes including 
a review of the present system 
for conduct of litigation on behalf 
of the Govemment and such 
Unde"akings. 
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(h) the cost of litigation with a view to 
lessening the burden on theliti-
gants. 

(i) formation of an All India Judicial 
Service; and 

(j) such other matters as the 
Commission considers proper or 
necessary for the purposes 
aforesaid or as may be re'erred 
to it from time to time by the 

Government 

Increas. In Price of Coat 

3524. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of ENERGY be 
pleased to state: 

(a) whether prices 01 coal are likely to be 
increased shortly as reported in the 'Busi .. 
ness Standard' on 27th May, 1987; 

(b) whether this will affect advorsely the 
industries which are using coal as a medium 
of energy; and 

(c) the action being taken by Govern-
men1 to curb the cost of production in these 
industries? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Coal prices are 
constantly kept under review. The question 
of increase in the prices of coal will be 
considered and a decision taken at the 
appropriate time. There is no specific pro-
posaf in this behaH under consideration at 
present 

Distribution of LPG Cylinder. In 
Deihl 

3525. SHRI BALASAHEB VIKHE 
PATll: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

<8> whether Government are aware of 
the flaw in the distrbution of cooking gas 
cylinders to the consumers in Delhi, as.re-
ported in the 'Times Of IneIia' Ifated 8 Jun., 
1987; and 

(b) if so, the action Government pro-
pose to take to improve the distribution sys-
tem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) Ves, 
Sir; distribution of cooking gas was tempo-
rarily disrupted in certain parts of Delhi dur-
ing this period dure to operational and prod-
uct availabilrty constraints. 

(b) A close watch ;s kept on bottling. 
transportation, storage and distribution of 
cylinders. Complaints received from con· 
sumers are investigated promptly and suit-
able corrective action is taken against de-
fautters. The various aspects of distribution 
of LPG are being examined by the Govem-
ment and the oil tndustry on a continuing 
basis with a view to improving the quality of 
customer service. 

Aura' Electrification Programme 

3526. SHRI RAM BHAGAT PASWAN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Rural Electrification 
Programme has not made any apprc,ciabl. 
headway since the beginning of the Seventh 
Five Year Plan and the anticipated target 
has not been achieved so far; 

(b) if so, the details thereof stating the 
shortfan in the anticipated target at the end of 
1987 and the names of the States which are 
lagging behind with reasons therefor; and 

(c) whether there are any instances 
where the funds allocated for the Rural EIec-
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trificatlon Programma were diverted by the 
State Government for other programmes; if 
so, the details thereof and raadian of Union 
Govemment thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (8) and (b). On an all India 
basis, during the first two years of the Sev-
enth Plan period, 41,676 villages wefe elec-
trified and 9,47,978 pumpsets were ener-
gised against the target of 42.240 villages 
and 7.81,723 pumpsets. The shortfall in 
achieving the targets for village electrifica-
tion has been mainly in the States of Bihar, 
Gujarat, Jammu & Kashmir, Manipur, 
Meghalava, Orissa. Sikkim and West Ben-
gal. As regards energisation of pumpsets. 
the short-fall has been mainly in the States of 
Assam, Bihar Orissa, Uttar Pradesh and 
West Bengal. 

The main reasons for short-fall in 
achieving the targets include short supply ot 
construction materials. lack of coordination 
between various deve!opment agencies, 
inadequate sub-transmission support, diffi-
cult terrain etc. 

(c) No specific instance has come to the 
notice of Rural Eledrification Corporation 
where funds allocated for Rural Electrifica-
tion programme were diverted by the State 
Governments to other programmes. 

World Bank Loan to Fel 

. 
3527. SHAI PARASAAM BHARDWAJ: 

Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to state: 

(a) whether the World Bank has given 

a loan to the Food Corporation of India to 
construct godowns; 

(b) if so, the amount of such loans and 
how much out of it has been utilised for 
creating additional storage capacity, State-
wise; 

(c) whether Government have pre-
pared any comprehensive plan to utilise the 
World Bank loan to create storage facilities; 
and 

(d) if so, the amount of loan advanced 
to private parties for construction of 
godowns? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAO): (a) 
and (b). The Wortd Bank had given loan to 
the Government of India for construction of 
storage capacity by the Food Corporation of 
India (FCI) under two separate projects. For 
the first project. the Bank provided a loan of 
US $ million which was fully utilised. For the 
second project. the Bank had agreed to give 
a loan of US $ 107 million of which US $ 
104.5 million was utilised. A statement 
showing the State-wise break-down of stor-
age capacity completed/proposed to be 
completed under these two projects is given 
below. 

(c) The loans received from the world 
Bank for the two projedS have already been 
utilised for construction of storage capacity . 

(d) The loans given by the World Bank 
for the two projects were for the construction 
of storage capacity by Fel and not by privata 
parties. 
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STATEMENT' 

Statewise break down of storage capacity completed under the -

A. First storage proj9ct: 

Stat. Storage capacity completed 
(Lakh fonn_J 

1 2 

1. Haryana . 0.10 

2. Punjab 0.90 

3. Rajasthan 0.20 

4. Uttar Pradesh 0.70 

1.90 

B. Second storage project: 

StatelUT. Storage capacity compl8t9Ci1 
Proposed to b9 COmp/9lfJd 

(Iakh tonnes) 

1. Andhra Pradesh 3.70 

2. Assam 0.20 

3. Bihar 0.11 

4. Delhi 0.25 

5. Gujarat O.9t> 

6. Haryana 3.33 

7. Jammu & Kashmir 0.22 

8. Karnataka 0.93 

9. Kerata 1.30 

10. Madhya Pradesh 4.50 

'1. Maharashtra 3.18 
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1 ~ 

12. Manlpur 0.05 

13. Orissa 0486 

14. Punjab 7.95 

15. Rajasthan 0.89 

16. Tamil Nadu 2.23 

17. Utt!f Pradesh 3.22 

18. West Bengal 0.85 

35.26 

Note:-
Of the total capacity of 35.26 lakh tonnes under the second project, a capacity of 33.84 lakh 
tonnes has been completed by 30.S. 1987. 

Mismanagement In Postal Depart-
ment In Madhya Prade.h 

3528. SHAt PARASRAM BHARDWAJ: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is gross mismanage-
ment in the Postal Department in Madhya 
Pradesh with regard to distribution of Oak 
particularly in the remote areas where Adi-
vas is are residing; and 

(b) i1 so, the steps Government have 
taken in !his regard? 

- THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) No, Sir, 
There is no mismanagement in conveyancel 
delivery of mail in the remote or other areas 
of Madhya Pradesh. 

(b) Does not arise. 

Licence. for Soda Ash Factories 

3529. SHRI MOHANBHAI PATEL: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of soda ash factories 
functioning in the country at present. their 
location and the production of soda ash in 
each factory; 

(b) whether it is a fact that soda ash is 
being imported to meet the increasing de-
mand~ 

(c) if so, the quantity of soda ash being 
imported annually; 

(d) whether Government are consider-
ing to establish more soda ash fadories in 
the country; 

(e) the number of applications Govern-
ment have received for issuing licence for 
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establishing soda ash factories; and 

(f) since when these applications are 
pending and the action taken by Govern-
mant to claar those applications? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICAlS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) A statement fumishing the 
requisite information is given below. 

(b) Yes, Sir. Import of Soda Ash is being 
allowed under open General Licence (ooL) 
to aduaJ usars. 

(c) While in the two years period of 
1984-85 & 1985-86, the Iota' Quantity im-

ported was 2.6 takh tonnea. the imports have 
substantially come down in 1986-87 88 
could be seen from the import registration for 
very small quantity made with the Govern-
ment during this period. 

(d) to (f). In order to encourage indige-
nous production. Government has deli-
censed manufacture of soda ash (Standard 
Solvay Process) and therefore, no appItca-
tion for manufacture of soda ash baud on 
that process is pending with the Govem-
ment. However, for manufacture of Soda 
Ash based on modified solvay procns, only 
one application, which was received in June, 
87 is pending since the applicant company 
has bean requested to furnish certain addi-
tional information to enable the Government 
to taka a view on their application. 

STATEMENT 

S. No. Name of the Unit 

1. 

2. 

3. 

4. 

5. 

6. 

MIs. Tata Chemicals 
Limited. 

MIs. Saurashtra 
Chemicals. 

MIs. Dhrangadhra 
Chemical Works 
Limited. 

MIs. Hari Fertilizers 
Limited. 

MIs. Tuticorin Alkali 
Chemicals & Fertilizers 
Umited. 

Mis. Punjab National 
Fertilizers & 
Chemicals limited. 

Location 

Mithapur 
Gujarat 

Pomandar. 
Gujarat. 

Dhrangadhra, 
Gujarat. 

Varanasi, 
Uttar Pradesh. 

Tuticorin, 
Tamil Nadu. 

Naya Nangal, 
Punjab 

(Figures in ·000' tonnes) 

Production 
1986-87 1987-88 (April to 

June, 1987) 

595.36 145.56 

241.07 62.20 

53.55 7.98 

12.65 4.89 

54.05 10.29 

26.44 7.28 

983.12 238.20 
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Manufactur. of Telecommunication 
Equipment In Private Sector 

3530. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH RATHAWA: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a> whether the existing manufacturing 
capacity of telecommunications equipment 
in the country is not in a position to meet the 
increasing demand; 

(b) whether a large quantity of t(lacorn-
munications equipment are being imported 
to meet the country's demand; 

(c) whether Government have allowed 
or are considering to allow the private sector 
to take up the manufacture of telecommuni-
cations equipment in private sector; if so, th. 
details thereof and the response of the pri 
vate sector; and 

(d) whether Government wiU consider 
to instal such a unit tn the State of Gujarat 
and particularly in Saurashtra Region? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATlONS (SHRI 
SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) The Department of Telecommuni-
cations is Hmiting its imports only for the 
items which are not manufactured in the 
country or for which indigenous manufadur-
ing capac~y is inadequate. 

(c) Manufacture of terminal equipment 
used at subscriber premises e.g. telephone 
instruments, teleprinters, fascimile equip-

mant, electronic PABX system and data 
modems has been thrown open to private 
sector also. 96 private Sedor units have 
been licenced to manufacture these items. 
The rasponse of the private sector is satis-
factory. 

(d) Four units have been licenced in 
Gujaratto manufaduretelecom. equipment. 
As per the information tlvailabla with the 
Department of Electronics, at present there 
are no fresh proposals for establishing any 
new units. 

LPG Agencl •• In ClUe. 

3531. SHRJ MOHANBHAI PATEL: Will 
the Minister of PETROLEUM AND NA TU-
RAL GAS be pleased to state: 

(a) the number of cities in which LPG 
distributing agencies were functioning at the 
end of 1986; State-wise; 

(b) whether there are still a large num-
ber of cities which are not having thas faCility; 

(c) if so. their number, State-wise; and 

(d) whether any target has been fixed to 
cover new cities under the plan to provide 
LPG agencies during 1987, if so, the details 
thereof and the achievement made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAlGAS (SHRt BRAHMADUTT): (a) to (d). 
Places having a population of 1 lakh and 
above have been classified as cities accord-
ing to the 1981 Census. LPG was being 
marketed in all the 468 cities at the end of 
1986. The statewiS8 figures are furnished in 
the statement below. 
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facility as on 31. 12. -1986. 20. Uttar PraCtesh 

S.No. Name of the Statel No . .of cities 
Union T_ritory 

1 2 3 

1. Andhra Pradesh 50 

2. Assam 2 

3. Bihar 24 

4. Chandigarh 3 

5. Delhi 3 

6. Gujarat 29 

7. Haryana 24 

8. Jammu & Kashmir 6 

9. Karnataka 37 

10. Karata 15 

11. Madhya Pradesh 30 

, 2. Maharashtra 60 

13. Manipur 1 

14. Meghalaya 2 

15. Orissa 13 

16. Punjab 17 

17. Pondicherry 2 

18. Rajasthan 26 

21. West Bengal 17 

22. Tripura 2 

468 

Sick ""It. 
3532. SHRIKAMLAPRASADRAWAT: 

SHRf THAMPAN THOMAS: 

Will the Minister of INDUSTRV be plaased to 
state: 

(a) the number of big, medium and 
small industrial units. separately. which 
have become sick and no production is 
being made therein for the last three years; 

(b) theamountofthebanksoutstanding 
against each of these sick industries. sepa-
rately, on which they are not paying any 
interest and also the number of such sick 
industries which have become bankrupt; 

(c) the measures being taken by Gov-
ernmant to reaJise outstanding amount from 
them and the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M . ARUNACHALAM): (a) and 
(b). Data on sick industrial units assisted by 
banks arp collected by the Reserve Bank of 
India as per the definition of sickness 
adopted by it. The details regarding the total 
number of sick industrial un~s and the 
amount outstanding against them as at the 
end of December 1984, December 1985 and 
June 1986 are given hereunder:-
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As at the L8If1S 
endot 

No. of Amount 
units outstanding 

(As. Cruras) 

Oecember,S45 2330.12 1287 
1984 

December. 637 2980.24 1186 
1985 

June, 1986689 3238.64 1230 

It would not be correct to construct that all the 
sick units have stopped production. The 
data collected by the R.B.I. do not contain 
information regarding the number of sick 
units which are lying closed. The information 
relating to stck units which are not paying 
any interest and which have become bank-
rupt, is also not furnished by the Reserve 
Bank of India. 

(c) Banks make all possible efforts to 
ensure the time recovery of dues through 
constant follow up, increase in the frequency 
of perk)(Uc inspecUons. frequent personal 
discussions with the promoterslchief execu-
tives of the defaulting concerns, etc. In de-
serving and viable casas, on detailed exami-
nation of the request from the assisted 
companif $, re-scheduling of loan instalment 
and inter tst payment is perm itted. In appro-
priate cases, banks resort to recall of ad-
vance, enforcement of securities 'and legal 
remedies. In the case of non-viable units. in 
addition to recall of advances either by en-
forcing the securities or by resorting to legal 
remedies, banks stop further financing of 
these units. In regard to sick industrial units, 
the banks are expected to determine the 
viability of the sick units and nurse the poten-
tially viable units to health so as to eventually 
recover their dues. 

"'-dium SST 

No. of Amount No. of Amount 
units outstanding units outstanding 

(As. erar.s) (As. Croras) . 
428.58 91450 879.69 

220.02 11n83 1070.67 

242.37 128687 1184.22 

Report of Special Committee Consti-
tuted by Karn_taka on Additional 

Power GaneraUng Capacity 

3533. SHRIMATI BASAVARAJES-
WARI: Will the Minister of ENERGY be 
pleased to state: 

(a) whether a special committee consti-
tuted by the Government of Karnataka has 
reported that Rs. 25,000 crores are needed 
to finance the additional 6500 MW of power 
generating capacity to meet the requirement 
of the State Government; 

(b) if so, whether the Committee's re-
port has been forwarded by the State Gov-
ernment to Union Government; 

(c) if so, 1he main features of the report; 

(d) whether Union Government have 
agreed to help the State Government in 
financing thase projects; and 

(e) if not, the main reasons thereof? 

THE MINISTER OF STATE 4N THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGf): (a) and (b). The Government of 
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India has not received any Report of a Spe-
cial Committe. constituted by the Govem-
ment of Karnataka regarding finandng eddi-
tional6500 MWof power generating capac-
ity to meet the requirement of the State 
Government. 

(c) to (8). Do not arise. 

Man-Mad. Flbr. Industry 

3534. SHRIMATI BASAVARAJES-
WARI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Union Government are 
considering a package of measures to save 
the man-made fibre industry; 

(b) if so, what are the main features 
thereof; and 

(c) to what extent these measures are .. 
likely to benefit the industry and by what time 
these packages will be announced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAI R.K. JAICHANDRA 
SINGH): (a). to (c). A package of measures 
for exports promotion to save the man-made 
fibre industry suggested by the Silk and 
Rayon Textiles Export Promotion Council is 
under consideration by the Government. 

Allotment of Funds for Blogas Units 
Programme In Orissa Slate 

3536. SHRtMATI JAY ANTI PA TNAIK: 
SHRt V. SOBHANADAEES-

WARARAO: 

Will the Minister of ENERGY be pleased to 
state: 

<a> whether there is a need for more 
Central funding for the bio~as plants in 

Statas like Orissa where it hal been very 
successfully impfemented during the past 
few years; 

(b) if so, the basis of allotment of funds 
by Government for this programma to differ .. 
ent States: 

(c) the amount proposed to be spent by 
Union Government in 1987-88 on biogas 
programme in various States; and 

(d) the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (d). Yes. Sir. A sum 
of only As. 42.00 crores has been provided 
as overatl Budget Estif'l1ates for 1987-89 for 
the entire cou~ry tor implementation of 
National Project for 8iogas Development 
which caters to family type biogas plants and 
Rs. 4.5 crores for communityftnstitutional 
biogas plants. Funds have not been ear· 
marked State-wise. Bu1 they are released to 
sta1e Governments and programme imple-
menting agencies in instalments on the 
basis of targets fixed and the achievement 
made as per approved norms. Already, a 
total of As. 23.22 crores has been sanc-
tioned to State Governments and pro-
gramme implementing agencies. including 
Rs. 44.25 takhs to Government of Orissa. 
during Aprit-June, 1987. "more allocation of 
total funds is made available, more could be 
given to States where successful implemen-
tation takes place. 

Chukha Hyde' Project at Bhutan 

3536. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Chukha hydel project 
started at Bhutan with the collaboration of 
National Hydro-electric Power Corporation 
has been completed; 
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(b) if not, the progress made so far; 

(c) the total MWof powerto be allocated 
to the Northern States on completion oi the 
entire Chukha transmission net work; 

385 
(d) the States with which Chukha hydel 

project is going to be linked; and 

(9) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). Chukha Hydel Proj-
ect in Bhutan is owned by Royal Govern-
ment of Bhutan and is being constructed by 
an organisat.on under the Royal Govern-
ment of Bhutan. The National Hydro-electric 
Power Corporation has, however, laid the 
Chukha Transmission System in India for 
transmiss~n of surplus power available to 
India 1rom the Chukha Project. The Project 
has a capacity of 4 x 84 MW, out of which two 
units of 84 MW each have been commis-
sioned so far. 

(c) to (e). The surplus power made 
available by the Royal Government of Bhu-
tan to India is to be distributed In the Eastern 
Region as per the following allocahon:-

1. Share of D. V.C. 15.000/0 
(ad~hoc) 

2. UnaHocated Power at the 15.000/0 
disposal of the Centre 

3. Bihar 25.750/0 

4. Orissa 13.50% 

5. Sikkim 1.650/0 

6. West Bengal 29.100/0 

The Chukha Transmission network is 
linked to West Bengal and Bihar. The other 
States would get power by displacement 

over West Bengal and Bihar Systems. 

Requirement of Petroleum Products 

3537. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of PETROLEUM A~6 
NATURAL GAS be pleased to state: 

(a) whether the degree of self-reliance 
in oil has gone down from 70 percent at the 
beginning of the current plan to 66 percent in 
1986-87; 

(b) if so, the reasons thereof; 

(c) the total additional quantity of petro-
leum products in tonnes required in the 
country every year; 

(d) the steps taken by Government to 
increase domestic crude production to meet 
that demand; and 

(e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHt,,1A DUTI): (a) and 
(b). Degree of self-reliance in crude oil wh ich 
was about 700/0 during 1984-85 came down 
to about 65% in 1986-87 mainly, because of 
higher rate of growth in consumption of pe-
troleum products. 

(c) During 1987-88. the consumption of 
petroleum products is estimated about 46 
mt. as against the crude oil production target 
of 30.46 mt. 

(d) and (e). Steps taken include:-

(i) Intensification of exploration 
which may eventually lead to 
enhanced production. 

(ii) )ntensification of work-over 
operations 

(iii) Use of enhanced oU recovery 
techniques. 

(iv) Introduction of aovanced tech-
nology. 
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Steps to control price by Stat •• 

3538. SHRIMATI KISHORI SINHA: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether State Governments have 
been asked to monitor prices of essential 
com modities on a day to day basis; and 

(b) if so, what other steps the State 
Governments are expected to take to keep 
prices under control? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVil sup-
PLIES (SHAI GHULAM NABI AZAO): (a) 
State Governments and Union Territory 
Administrations have been urged to monitor 
prices and availability of various essential 
commodities intensively on a continuous 
basis. 

(b) The State GovernmentslUnion 
Territory Administrations have been urged 
to review the prices and supply position in 
regard to essential commodities periodicalty 
and to hold a rontinuous dialogue with the 
representatives of trade and industry to 
ensure smooth working of the distribution 
system in general and that of the PubttC 
Distribution system in particular. They have 
been requested to pay special attention to 
di~tricts which have been badly hit by 
drought. The State Governments were also 
requested to arrange sale of certain essen-
tial commodities like fruits and vegetables 
sincluding potatoes and onions, eggs, tea, 
pulses and spices through retail outlets and 
mobile vans of Super Bazar, State Civil 
Supplies Corporations and consumer coop-
eratives. The State Governments are ex-
pected to ensure that imported edible oils 
allocated to them for the Public distribution 
System reach the consumers for whom it is 
meant and not diverted to unauthorised 
channels. The need for strict enforcement of 
relevant provisions under the Essential 

Commodities Ad and similar lagislations 
and for taking drastic act.,n against tfaders 
indulging in hoarding and other malpractices 
has been emphasized. 

Postaa Service. In Saroda DI.trlct of 
Gujarat 

3539. SHRI AMARSINH RATHAWA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are 8warethat 
postal services in the Adivasi areas is very 
pOor, particularty in the district of Baroda in 
Gujarat; 

(b) whether there is any proposal to 
open new post offices and telegraph offices 
in the Adivasi area of Baroda district in 
Gujarat during the current year and in the 
Seventh Five Year Plan. 

(c) if so, the names of lownsNifiages 
where these post offices and telegraph of-
fices are likely to be opened during the said 
period; and 

(d) whether Government have received 
many representations in this respect; if so, 
the details thereof and the action taken 
thereon so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) h is not 
correct to say that postal services in Adivasi 
areas of Gujarat are vary poor. Out of nBO 
post offices working in the rural areas of the 
State, 1428 (18.35%) are in the tribal areas. 

(b) There are no proposal for new post 
offices in tribal areas of Baroda district dur-
ing the current year. Programme for 1988 .. 89 
and 1989 .. 90 will be takan up at the due time. , 

Telecom : The Information is 
being collected and will be laid on the Table 
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(c) Post Offices: Does not arise. 

T .Iacom: The information is 
beingeollected and wilt be laid on the Table 
of the House. 

(d) Post Offices: No, Sir. 

Telecom: The information IS 
being collected and will be laid on the Table 
of the House. 

A.slstance for Strengthening Power 
Generating Syatem 

3540. SHRI RADHAKANTA OIGAl: 
Wilt the Minister of ENERGY be pleased to 
state: 

(a) whether Government are exploring 
aU avenues for tapping financial assistance 
for strengthening the power generatIOn sys-
tem; 

(b) if SOt whether any effort has been 
made to get fund for power projects through 
bilateral, m~tilateral and World Bank assis-
tance; 

(c) if so, the outcome of the eHorts made 
in this regard; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). Yes, 'sir. 

(c) and (d). The information is being 
collected and will be laid on the TabJe of the 
House. 

Incr •••• In Price of Tyr •• 

3541. SHRITHAMPAN THOMAS: Will 

the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that Government 
have given written notice to the Tyrs industry 
not to increase the prices of tyres and tubes; 
and 

(b) if so, the reaction of the Tyrs Manu· 
tadurers thereto? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTAY OF INDUS-
TRY (SHRI M. AAUNACHALAM)~ (a) and 
(b). Government had urged the tyre manu-
facturers through a communication ad-
dressed to the AU India Tyre Manufacturers 
Association in June, 1987 to refrain from 
increasing the prices of tyres. The tyre 
manufacturers. however, increased the 
prices (Net Dealers Prices) of all varieties of 
tyres by 70/0 ;n July. 1987. The Automobile 
Tyres Manufadurers Association have justi-
fied the price increase on the ground that 
there has b&an considerable increase in the 
costs of inputs. 

Shortfall of Power In West Bengal 

3542. SHAJ A. P. OAS: Will the MInister 
of ENERGY be pleased to state: 

(a) whether Union Government are 
aware of the find.ngs of the West Bengal 
Power Perspective Planning Committee 
regarding the short-fall of power at the end of 
the Seventh Five Year plan in West Bengal; 

(b) what will be the total short-fall by 
them; and 

(c) the steps taken therefor? 

TH= MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHRIMA T1 SUSHILA 
ROHATGI): (8) No. Sir. 
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(b) While there will be a peaking short-
age of 286 MW (14.6%) the State is ex-
pected to meet its energy requirement by the 
end of the Seventh Frve Year Plan. 

(c) The measures taken to improve the 
availability of power in West Bengal include 
expediting the commissioning 01 additional 
capacity, beUer utilisation of eXisting capac-
ity, and implementation of demand manage-
ment and energy conservation measures. 

, Setting up of National Marketing 
Organisation 

3543. PROF. K. V. THOMAS: Win the 
Minister of tNDUSTRY be pleased to state: 

(a) whether there is any proposal to set 
up a National Marketing Organisation to 
market the various quality products from 
Small Scale Industries units; and 

(b) whether Small Scale industries unrt 
will be exempted from the moratorium of 
payments given to targe industries under the 
Relief Undertaking Ad.? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No. 
sir. 

(b) Relief Undertaking Act is a state 
legislation and it differs from State to State. 

World Bank Aid for Keral. Electric-
Ity Board 

3544. PROF. K. V. THOMAS: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Kerala Electricity Board 
had made an agreement with World Bank in 
1986 for getting fInancial aid or loan; 

(b) if so, the total amount involved; 

(c) whether 1he entira agreed amount 
was made use of by the Karata Eledricity 
Board; 

(d) if not, whether the Board is liable to 
pay penal interest to the World Bank;and 

(8) if so. what is the penal interest? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) to (e). An agreement was 
concluded with the World Bank in Decem-
ber, 1985 for a loan of US $ , 76 million for 
financing the Kerafa Power Project. The 
closing date for the loan is 30th September, 
1991 and it is repayable in 25 years, includ-
ing 5 years grace. at variable rate of interest 
linked to cost of borrowing (currently 7.760/0 
per annum)j. Of the total loan disbursed. 
seventy percent is passed on to the State 
Government as additional Central Plan 
assistance. 

Wrong Talephone Calls 

3545. PROF. K. V. THOMAS: Wilt the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of wrong telephone calls 
going for every hundred calls in cities like 
Delhi, Calcuna, Bombay. Madras and Co-
chin; 

(b) whether the wrong telephone calls 
in India is less as compared to neighbouring 
countrfes like Pakistan and Bangaladesh; 

(c) the reasons for wrong calls; and 

(d) what steps are taken to reduce the 
number of wrong calls? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN OEV): (a) Thw inci· 
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denca of wrong calls when made from a 
good teiephone has been observed to be 
fairly low. The details are as under: 

Namsof 
the city 

Percentage 
of wrong 
calls 

Calcutta 0.82 

Madras 0.65 

Ernakulam 
(Cochin) 

0.60 

Delhi 
0.05 

Bombay 

(b) No such information IS available. 

(c) A good proportton of wrong calls is 
due to the mistakes in dialling by the sub-
scriber. The other causes of wrong calls are 
as betow: 

(a) Defective dial. 

(b) Impulse distortion due to leaky 
lines and cables. 

(c) Faults in the excnange equip-
ment. 

(d) The following stops are taken to 
reduce the number of wrong calls. 

(' ) Attending to the defective dials 
on subscriber's comp1aints and 
during penodical inspections by 
the telephone staff. 

(2) New type of telephones with 
improved dial has been inducterf 
In the t91ephone network. 

(3) Preventive maintenance rou-
tines of the exchange equip-
ments are carried out regularly. 

(4) Life expired equipment is 
scrapped and new equipment 
provided in its place. 

(5) Stored programme controlled, 
electronic exchanges are being 
inducted in the s'f,itching net-
work of the country. 

Power Projects In Orl ••• 

3546. SHRI CH1NTAMANI JENA: Will 
the Minister of ENERGY be pleased to state: 

{a) whether Government have taken 
steps to improve the power generation ca-
pacity of some power projects in Orissa 
during the Seventh Plan period, if so, the 
details thereof; 

(b) the names of those power projects 
in which the capacity of production is pro-
posed to be increased or is being increased; 
and 

(c) what is the Government'~ policy in 
regard to establishing more power genera· 
tion plants in Orissa during the Seventh Five 
Year Plan to increase the poYf9r pr:>duction 
in Orissa to meet thG demand of power? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI). (a) and (b). In order to improve 
the power generation capacity of Talcher 
Thermal Power Station in Orissa. a Centrally 
sponsored Renovation and Modernisation 
of scheme is being implemented at an esti-
mated cost of Rs ..:.615.50 lakhs, with a 
Central Loan assistance of Rs 2451 .66 
lakhs. 

(c) Additional generation capacity to· 
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taHing 483.5 MW is programmed to be 
Clmmissioned in Orissa during the Seventh 
Plan period, out of which 100 MW capacity 
has already been commissioned. In addi-
tion. Orissa witt also get its ~har. from the 
Farakka STPS and Chukha 11. E. Project. 

Conf.r.nc. of Food Mlnlst.,. on 
Consum.r Protection Act 

3547. DR. B. L. SHAllESH: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to stat8: 

(a) whether Food Ministers' Confer· 
eFlC8 was held in July I 1987 to review the 
progress made by the States in the implem-
entation of the Consumer Protection Ad and 
establishment of statutory board under it; 

(b) if so, the outcome thereof and the 
detairs of recommendations made therein; 

(c) the steps being taken both at the 
Central and State levels to safeguard the 
oonsumers' interests, who are being ex .. 
plohed by the trade in all possible manner? 

THE MINISTER OF STATE IN THl: 
MINISTRY OF FOOD AND CIVIL SUP· 
PLIES (SHRt GHULAM NABI AZAD): (a) 
Ves, Sir. 

(b) the progress made by the States 
and UTs in implementation of the Consumer 
Protection Act. 1986 was reviewed. !t was 
noted that States and UTs had initiated steps 
for establishing the statutory institutions 
under the Consumer Protection Ad. The 
Conference concluded that States and UTs 
would take time-bound aciministrative 
measures to establish the statutory in!:titu-
tions. 

(c) Government accords a high priority 
to the programme of consumer protection. 
Concern for cone-,umer is incll'ded in the ?O-

. Point Programme-SS, Government ;s keen 

to promote a strong broad'" and re-
sponsive voIuntaty consumer movement in 
the country. To provide better protection to 
the consumers. the Govemment has en-
acted a comprehensive consume, ptOtec .. 
tion law. namely. the Consumer Protection 
Act, 1986. In addition, the Government hu 
taken measures such as holding of •• mi-
nars, exhibitions, publication of pamphlets. 
brochures, programmes on TV and AIR, 
etc., to prol'1"Ote consumer awareness. 

R.commendatlon. of Conaumer 
Education and R •••• rch C.ntr. 

3548. SHRI P. PENCHALAIAH: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to 51.te: 

(a) whether the recommendations 
made by the Consumer Education and 
Research- Centre (CERe) are under consid-
eration of Government to protect consum-
ers; and 

(b) if SO, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAD): (a) 
and (b). Consumer Education and Re-
search Centre, Ahmedabad, made some 
suggestions to the Government regarding 
constitution of the Consumer Protection 
Council, Consume, Protection Rules, in-
volvement of TV/AIR in consumer protection 
programme, etc. These suggestions have 
been considered. Consumer Protection 
CounCil has been constituted giving proper 
representation to all concerned inteTests 
including voluntary consumer organisa-
tions. The Central Consumer Protection 
Rules under the Consumer Protection Act, 
1986, have been notHied. The procedures 
prescribed u'lder the Rules are speedy and 
inexpensive. To create consumer aware-
ness, TV and AIR are bnnging out program-
mes on consumer protection. In addition. the 
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States and UTs have been advised to give 
priority tot(ln.umer protection programma. 
The activities in Stat •• and UTs are being 
co-ordinated and monitored. 

Setting up of Hig h Court. In St.t •• 

3549. SHRI UTTAMBHAI H. PATEL: 
SHRIMATI PATEL RAMA8EN 

RAMJIBHAI MAVANI: 

Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether there ia any proposal to 
open High Courts in Saurashtra and South 
Gujarat regions of Gujarat; 

(b) the details of various reports and 
recommendations of various committees! 
experts appointed for this purpose; 

(c) the action taken by Government on 
the above proposal; and 

(d) how many other High Courts or link 
High Courts are likely to be opened in vari-
ous States during 1987, 1988 and 1989 and 
the names of the ~aces and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ): (a) and (b). No, Sir. The 
Government of Gujarat had appointed the 
Palekar Commission to study the demands 
made to it for establishment of Benches of 
the Gujarat High Court in Saurashtra and 
other regions. As per information recerved 
from the State Government the Commission 
did not recommend the establishment of a 
permanent Bench of the Gujarat High Court 
anywhere in the State. and the Report of the 
Commission was accepted by the State 
Government. 

(c) No action is taken by Central Gov-
emment unless a proposal for establishment 
of a High Court Bench has bean received 

from the concerned Stat. Government. No 
proposal has been received from the Gov-
emmant of Gujarat in this regam. 10 far. 

(d) It has been agreed, in principle. that 
there should be separate High Courts for 
each of the States in north-eastern region; 
for this purpose, Parliamentary fagisia1ion is 
required. Meanwhile, it has been decided to 
establish permanent Benches of the 
Gauhati High Court in the capitals of the 
States of the north-eastem region which 
require them, after1he requisite infrastructu .. 
ral facilities have been provided by the State 
authorities. 

Production of Power from Mini 
Hyde' ProJecta In Orl ... 

3550. SHRI JAYANTI PATNAIK: Will 
the Minister of ENERGY be pleased to state: 

(a) the steps taken to produce power 
from mini-hydel projects and with the help of 
wind; 

(b) the steps taken in this regard in 
Orissa; 

(c) how many mini-hydel projects have 
come up in different States and their in-
stalled capacity; and 

(d) the target set by Government in this 
regard during Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINtS-

. TRY OF ENERGY (SHRIMATI SUSHILA 
ROHATGI): (a) 95 mini, micro and small 
hyde' schemes with an installed capacity of 
176.67 MW are in operation in the country 
and another 92 such schemes with an in-
stalled capacity of 216.92 MW are under 
execution. Wind farms with an aggregate 
capacity of 3.83 MW are under operation in 
the country. 
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(b) White no such scheme is under 
operation or construction in Orissa. Potteru 
Small Hydel Scheme (2x3 MW) was sanc-
tioned by the Planning Commission in 1984. 
In addition 7 such schemes with an aggre-
gate capacity of 18.4 MW are under investi-
gation in Orissa. A Wind farm of 550 KW was 
set up in the State in 1986. 

(c) A Statewise statement indicating 
details of micro. mini. small hydel project 
under operation in the oountry is given be-

low. 

(d) The targets in terms of the outlays 
providing under State Plan by Planning 
Commission are as under: 

MiniIMicro/Small 
Hydel Schemes 

~Wind Power 
Generation 

21.32 MW 

1.4 MW 

STATEMENT 

Micro/Mini/Smail H. E. Station. In Operation 

Sl. Name of the Capacity Aggregate 
No. StatelStation (Nos. x KW) Capacity 

(KW) 

1 2 3 4 

NORTHERN REGION 

HIMACHAL PRADESH 

1. Nog" 2x250+4x500 2,500 

2. Rukti 4x275 1,500 

3. Chaba 3x2So.2x500 1,700 

4. Chambe 2x100+1x250 450 

5. Balling 2x50+1x100 200 

6. Shansha 2x50+1x100 200 

7. Charola 1x50 50 

8. Sissu 1x100 100 

9. Bharmour . 1x20 20 

10. Binwa 2x3000 6,000 
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1 2 3 4 

11. Rongtong 2)(500 1.000 

SubTotal 13.nO 

UTTAR PRADESH 

1. MohamadptJr 3x31 00 9,300 

2. Nirgajni 2x2500 5,000 

3. Ch itt 0 ra 2x1500 3,000 

4. Boola 4x375+2x600 2,700 

5. Satwa 2x1500 3,000 

6. Palra 3x200 600 

7. Gangori & Extension 3x200+1x200 800 
(Uttar Kashi) 

B. Bhatwari 2x25 50 

9. Koti 2x100 200 

10. Chamolj & Extension 3x200+1x200 800 

11. Gupta Kashi 2x100 ?OO 

12. Badri Nath 1x30 30 

13. Pandukeshwar 3x250 750 

14. Tilwara 2xl00 200 

15. Umarasu (Oeo Prayag) 2x50 100 

16. Gaintichera 2x100 200 

17. Bhaghashwar 1x50 SO 

18. Champawat 2)(100 200 

19. Dharchula 2x100 200 
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1 2 3 4 

20. Durgapuf (Nainital) 2x350+3x150 1,150 

21. Galogi (Mussooris) 2xS00+2x1000 3,000 

22. Sumsra 2x600 1.200 

23. HarsiJ 2x100 200 

2 ... Suringad 1x400 400 

Sub Total 33,330 

PUNJAB 

1. Nidampur 2x500 1,000 

JAMMU & KASHMIR 

1. Poonch 2x30.1x100 160 

2. Rajouri 2x280 560 

3. Shadarwah 2x280 560 

4. Jammu 2x500 1,000 

5. Mohera 2x4500 9.000 

6. Genderbal 2x3000+2x4500 15,000 

7. Lankorchi 1x25 25 

8. Stakna 1x2000 2,000· 

Sub Total: 28.305 

WESTERN REGION 

MAHARASHTRA 

1. Radhanagari 4x1200 4,800 

2. Vir 2x4500 9,000 

Subtotal: 13,800 
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1 2 3 4 

SOUTHERN REGION 

ANDHRA PRADESH 

1. Nizam Sagar 2xSOOO 10,000 

2. MHP on Kakatiya Canal 1x220 220-
at mile 10-6-550 

Sub Total: 10,220 

EASTERN REGION 

D. V.C. 

1. Tilaiya 2x200 4.000 

WEST BENGAL 

1. Little Ranjeet 2xl000+1x300 2,300 

2. Singtom 1x200+2x480 1.160 

3. Sidrapong 3x200+1x200 800 

4. fazi 2x200+1x448.2x400 1.648 

5. Jaldhaka 51. II 2x4000 8.000 

6. Rinchtngton 2x1000 2.000 

7. Massanjore 2x2000 4.000 

Sub Total: 19,908 

SIKKIM 

1. Rongnichu 6x416 2,496 

2. Rimbi 2x100+2x200 600 

3. Rohtak 2xl00 200 

Sub Total:/ 3.296 
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1 2 3 4 

NORTH EASTERN REGION 

1. Bordhikharu 4x500 2,000 

ARUNACHAL PRADESH 

1. Kalaktang 1x10 10 

2. Rahung 3x250 750 

3. Dirang 3xSOO 1.500 

4. Tawang 3xSOO 1,500 

5. Seppa 2x100 200 

6. Itanagar 3x250 750 

7. Ma; Phase I 4x500 2.000 

8. Oeoporija 3x100 300 

9. Taksing 1x10 10 

10. Sasar 2x50 100 

11. Along 4x100 400 

12. Yinkiong 1xSO+1x100 150 

13. Pasighat 2)(100 200 

14. Abapani (Aoing) 1x250+1x100 350 

15. Tezu 4x100 400 

16. Khons, 4x250 1,000 

17. Mai Phase II 2x500 1,000 

18. Anini 3x50 150 

19. Tuting 2xSO 100 

20. Yambung 2x5oo 1,000 
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1 2 3 4 

21. Tafragram 1x250 250 

22. Charju 2x200 400 

23. Tissue 4x100 400 

24. Deopani 2x250 500 

Sub Total: 13.420 

MANIPUR 

1. Leimakhong Stage I 2x300 600 

2. leimakhong Stage" 3x100 300 

3. Nungsungkhong 3xSOO ',500 

Sub Total: 2.400 

MEGHALAYA 

1. Sonapanl 3x100+1x250+ 
1x320+1x640 1.510 

2. Umtru 4x2800 11.200 

Sub Total: 12.710 

NAGALAND 

1. Ozuna NaJah 3xSOO 1,500 

Sub Total: 500 

TRIPURA 

1. Gumti 3x5000 15.000 

2. Akhalia Cherra Model 10 

3. " Maharani 2xSOO 1,000 

Sub Total: 16,010 
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1 

1. 

1. 

2 

MIZORAM 

Serlw tA' 

Sub Total; 

NEEPCO 

Hoz Micro Hydel (Near Ranganadi 
Diversion Weir) 

TOTAl (All INOlA): 

NOTE: 
(.) Partiality oommissioned projects. 

Indian Sugar Technology 

3551. SHArMAn KISHORI SINHA: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Government are aware of a 
recently developed sugar technology which 
is low cost and completely manually oon-
trolled and helps in producing uniform high 
quality sugar crystals, as reported in the 
Statesman dated 15 June, 1987; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI GHULAM NABI AZAD): (8) 
and (b). The news item published in States-
man dated the 15th June, 1987 under the 
heading "Indian Sugar Technologist's New 
System" refers to a low cost, completely 
manually controlled continuous Pan-Anant 
designed and installed by Shri Mydur An-
and. in sugar factory in Tamil Nadu. Its 
performance on oommarciallev.' is vet to be 
established as it is s1ill in the trial phase. 

3 4 

1x500+2x250 1.000 

1,000 

1x6 6 

176.675 

Import of Synthetic. for Packing 

3552. SHRI NARAYAN CHOUBEY: 
Wiltthe Minister of INDUSTRY be pleased to 
slate: 

(a) whether Government have decided 
to import synthetics as a substitute for jute 
for making gunny bags; 

(b) it so, the quantity of synthetics 
imported in 1986 and 1987 so far; 

(c) whether Government are aware that 
this decsion will have its adverse eHect on 
the cris;s-ridden;ute industry; and 

(d) if so. the corrective measures pro-
posed to be taken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHAI R. K. JAICHANDRA 
SINGH): (a) NOt Sir. However. High Density 
Polyethylene (HOPE) and Polypropylene 
(PP) bags are made to supplam.m the 
packaging needs of the countIy t th. raw 
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material of which ;s presently imported due 
to limited indigenous availability. HOPE and 
PP have major end uses as monofilaments, 
films. extruded and moulded products in 
addition to use as packaging material. 

(b) to (d). Do not arise. 

Portable Hote. Fire Emergency Kit 

3553. SHRI PRATAPRAO B. 
BHOSAlE: Will the Minister of INDUSTRY 
be pleased 10 state: 

(a) whether Government are aware that 
a portable hotel fire emergency kit has been 
developed by Swedish Company in oollabo-
ration with Scandinavian Airlines; 

(b) if so, the details thereof; 

(c) whether Government propose to 
send its experts to study the technology of 
this kit; 

(d) if so, the details thereof; and 

(8) if not. the reasons·therefar; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MtNISTRY OF INDUS-
TRY ( ;HRI M. ARUNACHALAM): (a) and 
(b). No such development has come to 
notice of the Government. 

(c) No Sir. 

(d) and (8). Do not arise 

Appointments In Public Undertak· 
Ings on Compassionate Ground 

3554. SHRI CHHlTUBHAI GAMIT: Wilt 
the Minister of INDUSTRY be pleased to 
state: 

(8) whether a member of the famity of a 

Government servant dying in harness is 
provided with employment by Government 
on compassionate grounds; 

(b) whether such a provision exists in 
the case of central public sector undertak· 
ings also; 

(c) whether there are any public under-
takings which do notfollow the above policy; 
and 

(d) if so. their names and the reasons 
for their not following the policy of the Gov .. 
ernmant in the matter? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGALA RAO): (8) Yes, Sir. Only in 
those cases where the family is left in imme-
diate need of assistance and when there is 
no other earning member in the famity. 

(b) to (d). All the major public sector 
undertakings are having provisions which 
provide employment to a member of the 
family of their employee who dies in harness. 
Information aOOm the enterprises where 
such a provision exists or where such a 
provision does not exist and the reasons for 
not following these policy parameters 15 not 
available and. therefore, would have to be 
collected from more than 225 Central Gov-
ernment Public Sector Enterprises. Efforts 
involved in collecting information will not be 
commensurate with the results to be 
achieved. 

Central a.slstance to State. for 
Infr.structural facillti •• 

3555. SHRI PURNA CHANDRA 
MALIK: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whetherGovemment have ,eleased 
central assistance to the State Governments 
for development of infrastructural facilities in 
identified growth centres; and 
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(b) if so, the detaits thereof? TRY (SHRI M. ARUNACHAlAM): (a) and 
(b). Ves, Sir. Details of Central assistance 

THE MINISTER OF STATE IN THE released for dayelopment of infrastNdural 
DEPARTMENT OF INDUSTRIAl DEVEl- facilities in identified growth centre. in 'No .. 
OPMENT IN THE MINISTRY OF INDUS- Industry Districts are as followa:-

State 

Karnataka 

Orissa 

Rajasthan 

Ul.-Pradesh 

Maharashtra 

Madhya Pradesh 

Ta181 

P.p.r R ••• arch Institute In A. P. 

3556. SHRI SRI HARI RAO: Will the 
Minister of INDUSTRY be pleased to state: 

(8) whether there is any proposal with 
the Govemment to establish a paper r. 
search Institute in Andhra Pradesh; 

(b) if so, the details of the proposal and 
the place selected to establish the institute; . 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS .. 
TRY (SHRt M" ARUNACHALAM): <8> No, 
Sir. 

(b) Does not arise. 

Year (Amount rounded 
off to Rs In c/offlS) 

1985 .. 86 

0.50 1.00 

2.00 

1.00 0.91 

2.50 

0.26 

2.75 

6.00 4.92 

(c) An Institute known as Central Pulp 
and Paper Research Institute has already 
been set up in Saharanpur, Uttar Pradesh. 
This Institute is designed to serve the needs 
of the whole country in Research and Devel-
opment pertaining to Pump and Paper In-
dustry. 

Import Bill of Crude, and Petroleum 
Product. 

3557. SHRI RANJITSINGH 
GAEKWAD: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the import bill of aude and petro-
leum produds of the country; 

(b) the total export made of the finished 
petroleum products; and 

(c) the trade deficit in import and export 
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of petroleum products for 1985 and 19861 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAl GAS (SHRI BRAHMA DUn): (a)Tha 
value of gross import of crude oil and petro-
leum produdS during 1985 and 1986 was 
Rs. 5250 erares and Rs. 2851 crores (Provi-
sional) respectively. 

(b) The value of exports of petroleum 
products during 1985 and 1986 is As. 389 
crores (Provisional): 

(c) The value of net import of petroleum 
products in 1985 and 1986 is Rs. 959 erores 
and Rs. 434 crores (Provisional) respec-
tively. 

Crude oil 

Petroleum products 

• ProviSIOnal 

(b) It is estimated that the import ot 
crude oil and petroleum products will be 
higher respectively by 2 million tonnes and 
1.8 million tonnes than in the previous year. 

Foreign Companle. 

3559. SHRI BHATTAM SRIRAMA-
MURTHY: 

SHRI 8. N. REDDY: 

Will the Ministe, of INDUSTRY be pleased to 
state: 

(a) the basis for classifying a company 
as a foreign company; 

(b) how many foreing companies are 

Import of Crud. 011 and Petroleum 
Product. 

3558 DR. DAnA SAMANT: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the figures of crude oil and petro-
leum products imported in 1985-86 and 
1986-87; and ~ 

(b) whether the import of crude oil and 
petroleum products will increase considera-
bly in 1987-881 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GA~ (SHRI BAAHMA DUTT): (a) The 
details of crude oil and petroleum products 
imported is given below: . 

1985 .. 86 
(Ofy.) 

15.2 

3.9 

Oly. Million tonn9S 

1986 .. sr 
(Ofy.) 

15.5 

3.0 

operating in the country at present; and 

(c) the total investment made by these 
companies in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAt M. ARUNACHALAM): (a) A 
company incorporated outside India is clas-
sified as a foreign company. 

(b) 371 foreign companies are regis-
tered with the Registrar of Companies, as on 
31 March, 1987, as having established 
places of business in India. 

(c) Balance sheets for the period 1ges· 
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87 are not yet due for filing by most of these 
companies. As per the latest available bal-
ance sheets of Indian business of 160 for-
eign compan,ies filed with the Registrars of 
Companies, the assets, as disclosed in 
these balance sheets, aggregate to Rs. 
4877 crores. Balance sheets of the remain-
ing 211 branches are not availab~e due to 
various reasons, i.9 .• the branches are not 
available due to various reasons. i.e., the 
branches were established recentfy and 
have not yet filed their first balance sheets or 
they are exempt from preparing balance 
sheets, or are dosed or defunct. etc .. 

12.00 Hrs. 

[Eng/ish) 

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Speaker. Sir. today more than 
100 Members of Parliament visited the 
Swedish Embassy to submit memorandum 
demanding that the Chief Pubtic Prosecutor 
should initiate inquiry into the Bofors affair. 
The Government has miserably failed. 
Therefore. I have given an adJourment mo-
tion on the failure of the Government to 
endorse the apeal of more than 100 parlIa-
mentarians to initiate inquiry by the Chief 
Public Prosecutor of Sweden. Kindly listen 
to us. 

MR. SPEAKER: Why all the time this 
craze for foreign? Professor SahIb ..... 

( Interruptions) 

SHRI T. BASHEEA (Chirayinkil): They 
have no faith in this Parliament and the 
Parliamentary Committee but they have 
faith in the Chief Public Prosecutor of Swe-
den. It is a matter of shams. 

•• Not recorded. 

( Interruptions) 

MR. SPEAKER: Nobody is allowed. 

(/nterruptions)- • 

MR. SPEAKER: Mr. Bashesr. why are 
you unnecessarily shouting? What is the 
fun? 

AN HON. MEMBER: They are shouting. 

MR. SPEAKER: They are shouting. 

MR. SPEAKER: Neither they should 
nor you should. Please sit down. 

[ Translation) 

You should be ashamed of alt this. 

[English] 

.. PROF. MADHU DANDAVATE: I have 
gIven notice of adjournment motIon. You 
please give your ruhng. 

f Translation] 

MR. SPEAKER~ t am telling you. Listen. 
both are wrong. 

[English] 

Both sides are wrong. 

THE MINISTER ,OF PARLIAMEN-
TARY AFFAtRSAND MINISTER OF FOOD 
AND CIVil SUPPLIES (SHRt H.K.L 
BHAGAT): Sir. I want to read to what Prof. 
Dandavate has said. .. 

MR. SPEAKER: Why should you want 
to react? 
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SHRI H.K.l. BHAGAT: What I want to 
say is that we are1prepared for an immediate 
discussion on his motion under Rule 184 
today at 4 p.m. Let it be taken up today. 

[ Translation] 

MR. SPEAKER: Listen, the debate wilt 
be held neither at your instance nor at theirs. 
H at all it is held It will be held at my instance. 

[English1 

So simp,e It is. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: You need not intenere. 
Mr. Bashear. 

(English] 

There is no fun In shoutsng because I 
have to decide. 

SHAI H K.L. BHAGAT: I am making a 
request to the ChaIr to allow a discussion 
today under Rule 184. 

( InterruptIons) 

MR. SPEAKER: J have to decide. That 
is what I am dOing if you let me do it. You are 
unnecessarily exercised. Time and again I 
have told that it IS we who have to decide it. 
There is no problem. If there is any1hing 
debatable we will debate it. If anything 
comes under the rules we will debate it. 
There is no problem. 

SHAt a.M. BANATWALLA (Ponnani): 
Aher a long agitation we are getting the 
discussion on comm unal distrubances to-
day. So there should not be any other dis-
cusion today. That should not be put off. 

MR. SPEAKER: Mr. Banatwalla, I have 
not even considered this matter so far. 

SHRI G.M. BAN ATWAl LA: They are 
not at all interested in this discussion on 
communal disturbances. You can put off the 
other discussion to some other day but we 
must have a discussion on communal distur-
bances today. 

MR. SPEAKER: Mr. Banatwalla, do not 
worry. We shatt discuss this problem and we 
shan d,scuss it today. There is no problem. 

PROF. MADHU DANDAVATE: Sir, 
communal issue can be taken up today. , am 
not against it. 

MR. SPEAKER: If you are really exer-
cised about anything you must be exercised 
about this, which is rather cancerous to our 
society. We must do it. We must come out 
with a heavy hand. We must eradicate this 
evil if you are to exist at ail as a nation. 

PROF. MADHU DANDAVATE: Are you 
talking of corruption or communalism? 

MR. SPEAKER: I am talking about the 
very existence of this country. That is what I 
am concerned with. This is eating into the 
very vitals of our society, our whole struc-
ture, our whole democratic procedure. H 
there is going to be distinction between man 
and man. if there anything between man-and 
man as man, I think that democracy will not 
succeed. We have to eradicate this thing. 
We have to do itwholeneartedJy and unitedly 
with a conscientious mind and with a con-
sensus. The House should not be divided at 
any cost on this subject at least. 

PROF. MADHU DANDAVATE: We 
have unanimity on that. 

MR. SPEAKER: About the rest. I witt 
consider. 
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Professor, you 100 have so much crase 
fortheforeign. Take some care of Swadeshi. 

[English] 

Because you are a democracy t you can 
represent. Even 100 or even 500 can repre-
sent Doesn't matter. It is up to the Govern-
ment and to you. It is for you to represent and 
it is for the Government to accept. To accept 
this motion is my prerogative and I will de-
cide. 

SHRI H.K.l. BHAGAT: Sir, I want to 
request you again that so far as the Govern-
ment is concerned, Government war iis-
cussion on Mr. Madhu Dandavate's r. on 
under Rule 184 today. 

SHRt SHANTARAM NAIK (Pane ,ir, 
you assured us that you would give a ,,-,,ng 
on the Janata Party poster which we showed 
yesterday. What is your ruling, Sir? As you 
said. we have given Calling Attention motion 
on the Janata Party poster. What is your 
ruling? 

[ Translation] 

MR. SPEAKER: I had told yesterday 
that I havQ sent it to the Home Ministry. After 
consulting them and looking into the facts, I 
will give my decision. J had told this yester-
day, I do not have a magic wand. 

[English] 

PROF. MADHU DANDAVATE: Mr. 
Speaker. Sir, I want to clanfy the point which 
Mr. Banatwalla raised. My priority ;s for dis-
cussion on communalism. I say that you can 
adjust any other item for taking up my motion 
under Rule 184 . 

•• Not recorded. 

( Translation] 

MR. SPEAKER: Why do you worry? 
Please be seated. listen 10 me. Why all of 
you are taking my duties on yoursetf? 

(Eng/ish] 

It is my prerogative. J am not going to 
give it to you all. I am going to exercise it as 
long as I remain. 

{ Translation] 

. I have not yet thought over it. 

[Eng/ish] 

I witt consider this motion and then 
decide something. 

{ Trans/ation1 

PROF. SAIFUDDIN SOZ (Baramula): I 
want to say a word about the University 
teachers. 

[Eng/ish1 

Teachers are on the roadside and even 
the Human Resources Development Minis-
ter has taken a certain position. Sir. he 
should come forward for a negotiated settle-
ment. 

( Interruptions) 

MR. SPEAKER: I cannot do anything. 

( Interruptions) 

MR. SPEAKER: Nothing goes on rec-
ord. Nodody is allowed. 

( Interruptions)·· 
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MR. SPEAKER: Nothing goes ~n rec-
ord. Nobody is allowed. All irrelevant. 

( Interruptions)·· 

[ Translation) 

MR. SPEAKER: I am listening to the 
song. 

( Interruptions)·· 

MR. SPEAKER: Let me also think 
some1hing. I am thinking that what has 
happened to you? 

( Interruptions)--

[English) 

MR. SPEAKER: The boot isontheothar 
leg. 

( Interruptions) 

[ Translation} 

MR. SPEAKER: I have got it done. Do 
you think by doing so you will be doing 
somethjng gootj to yoursetf. the House or to 
the people for whom you are speaking? 

[English] 

( Interruptions)·· 

MR. SPEAKER: WeH, the way you are 
aU behaving is derogatory in itself. 

( InUlfruptions)·· 

( Translation) 

MR. SPEAKER: look. Mr. Sam ant. I 
have listened to you. Your voice is quite 
sharp. I have been listening to your song for 
quitea longtime. Hyou stQP singing this 'Rag 

•• Not recorded. 

Malhar'. then' can be of some help. I have 
already got it discussed once. 

( Interruptions) 

MR. SPEAKER: tf you submit t will get 
that discussed. The way you ar1 behaving. 
not a single word is being recorded, nor I can 
hear. t do not thi~k even your neighbour is 
able to listen to you. You just ask him 
whether he has heard anything. 1 was also 
asking the Marshall whether he has been 
able to hear what my colleague is sayinr 

[Eng/ish) 

Nothing goes on recorded. 

( Interruptions)·· 

( Translation] 

MR. SPEAKER: Listen to me. Once I 
have got this discussed as a Calling Atten-
tIOn. That was what I could do. It is of no use. 
No fun. 

( Interruptions)·· 

MR. SPEAKER: Just listen to me. Why 
are you speaking so loud? My hearing power 
is intact ~o far. 

( Interruptions)·· 

[English] 

MR. SPEAKER: I will sit down for ten 
minutes and you can talk at the top of your 
voice. But nothing g08S on record. 

( Int9rruptions)" 

[ Translation] 

MR. SPEAKER: What is the use? Is 
there any use of your speaking like this? 
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( Int8rruptions)*· 

(English] 

MR. SPEAKER: Let a solutIOn be found 
by shouting. let my hon. Members shout. 

( Interruptions)·· 

[ Translation] 

MR. SPEAKER: Let me observe SI-
lence. 

PAPERS LAID ON THE TABLE 

[English] 

12.12 hr •. 

Notifications under companla. Act, 
1956 and Charterad Accountants Act. 
1949 and a Statement regarding r.-
view out the wQ1king of and annual 
report of the Deihl Stat. Indultrial 
Development Corporation Ltd. for 

1984·85 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISrnV OF INDUS-
TRY (SHRI M. ARUNACHALAM): I beg.to 
lay on thtj Table-

(1) A copy of the Companies 
(Acceptance of Deposits) 
Amendment F. 'Ie, 1987 (Hindi 
and English versions) pub-
lished in NotIficatIon No. 
G.S.A. (E) In Gazette of IndIa 
dated the 1 st Aprd, 1987 under 
sub-section (3) of sectlo" 642 
of the CompanIes Act, 1956. 
{Placed in Library, SeeNo. L T-
4625/87) 

"'. Not recorded. 
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(2) A copy of Notification No. 1-
CA(7}1154187 (Hindi and Eng .. 
fish versions) published in 
Gazette of India dated the 
30th May I 1987 making cer-
tain amendments to Regula-
tions 48A( 4) and 5 and 136(2) 
of the Chartered Accountants 
Regulations, 1964 under sec-
tion 30B of the Chartered 
Accountants Act, 1949. 
(Placed in library. 589 No.l T-
4626187] 

(3) A copy each of the following 
papers (Hindi and English 
versions) under sub-section 
(1) of section 61 9A of the 
Compantes Act, 1956'· 

(i) A statement regardIng 
ReVIew by the Govern-
ment on the working of 
the Deihl State Industrial 
Development Cbrpora~ 

tion limited, New Delhi. 
for the year 1984-85. 

(II) Annual Report of the 
Delhi State Industria' 
Development Corpora-
tion limited, New Delhi. 
for the year 1984·85 
along with Audited Ac-
counts and the com-
ments of the Comptroller 
and Auditor General 
thereon; 

[Placed in Library. S99No.l T-
4627187} 

(4) A statement «Hindi and Eng-
lish versions) showing 18a· 
sons for delay in laying the 
papers mentioned at (3) 
above. 



469 Message from 
Rajya Sabha 

SRAVANA 27.1909 (SAKA) Leave of Absence 470 

Review on the working of and annual 
r.port of the Senga. Chemical. and 

Pharmaceuticals Ltd. for 1985·86 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): I beg to lay on the Table a copy 
each of the following papers (Hindi and 
English versons) under sub-section (1) of 
section 61 9A of the Companies Act. 1956:-

(1 ) ReView by tha Government on 
the working of the Bengal 
Chemicals and Pharmaceuti-
cals Limited. Calcutta, for the 
year 1985-86 

(2) Annual Report of the Bengal 
ChemIcals and Pharmaceuti-
cals Limited, Calcutta, for the 
year 1985-86 along wIth Au-
dIted Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed In Library 599 No. 

L T -462SfS 7] 

12.14 hr •. 

MESSAGE FROM RAJ VA SABHA 

[English) 

SECRETARY-GENERAL: Sir. t have to 
report the following message received from 
the Secretary-General of Ralya Sabha'-

"In accordance wIth the prOVIsIons 
of rule 111 of the Rules of Proce-
dure and Conduct of BUSiness In 

the Rajya Sabha, I am directed to 
enclose a copy of the PunJab State 
Legislature (Delegation of Powers) 
B,II, 1987, whIch has been passed 

by the Rajya Sabha at its sitting 
held on the 17th Rule August, , 
1987." 

PUNJAB STATE LEGISLATURE (DELE-
GATION OF POWERS) BILL 

SECRETARY-GENERAl: Sir, I lay on 
the Table the Punjab Stdte Legislature 
(delegatton of Powers) Bill 1987, as passed 
by Rajya Sabha. 

12.15 hr •. 

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSL 

[English] 

MR. SPEAKER: The Committee on 
Absence of Members from the Sittings of the 
House In their Ninth Report presented to the 
House on 14th August 1987. have recom-
mended that leave of absence be granted to 
f,ve Members for the period indIcated in the 
Report. 

Is It the pleasure of the House that leave 
as recommended by the Committee be 
granted? 

SEVERAL HON. MEMBERS: Yes 
please. 

MR. SPEAKER: The Members will be 
Informed accordingly. 

ESTIMATES COMMIITEE 

{Engllsh1 

Forty-Ninth and Fiftieth Reports 

SHRIMAT1 CHANDRA TRIPATHI 
(Chanda\Jli): I beg to present the foltowing 
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(Shrimati Chandra Tripathi1 
Reports (Hindi and English versions) of 
Estimates Committee:-

[English] 

(i) 49th Report on Action Taken 
by Government on the reoom-
mendations contained in the 
37th Report of the Committee 
(8th Lok Sabha) on the Minis-
try of Finance (Department of 
Economic Affairs) - Revision 

-of Form and Contents of the 
Demands for Grants. 

(ii) 50th Report on Action Taken 
by Government on the recom-
mendations contained in the 
32nd Report of the Committee 
(8th Lok Sabha) on the Minis-
try of Urban Dev.elopment -
Housing for landless Rural 
labour. 

MR. SPEAKER: Shn, Vishnu Modi. 

( Intsrruptjons) 

PROF. MADHU DANDAVATE: Sir. you 
were making some observations ...... . 

( Translation] 

MR. SPEAKER: When I was in a mood, 
you did not Itstan to me. 

( Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE (Bolpur): 
We always look to you ...... (lnterruptions) 

[ Translation] 

MR. SPEAKER: I am always ready to 

listan if you want to talk calmly. Shri Som-
nath. you can coma to me and discuss and 
whatever you say ....... (/ntenvptions) 

MR. SPEAKER: Shri Somnath. I .", 
always ready to listen to you. You coma to 
me and tell me what is to be dona. J shall do 
that. 

( Int9m1ptions) 

[English] 

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I am on a point of order. 

MR. SPEAKER: What is your point of 
order? 

PROF. MADHU DANDAVATE: You 
were on your legs and you were to make 
some observations to find out a solution to 
the problem. We would request you to be on 
your legs .... We Will sit and ...... 

MR. SPEAKER: For the time being I 
have reserved it. You come to me. 

PROF. MADHU DANDAVATE: Kindly 
make some observations Sir. That will help 
us. 

THE MINISTER OF HOME AFFAIRS 
(S. SUTA SINGH): tf the problem 08n be 
solved that way. kindJy be on your Jegs, Sir~ 

MATTERS UNDER RULE 377 

[English] 

(I> Need to ravls. orders for 
exemption of exel,. duty on 
LOPE coated/laminated cot-
ton fabric. and HDPE woven 
fabrics. 

SHRt VISHNU MODI (Ajmer): In this 
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year's budget Government have imposed 
excise duty at the rate of 300/0 advalorem on 
LOPE! Laminated cotton fabrics as an anti-
evasion measure merely on some appre-
hension of misuse of the exemption. This 
decision of the Government is based on 
some alleged unsubstantiated reports with-
out going through its impact on the small 
scale units. This decision of the Govemment 
has entailed tot of hardship to the small scale 
units who are only manufacturing LOPE 
coated/laminated cotton fabrics and are not. 
in any way. connected with the manufacture 
of PVC coated rexin and artificial leather 
cloth like fabrics. This is a grave injustice to 
these small scale units. Government should 
have rather taken certain measures to iden-
tify these products. According to lei technol-
ogy there is a very simple test to differentiate 
these two plastic materials i.e. LOPE and 
PVC which are commonly used for coating 
purposes on conan fabrics. 

There are many other tests of differen-
tiating these two plastics, which can be car-
ried out without any extra cost and even at 
roadside. 

Sit. there are about a hundred units in 
the country who have LOPE flat film 
extrusion lamination plants used for making 
LOPE coated or laminated cotton fabriCs. 
PVC coating is impossible in lhese plants. 
There is yet no flat dye in the country to 
extrude PVC film for coating purposes. As 
such there is no chance whatsover for the 
exemption on lOPE coated conon fabrics 
being misused in these LOPE extrusion 
lamination units. As a result of the imposition 
of 300/0 duty these units are suffering for no 
fault of theirs. 

LDPE flat film extrusion lamination units 
use LOPE in its natural colour. The lOPE 
coating or lamination of LOPE coated fabrics 
is neither coloured not printed nor em~ 
bossed. To check misuse, if thought advis-
able, the exemption be restricted to lOPE 

Rul,,377 

coated cotton fabrics where LOPE coating or 
lamination is neither coloured nor printed nor 
embossed. This restriction coupled with 
Iburning' test wilt surely help in rooting out 
misuse. 

'would, therefore I request the Hon'bla 
Minister to give his considered thought to 
this. 

(II) Need to pay remunerative 
price to farmers for their pro-
duce 

DR. PHUlRENU GUHA (Contai): The 
cost of eledricity and other infrastructure 
used by the agriculturists is going high and 
thus the farmers are facing financial crisis. 

It is high time that Government should 
pay immediate attention to the problems of 
aQricutturists. 

They should be given remunerative 
prices for their produce. 

(III) Need to lay a new Broad 
Gauge Railway Lin. from 
Lanka to Slichar In Cachar 
district 

12.20 hrs. 

[MR. DEPUTY SPEAKER in the Chait1 

SHRI SUDARSAN DAS (Karimganj): 
The Hill-Sadion Railway track under N.F. 
Railway which operates between Badarpur 
Junction in Barak valley and Lumding Junc-
tion on Brahmaputra Valley main li"e is 
century old worn up raH~track and might 
collapse at any moment. This track consists 
of 37 tunnels and evan Express trains take 
12 hours for 165 i<.ms. run in normal weather 
conditions but during rainy season travelHng 
is a nightmare for the passengers and it is 
difficult for Goods trains that cater to Karbi 
Anglog. North Cachar Hill districts, Cachar, 
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Karimganj Disticts, part of Manipur State. 
Mizoram State and Tripura State. The Rail-
way Board completed a survey long time 
back to oonstruct a new B.G. Railway line 
from lanka Station on the main line to 
Silchar in eachar District but the construc-
tion work has not yet started. If that is done, 
obviously this would mitigate the plaght and 
miseries of millions of people Hving in that 
area. 

It is, therefore, urged upon the Govern-
ment of India to commence the work of 
construction of this new hne expendltiously. 

[ Trans/ationJ 

(Iv) Need to enquire into growing 
IrregularlUe. in the function-
Ing of Cooperative. In the 
country, particularly In Uttar 
Pradesh 

SHRI HAFIZ MOHO. SIODIQ (Mo-
radabad): Mr. Deputy Speaker, Sir, the 
cooperative movement is a strong pillar of 
our country's progress. With thiS objective In 
new, the Cooperative movement was 
started in our country so that helpless and 
poor farmers and labourers may be bene-
fited. But with the passage of time, eVils and 
corruption have crept in the Department of 
Cooperatives. Because of this poor farmers 
are facing difficult;es. Many complaints have 
been received that the loans and fertIlizers 
etc. given to the farmers and others for 
cuttivation purposes by the Department of 
Cooperatives are shown more than actuaJty 
given to them. At places, such serious 
complaints have also been made that fake 
loans are shown against the names of the 
farmers. Besides, cases have been reported 
where even after the payment of the loans by 
the farmers these are shown as outstanding 
against their names. All this leads to 
vicitimisation of the farmers and there have 
been cases whete the farmers have even 

been sentenced to improvement due to this 
reason. 

I request the Central GO'ltir nment that a 
detaHed enquiry should be held with regard 
to such cases, specially in Uttar Pradesh. 
There are farmers who have already re-paid 
their loans but amounts are being shown 
against their names or there are instances in 
which more balance has been shown than 
actually is due. Such things shou'-1 be set 
right. 

[English) 

(v) Need to develop Colachal 
Port, Tamil Nadu 

SHRI N. DENNIS (Nagercoil): Colachel 
harbour of T ami' Nadu has to be developed 
at the earliest in the interest of rev,val of 
economic activities in the locality ThIS is the 
only harbour for Tamil Nadu on the West 
Coast. ThiS IS an ancient historical harbour. 
ThIS harbour had regular trade and com-
merce With foreign countries till recently. The 
Importance of this port IS at a vanishIng 
stage. The harbour has been neglected for 
long and Its export potentiality has retarded 
and consequently the people of thiS area 
suffer economICally. Trade and commerce In 
the locality would be reVived if the port is 
developed. There is scope for export of 
marine foodstuffs, fibre, coir and other prod-
ucts from thiS port as there IS no other nearby 
port. 50,1 urge upon the Government to take 
early steps for the dev€ opment of Colachel 
port. 

(vi) Need to provided adquate 
funds for the construction of 
bridges over rivers Khabull 
and Luhlt 

SHRI GOKUL SAIKIA (Lakhimpur): 
,Majuli is the bIggest rrver Island in the world. 
It is situated only 35 km. from Lakhimpr 
dlstict. Due to the absence of two bridges on 
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the river Khabuli and Luh1t it takes about 8 to 
10 hours to reach Majuli from lakhimpur 
thereby causing great transportation difficul-
ties. Due to the absence of these two bridges 
it has caused inconvenience to the Govern· 
ment in supplying relief to the flood affected 
people. 

In order to ensure development and 
progress of these two areas, construction of 
these two bridges are very essential and 
urgent. 

I, therefore. request the Governmant to 
give priority to this problem and allocate 
adequate funds for construction of thesatwo 
bridges over river Khabuli and Luhit, and 
thereby save the people from hardships 
wlthiout delay. 

(vII) Need to ban contract mar-
rlag •• In GuJar.t 

OR. DATTA SAMANT (Bombay South 
Central): Taking advantage of the lacunae in 
the Bombay Stamp Act, 1958, married men 
legalize their liaison with other women with-
out faar of being prosecuted for bigamy. The 
only thing the man has to do, to acquire a 
mistress was to get registered a oontract 
deed with a woman ;n any taluka or District 
Registrar's office. Such contrads are regis-
tered in book number four under the Indian 
Registration Ad. 1908. 

The contrad deeds include statemen1s 
like ·Since one of the party has wife, he 
cannot legally marry other party with whom 
he has been living together. Therefore, two 
parties willingly enter into contract abiding to 
live together and look aftar one another,· 
These contracts are registered under differ-
ent heads like IIFriendship Contract", "Upa .. 
Patni Contract", "Mailri Karar" etc. 

Government put a ban on the registra-
tion of such contracts in 1981. Still, instead of 
calling these contracts ~s above, men and 

women enter into -Service Contract' by 
which they agree to serve on. another. 

Despite the ban on -Mailri Karar-. there 
ia no provision in Government order for 
penal action for those who ent8r into such a 
COl'1tr;:td. 

Married men give advenisements in 
local papers giving their economic status 
and inviting applications from women willing 
to enter into -Maitri Kara .... Girts fatl an easy 
prey to such lucrative efforts, as it is very 
difficult to find suitable persons for marriage. 
without offering huge amounts of dowry. 

The Local Registration Office keeps 
book number four a closely-guarded secret, 
and the police cannot do much, except issu-
ing warning to some people. 

I, therefore, appeal to hon. Minister to 
take immediate measures to ban such illegal 
and immoral contrad marriages in Gujrat 
State. 

(vIII) N.ed to atop giving acr •• nlng 
cartlflcatea to foreign film. 
depicting •• x and violence. 

SHRlMATI VYJAYANTHIMALA BAli 
(Madras South): Sir, in order to earn valu-
able foreign exchange, one of the methods 
adopted by the Gov.rnment of India was the 
introduction of a new scheme in Odober 
1984, under which the Non-Resident Indi-
ans have been allowed to import foreign 
feature films. According to the schema, a 
NRI can import 8 foreign feature film against 
the payment of Rs. 1.9 lakhs per film to 
National Film Development Corporation 
(NFDC), a public sector organisation. But, 
Sir, under this Scheme, out of over 475 such 
fUms for which permission was sought, 
about 250 have been dearad after certHica-
t;on by the Censor Board. But the most 
shocking and demoralising effect is that the 
whole edifice of India·s age-old culture and 
heritage, of which any Indian is proud, is in 
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[Shrimati Vyjayanthimafa Bali] 
great danger because these foreign films 
are full of sex and violence. Cheap soft-pom 
films like uThe lonely lady', 'Daughter of the 
Jungle'. 'Night Games't 'Loaded Guns' .and 
so on have been runing in cities' theatres 
with packed houses. These films not only 
spoil the very fabric of morality and charader 
of people, but also poison the minds of the 
younger generation. 

Sir, it is most unfortunate tha1 the Cen-
sor Board certifies such films with the IOle 
object of earning foreign exchange without 
realising the irreparable damage caused to 
the younger generation in the country. I 
would therefore. request the Government to 
take immediate steps to stop giving certifi-
cates to such films for screening in the the-
atres, as also w~hdraw from the CQuntry 
these indecent and sexy, porno films. 

[English] 

MR. DEPUTY-SPEAKER: We now 
take up the ne,xt item. 

( Interruptions) 

PROF. P.,J. KURtEN (Idukkij: A reply 
has to be given. 

MR. DEPUTY-SPEAKER: What ;5 
there? If you want to raise you give a state-
ment under Rule 377. 

PROF. P.J. KURtEN: Under Rule 377 
there is no reply. Therefore. I would request 
you to direct the Government to give a reply 
to this. 

MR. DEPUTY·SPEAKER: They will 
give it. You do not worry. 

PROF. P.J. KURIEN: This is very im-
portant. 

Agr.m.,,' 
MR. OEPUTY,sPEAKER: Everything 

is important to us. Not only this. Everything is 
equally important Why can you not make a 
statement? 

" PFOR. P.J. KURIEN: That is according 
to the ballot. 

MR. DEPUTY-SPEAKER: You can try 
your luck onca again. 

SHRI BHAGWAT JHA AlAQ 
(Bhagalpur): If not all films. mid-night films 
should be withdrawn. 

MR. DEPUTY ·SPEAKER: We will go to 
the next item. 

Secretty the other witt see them, that is 
the probrem. 

( Intenvptions) 

DISCUSSION RE INDO-SRI LANKA 
AGREEMENT TO ESTABLISH PEACE 
AND NORMALCY IN SRI LANKA .. CONTO. 

12.32 hr •. 

[Eng/ish] 

MR. DEPUTY-SPEAKER: We will now 
continue further discussion on the statement 
made by the Prime Minister in the House on 
30th July. 1987 regarding the Indo-Sri Lanka 
Agreement to establish peace and normalcy 
in Sri Lanka. 

Shri Kolandaivelu to continue. 

SHA I P. KOLANDAIVELU (Gobichetti-
palayam): Sir, with regard to the Accord 
between Sri Lanka and India, the other day, 
some of the speakers in this House, while 
participatmg in the debate, have saki that 
there are some misgivings in the Accord. 
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The debate was initiated by bon. Mr. 
Unnikrishnan. He has stated thatttris Accord 
is a discord. Again. one of the leaQrs at the 
Janata Pary. Shri Jaipal Reddy, was stating 
that the Accord was a glass, only haft full. " 
want to bring to the notice of Mr. Ja1pa4 
Reddy that one of the leaders of the Janata 
Party in Tamil Nadu is running a fortnightly 
caUed The Tughlak. And in one issue the 
author of The r ughlak, the editor, Mr. Cho 
Ram aswarrll , has stated this: "Ulagileye 
Elangai Voppandampot Vonrum Vun-
davathillai". That means." where in thewotld 
such an agreement has been signed so taf. 
tt 15the best in the world." He has stated that 
And what Mr. Jalpal Reddy .s going to say 
with regard to this. I do not know. But any-
how, he has stated, "'We are not opposing 
the Accord." The Award is a gtass only half 
full. • f want to bring to the notice of Mr. Jaipal 
Reddy too •• (Interruptions) 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): 11 was not I who said this. I 
was only quoting the dIstinguished members 
of the ruling party. who compared the AcCord 
10 a glass hatf full. 

SHRI P. KOLANDAIVELU: He has 
stated these very words. The glass is half 
full. What does it mean? 

SHRI SOMNATH CHATTERJEE 
(Bolpur): He says wIth reference to the con-
text. 

SHRt P. KOLANDAIVELU: In fact, that 
is what he said. With regar.d to the demand 
made by the Tamil militants. they wanted 
actuany statehood linking the northern and 
eastern provinces. They wanted the Tamil 
languag. to be the official language along 
with Sinhala and English. They wanted citi~ 
zenship. They wanted to be voters of the 
Nonh.rn and Eastern parts of Srj Lanka, by 
this Accord. 

Let me go through clause by clause so 

Sri t..,ka Agreement 

that each and ev.rybody will come to know 
whetherthia Accord is a betrayal or adually 
it is giving a new life to them, each ethnic 
group has been recognised. 

C1IWsa 1'.3 stlatest -recognising each 
ethnicgroup_adistinct cultural and linguis-
tic entity which has to be careful1y nurtured." 

What etse do we want? Actt18tty I the 
mth1ants- dominated ethnic groups have to 
be Identified and by means of this Acoord 
they have been identified. 

And secondly, with regard to the North-
ern and Eastern provinces where Tamils are 
more, they have to be recognised: both the 
north and east have to be recognised, as 
Tamil areas. 

By clause 1.4 it ensures recognition of 
North and East provinces which are histori-
cally Sri Lanka Tamil speakIng areas. What 
else do we want? Is it not clear that the 
aspirations of the Tamils have been fulfilled? 
ThiS is an Accord full of hope. And each and 
every citIzen In Sri lanka wanted citizenship 
nghts and they have to be protected. 

By this clause 1.5, all citizens can nve as 
equals. There w;:as inequality among the 
Sinhalese and Tamils. By this the Tamil 
mlhtants as a whole are ensured of equal 
status atong with the Sinhalese. 

With regard to north and eastern prov-
inces, one administrative unit will be formed. 
The Tamil militants demanded that the north 
and the eastern provinces must be linked as 
one unit and it must be recoginsed as a 
State. By means of this accord, both north 
and eastern provinces have been linked 
together under a provincial council, a Chief 
Minister t a Governor and a Board of tvtinis-
t9~S. What els8 do you want? It has been 
recognised fulfy by this accord. It is not a half 
accord but it iss fun accord. Allthedemands, 
aspirations and hopes of the Tamil militants 
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are being fulfilled by this accord. 

There is a clause in this accord that 
baforethe elactions, a provincial council is to 
be formed. And an interim Government, 
before the elections, has to be set up by 
President Jayawardene. H any help is 
needed from India, that help will be given by 
the Indian Government. That is also men-
tioned in the accord. 

With regard 10 referendum, Mr. Un-
nikrishnan was having an apprehension. 
One of the clauses of the accord says that 
there would be a referendum before Decem-
ber, 1988. If the President wants to postpone 
the referendum to a future date, there is a 
discretion with him. But that discretion can 
be exercised by the President with the con-
sent of the Indian Govemment. 

At the time of elections, Indian observ-
ers will be invited to conduct the eledions to 
the provincial oouncil of North and East. 
Have the demands and aspirations of the 
Tamil militants not fulfiled by this accord? Is 
it not one of the best accords in the world? 
Have you seen any other accord like this? tt 
is the best in the world. 

With regard to liftiny of emergency by 15 
August, 1987. the latest information is that 
by 28th August, 1987 it will be lifted. 

According to clause 2.40 of the accord 
India becomes the guarantorforthe implem-
entation of the accord. All along we were 
requesting the government to come forward 
as a mediator in order to solve this problem. 
Our Prime Minister came forward as a guar-
antor for the implementation of the accord 
and to see that Tamils live peacefully and in 
harmony in Srj Lanka. Is it not a big accord? 
Is it not an accord favourable to Tamils? 

I want to bring to your notice that it is an 
agreement between Sri lanka and India. 
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Some ot the hon. Members who participated 
in this debated, asked to why the Tamil 
militants are not a party to this agreement 

I can say it boldly that when the Indian 
Government takes the guarantee for the 
Jives of the Tamils in Sri Lanka, the Tamil 
militants can go freaty to places where their 
signatures were needed previously. India 
stands guarantee for their-life. Not onty that. 
Indian peace keeping torces are stationed in 
the northern and eastern parts of Sri Lanka. 
Some of the newspapers have written that it 
is just hke Afghanistan. It is not just like 
Afghanistan. The lndian peace keeping 
force is there in order to implement the 
Agreement. , request the hon. Prime Minis-
ter not to withdraw this Indian peace keeping 
force till the last word of the Agreement is 
implemented. They must be stationed in the 
northern and eastern parts of Sri Lanka 
because we want that the Accord must be 
funy implemented .... (/ntsmJptions). 

SHRI BASUDEB ACHARIA (Bankura): 
How long will it take? 

SHAI P. KOLANDAIVELU: They will 
take their own time. Sir, when India has 
become the guarantor. we need not worry 
about the Tamils in Sri lanka. All along. 
Tnncomalee has been the base for U.S. Now 
by this Accord, Trincomalee comes under 
the control of both India and Sri lanka. Not 
only Trinoomalee. the Oil Tank Farm also 
becomes a joint venture of both India and Srj 
Lanka. This is very important because Trin-
comalee ;s a natural harbour with a vast 
area h was under the control of U.S. and 
now it comes under the control of India and 
Sri lanka. 

With regard to the Educational Segre-
gation Act, it has been stated that it will be 
suitably amended to give equal status. For-
merly, the Tamil students had to get more 
marks in order to get admission in the univer-
sities, but now they are gening equal status 
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along with other students. Now each and 
every Tamil is entitled to g8t admission just 
like a Sinhali. 

The other important point is with regard 
to the Tamil language. Tamillanguag8 has 
the sam. priority as the Sinhala and English. 
I to the hone Prime Minister and the Govern-
ment that it is the Tamils who liva in Tamil 
Nadu. So, we request that Tamil must also 
be given equal status as 
HindL ....... (/nt9fTUptions). 

SHAI BASUOEB ACHARIA: Why only 
Tamil? 

SHRI P. KOLANDAIVELU: Other lan-
guages also - those which have been recog-
nised under the Constitution. We have been 
pressing for it. In a tiny island like Sri Lanka 
there are three languages as official lan-
guages. In a country where 750 million 
people are there. why not fifteen or sixteen 
languages be there? In Sri Lanka, the popu-
lation is only sixteen million, whereas here it 
is 750 million. So. why not have sixteen 
languages as the official languages? We 
have to consider it and I think the Prime 
Minister will come to the rescue of all other 
States who want their language to be recog-
nised as one of the official languages. 

This Accord would ensure that no for-
eign power would have its military base in 
the Island. This is very important. Actual our 
Prime Mmister has taken a bold step, a 
courageous step as far as this Accord is 
concerned. When air dropping of food-stuffs 
had taken place, even some ot the Opposi-
tion parties were criticiSing it. They were 
saying why air dropping ot food-stuffs, what 
is the usa of it, it has not reached the hands 
of Tamits but it has reached the hands of the 
Sinhalese. All these things came in the 
papers. But aftef June 4 only they appreci-
ated that the Sr; Lanka Government and the 
President Jayewardene had realised that it 
was a warning given by India to Sri Lanka .. 
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Only after the Ministerial talks which ••• 
held in July. they cam 8 to th8 conclusion that 
there should be an accord. After the air 
dropping on June 4, the Agreement carn. to 
be Signed on July 29. Actually, it is afta, the 
SAARC meeting at New Delhi that this has 
happened. 

Shri Unnikriahnan was saying that 
L TTE and their leaders Mr. Prabhakaran, 
Mr. Balas;ngham and others were against 
this Agreement. I want to remind S/shri 
Unnikrishnan and JaipaJ Reddy. they are 
actually not against the agreement They 
have made it clear in Jaffna, in pubic meet-
ing, when more than two Iakh people gath-
ered ther.. At that meeting Shri 
Prabhakaran said, -We love India. W. will 
not fight against India We are laying down 
the arms.· Has ha not stated so? Shri 
Prabhakaran says-

"We love India We will not fight against 
India.-

Such are the words spoken by Shri 
Prabhakaran. Why are S/Shri Unnikrishnan 
and Jaipal Reddy bothering much and why is 
Shri Jaipal Reddy saying - IIh is onty awful." 
The Tamilian militants fully agree. They 
made a clean breast before the public that -
'We love India. We are not against India. 

We will not fight against India·. Why ara SI 
Shri Unnikrishnan and Jaipal Reddy coiming 
forward and saying that it is awful? And there 
are cheering boys in this august House. That 
is why they are cheering the Prime Minister. 
Is it not a big accord? 

SHRJ S. JAIPAL REDDY: When we 
make a reference of cheering boys. we have 
not only Congress (I) men but AIDMK men 
also. 

SHRI P.KOLANDAIVELU: Why not? Is 
it the duty of the Opposition always to 
acccuse the Government? 
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SHRt SOMNATH CHATTERJEE 
(Bolpur): Is it the duty of the Opposition to 
support the Government? 

( Intsrruptions) 

MR. DEPUTY- SPEAKER: Order, or- f\ 

der. 

SHRI M. RAGHUMA REDDY (NAL-
GONDA): We want to know whether AIDMK 
belong to the Opposition or the ruling party? 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: H 
there is no co-ordination alliance among 
them ..... 

SHRI M. RAGHUMA REDDY:What IS 
the ruling? 

MR. DEPUTY-SPEAKER: Why should 
I give a ruling for this? 

SHAI M. RAGHUMA REDDY: What IS 

the positIOn? Do AIDMK belong to the op-
postion or ruling party? We want clarifICa-
tion. 

( InterruptIOns) 

MR. DEPUTY-SPEAKER: Order 
please. Do not divert discussion. Please 
carry on. 

( Interruptions) 

SHRI M. AAGHUMA AEDDY: Except 
Congress, everybody knows ..... . 

( Interruptions) 

SHRI P. KOLANDAIVELU: Shn 
Prabnakaran made another statemem while 
protecting 1al'tnll8Rs he changed from L TTE 
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to the Government of India. He also said that 
Indian Government is responsible for thelif. 
of every Tamil in Sri Lanka. H. has said so 
according to the accord India became a 
guarantor for the life of Tamilians in Sri 
lanka. So, the interests of Tamiitans hayeto 
be looked after along with Sinhahs. India 
became a guarantor in the agreement., 

So far as Indian peaLe keeping force IS 
concerned, they are not onty protecting 
Tamll.ans in Snlanka but they are protect· 
ing Ide of Shn Jayawardene. So, the Indian 
peace keeping force must be there till the 
last condition of the areord is implemented. 

SHAI SOMNAll:I CHAITERJEE : Is i1 
the Government's case? 

( Int8rruptlOns) 

SHAI P. KOLANDAIVELU. I request 
this Government and the hone Pnme Minis-
ter that care has to be taken to deal with the 
trouble makers and dtsgruntled elements 
Just like Dravid Munetra Kazakam In 
Tamllnadu and also Kamraj Congress whIch 
has been led by Shrl Nedumaran and also 
Shn Veeramsnt and also DMK chief Karun-
antdh'. 

SHRt N.V.N. SOMU (Madras North)' 
Let me say .... 

MR. DEPUTY ·SPEAKER: Do not tn-
terafars .. You speak whan your ~.i'n comss, 

( Interruptions) 

SHRJ N.V.N. SOMU: Thousands of 
people dIed for this accord ...... . 

( Int9rruptions) 

SHRI P. KOLANDAIVELU: As far as the 
D. M. K. stand is ooncerned, I want to say one 
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thing. When Mr. K. Karunanidhi was the 
Chief Minjster, in 1 971 ~ 72, there was some 
problem.( Interruptions) 

AN HON. MEMBER: Why? (Interrup-
tions) 

SHRI P. KOLANDAIVElU: Sir, when 
Mr. Karunanidhi was the Chief Minister, he 
did not solve the problem, but he acted 
against the will and aspirations of the Tamils 
in Sti Lanka. With regard to Accord. he has 
stated that it is a political fraud. Sir. is it a 
political fraud? Old our hon. Prime Minister, 
Shri Rajiv Gandhi and Shri Jayawardene 
make a political fraud? Is it oorrect? 

SHRI N.V.N. SOMU: It is a fad. 

SHRI P. KOLANDAIVELU: Even some 
of the D.M. K. Members In the other House 
had stated that It was a betrayal of Tamils. 
SIr, is it a betrayal of Tamils or is it a political 
fraud? Actually. by this peace Accord, a new 
life, a new era has dawned on the Tamils in 
Sri Lanka. Above all, I would request the 
hon. Prime Minister that he himself has to 
lead the political mass mobilisation against 
de-stabiHsatlon and draw out aU partiotic 
progressive forces. As far as the Agreement 
is concerned, the aspirations and demands 
of the Tamil militants are fully met and ful-
filled. This is one of the best Accords in the 
world. Thank you. 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Deputy-Speaker. Sir. I would like to 
go on record that the Indo-Sri Lankan agree-
ment is an historically most important agree-
ment that the world itseH has ever seen. This 
is for the first time that an ethnic problem in 
a neighbouring country has been sorted out 
or is being attempted to be sorted out with 
the help of a neightxluring country. This 
never happens and normally such things are 
encouraged by neighbouring country. Here, 
India has gone forwatd and has stood by its 
word that we betieve in the integrity of Sri 

Sri Lanka Agresment 

Lanka. We want the unity of Sri Lanka to 
continue and we are willing to use our good 
offices, our good intentions, and our bona 
lids has been proved by this Agreement. Sir, 
this House has often debated the ethnic 
problem in Sri Lanka. We have seen many 
ups and downs in the last three years. Re-
garding this problem, we have seen our-
selves ading in various capacities, initially 
as our good offices, then as mediators and 
then ultimately now as a guarantor. Sir, this 
conflict has seen the death of over 10,000 
Tamils ;n Sri lanka. Many a mother and a 
sister were raped. many a wife became a 
widow, many a youth disappeared. The 
ethnic problem has taken a toll and has 
witnessed such horror which this sub--conti-
nent has never witnessed for a long time. 

Sir, what was the problem? The prob-
lem was to bring to an end the violence which 
was senseless fwm the day it started. Sir, I 
am sure even the Opposition would agree 
with me that this Agreement has brought to 
an end at least as at the moment the violence 
which was really uncalled for. I must go on 
record to say that the Prime Minister of India 
has done us good by this agreement. t do not 
say that this agreement by the mere act of 
signing. has solved the complete ethnic 
problem. No. Undoubtedly, there are many a 
factor, many a cfause in the agreement 
which have to be handled delicately to en-
sure its implementation. We are aware that 
there have been settlements in the past. 
There has been a settlement in 1957. It was 
originally called the Bandaranaike-Chelva-
nayagam pact. We have seen the outcome 
of that settlement, a murder of a Prime 
Minister by a Sinhalese militant in the garb of 
a Buddhist monk. We have seen that in 
1965, another agreement was entered into 
and again given up later, by that Govern-
ment. We have seen that Sri Lanka in the last 
4 decades changed its constitution three 
times. We have seen secular State has 
become a Buddhist State dominated by one 
race and one religion. 
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We see now a little light in Sri Lanka. in 
the sense that at last. the people in power 
seem to realise that in a multi-racial, muhi-
religious and mul1i-lingual nation, secular-
ism is the only answer. But the Opposition. 
specially Mr. Unnikrishnan has attempted to 
deride the whole settlement I feel a little sorry 
for it because this agreement is not a maHer 
of who has done better than whom. This 
agreement is one which deals with the lives 
of millions. If this agreement works, miflions 
of people would be saved. If it fails. it would 
be the worst possible thing that the sub-
continent could ever see. Therefore. instead 
of criticising each other, what is required in 
this House, If I may plead with alt the Mem-
bers of this august House, is to do our best 
and support the implementation of this 
agreement. I am sure the whole Opposition 
would agree and the whole House would 
agree with me that if this agreement is imple-
mented, a problem which has been there for 
four decades in Sri Lanka, the ethnic prob-
lem. will come to an end. We have to work 
towards this implementation ratherthan ptck 
holes and try to make debates on small 
points. 

Mr. Deputy-Speaker. Sir. there are over 
a 1,50,000 refugees of Sri Lanka, Tamil 
refugees still in our country who ran away 
from murder, butchery and are awaiting 
peace which has some permanency. so as 
to return there. It is important that the whole 
House instead of trying to undermine the 
agreement. do their best to cooperate for rts 
implementation. This agreement would 
achieve what even the Tamils of Sri lanka 
did not imagine, they would achieve. We saw 
in the last one year, before the agreement. 
the worst form of State terrorism. We saw 
villages being bombed from the air, strafing 
of villages, which took place. One could 
never have imagined that the agreement 
would have come about and there would 
have been peace. It ;s undoubtedly true, the 
good offices of the Indian Army will go a very 

Jong way in ensuring that there is peace in Sri 
Lanka. 

There are also very delicate factors 
involved including that of the issue of how 
the interim Government is to be formed. 
Attempts are being made by vested interests 
to play one Tamil group against another. I 
would plead with the han. Minister for 
External Affairs that he should use his good 
offIces to ensure that all the groups are given 
representation and no attempt is made by 
any form of undue influence. to ensure any 
relevant representative group of Tamils is 
left out because if that is done. it would only 
pave the way for, suey a historical agree-
ment, coming to an end. Undoubtedly, lot of 
questions have been raised on the question 
of referendum but what many people have 
failed to note is that at the end of Clause 2.3, 
It is very categorically stated that 

"The President may, at his discretion. 
decide to postpone such a ,eteran-
dum." 

This obviously indicates that if a full peace 
does not come down on the Northern and 
Eastern provinces of Sri Lanka and the situ-
ation is not such that a referendum can be 
held. The President can postpone it. But let 
us look at the figures of percentages of 
people in the Eastern provinces. One would 
notice that the Tamil population is the major-
ity population. If ona takes Tamil speaking 
people, then they are well over 700/0. If one 
takes the Tamil Moor Muslims out of the 
jurisdiction, even then it is 47% which is not 
a small percentage. Therefore, the fear of 
referendum. I f8el is uncalled for. But, how-
ever, since India is a party in this agreement, 
I think India should ensure that this referan-
dum takes place only when a real. free and 
fair referendum can take place and. n01 
under the threal of violence. Undoubtedly, in 
Sri Lanka, there is a large extremist element 
of clergymen who claim that they are Bud· 
dhists. It ;s said that Buddha did not believe 



493 Disc. '9. Indo- SRAVANA 27, 1909 (SAKA ) Disc. r9. Indo .. 494 
Sri Lanka Agreement 

in violence but, however. these Buddhists 
seem to believe that violence is the only way 
to attain salvation' They have extremist 
groups. These extremist groups would do 
their best and are now doing their best to 
ensure that their religious dom ination contin-
ues. It is necessary for all who are interested 
in peace in the sub-continent to ensure that 
these forces are not given any encourage-
ment at all. 

Mr. Jayewardene has come oUi and 
signedlhisagreement 1 would say, attha risk 
of his life. Our Prime Minister was attacked, 
with God's grace and his own agility, he 
escaped but Mr. Jayewardane is stilt vary 
much in Colombo and the JVP and other 
militant forces would do their level best to 
attempt at least to get rid of Mr. Jaye~ 
wardene. He is 81 years ag8. His continu-
ance in this world is critical for the implemen-
tation of this agreement. It is a reality. Let us 
face it. It is no use laughing about it. 

We have a very delicate situation. Mr. 
Deputy Speaker, Sir. We have a very deli-
cate situation where we find that there are 
extremists of all types who are interested to 
see that the peace that has come about to-
day in Sri Lanka comes to an early end. 
There are vested interests in the world who 
would like to see that there IS no peace in Sri 
lanka in order to keep their bases in Srj 
Lanka. This Agreement is not only one which 
deals with the ethnic issue of Sri Lanka. but 
this Agreement has gone a long way in 
ensuring that the Indian Ocean is a zone of 
peace. If 1his conflict had continued without 
any end, undoubtedly we would have seen 
bases belonging to Super Powers springing 
up on this little island to destroy the peace of 
the Sub-Continent. I must congratulate the 
Prime Minister that while he was entering 
into this Agreement, he saw to it that foreign 
powers cannot have their bases in Sri Lanka. 

Sir, I would only Uk. to end by making a 
little appeal to the hon. Minister for External 
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Affairs and to our han. Prime Minister that on 
the question of devolution of power, for 
which I understand discussions have 
started, the devolution must be genuine. 
There should not be any attempt at allowing 
any form of illusory provisions to enter into 
the question of devolution. Sir, any attempt 
of the vested interests to nUllify this settle-
ment and Agreement by means of ensuring 
the devolution as illusory should be fought 
firmly. I have the total belief that the Minister 
of External Affairs would ensure that this is 
done. 

There is a small proDlem. Quite a nurn· 
ber of Tam il refugees who left Sri Lanka had 
to forge their passports to leave Sri Lanka. 
Unfortunately. when they landed on our 
shores, they have been arrested. Now, Mr. 
Natwar Singh. I woukt like to draw your 
attention to this. They have been arrested 
and put in jail for having travelled on forged 
passports. Yes. it is violation of the law 
undoubtedly. But they cam 8 as refugees. 
out of the fear of their life. Some of them 
wanted to go out on those forged passports. 
They also have been arrested. Some of 
them have been let out on bail. Large 
amounts - As. 50,000 • have been deposited 
by these refugees who have sold their jewell-
ery. etc. That money is lying in the custody of 
the Government of India. I would appeal that 
considering the present situation, let all 
those Sri Lankan refugees, Tamil refugees, 
who are now in the·jails in India, on various 
charges of this type, be released and cases 
filed against these Tamil refugees be with-
drawn in orderto pave the way forthem to go . 
back to their homeland. I would end only by 
requesting and pleading with the Opposition 
that when you speak on the question of this 
Agreement, please realise that every word 
that you say would go either towards ensur-
ing this Agreement is a success or this 
Agreement is a failure. To harp criticism. you 
might land up in a situation where you have 
incited, ignited and assisted the extremists 
forces in ~ri Lanka. Let not such a situation 



495 Disc. f9. Indo- AUGUST 18. 1 ~87 Disc. re. Indo- 496 
Sri Lanka Agreement 

[Sh. P.R. KumaramangalamJ 

arise. We require to have unity of Tamils in 
Sri Lanka and at tbe same time 10 dIscour-
age the extremists elements especially the 
Sinhalese extremist elements in Sri LaMa. 

With this appeal, I would like to thank 
the hon. Prime Minister for this Accord. 

MR. DEPUTY .. SPEAKER: Shri Madhav 
'leddi. 

SHRI C. MADHAV REDDI(Adilabad): 
Mr. Deputy Speaker, Sir, I do not want to .... 

SOME HON. MEMBERS: Sir. what 
about lunch break? 

MR. DEPUTY SPEAKER: Yesterday 
itself we have announced that. For that 
whole week, w~ have dispensed with the 
Lu nch break. 

(Interruptions) 

SHAI C. MADHAV REDO I: Sir, this is 
the spiUovar of the debate on Sri lanka 
which we started last week. 

Our Party certainly welcomes any 
agreement or any settlement which is likely 
to bring peace to any part of the world. But 
there are certain disturbing clauses in the 
Agreement. certain situations, particularly 
the implementation part of it. which are natu-
rally worrying us. The implementation of the 
Agreement, as we have been seeing for the 
last three weeks, is going through the rough 
weather. Just as we are discussing today, 
there is the disturbing news from Sri Lanka 
that a bomb was blast in Parliament there 
and a few Ministers Members of Parliament 
of Sri Lanka have been wounded. That 
shows the violent reaction which this Agree-
ment is meeting with. That apart. what are 
the disturbing factors and what are the pit-
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falls in this Agreement? Today what are our 
relations with Sri Lanka? Our status has 
undergone a big metamorphosis: from the 
stage of peace-makers, from the stage of 
negotiator for a peaceful settlement, from 
the stage at offering our good offices to Sri 
Lanka to sattla its intemat problem, India has 
become a party to the dispute and Agree-
ment. a party to the whol. thing which is 
happening today. Well. whether that was 
right or wrong, only future events will telt us. 

But today what is important is the fate of 
this Agreement whether it is being imple-
mented or it is likely to be impjemented at atl 
and what is the risk that we have taken on 
ourselvas. My friend. Ur. t(olandaivalu, was 
reading out the speech delivered by Mr. 
Prabhakaran of L TIE before two lakhs of 
Tamils on the 4th August. What did he say? 
He has said that the entire responsibility of 
proteding the Sri Lankan Tamils today rests 
on the Government of India, not on them. It 
means that they have agreed to surrender 
the arms which they had gathered to protect 
themselves, to protect their families at our 
behest: they are surrendering these arms 
putting their entire faith on us. Are we not 
taking a very big risk? Just now, my friend, 
Mr. Kumaramangalam. has said that if thIs 
Agreement fails, it is going to be a disaster. 
Certainly it is going to be a disaster if this 
Agreement fails, a disaster for us, because 
we wilt be in a very t very unenviable position. 
As per the terms of the Agreement. we have 
taken upon ourselves responsibilities which 
we may not be in a position 10 futfil. How are 
going to preted the lives of the Sri Lankan 
Tamils? For how long are you going to keep 
our army there? Mr. Jayewardene says that 
between 15th and 20th August. the army has 
to 90 ...... . 

SHRI P. KOLANDAIVELU: Emergency 
will be lifted. 

SHAI C. MADHAV REDOI: Whether the 
Emergency is lifted or not, he says that the 



497 Disc. (fl. Indo .. SRA VANA 27, 1909 (SAKA ) Disc. f'IJ. Indo- 498 
Sri Lanka AgrHment 

army has to go. What is the position? Is it that 
the army has to come back the moment the 
Sri Lankan Govemment takas the decision 
that there is no need for the peace-keeping 
force in Sri Lanka? Who is to take the deci· 
sion? The Sri Lankan Government or the 
Govemment of India or jOintly? Or, is there 
any mechanizm? Is there any clause in the 
Agreement which says that for such a deci· 
sion to be taken, whether the army should be 
there or not, there is going to be a 
mechanizm • through which th$ decision 
could be taken? Nothing is mentioned. We 
do not know whether there are any secret 
clauses in the Agreement. Whatever is there 
in the Agreement, whatever is (here in the 
letters which form part of the Agreement 
which have been published in the papers, 
based on this, I am expressing my views 
there are a tot of misgivtngs. 

Already they have got 14 or 15 thou-
sand soldiers, hardware and all that on the 
Sri Lankan soil. How tong ara you going to 
keep them there Mr. Kolandaivetu says that 
they have to continue to ~tay there. 

SHRI P. KOLANDAIVELU: Till the im-
pfementatlOn of this Accord. 

SHRI C. MADHAV REDOI: God knows. 
for how tong it takes. What do you mean 
when you say 'implementation of the Ac-
cordi? After sometime again there could be 
a rebellion on the Sinha1as. Thera could be 
that some sort of a VIOlence erupts and the 
entire Sri Lankan Tamils will be in a very 
dangerous position. Is it our duty then to 
proted them? 

Today Mr. Prabhakaran asked this 
question. This is a very valid question. We 
have not answered this question. He says 
that he has put faith on us, and h. loves 
India. Whether he loves or hates, is not the 
point. But the point that he has raised is a 
valid on. and we have not answered this. 
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What happens after one year if again 
violence erupts there? What happens if the 
Sri Lankan rebels again takas to arms? 
Then, according to the terms of the agree-
ment~ you have to send military to crush that 
rebellion. Are you going to do that unhappy 
thing of crwshing your own people for whom 
you have gone there today? The agreement 
says that military assistance, whenever 
asked for from Sri Lanka, must be provided 
by the Government of India. For what pur-
pose? Not to fight some external enemy • 1 
can understand that - but to fight the Sri 
Lankan Tamils! Are you going to send your 
troops to Sri Lanka to crush that rebellion? 
What a predicament we will be in if we 
implement this accord, 

If I am use my permitted to use my 
friends' Marxists-Communists jargon. we 
are going to become the friends of the expro-
priators to expropriate you own friends' That 
would be your position. Are you goin~ to do 
that? ..... ( Int9rruptions) 

The point is that suppose if tommorow 
Sri Lankan Tamils do not agree with the 
terms of the agreement. what do you do? 
Today they have agreed and they are sur-
rendering arms. At 18ast a pan of the arms 
are being surrendered. I am sure they are 
not surrendering the entire arms and there is 
going to be trouble as far as surrendering the 
arms is concerned. Suppose today if they 
don't surrender the arms, if thoy taka to the 
arms again. the agreement says that you 
should not give shelter to these people on 
your soil to have shetter t to have the training 
camps there. You have agreed that w. will 
not give shetter. This implies that w. had 
given them shelter in past. Is it not a shame-
ful thing that we are agreeing that once we 
have given this type of sheltar? Does it not 
prove that we have agreed. we have acoo 
cepted the position that in the past we had 
been gi'(ing shelter to them. in the past we 
had been giving arms to them? Why should 
that clause be included? Is it rot a humiliat .. 
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ing clause? Why should we accept that 
position? All along we have accepted a 
position that we are not helping the Sri 
lankan rebels. We are not responsible for 
training camps or we are not giving arms and 
ammunitions. etc. That was the corred 
position to take. That is, as a matter of fact, 
the actual position. Why today the Govern-
ment says we will not give sheltar, as H we 
have been giving shelterto them in the past? 

I am happy that some of the Ministers 
and others - for example, the Prime Minister 
Mr. Premadasa and the most oontrovertial 
Minister of Internal Security, Mr. lalith Atu-
latamudali - who were against this Accord 
and who kept away from various important 
meeting when our Prime Minner went there. 
today come out and say that they will imple-
ment the Accord, And will see that the Tamil 
policemen are posted in the east and the 
north of Sri Lanka. It is very good if that 
happens. But what is this incident? 

What is this bomb blast in the Parlia-
ment of Srj Lanka? Sir. everbody knows that 
there are camps. home-guards' camps in 
each and every village in the North and the 
East. Don't you know this? Have they been 
disarmed; have they been disbanded? No. 
Your army is there only at certain places but 
the camps of these home-guards. which are 
controllad by Sinhalies soldiers, are there in 
each and every village. Where is the security 
in the northern village? And it is agreed, the 
Prime Minister also expressed worry that 
they are there and thai have to be dis-
banded. About 200 camps are there but 
what has been dona? Have they been re-
moved; and if not, why? 

Sir. there are several questions which 
arise out of the imptGmentation of this Ac-
cord and we do not have any satisfaction. 1 
do not want to say anything against the 
Accord. , only say that there are certain 
pitfalls. Certain responsibilities have been 
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takan by the Govemment which Govern-
ment should have been avoided. But, for 
what reason we do not know. a responsibiJIty 
has been taken and it is going to land us in a 
lot of difficulties. These are the pitfalls I 
wanted to point out. Sir. I do not want to 
repeat what has been said by the hon. 
Members and that is all that I have to say. 

SHRI SHARAD OIGHE (Bombay North 
Central): Mr. Speaker, Sir, I rise to support 
whole-heartedly te Indo-Sri Lanka Acx:ord. 
Sir, discussion on this started actually last 
week on August 11 and then there was lull for 
about a week. All the speakers who have 
spoken up to now, except the Opposition 
Leader. Shri Madhav Reddy, have whole 
heartedly supported it. The han. Member 
Shri Reddy has raised several doubts and 
misgivings about this Accord. He feels that 
there is a big risk in implementing this Agree-
ment or in entering into this Agreement. He 
has expressed a lot of misgivings as far as 
the terms of Agreement are ooncerned. 

Now. Sir. no doubt there is a great risk. 
no doubt there are lot of misgivings in 1his 
Agreement, but what is the way out? There 
is no other solution to this problem. India is 
deeply interested in Sri lanka's unity, integ-
rity a.,d stability and also was much dis-
turbed about the ethniC rioting that was going 
on since 23rd of July, 1983. We were also 
concerned because several refugees were 
coming to this country and there were emo· 
tional disturbences in this country as far as 
the ethnic riots in Sri Lanka were concerned. 
Therefore, even though we were not diredly 
concerned. we were always playing the role 
of or using our good offices as a mediator to 
put and end to the ethnic riots that were 
going on. Therefore, in this Agreement the 
first thing we have to appreCiate is and which 
the han. Member, Shri Madhav Reddy has 
also c?nceded, that we are really mediators. 
under-writers and guaranters as far as this 
problem is concerned. Of course, we have 
also agreed to co-operate in implementing 
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this Agreement. 

Sir, this conflid also shattered our 
neighbour since July 23, 1983 and if I may 
give some figures: their defence spending in 
1983 was 0.7 per cent of the gross revenue. 
It has gone upto 17 per cent today. The 
Defence buget for 1987 was estimated at 2.5 
million U. S. dollars. Now, it has been further 
increased to 5.3 million U. S. donars. A 
neighbour with such a huge defence budget 
would be dangerous for a large country. 
Therefore, we were deeply interested in find-
ing out some solution tothis problem. In such 
a situation, necessarily we have to take 
some risk as far as th,s accord is concerned. 

Sir, as has been stated earlier. this 
accord is unique In many respects, And the 
first salient feature is that we are the media-
tors and guarantors and we have taken the 
responsibihty of cooperatIon in Implement· 
ing this ac~ord. 

As far as the International f,ski is con· 
cerned, we may also apprecIate the fact that 
two non-aligned countries have been at-
tempting to solve a problem of one of the two 
non·aligned countries. with the cooperation 
of each other. These two countries also 
belong to SAARC and it is very significant 
that the talks have taken place dlredfy be-
tween these two SAARC and Non-aligned 
countries, without any help or intervention of 
any super power. I may further say here that 
thiS accord is in the Splrtt of the Delhi Decla-
ration, viz. 'understanding and trust must 
replace fear and suspicion.' Without the in-
tervention of any super power, we have 
directly entered into this accord, whereby 
understandIng and trust are replacing fear 
and suspicion. 

Sir, it is very Important to refer to Shri 
Jayewardene's remarks' in the week-end 
edition of a Rome Daily. La Republica, on 11 
August 1987. What he says is very signifi-
cant. He says that he has lost faith in the 
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Great Powers and he has moved nearer 
India. He says. 'I believe in Rajiv Gandhi. I 
like Rajiv Gandhi and I consider him a friend.' 
He also said that India should be the guard· 
ian of this region. Further he states that the 
historic agreement has been made possible 
because for the first. time. India has offered 
to take direct responsibility. lastly he says •• , 
accept India as a regional great power.' 
Therefore, from this point of view, it is a great 
success. It is also a great success as far as 
the non-aligned (X)untries and the SAARC 
ountries are concerned. Through this ac-

... ord, this small country recognises India as 
a great friend. They have realised that they 
shQuld not rely on super powers b ~ause 
they would be able to solve some ot their 
problems with the help of India. 

I woulO also mention here that both the 
super powers have also acknowledged the 
greatness of this accord. Senator Mervyn M. 
Dymally of California has said in his resolu-
tion In the House of Representatives of the 
USA: "Whereas the agreement signed on 
July 29, 1987, by Sri Lankan President 
Junius Jayewardene and 'Indian Prime Min-
ister Rajiv Gandhi represents an historic 
landmark in Indo-Sri Lankan relations and in 
efforts tofind a solution to the Sri Lankan civil 
war; 

Whereas the July 29 agreement pro· 
vldes a sound basis for ending the civil war, 
and as the agreement provides a basis for 
the just treatment of both minority and major-
Ity groups, It represents the best opportunity 
for a just and lasting solution to the Qthnic 
conflict. 

Whereas this peace agreement dam· 
onstrates once again Prime Min.star Rajiv 
Gandhi's ability at conciliation and pacific 
settlemant of seemingly intractable prot'-
lems; 

Whereas President Jayewardene and 
Prime Minister Gandhi are to be com-
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mended for their bold initiatives, despite 
political risks, in reaching this agreement 
and in moving forward with its strid implem-
entation." 

Now some of my friends would say why 
rely upon USA? But tne commentary in the 
Soviet Press is also supporting this agree-
ment. I quote a report from the PATRIOT of 
the 12th August, 1987: 

"The Indo-Sri Lanka accord was widely 
commented upon here by the Soviet media 
as part of India's succesful efforts to "remove 
the dangerous seat of tension in South Asia.· 
A HPravda lf commentary said it meets the 
interests of both nations and of regional and 
global peace." 

Therefore both the super powers have 
also supported this agreement in no less 
uncertain terms. The foreign intervention is 
also removed and when we go through the 
Annexure to this agreement and also the 
letters exchanged between the two Prime 
Ministers you can see allthesethings. 'need 
not repeat that the intervention of USA as far 
as this Ins land is concerned is removed. It 
has been removed in 2-3 ways which is 
mentioned in those letters. 

Since the execution of this Agreement, 
the various ways in whcih the progress is 
being made is also not unsatisfactory. 
Though, jU&t now, there is a news which has 
been divulged by an hon. Member Shri 
Madhav Reddi that there has been a bomb 
blast in the parliament of Sri Lanka which 
met today. But if we see from the newspa-
pers, even Indian legal team has visited Sri 
Lanka to help them as far as the constitu-
tional aspect is concerned. We also see 
progress as far as the laying down of arms is 
concerned. 

Then comes the setting up of Interim 
Council for the North-Eastern parts. It was a 
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little in trouble because various interests 
have to be represented there. That is alsa 
going on well. There is no reason to believe 
that we will meet the disaster as far as this 
agreement is concerned and we will not get 
the proper success in the implementation of 
this Accord. 

As thts Accord meets all reasonable 
demands of the Tamil interests, it is certain 
that there will be full support from the Tamili-
ans who are there in Srj Lanka and at the 
request of Mr. Jayewardene, Indian military 
has already entered there and upto now the 
laying down of arms is well proceeding. 
There are always risks in such cases; and 
we have to take a calculated risk in such 
matters. There is no other solution possible. 
as far as this is concerned. 

I may also take the opportunity of refer-
ring to some of the clauses which may create 
some trouble, as far as this Accord is con-
cerned. I see that clause 2.16 is so drafted 
that all the other things have to be done only 
if the militant groups operating in Sri Lanka 
do not accept this framework of proposals. It 
says: 

"These proposals are also conditional I 

to the Government of India taking the 
following actions if any militant groups 
operating in Sri lanka do not accept 
this framework of proposals ......... • 

I would humbly submit that there is 
some difHculty in drafting this clause 2.·16, 
because all the things which India has to do-
a, b, C and d - particularly the Government of 
Sri Lanka reqesting the Government of India 
to afford military assistance to implement 
these proposals; and then, further on, also 
1ndia and Sri lanka cooperating in ensuring 
the physical security and safety of all com-
mu_nities inhabiting the Northern and East-
ern provinces. 

This very important clause appears to 
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be dependant upo" this, viz. that they would 
have to be Implemented if any militant group 
does not accept these proposals. I think 
thefa is some drafting trouble in this. be-
cause it would then mean that India could not 
have sent the military. and they cannot also 
ensure the physical security and safety of all 
those inhabitants, unless these milrtant 
groups do not accept these proposals. I 
would like the hon. Minister to throw light on 
this part of this agreement. 

I may further add that there fS a provI-
sion for Indian Government sendang the 
Army at the request of the Sri Lankan Gov-
ernment. Some misgivings were expre~d. 
viz. that after laying down the arms, if the 
Indian military is asked 10 go away and, 
thereafter, if the Tamllians in Sri lanka are 
attacked, how are we gOing to proted them? 
That question will also anse. Perhaps we 
may reply upon this clause which I read out, 
viz. that the physical security of Tamils IS 

ensured by India and Sft Lanka, both. There-
fore, perhaps relying upon this clause, we 
may have to use our mihtary. I do not know 
whether it would be possible; but, ultimately, 
Tamils in Sri lanka will have to be given an 
assurance that to any case they will be 
protected by us in the near future, till both 
these provinces are finally merged, and a 
Government is established there i.e. an 
elected Government is established, which 
will be able to protect particularly the Tamils 
in that area. 

Similarly, I will also take the opportuOity 
to request the Government to assure and 
create confidence among the Sinhalese. It is 
no use merely ensuring the safety of the 
Tamils in Sri Lanka. F rom a strategic point of 
view, we may create confidence in the Sin-
halese aJso, that their protection also will be 
ensured by the Governments of both Sri 
Lanka and India. If that is done by the Gov-
ernment in some way or the other, I think it 
further favourable atmosphere will be cre-
ated in Sri Lanka; and it will be ~ssible to 
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implement this in a better way, in an easier 
way, which will create confidence among 
Sinhalese also in Sri Lanka. 

With these words, I support this Accord. 
Thank you. 

SHRI SURESH KURUP (Kottayam): 
Mr. Deputy-Speaker, this House has dis-
cussed several times in the past the ethnic 
conflict in Sri Lanka and expressed its soli-
darity with the genuine grievances of the 
Tamils. 

But today it is good that we are discuss-
ing an Accord between the Government of 
Sri Lanka and th~ Government of India 
assuring settlement of the Tamil problem 
and ensuring friendly relations between the 
two countries. And I genuinely hope that 
there will be no more genocide and blood-
shed in Sri Lanka causing pain and concern 
to all those who love that great oountry and 
its people. 

The continuing voilence in Srj Lanka 
has proved beyond doubt 1hat it is a causing 
political and economic burden to that coun-
try, threatening its independence and also 
our security. 

It is everybody's knowledge that the 
imperialist powers and their stooges were 
interfering in this conflict in a big way and 
slowly Sri l~nka was being taken over by the 
military and intelligence of USA, Israel, 
South Africa and Pakistan, etc. So, there is 
hope that this drift will be blocked by this 
Accord and it will really a bold step on the 
part of the Sri Lankan political leadership to 
sign the Accord despite the threats from the 
Sri Lankans. 

Our party has atways taken a sustained 
position that only a political solution within 
the framework of a united Sri lanka keeping 
the Tamilian people in view can solve the 
problem satisfactorily. This Accord recog-
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nises the existence of the ethnic Tamil 
groups in Sri Lanka. this linguistic distin-
guished identity accepts the merger of the 
northern and eastern districts in which the 
Tamils are a majority. which is of primary 
importance. 

It also says that the position will be 
endorsed through a referendum. the Tamil 
militants will surrender and India will help 
with her forces, if there is any difficulty in the 
implementation of the Accord. There will be 
a general amnesty for all Tamil prisoners 
and the Sinhalease ~rmy will be withdrawn 
to the barracks. 

Ti Itl most important part of the Agree-
ment I think, is the letter of Mr. Jayewardene 
in. which an assurance is given that T rino-
comalee area in the port of Sri Lanka will not 
be made available for military use to any 
country in a manner prejudicial to India's 
interests. 

A joint federation between India and Sri 
Lanka will undertake the working of the Trin-
comalee oil base and Sri lanka's agreement 
with foreign broadcasting companies. 

SHRI P. KOLANDAIVELU: Voice of 
America. 

SHRI SURESH KURUP: Not only Voice 
of America but all foreign broadcasting 
companies will be required to ensure that 
they are not ~sed for military or intellrgence 
purpose. 

Thts definitely is a good move which I 
think all the peace loving humanity will wel-
come. Making Indian Ocean a zone of peace 
has been a consistent demand from all the 
peace-loving people and I think this will give 
a impetus to this process. There is no doubt 
that if all the political parties concerned help 
in implementing the accord, it will lead to a 
peaceful solution to the ethnic conflict' pre-
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serving the sovereignty of Sri Lanka. Of 
course it does not mean that signing of the 
agreement will solve all the political prob .. 
Jams. There is a sizable section of Sinhalese 
majority under the leadership of influential 
political leader of course opposing the ac· 
cord. Let us hope that they all will understand 
that the parties who benefit from the un-
settled state of affairs in Sri Lanka will be the 
imperialist headed by U.S.A. and their 
agents. 

Sir, there is every possibility that the 
implementation of the agreement is likely to 
meet with seraous difficulty. I also have my 
own apprehensions regarding the accord. 
which I do not want to mention in this sort of 
a debate. Already there is some bad news 
which ot her Members who have taken part in 
the discussion have mentioned. But, I think 
the people of both the countries will be very 
vigilant to uphold the spirit of the accord. 

Sir. our burden has increased because 
we have become a party to the agreement. 
I think our forces in Sri Lanka to help imple-
ment the accord will be totally impartial in 
every respect. They should help the Sin-
halese and Tamils to overcome the fealing of 
hatred. I do not know how thay can success-
fully act in thjs aspect. 

Sir. with these words and extending our 
warm regards to an those who have strived 
hard to oome to an accord. I conclude. 

SHRI ATISH CHA~' JAA SINHA (Ber-
hampore): Mr. Oeputy Speaker Sir, It is one 
of the very happy occasions that we are 
dicussing today after a lapse of about a week 
again the Sri lanka India agreement which 
was concluded by Shri Aapv Gandhi and 
Shri Jayewardene on 29th July 1987. 

I have been listening to the speeches of 
the speakers on the first day and also today 
and excepting Mr. Unnikrishnan who initi-
ated the debate. I find that most of the 
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speakers have supported this accord, which 
has also been hailed by countries all over the 
world. This agreement has ended the four 
years bloodV ethnic confUd. which I under .. 
stand has resulted in death of about six 
thousaJ1d,. Tamilians according to the Sri 
Lankan Government and about twelve thou-
sand Tamilians according to the Tamil 
sources. Sir, without looking into the other 
aspects of this agreement. this fact alone 
that this agreement has ended the four years 
bloody conflict which resulted in the death of 
so many people, is a very good thing that all 
of us in this august House should support. 

Sir, during 1985-86, many Members of 
this House along with myself put many 
questions in the House regarding the ethnic 
trouble in Sri Lanka and at that time, we tried 
to point out to the Governmont that the Sri 
Lankan Government were biding time for a 
military solution and in fact that happened in 
May 1987 - just a few months back, in 
which may people have lost their livQS and 
many properties were destroyed. At the end 
of it, like many other situations when they 
come to a head the solution is found, this 
ethnic problem also came to a solution. 

On the first day when Mr. Unnikrishnan 
initiated the debate he termed Mr. Jaye-
wardene as .... He was ••• when he 
launched military on slaught on the poor 
Tamil people. But change of heart has taken 
place. He has learnt through this military 
onslaught that a military solution to the eth-
nic problem is not possible and not a viable 
proposition for the Sri Lankan Government. 
This awaknening came to Mr. Jayewardene 
through this military onslaught that he initi-
ated in May, 1987. That is how he has 
become much wiser to come to a political 
solution. Ultimately he has signed an agree-
ment with our Prime Minister on July 29, 
which ended this conflict. Therefore. we 
shOuld all welcome it and we should not call 

••• Expunged as ordered by the Chair. 

• 
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him a ••• and we should shun use of such 
words. We shouJd hail both our Prim. Minis· 
ter and the President of Sri Lanka for signing 
this agreement, which has-ended four years 
of bloody ethnic conflict. 

About 1.5 takh refugees had come over 
to India from Sri Lanka during the fast four 
years. Through this agreement, this 1.51akh 
population will be able to go back to their ' 
homeland and will be settled1her8. Is it not a 
good thing we have achieved through this 
agreement? 

In clause 2.16 (d) there is a provision that the 
Tamil popu'ation. who are not citizens of Sri ' 
Lanka, will have to be repatriated. A lot of 
criticism has been made regarding that. I 
would like to point out that this is not the first 
time that this population of Tamils will be 
repatriated from Sri lanka to India. It hap-
pened twice before in 1964 and 1974 when 
six lakhs of Tamil population had to be repa-
triated to India. Now, you cannot have all the 
time an agreement which will be one-sided. 
You have to give something in order to take 
something_ Therefore, we are sending back 
1.Slakh of refugee Tamil population back to 
Sri Lanka and we will have to take probably 
some, who have not been accepted as citi-
zens of Sri Lanka. back to India. I think, we 
should not criticise this agreement on that 
ground. 

This agreement has ended the state of 
emergency that is existing in Sri Lanka. 
General amnesty to the Tamils has been 
announced. And a general atmosphere of 
peace and normalcy has returned in Sri 
Lanka. We have been seeing press raports 
for the last one week indicating that many 
people have expressed that this agreement 
has given rise to a lot of happiness and 
normaicythat were non-existent in Sri Lanka 
before. Hosti1ities have stopped. One of the 
main demands of the L lTE and others that 



511 Disc. r9. Indo- AUGUST 18, 1987 Disc. f'tJ. Indo· 512 
Sri Lanka Agreement 

[Sh. Atish Chandra Sinha) 
northern and eastern provinces should be 
made into one administrative unit has been 
accepted in this agreement. There will be 
elections there. There will be a Chief Minister 
and a Council of Ministers with powers to 
decide their own economic progress. That is 
a great achievement which has been pos-
sible through this agreement. 

Some doubts have been expressed 
regarding the referendum. Some of the 
speakers have also referred to this fact. I 
would like to point out that the population 
percentage in the eastern province is: Tamil 
43. Muslim Tamils' population is 33 per cent 
and the Sinhalese· population is only 22 per 
cent. With all these 1.5 lakh refugees going 
back to Sri Lanka, I think even if a referen-
dum is held before 31 st of December 1988 , 
there should not be any fear in the minds that 
this eastern province would ultimately de-
cide to seceqe from the northern province 
and will be separ ated. So, I think this fear that 
has been expressed by some of the Mem-
bers' is completely unfounded and should 
not be viewed as a bad part of this Agree-
ment. I do not think there is any fear in that 
respect. 

Many speakers have referred to the 
Trinkomali Port which will not be made avail-
able for military use by any country in a 
manner prejudicial to India's interasts.lthink 
this has been a great achievement. We are 
all aware of what is happening in Diego 
Garcia and we have always been wanting 
that the Indian Ocean should be a zone of 
peace and had Trinkomali been offered to 
the super p_)wers for their military use, the 
difficulty that India would have faced, very 
near at home, would have been tremen-
dous. So, through this Agreement we have 
been able to make Trinkomali a port which 
cannot be used mmtarily by other countries 
in a manner prejudicial to India's interests. 
and I think that has been a great achieve· 
ment. 
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The work of restoring and operating the 
Trinkomali Oil Tank Farm will be undertaken 
as a joint venture between India and Sri 
Lanka. This also is a very good part of this 
Agreement I think. 

Sri Lanka's agreement with foreign 
broadcasting organisations is also going to 
be reviewd so that these broadcasting facili-
ties cannot be used for military and intelli-
gence purposes. This also has been a great 
achievement so far as this Agreement is 
concerned. 

India will also provide training facilities 
and military supplies for Sri Lanka's security 
forces. So. India has earned through this 
Agreement its rightful place in this sub-con~ 
tinent which otherwise would have been 
fitled up by super powers and that would 
have vitiated out defence position and our 
external affairs position, and would have put 
India into great deal of diffiCutties. There was 
do doubt about it. This Agreement will also 
ensure that foreign intelligence agenCies like 
MOSSAD. SHINBET and KINI MEENI, etc. 
will also go away from Sri Lanka which will 
mean that thesa agencies which could have 
been potential trouble makers for India, 
would no longer be there very near to India's 
shore to create trouble for India 

The sophisticated military equipment 
started coming to Sri Lanka after the military 
onslaughtthat was started in May, 1987, and 
the Sri Lanka's military budget increased 
from 66 million U. S. dollars in 1983 to 600 
million U. S. dollars in 1987. We are all very 
much aware as to what is happening in 
Pakistan. Since Pakistan ;s militarily arming 
themselves, we have also to arm ourselves 
and spend a hall of a lot of money on our 
defence expenditure. If a similar thing had 
been happening south of India in Sri Lanka 
also, one could easily imagine what would 
have happened to India's defence budget. 
We would have had to spend much more to 
ensure the safety of our southern shares. 
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So, that difficulty is also removed through 
this Agraemert and I think that also has been 
a great achievement that Shri Rajiv Gandhi 
and Shri Jayawardene have achieved. 

Ultimately, in order to make any agree-
ment successful. I think a change of heart is 
necessary. Unless the Tamil population and 
the Sinhala population compromise be-
tween themselves and think of living to-
gether in peace and harmony, there cannot 
be any lasting peace or the possib.Hty of this 
agreement coming to a very successful 
conclUSion. Therefore, I feel that a change of 
heart has taken place - may not be in the 
whole Sinhaia population but at least in a 
sechon of the Stnhala populatton the change 
of heart has taken place. Many of tham have 
also accepted thIs Agreement as a good 
one, maybe some small porttOns of their 
population, led by some people, are against 
this Agreement up-tIll now. But I am sure that 
those small sections were not yet in agree-
ment with th,s accord. They Will realise the 
benefits of thIs agreement. They will utti· 
mately realise that it IS no good carrying on 
with ethnIC trouble and fighting to continue 
between the two commUnities. It is much 
better to compromIse and to I,ve in peace 
and harmony. 

, 4.00 hrs. 

, would like to mentlon that ethnic prob-
lem was basically economic problem. After 
independence the Tamil populatton was not 
given the proper opportunities so far as 
employment was concerned, so far as edu-
cation was concerned with which general 
population is normally concerned. If that 
discrimination is still there which I say will not 
be after this agreement. Tamil has been 
accepted as an official language and it has 
been accepted that it is m ulti-lingual, mu~i .. 
raciat country-all these good points have 
been incorporated in the agreement, I think 
there will be basie change of heart which will 
ultimatelv ensure that this agreement will be 
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successful. I would request that all the 
Members who have expressed some griev-
ances or misgivings. whether this agree-
ment is going to be successful or not. will 
realise that this agreement under the 
cjrcumstances is the best that was possible 
to achieve and we hope and pray that this 
agreement will also be a very lasting suc-
cess. 

SHRI N. V. N. SOMU (Madras North): At 
the outset' want to say it is not the accord. 
but an imposed agreement. (Interruptions) 

Why are you objecting? Just now I have 
started. 

It is not an accord but an imposed 
agreement. ACOO'td means there should be a 
mutual Involvement by both the parties. But 
the satisfaction of the Tamils is absolutely 
absent in this forced agreement. 

Before the agreement; India was play-
109 a role of mi:tdleman. But all of a sudden 
it became a party tD the agreement ignoring 
ttle feelings of the Tamils. This can very welf 
be understood by the feelings expressed by 
the l TIE leader. My friend Shri Kolan .. 
daivelu has said, he welcomes the agree-
ment. I want to quote Shri Prabhakaran. He 
sa,d: 

"We have no way other than mop-
aration with this Indian endeavour" 

It clearly shows that there was no other 
go for him. He further said-

-This Agreement concluded sud-d.,. and with great haste and 
speed between India and Sri-
Lanka without consulting out 
people" 

t want to under1ine "Without consulting 
our people". It means without consulting the 
Tamils. This agreement concluded sud .. 
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denty and with great haste. Not-only without 
consutting us and o.ut people's representa· 
tives, it is also being implemented with expe-
d~ion and urgency. 

"Until I wenUo Delhi, I did not know 
anything about this ~agreem8nt· 
Shri Prabhakaran said. 

"Saying that the Prime Minister decided 
to see me. they invtted me and took me 
quickly to Delhi. This Agreement'.was shown 
to us after J went there" was the Dentation 
made by Shri Prabhakaran. 

You can appreciate in which hute and 
manner this agreement was imposed on 
Tamils in Sri lanka. "There were Ui'eral 
complications and questionllTlarks in • and I 
pointed them out. AccordinIW it was made 
emphatically dear to the Indial Government 
that we were unable to a~ this ag .. -
ment-, Shri Prabhakaran said_ 

Shri Prabhakaran clearly says that this 
agreement concluded without co~lting the 
Tamils. He says further that the agreement 
was shown to him only after he was in Delhi 
and they had no time to consider the .,ents 
and demerits, the advantages and di3ad-
vantages and the pros and cons. That is.·hy 
I said it is a thrusted agreement, fOfQ)d 
agreement, coerced agreement, without 
taking into consideration the feeling of the 
Tamils who stood in the battle field for near)V 
four years. For this, thousands of Tamils 
were killed. Forthis. property of TamHs worth 
crores of rupees was destroyed. Tamil moth-
ers and si$ters were raped and their mod-
esty was outraged. t want the hon. Members 
here to think. of this. They withstood all the 
sufferings with fond hope that India would 
intervene effectively. There is no effective-
ness at all in this agreement. The Tamils of 
Sri Lanka are completely at dismay. Why is 
the Government following a doubte stan .. 
dard, one policy for the people of Bangla-
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liash and another policy for the peopta of 
Tamils in Sri Lanka? V.ou hav.carved out. 
'Country for Bangladesh but for Tamits you 
are giving a continuous unit and that tao 
subject to a referundum. You carve out a 
saparate country for Bangladesh and iii 

continuous unit for T amHs. 

That too subject to's referendum for Sri 
Lanka Tamils. Thousands of people died. 
Property worth thousands of crores was 
destroyed. Having signed the agreement 
with Shri Rajiv.Gandhi, Shri Jayawardene, 
the Sri Lankan President. has got the audac-
ity of saying that integration of the Eastern 
Province with the Northern Province was 8 

temporary arrangement and that he would 
canvas against the proposed faferendum. 
Just now. an hen. Member bgm the Con-
gress 'Side was saying that there was 8 
changed heart tn Mr. Jayawa""ne. He said 
that it is Dnly a temporary'arrarpmant and 
that too N would canvas agaiotllhe refer .. 
endum. Is jt a change of heart? .... can the 
Government of India believe him? ShriJaya-
wardene has spent 7.5 Jakhs US dollars to 
carry on the oppressive war not agMlsl tt'\. 
external forces but against the innocent 
Tamils. It is a unique example of a poor . 
country whIch spends over 300/0 of its annuat 
budget, not for defence orfo· External Aff ajrs 
but to subjugate the poor citizens. the 
TamHs. The Tamil people whose origin in 
that Ins land dates back 2000 years or more 
are now subjected to such a hum iliation by 
this Accord. So, this accord is an insult to the 
Tamil race. to the 2000 years old reputatton, 
culture and civifization. 

Mr. Balasingam says that "our tJ,vulemb 
and proper modalities should be worked out, 
ensuring the security of our people and our 
cadres." Thasa things are not discussed, 
these things are not pfanned out. Thes. 
things are not detailed out. So, just to show 
the world that the problem is solved for ttt. 
sake of Accord, it is rdrded, Sir. The 
Government of India it 41Jfty responsible for 
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the lif. of every Tamil, says Mr. 
Prabhakaran. The Tamils do not think that 
the Indo..$ri Lankan accord could provide a 
permanent soluton for their problems. Sir, 
Shri Prabhakaran says: 'he day is not far off 
when the Sinhala facist monster win swallow 
the Indo-Sri Lankan Accord. Ony an inde-
pendent Tamil Eelam would solve the Prob-
lem", It is thairfeeling. I would like to remind 
Mr. Ko!andaivelu. It is stated in 'The Hindu' 
newspaper. He can go through. If he wants, 
I can give him the Xerox copy of the particu-
lar article. 

SHRI P. KOLANDAIVELU: Has Mr. 
Prabhakaran said so? Does he say 80? I 
think he did not unar a word about this. 

SHRI N. V. N. SOMU: Yes, it is thare. 
You please go through 'The Hindu'newspa-
per. Only independent Tamil Ealam would 
solve the problem. It is mentioned thera. Sir, 
I do not want to go into the Accord in detail 
whtch has already been deatt with by my 
colleagues here. But before I conclude, I 
want to say that till the separate Eelam is 
carved out as it was carved out in the case of 
Bangladesh, the accord will be only for the 
purpose of record and not for reality which 
will wipe out tha tears of the millions of 
Tamils. Thank you. 

SHRI BIPIN PAL DAS (Tezpur): Mr. 
Deputy-Speaker, Sir. as I was listening to the 
speeches, the other day, of my good friends 
Mr. Unnikrishnan and Mr. Reddi and also the 
running commentary from that side, when 
our people spoke, I was wondering whether 
they were raally serious about this debate at 
all. Today, there Is some atmosphere of 
seriousness. But Mr. Unnikrishnan and Mr. 
Jaipal Reddy did not appear to be serious at 
all on the subject matter of the debate. 

14.11 hr •• 

[SHRt ZAlNUL BASHEER in the Chair] 
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They raised the debate for the sake of 
raising it and they also opposed tha agree-
ment for the sake of opposition. Sir, I list. ned 
to Mr. Madhav Reddi also. The whol. 
speech of Mr. Madhav Redcli is full of "ifs· 
and Hbuts" and nothing more. The Govern-
ment cannot proceed to deal with a matter 
like this and sign an agreement on the basis 
of aoubts and suspicions. We have to take a 
step, a bold step forward. I do agree, there 
are risks. What is that agreement where 
there is no risk. What is the step that you take 
where there is no risk. Even if you walk out 
from this Parliament House, there is a risk of 
being knocked down. Risks are always 
there. We have to face and take that risk. 

The question is, whether there is a solu-
tion or not. So far as my friend from OMK is 
concerned. I do not want to rafer to his 
speech. It is because, If AIADMK is on the 
right side. DMK must be on the left side. If 
AIADMK is on the left side. OMK is on the 
right side. 

SHRI NARAYAN CHOUBEY (Midna-
pore): Why do you not bring an accord be-
tween DMK and AIADMK? 

( Interruptions) 

SHRI P. KOLANDAIVELU: As far as 
AIADMK is concerned, we are always on the 
right side. 

( In!8rruptions) 

SHRt BIPIN PAL DAS: The main ques 
tion is, whether you want a political solution 
to this problem or a military solution? That is 
the 'main question. If you want a political 
solution. this accord is the answer. I want to 
know from the hon. Members opposite 
whether they can produce another docu-
ment better than this agreement to solve this 
probiem.lhty could oome with it, Of course,. 
this can be .xamined. If they cannot, this 
agreement is a political answef to the potiti-
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cal problem in Sri Lanka. Anybody opposing 
this agreement will only encourage JVP and 
other Sinhalese extremists. 

On the on8 hand, the process of surren-
derat arms has started and on the other, the 
process of withdrawal of Sri lankan forces 
has also started. Generar amnesty has been 
declared for all Tamil militants. Are they not 
positive developments in the present situ-
ation? Do they not mean that steps are being 
taken to implement this agreement? Are we 
not on the right road? Now, Mr. Madhav 
Reddi has referred to the b6mb explosion. 
Well, bombs are exploded and are being 
exploded every where. Is there no bomb 
explosion in India? Bomb explosion is done 
by extremists and there are extremists in Sri 
Lanka. It does cena;nly concern me. I con-
demn it. But that is not the reason for con-
demning this agreement. This is the point, I 
wanted to make. My friend, Mr. Madhav 
Reddi raised this point. So, I say that some 
steps have been taken, positive steps have 
been taken in the implementation 01 this 
agreement. This is the very happy augury. 

This agreement is a frame-work of du-
rable solution to the ethnic problem in Sri 
Lanka. This meets the basic aspirations of 
the Tamils. What are those aspirations? 

They desire to be recognised as a dis-
tinct ethnic entity. Political autonomy for 
managing their pantiea) future, devolution of 
political power to meet this objective, recog-
nitton of Northern and Eastern Provinces as 
areas of historical habitation of the TamHs 
and acknowledgment and designation of 
Tamil as one df the official languages. 

These are the basic aspirations of Tamil 
population of Sri lanka. Have these not 
been met by this agreement? If the agree-
ment satisfies that these aspirations are 
being met, then no use raising doubts and 
suspiciQns about the final success of this 
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agreement. I want to ask the critics of this 
agreement whether what I am saying is 
correct or not. This agreement lays down the 
process by which thesa aspirations of the 
Tamil population can be fulfilled. This is my 
contention. 

A question has been raised "Ooes the 
agreement go astray from December 19 
proposal?" Mr. K.P. Unnikrishnan raised it. 
Mr. Unnikrishnan does not know that in 
December 19 proposal, Northern and East-
ern provinces were considered as two sepa-
rate units. This agreement made Northern 
and Eastern provinces one single unit. Is it 
n01 an improvement? Have we gone astray? 
tt is very much an improvement that Pres;-
dent Jayewardene agreed to treat Northern 
and Eastern Provinces as one single unit. 

A questIOn has also been raised about 
referendum. Referendum is a democratic 
process. In such a maner where there are 
disputes in a particular area, referendum 
has to be taken. What is wrong in it? 

SHRI NARAYAN CHOUBEY (Midna-
pore): Referendum has to be taken in Ka-
shmir. 

SHRf alPIN PAL OAS: Just wait. It is 8 

principle. Now Mr. Unnikrishnan compared 
this referendum with the demand for plebi-
scite in Kashmir. Fantastic. I never thought 
Mr. Unnikrishnan would make such an irre-
sponsibte statement at this time. Are the 
questions same? Referendum within the 
unity and integrity of Sri Lanka is one thing 
and demand for plebiscita in Kashmir to 
disintegrate India is a different thing. The two 
things are entirety different. Can there be 
any comparison? I am surprised that Mr. 
Unnikrishnan raised this question. 

This referendum will be held under the 
supervision of the Election Commission of 
India. Is that not enough guarant.. that 
there will be free and fair conduct of the 
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referendum? I must thank that Mr. Jaye .. 
warden. agreed to utilise the services of 
Election Commission of India to supervise 
this referendum and. this is not a very smalt 
thing. 

Now some friends said that this referen-
dum may be postponed by Mr. Jaye-
warden •. Yes. If the situation is not quite 
congenial for holding a referendum, if Presi-
dent Jayewardene postponed it, what do 
you IoS8? The United Eastern and Northern 
provinces will continue to be a single admin-
istrative unit. If the referendum is postponed, 
the united unit of Eastern and Southern and 
Northern provinces will continue. What is 
wrong? What do the Tamils lose? They will 
not Jose anything and the referendum, as I 
said, will be held under the superviSIOn of the 
Indian EJection Commission. 

, am sorry that Mr. Unnikrishnan quoted 
Mrs. Bandaranaike as saying that Indian 
peace keepin§ force was an occupation 
force. Mr. Unniknshnan should know that in 
1971, it is Mrs. Bandaranaike herself at 
whose request Indian Peace force went to 
Sri Lanka to put down the insurgency of the 
JVP. 

SHAI INDRAJIT GUPTA (Basirhat): 
Our forces did not go. We sent arms. 

.:)HRI BIPIN PAL DAS: We sent arms. 
All right. Mrs. Bandaranaike at that time 
wanted our help. She wanted our help in 
order to fight the terrorists there. Today, she 
might have something else in her mind. 
Perhaps, she is simply imitating the practice 
of some of our Opposition Leaders who 
woukt say on.thing while in power and 
would say something els8 while in the Oppo-
sition. 

SHRI P. KOLANDAIVElU: Not ail ... 

( Interruptions) 

Sri Lank. Agreement 

SHRIBIPtN PALDAS: ItisHka myfriand 
Mr. Madhu Dandavate.1 think I am right. 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NA TWAR SINGH): Sir, since Shri Indrajit 
Gupta has raised a point, the Prime 
Minister's statement on 315t July reads: 
"hon. Members will recall that the same 
organisation i.e. the JVP.. engineered a 
large-scale insurrection in Sri Lanka in 1971, 
the then Prime Minister Mrs. Bandaranaike 
had asked for assistance 10 put down this 
insurgency and we had given prompt and full 
assistance." That is the record. 

( Int9rruptions) 

SHRI BIPIN PAL DAS: That is what has 
been said. Now, let it be clearly understood 
that the Indian peace·keeping force is there 
in Sri Lanka at the invitation of President 
Jayewardene. That was very clearly under-
stood. The moment he feels that it is not 
necessary, certainty our troops will come 
back. I must take this opportunity to con-
gratulate our Prime Minister and President 
Jayewardene 10rtheir courage, Wisdom and 
statemanship in signing this historic Agree-
ment which is unprecedented in the annals 
of international relations. They have done 
great service not only to the people of Sri 
Lanka but also to the cause of peace in the 
world. They did sign this at the risk of lives . 
As a matter of fact, our Prime MiniS1er actu-
ally faced that risk and President Jay. 
wardene is still perhaps facing it. 

Some people while discussing this 
Agreement tend to miss the wood by count-
ing the tr9as. I am not going into the details 
of aU the clauses. There is no point in it. What 
is the overall impad and the consequence of 
this Agreement. What is the vital and impor-
tant point? The doubting Thomasa. will 
continue to doubt anything and everything 
on earth and they only get lost in an atmos-
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pher. of confusion or sometimes in a psy-
chic ailment. 

What is the overall significance of this 
Agreement? Firstly. this is a bokt attempt to 
solve the ethnic crisis in Sri Lanka. The ball 
has been set into motion and I hope that the 
people of Sri Lanka - Tamils, Sinhalese and 
others-will rise to the occasion and allow 
their wisdom and discretion to prevail and to 
play the desired role in implementing this 
Accord. 

Secondly. this Agreement ensures 
unity. integrity and stability of Sri Lanka. This 
is important not only for Sri Lanka but also for 
us. We cannot afford to look on while our 
neighbour's house is on fire. It is in our 
interest, therefore, that the unity, integrity 
and stability of Sri Lanka is ensured and 
guaranteed. 

Thirdly. this Agreement has further 
strengthened the bond of friendship be-
tween India and Sri Lanka. This in itself ;s a 
great achievement of our Prime Minister. 
Abiding friendship with neighbours is not 
only a basic requirement for us but also one 
of the major objectives of our toreign policy. 
We have set an example for the whole world 
that problems among neighbours can be 
resotved bilaterally if there is a will and 
honest intention to do so. 

Fourthly, The Agreement has stren-
thened the SAARC and I need not dilate 
upon the importance of SAARC in this 
House. Everybody knows it. Our success in 
reaching this Agreement wrth Sri Lanka has 
opened the doors for similar approaches to 
resolve problems with other members in our 
neighbourhood. That is very important. 

Fifthly it is in the goo-strategic interest of 
India that Sri Lanka does not stray into the 
bye-lanes of international manoeuvres. Sri 
Lanka has conceded four 'majorpoints which 
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had been causing us worries for quit. some 
time. Now, Sri Lanka has agreed that she witt 
not allow TrincomaJee to become an Amari-
can naval base. The tank farm contract with 
a Singapore-based firm which is a proxy of 
the U.S. interests is to be scrapped and the 
project. henceforward, will be a join1lndo-Sri 
Lanka project. The Agreement for the Voice 
of America transminers in Sri Lanka will be 
reviewed. Fourthly, the role of outside agen .. 
cies and mercenaries is also to be reviewed 
to oonform to Indian interests. These are 
very sigr:aificant steps in our favour. In short, 
Sri Lanka has become a part of India's 
strategic orbit, denying any other power ..... . 

SHAI ANll BASU (Arambagh): Is it a 
part of the Accord? 

SHRI BIPIN PAL DAS: h is my interpre-
tation. I am giving my inte rpret at jon. 

In short. Sri Lanka has become a part of 
India's strategic orbit, denying any other 
power, regiona' or extra-regional, any role in 
the island without India's consent. This is a 
very vital points which we must take note 
01 ...... . 

SHRl INDRAJIT GUPTA: I hope the 
han. MinisterwiU disagree with your interpre-
tation. 

SHAI BI?IN PAL JAS: He might dis· 
agree. But it is my interpretation. 

From all these oonsiderations. this 
Agreement will help to further strengthen the 
non"aligned movement and to ensure the 
health and development of the South Asian 
region free from the interference of outside 
powers. 

, ,,:onclude by saying that the most 
important and significant thing that has 
happened is that two non-aligned count,i. 
have come to an agreement to resolve a very 
difficuh probfem without the intervention of a 



525 Disc. reo Indo- SRAVANA 27 t 1909 (SAKA ) Disc. re. Indo- 526 
Sri Lanka Agr89m9nt 

third power. This is a great vidory for the 
principle of bilateralism which we enunci-
ated at the time of signing the Simla Agree-
ment. This is also a great victory for the non-
aligned movement. 

SHRI NARAYAN CHOUBEV (Midna-
pore): Mr. Chairman, Sir, we welcome this 
Accord which has now come, but not with 
euphoria; nor do we denounce this Acaord. 
Wha1 has it achieved? We hope that h will 
end violence, we hope that the extremists 
and other forcas will lay down their arms. that 
the northern and the eastern Tamil areas will 
be ooming under one administration, that 
attempts to make the Sri lankan Port Trin-
comalee a base of American forces will not 
succeed and that the anti-India propaganda 
from the Voice of America Radio Station 
would end. These are good things. 

The economy of Sri Lanka was crack M 

Ing. was being shattered day by day. 25 per 
cent of their budget was being spent to curb 
th,s so..ocaUed terrorism or extremism as Sri 
lanka may calJ it. But it is one thing to have 
an Accord and another thing to have the 
Accord implemented. Actually we have seen 
the Punjab Accord and how its implementa-
tion has taken place. There are other Ac-
cords also. Accords roeant to add a feather 
to the cap of the Prime MlOister are one thing 
and implementatIOn of the Accords is an-
other thing. We only hope that the Accord wilf 
be implemented .... 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTE ANAL AFFAIRS (SHRI 
K. NATWAR SINGH): t did not want to inter-
rupt the hon. Member but I just want to make 
It clear that thiS IS an Agreement. not an 
Accord t not a Treaty I not a Pact. not anything 
else, It is an Agreement. Therefore, please 
refer to it as an Agreement. 

SHRINARAYANCHOUBEY:Wehope 
rt is so. This Agreement, as today's bomb 
blast has proved. ;s not Ifked by large num-
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ber of Sinhalese. The Prime Minister of 
Cylon was absent when this Agreement was 
signed and we know, our Tamil brothers had 
to take up arms under compulsion to face 
Sinhalese violence and chauvanism from 
which this Cyton people are suffering. 'tt still 
persists. We cannot forget this thing. 

So, Sir. there are many genuine appre-
h8n~ions. First of all, we wish it a sucess. But 
that does not maan that if anybody has 
shown some apprehension, some fears, you 
will say, that he is anti-Agreement. This is not 
correct. Even it has been referred in the 
'Indian Post' dated 12.8.87 that our present 
President has expressed his apprehension 
on this Agreement. He has himself ex-
pressed apprehension. I hope. that our 
Minister will give reply to that. 

Regarding the role of the Indian Army, 
who controls this army? How long will it stay? 
Shri Jayewardene ..... .. 

( Int9rruptions) 

SHAI BIPIN PAL DAS: He read 'Indian 
Post'. What is the date? 

SHRI NARAYAN CHOUBEY: It is dated 
12,8.87. It has reported that our President 
has not liked this Agreement. (Int9mJptions) 

The Indian Army is under Jayewardene. 
How long Indian Army is required to stay 
there? When will it come back? What hap-
pens when it departs? What will happen to 
Tamilians who are genuinely afraid? We 
know Sinhalese chauvanism. They don't like 
the present Indian army. Even as a peac. 
keeping force, nobody likes foreign army to 
stay tnere for long. That is very objection-
able. What will be done if after the departure 
of Indian Army, Tamitians are attacked? 
How do you save them? This is the question. 
Tamilians are giving up their arms. After the 
laying down of arms to the Indian 'Army, 
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T amilians will not be able to put an end to the 
chauvanistic ideas of the people of Cytone if 
they are attacked. Is it a fact that Indian Army 
is going to stay there, if not as a peace-
keeping force as an occupational force? 
This is a very difficult thing ..... 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): It is an occu~ational hazard. 

SHRI NARAYAN CHOUBEY: tt IS drffi· 
cult to believe Mr. Jayewardene also. Jaya-
wardene is a very old politician who has 
made. many twists and turns in his career. 
There are many times in the past when h9 
had agreed to the IndIan points. Again on the 
next day he went back. Recently he said that 
he has been compelled to take aid from Ind,a 
because he did not get aid from USA. USA 
has declined togive aid. Now. Sir, what isthe 
role of USA? USA has welcomed the accord. 
In Bengal, we have a proverb, -00 not be-
lieve. do not like snakes who laughs." 

( Int9rruptions) 

AN HON. MEMBER: Can it laugh? 

SHRI NARAYAN CHOUBEY: It laughs 
sometimes before it bites. USA's imperial· 
ism is known to world peace. Mr. Reagan 
supported the accord. This accord does not 
allow US forces to come to Tr;neomalae. 
This accord does not like VOA to occu~y Sri 
Lanka. Even then American imperialism 
supports this accord. 

Is it not a fact that the Indian army will be 
only taking arms from the Tamil militants and 
then a situation will be so created that India 
cannot come out of this situatIon and is 
compelled to stay there and the American 
imperialism will have the last laugh? This is 
the danger which I point out. 
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Four or five days back the US imperial-
ism has strengthened its bases in Oeigo 
Garcia. It is because of the American impe-
riansm that now the entire middle·east is 
burning and the gulf is burning. When such 
an imperialist America is supporting this 
agreement apprehensions arise. Why is it 
so? 

There are many groups among the 
Tamil militants. There are l TIE. EROS. 
TULF. TELO. PLOTE etc. Of course. the 
most influential among them is the one of 
which Mr. Prabhakaran is the leader. The 
f act is that even now what we are noting with 
concern are the bomb blasts. Today also 
there was a bomb biast in the Parfiament 
there. V-Je are noting in the Press that Mr. 
Prabhakaran and his friends are not very 
serious about laying down the arms. They 
are sayIng. it has come in the Indian Press 
also. that a sedion of them are working so 
that this Accord does not succeed. I don't 
know. why. They are making a propaganda 
against the Indian army. They say that it is an 
agreement between India and Sri lanka, 
and the Tamil people of Sri Lanka have 
nothing to do with this. Is it the way a respon-
sible leader has to speak on the agreement? 
These pitfalls are very much thare for whtch 
an answer must be given by the Government 
of India. 

You are dealing only with the group of 
Mr. Prabhakaran. The Government of India 
should deal with other groups also. if you do 
so you are so good. It has not been men-
tioned in the agreement. Of course, you 
should be very serious of Mr. Prabhakaran 
and his group because they are the strong-
est ones. But there are other groups also and 
you have to see that they don't fight among 
themselves. We sometimes see that the 
Tamils fight among themselves. killing each 
other and annihilating each other. They are 
on an annihilating campaign' 
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If these things are sorted out. only then 
this agreement is going to be successful. 
Otherwise the doubts and apprehensions 
which have been expressed by many will 
nullify and we shall be in an endtess dispute 
and we won't be able to come out or live in. 
That will be the position. 

[ Translation] 

It will be lust like the case of a snake and 
musk-rat. If a snake has a musk-rat in his 
mouth neither he can swallow it nor throw it 
out. 

KUMARf MAMATA BANERJEE 
(Jadavpur): As you C.P.M. people have in 
Bengal. 

SHRI NARAYAN CHOUBEY: She has 
nothIng except C.P.M. in her mind. It will be 
all right If she is asked to keep a photograph 
of C.P.M. and worship it. 

KUMARI MAMATA BANERJEE: Nei-
ther we shall allow you to swallow nor throw 
It out. 

[English] 

SHRI NARAYAN CHOUBEY: Again we 
wish this agreement all success. I want to 
end by saying that we want this agreement to 
be a success. let peace prevail in Sri Lanka. 
let the Tamil brothers enjoy full autonomy, let 
the eastern and the northern parts unite and 
get futl autonomy. But what will happen to my 
questions? We want them to be answered. 
We are whole·heartedly supporting the 
agreement. But supporting does not mean 
that we cannot put questions. We hope that 
he will give the answer. 

SHRI INDRAJIT GUPTA: Sir, through 
you may I request the hon. Minister to inform 
tho House of whatever news they have offi-
Cially received about this very disturbing 
Incident. that is. the attempt on President 
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Jayewardene's life a few hours ago? We are 
getting all sorts of news but we do not know 
whether they are reliable or not. He must 
have got some official version. He might tell 
us what has happened. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NATWAR SINGH~: Sir, we have been in 
touch with Colombo since this morning. The 
earlier report was that there had been an 
explosion in Parliament. That;s not the case. 
The explosion took place inside the Commit-
tee Room of Parliament when the President 
was about to address the parliamentary 
group of the ruling party. This is the informa· 
tion we have got from our High Commis-
sioner on the telephone. The incident took 
place between 8.50 and 9.00 AM. According 
to the latest information the President him-
self spoke to the High Commissioner after 
the attack. The President has mercifufly 
ecapad unhurt. But acoording to the report at 
10 AM several Ministers and Members of 
Parliament had been injured. Some of them 
badly. 

Then there was a second telephone 
conversation in which it was said that the 
Minister for Internal Security, Mr. Lalit Athu-
lathmudali had been fairly seriously injured 
and two other Ministers, Mr. Vincent Pereira 
and Monique Jayavikrama and also Mr. 
Percy Samaravira, Chief Whip and Minister 
of State. 

Sir, these reports are all received on the 
telephone. I am not sure whether they are 
100 per cent oorrect because there seems to 
be some confusion and confliding mes-
sages. 

Another report said that four Ministers 
and 20 MPs had been injured. Two or three 
grenades had been thrown into the meeting 
and the people who threw them are reported 
to have escaped~ The message that we got 
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at 1350 hrs was that ona Member of Parlia-
ment has unfortunately died and that one of 
the Ministers has been seriously injured in 
the abdomen and neck and has been 
operated upon. As soon as I have any more 
information I williet you know. The President 
and the Prime Minister have sent messages 
to the President of Sri Lanka. 

SHRt SOMNATH RATH (Aska): Mr. 
Chairman. Sir, India was all along saying 
that the ethnic problem in Sri Lanka should 
be solved politically and not by force. The 
democratic method is the only method of 
getting long-term solution. 

This ethnic problem in Sri Lanka has 
been discussed in the House more than 
once. I only want some of the Opposition 
Members to recollect that it had been stated 
during the debate by some Members of this 
House that India should take extreme steps 
to put an end to the mass-killings in Sri Lanka 
and the reply given by the Minister had not 
satisfied them. They were also demandin~ 
that extreme steps should be taken by the 
Government. It had been said during the 
debate that Pakistan has also supplied arms 
to Sri Lanka and the foreign forces were very 
much on the soil of Sri Lanka-those forces 
who are against the interests of India. Under 
these circumstances. is this agreement not 
unique and historic agreement? It is the first 
agreement of its kind in the whole world 
accepting peaceful coexistence and values 
of non·alignment. Rightly our beloved Prime 
Minister Shri Rajiv Gandhi has stated that 
the agreement proved that the non-attgned 
countries can solve their problems without 
interference of big powers. 

There are about 1 112 lakh Tamil refu-
gees in our country. At whose cost? What 
are their miseries? To solve their problem, 
this agreement is the only solution. It has 
been commented that why should the Indian 
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Government enter into agreement with Sri 
Lanka and why not with the TamU militants. 
Can there be restoration of confidence be· 
tween Sri Lanka Tamils and Sinhalese un- . 
tess there is some protection? Because of 
the agreement between President Jaye- , 
wardens and the Prime Minister of India. the 
Tamils in Sri Lanka now feel that they have 
a protection. Our forces there to maintain 
peace have boosted their confidence. 

;i-

Sir, the foreign forces, who are against 
Indian interests, were showing their pres-
ence in Sri Lanka. There was a grave threat 
to our region. There was a concentration of 
naval forces in the Indian Ocean. Some 
foreign powers were very active to utilise the 
ports of Sri Lanka for their own interest. It 
was a threat to peace. This agreement is not 
only a solution to peaceful coexistence and 
sending the Tamil refugees to Sri Lanka and 
maintain peace in Sri Lanka, but also has got 
another significance. That significance is 
that we are to guard the strategic points of 
our country from south. There was invasion 
to this country from north. If the situation that 
was existing in Sri Lanka would have been 
allowed to continue. who knows some other 
powsr, hostile 10 us, would have utilized Sri 
Lanka as base and it would have been a 
grave threat to our independence. 

SHRt NARAYAN CHOUBEY: Who is 
that power? 

SHRI SOMNATH RATH: My friend 
knows that power very well because he 
doesn't support that power ....... (/nt.rrup-
tions) ....... . 

Sir, even the Nobel Prize for peace has 
been suggested for our Prime Minister Shri 
Rajiv Gandhi and Shri Jayewardene. The 
news that we have received that there was 
an explOSion in the Parliament, necessarily 
proves. are fact or else raises a sufficient 
suspicion that some forces are out to sabo-
tage the agreement. There are some forces 
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that are out to destabilise the non·aligned 
countries. It has come out in the newspa-
pers; at least, one newspapers in Bombay 
has mentioned, how the CIA is acting. 

In this House we have expressed our 
sentiments that the Indian Government 
should play some important role and the 
Government policy was that this problem 
has to be politically solved. There was no 
other alternative than this agreement. WE 
should be optimistic and should not be pes-
simistic. At this juncture it is our duty to 
support this agreement, strengthen the 
hands of our Prime Minister, Shri Rajlv 
Gandhi. so that India can proceed further 
and see that the agreement is implemented. 
We should now give suggeshons how best 
the agreement can be implemented. 

This is a national issue; it is not a party 
issue. We should not oppose it for the sake 
of opposing it. It was stated by some Mem 
bers, at teast by one Member, that our forces 
which are there for peace, may be the force 
for occupation. Certainly not. The forces that 
were trying to go to Sri Lanka for occupt,on 
have been averted by this agreement ane 
the Tamilians there wilt now enjoy all political 
and civil rights and live there as honourable 
cit;zens having same and equal footing with 
others. This agreement has given much 
more than the basic demands of the Sr; 
Lankan Tamilians. They have now on griev-
ances. 

It was stated that the Prime Minister of 
Sri Lanka did not attend the function. but it 
has been reported later that he welcomed 
this agreement.. .... (/nterruptions). Let us not 
import our own ideas into these things and 
say whatever we like. 

Our Prime Minister purchased peace at 
the risk of his Uft). Now the life of the Presi-
dent of Sri Lanka ;s at stake. Under these 
circumstances, we should not say that this 
agreement is not tn favour of the people of ~ri 
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Lanka or India. but W8 should extend our 
sincere support to this agreement and see 
how best it can be implemented. 

After this agreement. India and Bangla-
desh are going to reach an agreement for the 
repatriation of about fifty thousand tribals, 
mostly chakmas, to go from India to Bangla-
desh. Sir, for the removal of apartheid and 
racists' operations in South Africa, India has 
taken a lead. India is the Chairman of the 
'Africa Fundt

• South Africa is the biggest 
"'rison in the whole world. Under all these 
(.. ,,;umstances, the action taken by our 
f me Minister is really praise-worthy. 

On"'/", . ,Jain Irequest all the MemL 're;-:>f 
thiS House, especially our friends in O .... ,......>si-
tion, for the sake of national interest. let us all 
join hands together to see how best these 
issues can be solved and our national inter-
est is :>afeguarded. 

KUMARl MAMATA BANERJEE: Sir, 
what happened in Sri Lanka today. should 
be condemned by the House. 

SHRI BIPIN PAL OAS: Sir, what hap-
pened to her proposal? I think the Chair 
,hould agree to condemn the incident that 
took place today in Sri Lanka. 

MR CHAIRMAN: Yes, it will be done. 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir, while discussing the 
Agreement . my learned friends from both 
sides have expressed their views, by and 
large. appeciating this Accord. My party 
Shiromani Akali Oal, under the leadership of 
late Sant Longowal and the present leader 
Sardar Surjit Singh Barnata, has always 
welcomed the peaceful solution of the prob-
lems through negotiations. Sir, in this House 
we have discussed many times the problem 
of Sri Lanka, but today we are discussing the 
Sri Lanka Accord. Sir, this Agreement will 
certainly strengthen the hands of nationalist 
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forces who want the unity, integrity and 
sovereignty of Sri Lanka to be honoured by 
all. The continuous disturbances in Sri 
Lanka could result in the accumulation of 
weapons by the Imperialist forces. So. with 
this Agreement, we are now in a position to 
safe-guard this interest also. The terrorism 
from both the sides was the cause of esca-
lation of this conflict and by this Accord the 
terrorism which was created by certain ter-
rorists' group has come to an end. 

So, Sir, while appreciating the step 
taken by our Hon. Prime Minister to bring 
peace in our neighbouring tiny island and 
also at the same time expressing good 
wishes for the success of this Agreement, I 
would like to refer to the Punjab Accord 
which our Prime Minister, Shri Rajiv Gandhi 
signed with Sant Longowal. The success 
and failure of the Agreement and Accord 
depends upon its honest implementation. I 
would urge UPOFl the Government and espe-
cially the Prime Minister that the way he has 
taken daring step to solve the problem of Sri 
Lanka, he should also take effective steps to 
implement the Punjab Accord. 

15.00 hrs. 

As f ar as this Indo-Sri Lanka Agreement 
is concenred. you have talked to people on 
all sides. You have also guaranteed general 
amnesty to many. But when it comes to 
Punjab, why are you not prepared to release 
the Jodhpur detenus? Only 157 perons are 
to be released. There are only 157 army 
deserters. If they are released, there will be 
harmony and mutual trust and this will pre-
pare the ground to fight terrorism. If Punjab 
Accord is to be honestly implemented, if you 
want a joint effort to fight terrorism, yC'u 
should carryall sections of our society-
people who are nationalists and who want 
the unity of coumry-with you. With these 
words, I conclude. 

(SHRI SHARAD DIGHE in the Chair] 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Chairman. Sir, Mr. Choubey calls it an Ac-
cord and our hon. Minister an agreement 
which has been signed in Sri Lanka. It is in 
itself an historical Accord. In future, when-
ever the history of South Asia will be written, 
I have no doubt that this agreement and the 
manner in which our leader got it signed wiU 
find very important place in it. It will be 
mentioned in golden letters that such an 
agreement was signed at the initiative of our 
leader. For the last three years this entire 
South Asian region was engulfed in inci-
dents of violence in Sri Lanka. During the last 
2 112 years we have been discussing Sri 
Lanka problem in this House from time to 
time and expressing disappointment. We 
had never thought that this problem will be 
solved, but a light in the tunnel and bright-
ness in darkness appeared and there has 
been a nearabout solution-to the Sri Lanka 
problem. The accord has since been signed. 
We have not paid our attention towards a 
very interesting thing that has taken place 
after signing this agreement. Most of the 
western press have expressed doubt about 
the implementation of the agreement. It was 
their view that it is all right that the accord has 
some how been, signed, but will it be imple-
mented or not? They have given a number of 
reasons. The reasons are very 
unimaginative. It proves that our so-called 
friends in the Wastern world are not happy 
because the agreement was Signed without 
seeking their help. Perhaps it is the first 
occasion that two non-aligned countries 
could arrive at an agreement on a very 
complicated issue without involving any 
super power. It is said that press is very very 
Impartial in western world. But tt Is unfortu-
nate that on this issue they sided with therr 
leaders and not with the truth. I would like to 
say this much that our Government should 
put its heart and soul together to implement 
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the accord in fetter and spjr~. It is not easy to 
implement it. Many apprehensions have 
bean expressed in this regard. But we may 
not discuss these apprehensions in this 
House because it may shake the self-oonfi-
dence of our peace keeping force and our 
Tamil brethern. It will also strengthen the 
hand of those external powers which are 
bent upon weakening India as well as Sri 
Lanka. 

For example. when Bangladesh be-
came independent. 1here were great jubili-
ations in this region. But the extemal powers 
destroyed the democracy in Bangladesh 
and set their leadership against India. The 
above bitterness has receded to some 
extent after the SAARC, but it is stlfl there in 
the hearts.Therefore. I would like to submit 
to my colleagues and brethern that it is a vary 
crucial hour, a very delicate time. In this 
delicate hour, we should not express any 
apprehension. We may show to the entire 
world that we are fulty capable and vigilant 
and this agreement must be implemented. 

There is shocking news being displayed 
outside the Library. a despatch of the P.T.1. 
Some thing wrong has happened in the Sri 
Lanka Parliament or committee. A very bad 
news is coming. Therefore, we hav.to admit 
that President Jayewardene is passing 
through a lot of strain. He has mustered 
great courage to arrive at this agreement 
and we must congratulate him. Our entire 
country is with him and the ent're country will 
stand by him, because It is a close relation-
ship between two brothers. We wilt not anow 
this relationship to end. At the same time, we 
condemn any such attack inside the Parlia-
ment or outside it. A resolution to this effect 
should be passed by the House. 

Finally, I would like to tell one thing that 
all aspeds have been included in the proc-
ess of implementation. I thank Shri Rajiv Ji 
that he has provided light to Sough Asia in its 
real sense and at the right time and South 
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Asia will remain grateful to him for ever. 

[English] 

DR. DATTA SAMANT (Bombay South 
Central): Sir, for tha last about three years 
both the Tamils and the Sinhalese had been 
fighting a bloody battle by killing each other. 
So tar about 14,000 people have been killed. 
Few crores worth property have been lost. 
Ladias were raped. What is happening there 
is I think beyond imagination. It is a very 
typical situation. With one-third population 
on one side and the other two-third 
population on the other side in the small 
State who are economically backward and in 
such a situation, ultimately the Government 
of the country has to take a decision whether 
it would be appropriate to take military action 
or not. I think, as far as my knowledge goes, 
I have never come across such a situation. I 
have never heard such thing where both the 
sides have lost so much. I have seen that in 
the labour movement. After long struggle, 
both of them wiU not be prepared to talk to 
each other. They want only a solution. In that 
situation, I think it is a good thing that our 
Prime Minister and the President of Sri 
lanka have done to bring both the sides on 
a negotiating table to solve this ethnic 
problem. 

Otherwise, until and unless one com-
munity is completely vanished, there will not 
be any peace in that country. And the big 
powers are interested to take charge of that 
situation. It is all right. Lot of things have 
been said. 8.g. that in the north, some bases 
are thera, affecting the security of our coun-
tl)'. Tamils in India have links with the Indian 
Tamils there. There is some opening for the 
settlement of these people. 

Sri Lanka is economically backward. 
This is the time when that State should 
develop. Pakistan. U.S. and Israel are trying 
to take advantage of the situation there, and 
have their roots in Sri Lanka. 



539 Disc. reo Indo- AUGUST 18, 1987 Disc. re. Indo- 540 
Sri Lanka Agreement 

[Dr. Datta Samant1 
While arriving at this agreement. not 

Accord, both the sides were not consulted. 
Tamils were not consulted. Sinhalese were 
not consulted. Unfortunately, among the 
Tamils there are 4 or 5 groups. Some of them 
are out to take the blood of the others. I will 
give you credit for the agreement, only when 
the agreement is implemented, and peace is 
brought to this island. Then I think 1000/0 
credit can be given. Efforts are being made. 
but both the sides are not prepared. The fear 
in the minds of Mr. Prabhakaran and the 
other people are genuine. They are fighting 
for five years. Suddenly you tell them: 
'Surrender your arms'. Ultimately, they may 
be killed by the Sinhalese, and the Tamils 
will become helpless. Anyhow. the 
Government has forced them, and has told 
them that their security will be taken care of. 
Gradually they are agreeing. Gradually 
Jayewardene is releasing the prisoners. In 
that sense, both the sides appear to be 
making honest efforts. 

Mr. Jayewardene has to be believed. 
He is a senior politician. I think that in 1957 
he was against the Sinhalese. At that time, 
his stand was different different from the one 
he is taking now. He was criticizing the 
Bandaranaike's Government then. Subse-
quently he says he has changed. and has 
changed his stand. These senior veteran 
politicians are changing their behaviour 
suddenly. So, our Prime Minister has to be 
very watchful. 

A lot of things are happening in our own 
country. There is a lot 01 criticism against the 
Government here. Perhaps in order to cre-
ate a bener image for it within the country 
and to show how adive our Government is. 
this has been done. During the discussion on 
the Bofors issue, our Defence Minister said: 
eWe have done such a good thing. But we are 
discussing the Bofors here.' Perhaps you 
might have decidf;Kt to create an image 
immediately. That may be one of the rea-
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sons for our Prime Minister to take Immedi .. 
ate steps, giving publicity and what not. 

THE MINISTER OF STATE IN THE 
MtNISTRVOF EXTERNAL AFFAIRS (SHRI 
K. NATWAR SINGH): Not. fair. (Interrup-
tions) 

DR. DATTASAMANT: I am not denying 
the work done. But it is the duty of this 
Government to see that the agreement is 
implemented properly, and you have to bring 
both the parties - parties which are fighting. 

There are some more points: in the 
Provincial Council, there are ten members. 
They have to be nominated. J think that there 
are a good number of Muslims in the North 
and in the East. I think you have to give them 
two seats. In the eastern province, thera are 
a good number of Sinhalese in one corner. 
They are asking for some seats. Our Mr. 
Prabhakaran is not happy regarding that. It is 
not a small thing. tt is more than a detailed, 
major operation. It ;s a big surgery. Nobody 
is having faith in the other. Out of these ten 
seats. I think some three seats will definitely 
have to be given. About the remaining 
saven, I think quarrels have already started. 
Our Mr. Prabhakaran says he wants a major-
ity of seats. EROS says it wants two seats. 
Even Mr. Amrithalingam says he warns a 
minimum of one seat. So, you should be 
cautious in this regard. You must consuJt Mr. 
Jayewardene and see how this is going to be 
done ultimately. This is a question of admini-
stration. People are not going to have faith. 
I think our people will have to show a high 
degree of skill in arranging these things. 

The battle thera is going on for the last 
five years. Innialty. there were two nations 
there; one was the Tamil, and the other 
Sinhalese. The Britishers brought them to-
gether and made them into one Ceylonese 
nation. In such a type of situation, we have 
killed 14,000 people. India's planes have 
gone there. dropping food .... (lnterruptions) 
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SHRI K. NATWAR SINGH: We have 
not killed. (Interruptions) 

DR. DATTA SAMANT: I meant those 
sides. (Intsrruptions) I mentioned in the 
beginning that both the sides flere engaged 
in the battle. Even monks were killed. They 
are also fighting. Whatever is happening. 
Sinhalese do not have belief. They are 
deadly against the President there. You 
have to develop faith in the minds of such 
people. Nobody likes a foreign army; India 
will not like anybody's Army coming and 
staying here. In such a situation, how are you 
going to work further and arrange things? 
Today, there is dissatisfaction all round. 
There are some other points also. 

The American transmitter is still there. 
They have assured you that within 24 hours 
they will remove it, but they have not done it. 
It is for you to judge how Reagan and other 
people are honest. I do not know because so 
far as my knowledga goes thay have not 
removed it from there. They may be playing 
some mischief with the Indian people; that is 
how it is to be judged. I do not understand 
how these things are going to happen and 
how they are going to work there. Tomorrow, 
if a refarndum takes place, again the Mus-
hms and the Sinhalese wilt participate in it. 
This is not going to satisfy you. According to 
this Accord, you are going to from north-east 
and Tamil zones and are going to give them 
the status. I have read about it in the Accord. 
What ara the powers for them? Who will 
control the law and order situation. Will it 
controlled from the Centre or the S1ate, 't is 
not like Indian Constitution. What is their 
Constitution? The States which are formed, 
north and east and our zone, acoording to 
this Accord, what are the constitutional 
rights for them? It is not mentioned in the 
Accord. Who is going impJementthe law and 
order problem is going to be an issue? 

SHRt P KOLANDAIVELU: It will be-
come one administrative unit. 
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DR. OA ITA SAMANT: Who is going to 
control the law and order situation? What are 
the powers for them? Tomorrow if Jay .. 
warden. says that he is going to control the 
law and order situation, then everything will 
be spoiled. You are passing through a very 
serious. situation. After today's decision 
8verbody wilt become cautious. Mr. 
Prabhakaran says that they are laying down 
the arms because the Indian Government 
has taken charge of their protection. But 
after today's decision - some of the things 
have already happened - again they are 
going to retaliate. This is more than a com-
munal riot in India. A lot of things have been 
said from both the sides. It is going to be a 
massacre. Forget about the agreement or 
the accord. it is going to boomerang on you. 
Of course, it should not be there. I am not 
criticising; I am just giving a warning. It is the 
duty of the Indian Government to take the 
maximum interest in it and try to implement 
these Accord fully. 

At any cost Mr. Jayewardene must be 
there. Now, Smt. Bandaranaike is criticising 
it; her aim is to criticise it. H at all Mr. Jaye-
wardens is thrown away, then whatever 
government is going to come, it will be more 
harsh and there will be a masacre in Ceylon. 
Therefore, it is nor just a publicity Mr. Hon. 
Minister; not it is the duty of the Prime Minis-
ter and the Indian Government, at any cost, 
to see that the terms of the settlement of the 
agreement must be implemented to the last 
stage. We are passing through a big crisis 
and I hope you wUI be able to do that. 
Remaining compliments I will pay you after 
that. 

PROF. P.J. KURtEN (ldukki): I rise to 
support this agreement. On all accounts. this 
agreement is historic one. I think that every 
Indian can be proud of this Accord. 

the other day I listened to the speech of 
Mr. Unnikrishnan, the mover of this resolu-
tion. In spite of being a mover he is not 
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present here. I am sorry to say that he was 
so obsessed with the kind of political jaun-
dice that he could not see the brighter side of 
the Acolrd at all. listening to his speech, I 
was reminded of a Malayalam couplet. 

Sh98ramul/a AkkJin Chuvattilvm 
Chota Thanns Kothukinu Kauthukam 

its meaning is that even in the udder of a cow 
full of milk, the mosquito is interested in 
blood only. 

I think this explains Mr. Unnikrishnan's 
attitude. (Interruptions) 

SHRI SOMNATH CHATTERJEE: You 
compared Mr Unnikrishnan to a mosquito! 
(Interruptions) The whole couplet is gone. 

PROF. P.J. KURIEN: Inthiscontextyou 
can compare Mr . .unnikrishnan to so many 
things. Sir, He vehemently criticised the 
Accord. He has a right to do so. I have no 
complaint. But he seems to have forgotten 
that this is an Agreement and not an award. 
In an Agreement, always two parties meet 
half way. None of the parties can claim that 
all their points have been met. This is an 
agreement between our country and' Sri 
lanka. Therefore, we should not claim, and 
we do not claim, that everything that we 
wanted was achieved. But instead, we 
should look at it from a different angle. Can 
there be a better agreement than this? Is an 
agreement better than this possible, keeping 
the unity and integrity of Sri lanka in view? 
Because that was the consistent stand we 
were taking. Within the territorial integrity 
and unity and sovereignty of Sri Lanka I do 
not think that a better agreement that this is 
possible. 

MR. CHAIRMAN: Please conclude. 

PROF. P.J. KURIEN: What is this? How 
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many minutes are given? 

SHRI SOMNATH CHATTERJEE: You 
wasted time on a useJess couplet. 

PROF. P.J. KURtEN: , have spoken 
only for two minutes. 

MR. CHAIAUAN:Th. Minister has to 
reply. 

PROF. P.J. KURtEN: I have spoken 
only for two minutes. I do not want to speak 
then. (Interruptions) 

SHAI A. CHARLES: You carry on. Do 
not be silly. 

PROF. P.J. KURtEN: I have spoken for 
only two minutes. All the others have spoken 
for thirty minutes. 

On all accounts it is the best. 

Accord that is possible. looking at the 
Accord. I have to say two or three points. 

First, the most important point is. was 
the Accord necessary at aU? In this very 
House We discussed a number of times 
about the Sri Lanka problem. All of us were 
clamouring tor a political solution of the 
problem. Such were the killings going on in 
Sri Lanka. Such was the genocide being 
perpetuated on the Tamil m.norities and 
when apolitical solution has come now, what 
are some of us doing? We are oonducting 
microscopic research to find out loopholes if 
any in the Accord. Instead of seeing the 
Accord in its totality and welcoming it, we are 
asking what will happen if the Aca::ord fails 
as if in any Accord. it would be written as to 
what happens if the Accord fails I Shri 
Madhav Reddi was asking, "What will hap-
pen if the Accord faits1-tt is not the angle by 
which we should look at it. No, Sir, whether 
the Accord has served a purpose? h is 
fuHiliing the objectives. The killing has been 
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stopped. The surrender of arms continues. 
Sri Lankan army is back to the barracks. Our 
peace keeping force is there monitoring the 
process. Is it not a success of the Accord? 
To say that the Accord is temporary or again 
to say that Mr. Jayawerdene i~ not sincere. 
I should say. in the least, is uncharitable or 
cruel. 

The most important thing to be looked at 
is. wh,~her in this our interests have been 
protected or not. 

Anybody who has gone through the 
Accord or has at least listended to the Prime 
Ministet's speech know that we have r9-
gained the lost initiative in that region, in that 
political context, (/ntsrruptions) is it a small 
thing? 

Again, we could ensure that. or Presi-
dent Jayewardene has asssured us, that no 
more foreign elements will be entertained 
there. those foreign elements which are a 
threat to our security. 

We could ensure that Trincomalee will 
no more be used as a mtlttary base by forelgn 
countries. Is it not something to be proud of? 
Is it a small thing? 

S'r, above all, we find that our Prime 
MliOls er IS betng trusted by President Jaye-
wardf:ne and the Sri Lankan Government to 
solve an internal problem of theirs. Is it not 
something to be proud of to an Indian? I 
know that some people like Mr. Unnikrish-
nan and Company may not 'ike it. But any 
Indian crtizen will feel proud of It. 

I do not want to take much time of the 
House. I require only two more minutes time. 

Mr. Unnikrishnan has said that this 
agreement is a sell out of Tamil interests. 
But, you must have read in the newspapers 
that the Budhists monks say that this accord 
is a sell out to India. h tS very clear that these 
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are the two extreme positions. These ex-
treme positions show that the accord is cor· 
tainty sound. 

Sir, h~n. Member Mr. Somuwasspeak-
ing sometime back in this House that the 
accord is something that has been thrust 
upon the Tamil people. Sir. I would like to 
quote the Times of India: dated 6th August 
from an eye witness. 

"The massive turnout of some 
200,000 people at the Sudumatai 
Amman temple on the outskirts of the 
city to hear the L TIE supreme 
commander. Mr. V.Prabhakaran, yes-
terday was indicative of the new mood 
of hope of the terrorised Tamils in the 
Jaffna Peninsula". 

Sir, this is reported by an eye-witness. 

Again I quote: 

"T uesday's meeting seemed to be an 
occasion for them to celebrate the 
event and people in hundreds turned 
up from all over the Peninsula. In 
contrast, in the pre-agreement situ-
ation. even holding a street-corner 
meet would have been difficult. 

This is how the Tamils in Jaffna have 
welcomed this accord. They poured out into 
the street in south end to welcome the ac-
cord. On the day the accord was signed, 
there was a lot of jubillation among the 
Tamils in Jaffna. This is the fact. 

Mr.Unnikrishnan himself has quoted, 
Mr. Prabhakaran was saying that by this 
agreement, India's influence on Sri lanka 
has Increased. He has criticised it. Even if 
that is true, why does not he like it? I would 
only like to say that instead of reading too 
much in the accord, they should try to see 
what is written in the accord. This accord is 
a historic one. This accord has brought 
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home to our neighbours that we are inter-
ested in keeping their territorial integrity and 
we ara interested in keeping them in tact. 
This massage has gone to all our neigh-
bours. Sir, This accord is also a victory to the 
non ... allignment movement. Therefore, 
Sir,this House should whole-heartedly sup-
port this acoord. This accord also speaks of 
the sagacity and statesmanship of our Prima 
Minister. Those who cannot see it are only 
just like blind men who say that it is dark "t 
noon. 

5HRI M.S. GILL (Ludhiana): Ever since 
the leader of the House, our Prtme Minister, 
Shri Rajiv Gandhi. made a statement on the 
floor of the House on the 30th of July in 
connection with the agreement between 
India and Sri lanka, we have been hearing 
multitudes of comments both from internal 
media and international press. Some of 
them have gone to the extent of calling it a 
"historic agreement of the century". And 
some of the supporters of the Prime Minister 
have fecom mended both Prime Min,st~r. 
Rajiv Gandhi. and President Jayewardene 
for a Nobel Prize. And some of them have 
called this agreement as a "monumental 
victory of Indian diplomacy". They have also 
called it "another feather in the hat of Indian 
foreign affairs". But on the other hand, some 
of them have caUed this agreement as going 
back to "square minus one of the Tamils". 
So many commentaries are coming from 

~.iff9rent aspects and different quarters. 

As for me, I neither call it as a historic 
agreement or a historic docUrm:lnt nor I call it 
as a document of square ofre. I look at it from 
a different angle altogether. If nothing else 
has been achieved, at least it is a step 
towards the stoppage of the flowing and 
spilling of Sri lankan blood, whether it is 
Tamil's or Sinhalese', on the face of Sri 
lanka. It is a document which is a real 
translation of the silent prayers t)f thousands 
of those sisters and mothers who would go to 
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the temples and pray for tha safaty of their 
brothers, husbands and children. Again, this 
is a silent echo of the moans of those or-
phans who are lying in the hospitals half-
dead. Therefore, in view of this, in my opin-
ion. Prime Minister. Rajiv Gandhi and Presi-
dent Jayewardene deserve our congratula-
tions-not only our congratulations but the 
congratulations of alt the peace loving 
people of this world. Let these people know 
that in the wars of today. struggles of today, 
nobody can claim total victory on the other 
party: no section can ever claim total victory 
on the other section. It will be the victory of 
peace and forces of tranquillity only. Ulti-
mately, these forces can claim the victory 
and nobody else in the wars of today. tt is in 
this perspective that'we have to look into this 
document which has been brought about by 
a tremendous effort of both the parties. 

The agreement has been brought about 
to meet, as the language of the agreement 
teUs us, the aspirations of the Tamilians who 
were struggling for obtaining certain objects. 
Out of those, five objects have been detailed 
in the agreement. Those are: recognition of 
Tamil as a separate ethnic entrty. their nght 
to govern themselves as a unit, recognition 
of their language, recognition of the northern 
and eastern provinces as one unit, political 
autonomy with apportionment of powers 
and devolution of authority on them. In order 
to achieve this objective, this agreement 
which has been reduced into certain sen-
tences, has brought eastern and northern 
un~s as one administrative unit atthough it is 
subject to referendum ultimately. Although 
there may be something which critics call 
that Jayewardene may allow certain Sin· 
halese to enter the eastern province and 
defeat the object of referendum at a particu-
lar stage later on, the object for the time 
peing is achieved i.e. the unity of these two 
provinces. Then, there is the autonomy 
which is recognised in the Agreement itsalf. 
At! these things have bean achieved for the 
tima being. 
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Now there are reactions. As we hav" 
seen in the news and read in the papers, 
there was a reaction from both the sides-
the Tamilians and also the Sinhalese. The 
reaction is in the form of blasts, in the form of 
certain firings, and also in the form of certain 
statements condemning certain aspects of 
the Agreement. It is not unusual. Whenever 
there is an Agreement, there is always a 
criticism from one s ide or the other regarding 
the lacunae because it is never cent percent 
fulfilment of the desires of the parties. The 
Agreement is always between the two and 
this will continue. But there are certain les-
sons to be noted from this Agreement. 
These lessons are very important for politi-
cal thinkers and political pandits of India. The 
first lesson is that the Prime Minister has 
recognised one thing that those persons 
who demand a separate State in a country 
and those who speak with the barrel of the 
gun, have to be talked to, as they were talked 
to there. Although the object was complete 
separation, yet it was the negotiating table 
where this matter was sort out and not in the 
field. This lesson has gone through home 
that these things have to be tackled on the 
negotiating table peacefully. The second 
lesson that is to be learnt from this Agree· 
ment is that the linguistic minorities, the 
ethnic minorities, or even the religious mi-
norities, whosoever they are, whenever they 
come forward with certain demands, when-
ever they come forward with their aspira-
tions. they are entitled to seM-determination 
and they are entitled to have their own say or 
express themselves before the majority or 
before the country. They may be accepted or 
may not be accepted, but the reasonable 
thing is that they have a right to be heard. 
This is the second lesson which has gone 
home by this Agreement. The third lesson is 
that in spite of all this which has happened 
and in spite of aU the corpses and the deaths 
which have taken place, it is onty the talk on 
the table. it is only the mutual understanding 
which can bring peace and make the people 
live within one country. and the unity of the 
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country I the integrity of the country is far 
more superior than the minor aspirations of 
those people. This is the third lesson. There-
fore. these lessons should be taken to heart. 

I congratulate our Prime Minister and 
our Foreign Affairs Minister for having en-
tered into this Agreement boldly. Let us hope 
that with the strength and spirit which has 
been brought about, we execute this Agree-
ment there with all the forca at our command. 
and let the world know that whatever has 
been said is to be executed. With these 
words, I again congratulate them. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NATWAR SfNGH): Sir, before I repty to 
the various points raised in the debate which 
began on the 11 th of this month and has 
continued today I I will just like to say that the 
Prime Minister has spoken to Presjdent 
Jayewardene. President Jayewardene has 
addressed the Nation on the Sri Lanka Na-
tional Television and condemned terrorism. 
I am sure. the House will join me in condemn-
Ing thiS act and also to send our sympathy to 
the bereaved family. and to wish speedy 
recovery to all those who have been injured 
in the incident thIS morning in Colombo. 

I want sincerely thank the 19 hon. 
Members who have parttcipated in this very 
important debate. Except for two voices 
there was over-whelming support for the 
agreement that has been signed and before 
I go into details of what was said by the han. 
Members, I would like to make a few prelimi-
nary remarks. 

When we deal with matters of this im-
portance, we have to have clear vision and a 
firm grasp of reality. Statercraft and diplo-
macy are concerned with action within the 
limit~of human possibility. To advocate ideal 
measures suitable for angels is to say the 
least extremely un-realistic. The agreement 
reached tn Colombo on the 29th , f think 
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combines vision with realism. A very ex-
haustive exercise was undertaken in the 
Ministry of External Affairs under the direct 
supervision of the Prime Minister for working 
out the details this agreement. The agree-
ment was signed on the 29th. It is three 
weeks. The Prime Minister spoke to the 
House on his return from Srj Lanka and gave 
the broad outlines. Then. we laid the agree-
ment on the table of the Houses. I spoke 
myself in the House on 7th to inform the 
House about the implementation and prog-
ress that had been made. Diplomacy is not a 
hundred yards race. It is a never ending 
marathon. Each decision carries with it 
complex implications. risks. where stead-
fastness of purpose and flexibility of appo-
rach are essential. 

I would, however.say that It is a matter 
of thanks-giving that in the last three weeks 
there has boen no major upsettIng of the 
agreement either in the North or in the East. 
The members of the Indian Defence person-
nel who lost their lives, dId so while perform-
Ing their duty when they were defusing the 
mines that had been laid. That In itself is a 
very considerable achievement. 

Nowthe poInts raised by Shn Unnikrish· 
nan I have great respect for hIm. He tS a 
parliamentarian of long standing. and I had, 
therefore, hoped that he would offer us some 
fresh and creative insight Into the Indo-Sri 
tankan Agreement. The debate oHered hIm 
a very good opportunity to do so. But regret-
fully. he did not offer us any creative sugges-
tions or insight. What we gal from him were 
his scattered reflections, verbal overkill and 
indignation, all poor substItutes for poticy. 

I will answer the points that he raised. 
One was inclusion of Amparai Now having 
reen associated with the proposals of De-
(..,Jmber 19, 1986. ) am some kind of a mini-
authority on the subject. 

AN HON. MEMBER: You are very 
modest. 

SHAI K. NAlWAR SINGH: I am not 
often accused of that. Now. h. is not obvi· 
ously aware that the militants, specialty 
L TTE, have objected to the December 19th 
proposals on the gorund that Aamparai 
which forms. part of the traditional home of 
the Tamils should not be excluded from the 
Eastem Province. They wanted the Eastern 
Province. as it is, and this has been provided 
In the agreement. Secondly, regarding con-
suftattons WIth the L TIE. Mr. Unnikrishnan 
said that when Mr. Prabhakaran was here. 
he was kept in cognito and that L TTE was 
not taken into confidence. Now. Sir. what-
ever one may say. the Ministry of Extemal 
Affaris has 40 years of experience in dealing 
with this kind of situation and we would be 
guilty of eX1reme amaturism if we were not to 
deal WIth thIS maner with sertousness and 
concern that It deserves. We in Government 
had been In touch with Mr. Prabhakaran and 
hIS colleagues In JaHna and we sent our 
official to Jaffna to meet him. We had dtscus· 
slons WIth hIm and hIS colleagues in Madras, 
so also dId the distIngUished hon. Chief 
Minister of Tamil Nadu. We had discussions 
wrth hIm in Delhi and we haJ d,Scus510ns 
with all the Tamil Groups and we were In 
touch With them over the last so many 
months. So, to say that we did not take Into 
confidence of Mr. Prabhakaran and his col-
leagues is not factually correct. As a matter 
of fact, Mr. Prabhakaran met the hon.Prime 
Minister apart from other officials and mem· 
bers of the Government. Now, the other 
thing that was flung at us on this SIde was 
that the agreement did not somehow take 
care of the security environment and that it 
only somehow took care of Indian interQsts. 
Now, Sir, the agreement between Sri Lanka 
and Indra makes rt a common cause for all of 
us, dIplomatic. domestic, international. po-
litica'. economic, military. What would have 
happened in the last 20 days if this agree-
ment had not been signed on 29th July? I 
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would respectfully request the hon. Mem-
bers to rafted on the situation that would 
have been today in Sri lanka, in Tamil Nadu 
and in our region and the agony. apprehen-
sion, anxiety and destruction would have 
been great and the ethnic discard would 
have aU but split this beautiful neighbour of 
ours into two. This accord has prevented 
th;s. Now, I think, an of us, whatever political 
affiliations we have, should recognise this 
fact and even if you sit on the other side at 
least have the wisdom to say' Yes, this is a 
good thing' 

Mr. Reddy and Mr. Unnlkrishnan raised 
doubts. These doubts also assailed us. The 
agreement lS being monitored Prime MInis .. 
ter himsotf. A group of concerned people 
meets me everyday. We are in constant 
touch wrth our High Comm isstoner With our 
personnel in Jaffna. in the East beacuse we 
want this to succeed. Now. In any gIven 
undertaking of thIs nature these are ,mpon· 
darables. The unexpected can always ~13:P­
paned and we have planned for contin~ 
~encis. God forbid if anythIng was to go 
wrong, but then we Will not be found wanting 
ortotatty unprepared. This is the busIness of 
any respedfu', for91gn office to have papers 
ready for contingencies for various scenar-
ios. If 'A! goes wrong then what you do with 
'B' and ~ 'Bt goes wrong then do 'e'. If we 
did not do that, we will be failing in our duty. 

We ourselves raise questIOn every day. 
Now, if the agreemeni IS fully implemented. 
because ther~ ~re uncertaIn areas-now the 
electIOn is to take place. at the end of the 
year. An Interim administration has to be 
established. This is a delicate exercise cre-
ating a Viable, acceptable, political instru-
mentality for the interim period. A team has 
left this morning of concerned officials of the 
G~nment of India to have discuss tons 
with their counterparts, Sri Lankan Govern-
ment and with the Tamil groups. 

Mr. Prabhakaran's speech has been 
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quoted In the House. I read it very carefully. 
I would like to say here that his whole ap-
proach has been helpful and constructive. 
He has certain fears. He wants to know who 
will look after his security. There are serious 
differences between the Tamil groups them-
salves. And the serious differences had 
some time led to violence and death. So, his 
group's security and that of other groups' 
has to b..J ensured and this is what \fe are 
trying to do. There has been no incident 
between Indian Army and Sri Lankan Army 
or our forces there and any of the militant 
groups. There have been some fnetton and 
violence between the groups themselves. 
But the atmosphere in the North and in the 
East has Improved, since the accord has 
been Signed, the temperature, has come 
down very considerably. People wherever 
they are, are not fearing for theIr lives and 
hmps. for their near and dear ones, and are 
getttng on With the business life every day. 
ThiS has not been happening for the last 4 
years. I thtnk, this is a very big achievement 
and we should all work for It to succeed; we 
shoud all pray and hope that this remarkable 
agreement succeeds and should be a model 
In a slmrlar Situation· I hqpe a SImilar s;tu~ 
ation would not arise. Now, we are not 
euphOriC about It. We are very cautious. But 
at the same time, I do not want to minimise 
the achIevements or the Importance or the 
SignifIcance of this agreement. tf we have 
been able to ensure that outside hostile 
elements Will not remain In Sri lanka, 8S a 
consequence of this Agreement. I think. this 
is an achievement for us. If powers whicn 
were interfering in Sri Lanka, will no longer 
be there to pollute the political. military at-
mosphere there, it is a good thing. And all the 
requirements of Sri lanka - whether they 
are Defence, CiVIlian-we will meet those 
reqUirements. This IS an agreement which 
has been Signed by two Non-Aligned colRr'4 
tries. who are neighbours. Sri Lanka has 
baen the Chairman. Non-aligned Move-
ment; India has been the Chairman, Non-
aligned Movement. 
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Look at the atmosphere just two orthree 

months ago. I have been living with this 
problem fo( nearly a year and I know the 
difficulties, intricacies. the pain. the anguish, 
the uncertainty and the annoyance. We had 
our differences with the Government of Sri 
Lanka. But I think, full marks and great 
triby_te should be given to President Jaye-
wardene. who has taken the position that he 
has, in the face of d~ficutt odds. He decided 
~h~,t there was no other way out. if this accord 
was not signed, then the situation in Sri 
Lanka would be horrendous. 

If you read the agreement carefulfy, I 
think your tears would be allayed. 11 has 
been asked 1 what has been the status of the 
letters. The letters have the same status as 
that of the body of the agreement. The letters 
were exchanged not by private individuals, 
not by Mr. Rajiv Gandhi in his personal 
capacity and Mr. Jayewardene in his per· 
sonal capacrty. ihey were signed by them as 
the heads of two Governments and the two 
Governments are committed to it. It is an 
open·minded agreement; it does not end. 
We would like our troops to come back as 
soon as possible. We want to get on with the 
job. For doing the job, we need your support; 
we need your understanding, the under-
standing of the whole House. I am very glad 
to say that out of 19 Members who spoke, we 
got full support from 17 Members. There are 
1,35,000 refugees in Madras. We want to 
send them back. There has been some 
delay_ Members have asked about the hand-
ing over of arms, the time table mentioned in 
the agreement had not been adhered to. 

I agree. It has not been adhered to. But 
as I said yesterday in the Committee, we 
have to have a certain amount of flexibifity. 
Acceptable flexibility has occured, because 
we had to explain, certain details to various ., 
groups. We could not contact some groups 
in time in the North and East. Yes, There has 
been some delay. But we are assured that 
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the arms are being given up. I think the L TTE 
is doing it today. " I am not mistaken, there 
is a desire on an sides to put an end to the 
ethnic conflict, to see that this agreement 
works. 

Now there are some difficulties within 
Sri lanka. It is not for me to comment on the 
internat affairs of Sri lanka. But I do know 
that President Jayewardene is dOfng his 
best to sort out things and the opposttion that 
has been ment,oned from certa,n respon-
sible sources in Sn Lanka, I think. is eroded 
considerably during the fast 5 to 7 days. But 
we have no doubt that all responsible, 
jJeaC'9-loving elements within Sri Lanka will 
welcome this. 

Then there was the mention about 
Trincomalee tank farm. As far as we know, in 
Apnl, 1984, Sri Lanka authoriHes had signed 
a contract with a consortium, Orleans In 

Singapore, and other firms Switzerland and 
West Germany. According to our informa-
Han, this contract lapsed In Oc1ober. 1985 a~ 
the consortium failed to fulfil their part of the 
contrad Shri Unnikrishnan, therefore, need 
not be concerned that we have been taken 
for a ride on thi~ i~sue. 

If Tank Farm comes to us as a JOint 
venture, what is 1hff harm? If the broadcast-
ing facilities are going to be used for no 
purp:>se which is hostile to India, what is the 
harm in it? H the Keene Meene services of 
U.K are withdrawn, if the MOSSAD IS with~ 

drawn, if Pakistani advisers are withdrawn, 
if they are replaced by our people, what is the 
harm in it? We have told Sri Lanka that we 
will train their people. We have also assured 
them that if any hostile activities are taking 
place in 'ndia, we will stop it. If you read the 
agreement and the letter, this is spe~ out in 
detail. 

1 would like very sincerely to comment 
on some of the statements that have been 
made in the House particularly one made 
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this aft8fflOOn by Mr. Bipin Pal Oas. Ithink he 
has in his intervention highlighted the basic 
and fundamental issues that are worrying 
some of our Members. I do not want to go 
into the details of what he has said. But' win 
briefly. if I may say, that Mr.Dinesh Singh~ in 
his intervention, welcomed the accord and 
he also commended both us and the Gov-
ernment of Sri Lanka and the President on 
the agreement that has been reached and 
said that this should be a matter of pride for 
all of us. I could not agree with him more. He 
has. of course, with his experience has 
cautioned us that there is no question of our 
being complacent about anything. It is a very 
delicate. sensitive oxercise. It has taken into 
account what has happened in the last 4 to 
5 years, the emotion, the passion, that has 
been aroused in this case. I think it is a near 
miracle that all these have subsided in the 
manner they have after the agreement was 
Signed In Colombo on the 29th. 

Similarly, I would like to thank Mr. Swell 
for his interventIon. He said that if your 
nejghbour's house is on fire, then better look 
after your own house. I think thIS is vary wise. 
If thtngs are gOtng wrong in Sri Lanka, it is 
bound to impinge on InGia, as it were, on 
Tamilnadu, as our fnends from Tamil Nadu 
say. Shri P. Kolandaivelu's Intervention did 
say so. 

16.00 hr •. 

Shri Jaipal Reddy, ahhough he had some 
misgivings-) am glad and I am grateful to 
him-he did say that the Agreement had 
brought peace and that he welcomed it 
( Intgrruprions). 

Shri B. A. Bhagat pointed out that an of 
us had been, for a very long time, asking for 
a political settlement. Now this is what this 
Agreement has assured. A number of times, 
the debate on Sri Lanka had taken place in 
this House and the Government has been 
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pit\oried on such occasions and it has been 
said: "You have no policy on Sri Lanka; you 
have a weak ~licy on Sri lanka; why are 
you not going ahead and why can't you do 
something for Sri lankan Tamils"? We al-
ways said that the only answer to this prob-
lem isapotiticatsotution. Wesaidthatweare 
trying for it for the last four years and some-
thing has been done on December 19. Then 
the Prime Minister come out with this idea 
and I might say that he is the Author, the 
Director. the Producer and Conductorofthis 
Agreement. 

SHRI NARAYAN CHOU BEY (Midna-
pore) : Actor and Hero alsol 

( Interruptions) 

SHRt K. NATWAR SlNGH:Ptease be 
serious. This is an important issue. And so is 
the President of Sri Lanka. 

Shri Shagat said that this is to be 
achieved by political settlement. I think he is 
very right. tt did require a lot of imagination, 
a lot of oourage a lot of boldness to take this 
decision Just as in human affairs. in the 
affairs of nations too, there is a tide which 
when taken leads and success. On this 
particufar moment everything jelled and all 
the elements and pieces were put together. 
We were able to produce this document. Shri 
Bhagat said that our vital security interests 
had been safeguarded. That is entirety true. 
I do not want to elaborate upon them. It has 
been said that a particular power has wel-
comed it and if that particular power has 
welcomed it • well, it is good for that power. 
it is good that there is some enlightenment in 
that quarter also ........ (/nt9"uptions). This 
has been welcomed from Mosoow to Wash-
i n91on. Can you deny it ? 

SHRI NARAYAN CHOUBEY: Why 
Washington? 

(/nt9rrupt;ons) . 
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SHRI K. NA TWAR SINGH: It has been 
welcomed from Peking to Peru and Wash-
ington 10 Moscow ............ (Interruptions). 
This is a great achievement. If I may say so, 
it has been welcomed from Moscow to 
Washington via Calcutta. ( Interruptions) 

Shri Kolandaivelu in his very aetailed 
statement referred to the various sections of 
the Agreement. He said that after the signing 
of the Indo-Soviet Treaty, it was perhaps the 
most significant event as far as our foreign 
policy is concerned. I would also like to add 
to it the Delhi Declaration which was signed 
between Mr. Gorbachev and Mr. Rajiv 
Gandhi, last year. That will satisfy Mr. Ch-
oubey ....... (Interruptions). The most impor-
tant thing that our distinguished 
hon.Memberfrom Tamil Nadu said was that 
the Tamil demands have been fultiUed. I am 
not saying this. A distinguished son of Tamil 
Nadu is saying this. Thele is no doubt that 
many Tamils have lost their lives. For them. 
peace has come after many years. That is 
why it has been welcomed in Tamil Nadu, 
They welcomed the agreement they attrib-
uted it to you. to your colleague and to your 
Leader the C.M. of Tamil Nadu for the great 
efforts that he has made in putting 1hlS excar· 
cise together. 

Shr; Kumaramangalam also welcome 
lhe Agreement. He wanted to sea that the 
prisoners to be released. I am sure, they 
would be. As far as the prisoners in Sri Lanka 
are concerned, the President of Sri Lanka 
has announced an amnesty. Some prison-
ers have been released. As the implementa-
tion continues and arms are given uP. the 
release will take place. I have already re· 
tarred to the statement of Shri Madhav Reddi 
which I listened to with great respect. 

Sir, when you spoke, you were sitting 
there. I listened to your intervention with 
great care. You said that the Agreement was 
a victory for the non-aligned and for the 
SAARC and in the spirit of the Delhi Decla· 
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ration. You also ratt8rac1 to para 2.16 of the 
Agreement about the use of the military. , 
could go into the details, but I am aure you 
would not like me to take the tim. of the 
Hou.e on this. I would clarify the doubt that 
you have. We have really no serious pr0b-
lem about paragraph 2.16. Sir. you mad. a 
memorable observation that .. he Agreement 
should be followed by our creating oonfi-
dance among the Sinhalese That will be the 
endeavour. It wUI be the endeavour of the Sri 
lankan Government and also the en-
deavour of alt concerned because the major-
ity of the people are the Sinhalaa. Their 
goodwill and understanding and help would 
be necessary and this is what President 
Jayewardene is trying to do. 

I woutd like to thank Mr. Kurup also for 
the comments he made on the bold step 
taken by the Government of India and the 
Government of Sri Lanka. He reftered to the 
Trincomalee Port. We also think that it is an 
extremely important achievement to have 
got lrincomalee out of. the clutches of the 
outstde powers. 

Shri Atish Chandra Sinha also wel-
comed the Agreement and I thank him for 
that. 

The observations of Mr. Sip'n Pal Oas, 
as I said, wefe extremely important. What he 
said about the referendum. I think, needs to 
be repeated hare. If the referendum takes 
place, well and good. If it does not take place, 
even then well and good. because the North 
and the Eas' remain together. his 18 months 
away, ano we are going to be associated 
with it. The ethnic composition being what it 
is. the dentographic changes that have 
taken plaCQ would be reversed in 18 
fTK,nths. There should be no difficulty about 
the referendum either. 

He mentioned about thy JVP extrem· 
ists. I am lur. the Sri Lankan Govemment is 
aware of It and will do what they can. 
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Shri Narayan Choubey also welcomed 
the Agreement and I am thankful for what he 
has said. He wanted to know about the 
Indian army, under whom it was functioning. 
It i, under the command of the President of 
Sri Lanka who is the supreme commander of 
the Sri Lankan forces. It is there on invitation, 
on ag .... m.nt and will carry out the orders; 
it i, working jointly with the Sri Lankan forces 
and w. have had no problems at all. 

The dlferences within the Tamil groups 
were also referred to. We are aware of those 
and I think efforts ara being mad. to mini-
mise those differences, to reconcile the 
various groups, and make it possible for 
them to participate in the interim administra· 
tion which. we hope. will start functioning 
very soon. 

I would also like to thank Mr. Somnath 
Rath and Mr. Ramoowalia for their interven-
tions.1 also thank Dr. Ra;hans and Dr. Datta 
Samant. He wanted to know how we are 
going to implement this. A 1eam. as I said. 
has gone thts morning with exports from the 
various Ministries; they will sit down in 
Colombo in the next week or so to work out 
the various detaits. 

Finafly. a word about Prof Kurian ..... 
( Interruptions). 

AN HON. MEMBER: Sir. it is leaking 
here. 

SHRI S. JAIPAL REDDY: W. welcome 
showers, but we do not welcome them inside 
thG Chamber. 

SHRI. K. NATWAR SINGH: Sir,lwoufd 
Ii&<. to conclude my intervention by saying 
that I thank Mr.GUI and Prof.Kurien for their 
support anct the observations that they 
mad •. I think, we in Government on this side 
are very appreciative of almost all Members 
of the House about what they said about 
Agreement. We are grateful for thair under .. 

standing for their support for the interest that 
they have taken in the subject because this 
is not a party matter, this is a national martef 
in whch we have taken a risk. I am not 
unaware of the imponderable risk involved. 
Nothing venture nothing have . H this prob· 
'8m had to be resolved. if an end had to be 
put to the ethnic conflict in Sri Lanka t if the 
securtty environment had to be prevented 
from getting worse, if the refugees had to go 
back, if the prisoners were to be released, 
and if the events that had dari(enad the life , 
and menaced the future had to be termi-
nated. then something like this Agreement 
had to be produced. I want to here pay tribute 
to the two principal authors of this Agree-
ml:llnl -the President of Sri Lanka red the 
Prime Minister of India-for having corne out 
with a document which meets all the funda-
mental. basic demands of the Sri Lankan 
problem and the fad that the Agreement has 
held forthe last three weeks is a great tribute 
to aU those who are tnvolved in having it 
implemented. Here is an Agreement in 
which there are no vanquished only 
victors. Thank you. 

16.13hr •. 

DISCUSSION RE. COMMUNAL DIS-
TURBANCES IN VARIOUS PARTS OF 

THE COUNTRY: 

[English 1 

MR. DEPUTY SPEAKER: We now 
take up item No.8; Shri Balwant Singh 
Ramoowalia to initiate the discussion un-
der Rule 193. 

(Translation] 

SHRI BAlWANT SINGH RAMOOW-
ALIA (Sangrur): Mr. Chairman, Sir, To.c1ay. 
we are initiating a discussion on communal 
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tension. 

(MR. VAKKOM PURUSHOTHAMAN in 
the Chait1 

Mr. Chairman. Sir. I am of the view that 
communalism cannot be fought at the politi-
callevet. It requires political wilt and sincer-
ity. When the time for fighting communal-
ism comes. we talk of fighting it bravely. but 
our mind changes at that time when we give 
more weight to the political gains. It am of 
the view that as a result of communal vjo-
lence, the poor. the downtrodden people 
and th&'COmmon man suffer. The rich and 
the big political personalities do not suffer. 
May it be ourselves or anybody els8, do not 
suffer. Therefore a very serious problem is 
bejng discussed in the House tD-day. Now-
a-days everywhere people tafk of guns, 
rifles, stenguns, pistols. knives. iron rods. 
acid etc. It may be that there are some 
gentlemen in this House whose friends 
might have used them. But it is dangerous 
for the country. I want to say that commu-
nalism is a national problem, it is not a 
minority issue. Therefore. even after 40 
years of independence, if we go through 
the balance sheet, we get distressed that in 
Gujarat, the birth place of Mahatma 
Gandhi. communalism has taken deep 
roots. Toaday after 40 years of independ· 
ence this thing is being discussed among 
people. f would not like to talk about any 
politician. The leaders, whether in opposi-
tion or in power, talk of theory, they talk of 
principles, but they never put them in prac-
tice. Therefore. an atmosphere of doubts, 
distance and hatred exists. This atmos-
phere should not be allowed to continue 
and internal communal ties, association, 
.gnd friendship should be strengthened so 
that this country may beoome strong and 
the unity. integrity and sovereignty of the 
country t is strengthened. Now the situation 
has come to such a stage and it is a matter 
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of concern that it has bean reported in a 
newspaper. 

[English J 

"More Important than a crusade 
against communalism is the nead for 
a fresh attempt at understanding its 
oomplex nature and friendly dialogue 
between communities and view 
points-. 

[ Translation] 

The situation goes on aggrauating. It is 
being said that some parties are based on 
rwligion. In fact. religion is being used for 
wining an election and achieving political 
power. The conflict or the confrontation 
which takes place at the time of election 
gives birth to certain things and in order to 
take political advantage out of them. '.'Ie 
peopte suggest some inflamatory. slogans 
which create an environment of unrest in 
the country. Political partonage is not the 
only thing. Apart from it politics, police and 
goondaism, sometime. not always. get 
together in connivance with each other and 
disturb peace and create problems. We 
should find out the cause of this malady. W. 
have constitutional power which ought to 
have been used against communalism but 
the same is not being used with that much 
force. If it is used, its results would come 
before the public and it will restore confi-
dence among the people. It is often aJleged 
that the police has colluded with rioters and 
the police did not take any action. It is not a 
wrong charge. It is confirmed when the 
police finds that there is some influential 
personality behind the people participatir.g 
in agitation. The police official thinks that 
when this rioter can please a political 
leader, why should I not establish direct 
contad with him. This aggravates the prob-
lem. Therefore, we will have to think about 
this asped also. There is another serious 
thing. Some peopte think that patriotism Is 
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the monopoly of only one religion, I would 
like to say in unequivocal terms that our 
countrymen desire that this country should 
not be a theorocratic state but it should 
remains a secular country. Everybody, 
whether he is a Hindu, a Muslim. a Sikh. a 
Christian. a Jain, a Buddhist, a Parsi. has 
patriotic feeling in this country. The country 
does not belong to any individual nor it is the 
monopoly of any body. Therefore, steps 
should be taken to ensure that people to live 
in harmony. co·operatton and goodwill. We 
talk to secularism, but it dIsturbs our mind 
when .... 

[English 1 

"The decline of secular spirit In IndIa IS 

not unrelated to the decline of Its Instrtu 
tlons. Judicial delays, denial of justice, rn~ 
competent and glaringly partial law and 
order agencies. demoralised democracy. 
ltl·informed media. ineqUitable economy 
and near paralysis of pohtlcat partIes have 
robbed the system of Its credIbility leading 
to a parallel politiCS In which people do not 
depend on the State for Justice. security 
and punishment but to their respectIve 
communlty.It 

[ Trans/ation ) 

All of us should look Into thIS aspect. I 
am not opposing it. It IS a malady which 
should be cured. When decisions are taken 
in Minority Commission, National Integra· 
tion Council, dISCUSSions take placQ, as 
being held to-day in the Parliament also. we 
take concrete action and when we fail in 
taking effective action, outside people lose 
faith. As a result ot this such problems are 
created and it provides opportunity to InCite 
the feelings of somebody. 

[EnglIsh J 

I-National harmony will depend to a 
large extent on the ability of the system to 
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ensure an equitable sharing of power by 
components of the nation either as individu-
als or as members of diverse identities." 

[ Translation] 

WIth these sentiments India has 
marched ahead. It is said that religion is the 
root causeof all evils, I would Uketo say that 
if religIon is practiseri properly, there is 
nothing wrong in it. As has been said by 
Mahatma Gandhi. "I take inspiration from 
religtOn". Maulana Azad said: 

lEnglish) 

"HIS whole politics was based on the 
teachtngs of Islam. He led the revoH against 
'lhe Muslim communalism after going 
through the teachings of Islam." 

(TranslatIon 1 

SheIkh Abdullah fought a battle for the 
unIty of the country from the mosques of 
KashmIr. The Akali movement had base in 
Gurudwaras. Mahatma Gandhi described 
It as a fight slep and blessed it. Pandit 
Jawaharlaf Nehru himself joined the Akali 
morcha and was put behind the bars. 
Therefore, I fael that while defining some-
thmg &f we try to mix up things it will not be 
correct. It is a question of selfishness. If 
selfishness prevaIls. religion WIll be mis-
used. The capitalists create such a situ-
ation In which rights of the farmers. labour-
ers and the poor people are supressed. It 
gives rise to communalism and it is danger-
ous for the country. 

I would like to say that whenever a 
small inctdent takes place everybody is 
held responsible. When something wrong 
takes place anywhere. all are condemned. 
I have got a paper which t went through 
very attentively. Perhaps anyone of my 
learned fnends may hetp me in understand-
,ng the correct position. but it is a fad that a 
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question was asked in the Rajya Sabha as 
to how many incidents of communal riots 
took place in the whole of Indiaduring 1987. 
It gives me pleasure in saying that 1" reply 
to the above question, the hon.Minister ot 
State for Home Affairs, Shr; P. Chidamba-
ram, furnished a list which included infor-
mation from Gujarat. Uttar Pradesh, Delhi 
and Maharashtra. But according to him, no 
communal riot took place in Punjab. There 
are 12.800 villages in Punjab but 'there has 
been no communal riot anywhere. I am 
telling on the basis of the report furnished 
by the han. Minister of State in the Ministry 
of Home Affairs. As against this there are 
organised terrorists, fundamentalists. for-
eign hand behind them and they disappear 
after committing reprehensible, inhuman, 
henious, whatever words you may use for 
it, crimes within 15 minutes in a very sys-
t~matic way and go scot free. In retaliation, 
shops. houses and schools at innocent 
Sikhs are set ablaze in Shimla, Kullu, Delhi, 
Rishikesh or Haryana. They are murdered, 
insinuations are made and schools are 
burnt. Is this type of mob terrorism less 
severe than that of the organised terrorism 
having foreign hal"ds ? It is my submission 
that the country and the Government 
should be prepared to deal with both the 
types of terrorism. 

A little while ago a lot of things came up 
in the National Integration Council meeting 
in which. 

[English J 

Our Prime Minister admitted deteriora· 
tlon in the communal situation, 

[Translation 1 

I cannot sq~arely blame the Govern-
ment for this. But hoo.Prime Minister has 
also to admit that a situation is being ere· 
ated in the country which is giving riseto the 
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communal tension. Therefore, I would like 
to say that it is necessary to convince the 
people to have confidence in the law and 
order enfordng agencies. A newspaper 
·The Hindu' published from Madras has 
published that. 

[English 1 

" ....... The Provincial Armed Constabu-
lary put into action to quell the riots has 
Itsel1, according to first hand reports. be-
come the aggressor and its personnel al-
legedly opened fire and set ablaze several 
houses ...... .. 

[Translation 1 

If such things about our law and order 
enforcing agenctes will come to tight, 
people will lose faith in them. Now the 
question comes how to deal with such a 
situation. First of all, t woukt like to suggest 
that the provisions of punishment laid down 
for miscreants in the Cr.P.C and I.P.C etc. 
should be enforced strictly and honeslty. It 
is poSSIble only when our political leader-
shIp. whether belonging to this side or that 
side, behaves as a true model and proves 
that It has no desire to supress one side and 
Instigate the other. What happens is that 
some innocent people are caught hold of. In 
a Similar case when some people were 
caught in Delhi. their deputation mot the 
hen. Member, Shri Madhu Dandavate. and 
the same deputation. met me later. They 
said that they are the people who are fight-
ing the miscreants, but it is they who are 
being caught. 'I would like to say that: 

[English] 

" ........... Ruthless action against the 
genuinely frightened persons rather than 
the realty aggressivQ constituents, as often 
happens, leads to total frustration with the 
agents of law with the result that, as the 
Commission was constrained to observe. 



569 Disc. re. Comm-
unal Disturbances 

SRAVANA 27, 1909 (SAKA ) Disc. IV. Comm- 570 

those who should normally be counter rtot .. 
ers are pushed by in .. judicious action into 
the very vortex of the riot. The planning for 
the quelling of a massive disorder should 
be done with great deliberation and the 
police must be taught to deal with delicate 
and intricate situations·, 

[Translation] 

It was agreed. Therefore. it was also rec-
ommended in the meeting of the National 
Integrtation Council that the minorities 
should get more representation in the Po· 
lice Force. Three language formula was 
favoured and ~ was also stated that 

(English] 

Police Force should be trained and minori· 
ties should be given more representation in 
the Police Force. 

[Translation] 

Seoondly. political leadershIp should 
set a true model. Government should take 
note of mob violence. tn Punjab, 2 Lakh and 
40 thousand people were put behind bars 
on Sant longowal's testimony but no netice 
was taken thereof. Only when Bhindrawale 
started using the gun, it was taken note of. 
This is wrong approach. Therefore. I want 
that mob violence should be taken due note 
of wherever it may take place in the country. 
If the terrorists indulge in violence, then 
aftar appealing to them once, twice or 
thrice, they should be deaf! with stemly. 
The nationalist forces should be encour· 
aged. 

The Barnala Government in Punjab 
was dauling with the problems so effi· 
ciently. The Hontble President himself 
praised the Barnala Government in the 
Central Hall but it was dismissed. What for? 
Perhaps it was done to win the elections. 
Butthis action prov~ to be a failure on both 
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ends. BarnaJa Government was dismissed 
and elections were also lost Soon after the 
dismissal of the punjab Govemmant. one of 
the Ministers in it, Shri Chandumajra was 
arrested on charges of corrutpion. I do not 
defend him but at least, he should have 
been arrested through the legal process 
and prosecuted. But he was tortured for 28 
days with third degree methods. A person 
who was a Minister till the 11th of May was 
treated as a criminal from the 12th of May. 
AccordIng to Medical reports, he was bru-
tally beaten up, his legs were torn apart and 
he was hung up with a rope. This is on 
record. All this is very bad. h is heart break-
ing. 

AN HON. MEMBER: Ha had links with 
the extremIsts. 

SHRI BALWANT SINGH RAMOOW .. 
ALIA: He should have been prosecuted. 
But no legal action has been taken until 
now. 

At present Shri Badal and Shri Tohra 
are In jail and they have not been given a"y 
special facilities. I mean to say that there 
can be divergent political views and nation-
alist forces should not be discouraged. The 
persons indulging in riots are moving about 
freely and no one arrests them. If we are 
honest enough, then those parsons who 
are indulging in riots, inciting riots or pro-
tecting the rioters should be sentenced 
t014 years of imprisonment after summary 
trial. The Government should make such a 
provision in the taw. The rioters should be 
isolated. The local officers should h. held 
responsible for riots In their locality. Whet-
ever stJch riots take place. 90 percent of the 
S.H.Os are involved in them. The Integra-
tion Counct' has also recommended the 
same. The Minorities Commission does not 
wield any power. It has not bean able to 
satisfy any minority community 80 far. It 
should be provided with statutory power. 
The credibility of the National Integration 
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Council should be built up. Stringent meas .. 
ures should be taken against Bajrang Bri-
gade, Shiv Sena, Akal Sana. Adam Sana 
and other such senas operating in the 
country. 1 want to suggest that these people 
have a hand in the riots. Their membership 
in political parties should be put to an end. 
You should pay attention to the media also. 
They indulge in giving publicity to wrong 
things. Recentty. a Hindu doctor in Delhi 
had protected a Gurudwara and the entire 
community gave him ·Saropa' but it was not 
even mentioned in the madia, appreciated. 
Shri Barnala. participated in the ;oint IBhog' 
ceremony of Ramayana and Guru Gran1h 
Sahib. our holy scriptures, in th~ memory of 
40 Hindus and the Sikhs killed in Lalru 
incident but it was not mentioned on the AIR 
or T. V. Are the Doordarshan and A.I.R. only 
interested in giving news about killings? 
Therefore I suggest that services 0' theatre 
people, the artrists and the writers. who are 
committed to national integration, should 
be utilised. Only pro-Government people 
should not be given ttme on T. V. and radio 
but others who speak of national good 
should also be encouraged. I mean that the 
politics, police, goonda syndrome should 
be put an end to. 

Our intelligence agencies have totally 
failed as they could not apprehend a good 
number of people who came from Pakista" 
to Gurudwara Darbar Saheb. They took 
arms outside and still they could not be 
nabbed. The intelligence agencies are not 
able to deted mischief anywhere. They 
should be manned by specialty trained, 
adive and efficient people. the pohce 
should be trained properly. I am saying this 
thing in the context of the whole country. 

So far as the para·military forces. are 
concerned, recently Shri Siddharth 
Shankar Roy in one of his speeches had 
stated that the para-military forces jnclud .. 
ing the B.S.F., the C.R.P.F. etc, should be 

polite and reasonable in their behaviolJl 
with people whether in Punjab. U.P., Delhi 
or anywhere else. What happens is that the 
mischeif makers run-away and the inner 
cent onlooker ism taken to task. 

In the peace-committees also. those 
very people are appointed as President. 
Vice President and Genet al Secretaries 
who had jnc~ed riots. Therefore, Govern· 
ment should intervene to ensure that 
parsons of good standing came in such 
bodies. 

I 

Sim ilarfy. when riots occured in the 
Kulu valley and some Sikhs went to the 
Deputy Commissloner and asked him that 
should they leave? The reply came tn the 
affirmative with the romments who has 
stopped you, you can go, no action is called 
1or. Again,the peculiarities of the adjoining 
states should be recognised while tackling 
the problem of one State. In Haryana. the 
first language is Hindi and the second Ian· 
guage is perhaps some southern language 
and not PunJabi which is sopken by 25 lakh 
people of that State. Therefore ~ want to 
suggest that the conflicts between the 
Centre and the States should be resolved. 
It is not enough to manage them. Mere 
managing is not enough. 

In the end, I want to submit that anti-
social elements may exist in every commu-
nity whether Hindus, Sikhs. Jains, Chris-
tians, or any other community but the entire 
community cannot be btamed for h. It the 
whole group is condemned, it is bound to 
i,,' 'ite adverse reactions from the anti.os 
community 

Finally, I want to submit one more point 
before concluding. In this connection I will 
quote Shri Siddharth Shankar Roy, 

(English] 

He Said: 
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'·Hlndu terrorists, Sikh terrorists 
should not be used. T .rrorists are 
terrorists. They have no religion." 

(Translation] 

I mean that our two colleagues in the 
Parliament namely Sardar Tarlochan 
Singh TUrf and Shri Charanjit Singh Ludhi-
ana were searched in Punjab. They 
showed their identity cards, still they were 
not spared. Finally, when they demanded 
that this sort of action must be put in writing. 
the investigating officials did not object. 
How long can a commur,ity tolerate such 
harrassment? During the ASIAO all Sikhs 
were searched. Therefore, t want that 
........ { Int.rrvptions ) ....... , .. . 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk): ThiS is false ... (Interrup-
tions) .... 

PROF. MADHU DANDAVATE (Aa-
japur): Shri Harbhajan Singh was searched 
during ASIAD ...... (Interruptions ) ....... 

SHAt JAI PRAKASH AGARWAL: 
Sikhs are not 3ingled out for search any~ 
where. Everyone is searched. 

.... (lnt9rruptions ) .... 

PROF. MAOHU DANDAVATE : This 
is worng. 

(English) 

At the time of ~.siad. every car carrying 
Sikhs was stopped. Even Shri Harbhajan 
Singh of Janata Party was searched. After-
wards he was tendered an apology 
.... { Interruptions) 

( Translation 1 

SHRIJAI PRAKASH AGARWAL: You 
yourself want to create divisions among the 
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people ...... (Interruptions) ........ . 

SHRt BALWANT SINGH RAMOOW· 
ALIA: Shri Agarwal ii, do trust me. I have no 
such feeling which may inoite communal .. 
ism. Kindly listen to .ne, I am not of that type 
10 create disputes. What t have said is afact 
and the hon. Minister has atso agreed that 
it was wrong. Hence, I want to request you 
to constitute a secret committee conSisting 
of 10 members (but it should not be like the 
Bofors Committee) and to send it to Punjab. 
This committee should visit Punjab to "make 
an assessment of the actual situtation and 
It will find that the Sikhs are in great trouble. 
On the one hand, they are in despair be-
cause the Centre is notfinding a solutic?n to 
the Punjab problem and on the other, they 
are unhappy because the terrorists had 
killed 500 bus passengers which included 
man~' Sikhs also. So the Sikh& are unhappy 
both ways today. Therefore, Hon.Shri 
Rajivji, people may come and go but t want 
to appeal to our people, to the Members of 
Parliament, to the senior Members of the 
ruling party and to all the respedable citi-
zens that Punjab problem is a national 
problem ana it should t;>e resolved by put-
ting in joint efforts. Sikhs are unhappy 
because the terrorists have attacked the 
poor people, the helpless women, the 
priests and religious places and that is why 
99 per cent of the Sikh community is 
against terrorism. I want to inform you that 
the income of Goldan Temple which used 
to be Rs.2 takhs earlier has come down to 
Rs.3.000 now. No one visits the Golden 
Temple these days, even the Sikhs do not 
go there any more. In this situation, we 
should have open mind in finding a sotution 
to the Punjab problem and the problem of 
the unity and integrity of the country. Th. 
Akali party will cooperate fully in your effOrts 
to bring about unity, integrity and commu-
nal harmony of the various communities of 
Hindus,Sikhs. Muslims and Christians. 

With these words I conclude. 
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SHRI SHRIPATI MISHRA (Ma .. 
chhlishahr): Mr. Chairman, Sir. Discussion 
on the subject of communal harmony has 
taken place severat times in this House and 
perhaps it has been discussed in the Stat. 
Legislatures as wall but the situation re-
mains the same. In fact, it seams that this 
problem is assuming alarming proportions 
in OUf' coun1ry. In this connection, 1 would 
like 10 go into the historical background. 
During our first war of Independence in 
1857, the entire country had stood up under' 
the 'e aders hip of Bahadur Shah Zalar with· 
out any Uf.will, caste consideralicns, sac· 
tarianism or communalism and the Hindus 
Sikhs. Muslims. and Christians had fought 
unitedly to oust the British. At that time the 
Hindus, Muslims, Sikhs and Christians had 
no problem in this country and in this way 
the freedom struggle continued till the end. 
Afterthe formation of Congress in 1885 and 
even after that also this problem did not 
exist. I would like to bring about those points 
as to when the problem was visualised and 
when did it take a serious turn and why did 
it take a serious turn. Mahatma Gandhi 
joined this struggle for freedom. He felt that 
if the army fights all the batties or a few 
people participate in it, it is not the battle of 
general public. When it is not a battti. of the 
general public, it does not become effec-
tive. The battle which is not effective, it does 
not influence others. Therefore, he gave a 
call to the general public and associated 
them in it. In 1920-21 the imperialistic 
forcf)s visualised that the general public of 
this country has joined the struggle for 
independence. At that time they became 
were very much concerned for the reason 
that it was possible for them to crush the 
power of the army. but how to face the 
public. They thought of finding some other 
way out for this. At this stage you will find 
that these issues come up for the firm time. 
A slogan of separate electorate was given 
at that time that Hindus will elect Hindus, 
Muslims will elect Muslims. The matter was 
stretched so much that idea of a separate 

un. DilturbarIcIN 

electorate for the Harijans was also 
mooted. Gandhiji refused to attend the 
round table conference on the very ground 
that h. does not want to taka part in it as a 
representative of the Hindus or any particu-
lar caste. because it was the beginning of 
the practice of divide and rule. When the 
public force emerged in India, this practice 
was started. Consequently Gandhlji 
agreed to represent the country only when 
Sardar BaJdev Singh and Dr. Ambedkar 
themselves said that Gandhiji will repre-
sent them and there is no need for them 10 
go separatety. Other people went in the 
conference as the representatives of the 
Muslims, but the invitation was not ad-
dressed to the repr,sentatives of any par ... 
tieular religion. Rather i1 was extended to all 
as representatives of India and then only afl 
the people participated in the conference. 
Thereafter. much emphasis was lard on it 
which resutted in separate electorate in the 
country and it was the resurt of separate 
electorate that partition look place. Two 
nat;on theory emerged and under the two 
nation-theory the country was divided. Af-
ter the partition a situation emerged in 
which some people began to feel that there 
will be Hindu raj in India and the Muslim raj 
on the other side. In this way some people 
had to leave their hearths and homes on 
both sides. But the people of this country. 
the leaders of this country never accepted 
it to be a Hindu raj nor they accepted the 
other part as Muslim raj. Rather they ac-
cepted it to keep it as a secular state. As a 
result of this, after the independence in 
1947 and upto 1967 nothing untoward has 
taker. place in this country. Thare were no 
communal riots from 1947to 1967. But later 
people of majority community began to feel 
that now this country belongs to them only 
and they started committing soma ex-
cesses. It is my country and why others 
should have any influence over it. They 
initiated some discussions. Others thought 
that when they can divide India by fighting 
against on411 another. why can' they fight 
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her. for their rights. The struggle started 
afresh. Even then nothing significant haP"' 
pened between 1967 and 1980. In' the 
mean time riots took place several times, 
but they were never so violent as they are 
now .. 

These riots would not have taken pJace 
in this proportion.One of the reasons fo"his 
is that lndiats position has become stronger 
in the world. Had this thing not been there. 
had the non·aligned movement not taken 
roots and had the foreign powers not leal .. 
ised that India can emerge as a developed 
country in the world again, the riots would 
not have taken place in this proportion. 
However they might have occurred as 
minor incidents. The foreign powers found 
that India want to become a developed 
country whk:h they do not like. Aoart from 
this when we ga,ve the stogan of entering 
the 21st century, some people rediculed 
Shri Rajiv;i with the remark that it is certain 
that 21 st century would come, whether 
Rajiv Gandhi wilt bring it? By entering 21st 
century we never meant that 2001 will 
come iust after the year 1987. It meant that 
we wHl enter the 21 st century on sound 
tooting with significant technological ad-
vancement or at par with the big rountries. 
Due to our efforts in this directlon, a conspir-
acy was hatched all around and as a resutt 
thereof these riots took place in such seri-
ous proportion. In order to check the agre· 
vation of these riots. I would like to telt all my 
colleagues that we should imagine that our 
country stands as a sub-continent from 
cape comorin to Kashmir and1rom Gauhati 
to Kutch. 

Our Hindu brethern. who read big ep-
ics like the Ramayana, the Geeta and other 
bibliographies may. on the basis of those 
books. find some way out so that these riots 
do not take place over petty matters. I would 
like to state further and this point' may 
please be taken note of that our country 
was never so big. We read the stories of 
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hundred such empires in our history out 
which several such empires would not have 
developed. more than Uttar Pradesh, 
Gujarat, Madhya Pradesh. We have been 
reading their legends. Now the biggest 
responsibility hes on the shoulders of those 
who consider themselves to be custodian 
of this vast country. It is they who should 
take the initiative to observe tolerance and 
solve the controversial issues. It is they who 
should prove that though in majority. they 
wUl themselves live in peace and make 
efforts to provide protection to others. 

Besides. I would like to point out that when 
smalt communal organisations come in10 
being, we do not take any note of them. 
When they gain so much strength that they 
can cause harm to others. we try to control 
them. There are several organisations which 
have already been set up and registered. 
These organisations are not so dangerous, 
so harmful. But there are organisations 
which are running at places without registra· 
tion. They are more harmful. Diagnosis of 
the diesease should be made at the initial 
stage. Only when the disease is diagnosedl 

the medicines will be effective. If you do not 
know the disease the medIcines will not be 
effective. 

Mr. Chairman, Sir, I would like to say 
that a serious controversy has arisen in Uttar 
Pradesh. ThiS controntation is about Babri 
Masjid and Ram Janmbhoomi in which both 
sides are indulging in propaganda tactics. If 
any Hindu or Muslim sincerely tells then it will 
be revealed that there had been no confron-
tation before 1952. Prior to 1952 neither any 
Hindu visited that place as Ram Janamb-
hoomi nor any Muslim to offer Namaz. N:> 
incident took place there upto 1952. There 
might be any temple or mosque. But neither 
anybody went there to offer namaz nor for 
worship. But the issue that came up in 1952, 
by instigating individual sentimen1s and with 
the help of vested interests, has become 
such I painful issue for India tn 1987 that on 
heads hang in shame for the same. Now the 



579 Disc. reo Comm-
unal Disturbances_ 

AUGUST 18.1987 Disc. re. Comm- 580 

[Sh. Shripati Mishra] 
situation has reached such a stage that 
every respectable citizen. he may belong to 
any caste or creed. should take a balanced 
view of things. 

16.58 hr •. 

[MR. DEPUTY SPEAKER in the Chairj 

Whenever the riots take place, whether 
it is in Bombay or in Ahmadabadt a balanced 
view has naver been taken. No clear action 
has ever been taken against those persons 
found responsible for instigating riots. Every 
time efforts were made to say and advise 
that nobody should indulge in rioting. After 
ascertaining as to who was responsible for 
riots, after knowing the background of riots 
very well, no achon is taken against the 
hooligans with the fear that the hooligan is a 
Hindu and Hindus will be annoyed if action is 
taken against him and that the hooligan is a 
muslim and the muslims will be annoyed if 
action is taken against him. He a~so knows 
that no action is taken against the hooligans 
or the noters. Simply and adVice ts tendered. 
This has become a common feature and he 
always considers himsetf safe. He does not 
bother or fear. Therefore, it is essential to 
take action courageously after identifying 
him without hesitation that somebody will be 
annoyed or somebody will be pleased. This 
should be done very Qleticulously. 

Mr. Deputy Speaker, Sir, the general 
public has no interest in committing such 
acts. Three types of people take interest in 
committing such things. One of them who 
take interest in such things are those people 
who want to become a leader from political 
point of view. You think of bringing every-
body in the main stream. But there are some 
people who think that if people from 
unimportant places join the main stream 
what will happen to them. Therefore. let 
them rot in darkness", Then only they will get 
the opportunity of becoming their leader. 
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They will become leader at their cast. let 
1hem rot wherever they are. It these people 
will come in the main stream, what will hap-
pen to their leadership. Thera are some 
people who believe in individual leadership 
in the name of caste, creed and poverty and 
who treat it '8S a profession and make it a 
point to march a head. Such persons should 
be identified. There are some businessmen 
and traders who silently extend a helping 
hand to such persons with a view to enhance 
their own area of influence. As stated by Shri 
Aamoowalia, these people distribute weap.-
ons and sit in the National Council. Such 
persons should be indentified. It is neces-
sary to identify these anti-social elements 
and those who take advantage of such situ· 
ations and take action against them. If no 
action is taken against them then they will 
take advantage of this situation and will not 
allow It to come to an end because they have 
vested interest. Often we say that religion 
should be separated from politics. Our col-
leagues from the opposltkln and this side 
talk of separating politics from religion. If i1 is 
so. I shaft also join them. But when the 
question of puttIng up cadtdates tn eJections 
come, why the question of religion or cast to 
which one belongs is asked for? Then the 
likely candidate is asked to ten the number of 
those people belonging to hiS community 
who will support him in the election. If our 
position is judged from our pla.:;es in reUgion 
and society and only after extending support 
to their fundamentalism. orthodoxy our pos;· 
tion can be maintained and if such position or 
status is not there. then you will not allow us 
to win. Than what will happen? H you do not 
allow to w~n, then the opportunity of deliver-
ing speeches here while enjoying facilities of 
air-conditioning wiH be stopped. The media 
will not publish our views. It should be de-
cided once and for all that no ticket will be 
given on the basis oi religion, caste or sub· 
caste. Tickets should be distributed in a 
manner that two candidated belonging to the 
same caste are selected to cOr)test from the 
same place and the voters are not able to 
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find a candidate belonging to their own 
caste. This 'kind of a polhical view should be 
adopted. Let the electorate use their option 
to cast their vote or not. 

It has been stated that Government 
officials also play a negative role in such 
c;ituations. There cannot be any doubt in this 
regard. If they get a chance they also playa 
negative role. If recruitment in Government 
service i~ made on caste consideration on 
preportionate basis will then there be PAC 
comprising Hindus, Muslims, Christians and 
Parsis? If this is done then the feeling Which 
is now apparent in people will creep into the 
armed forces and then the riots will be 

I 

among the armed forces and not an cities. 
Therefore, a separate riot police should be 
created who should be given special train-
ing. special emoluments and secular educa-
tion so that they are able to rise above such 
feelings and sentiments. It this is not done 
then riots will spread from the cities to the 
armed forces wherever tey are stationed. 

In the end, I want to submit 2 or 3 points 
more. Two pecularities can be noticed in all 
the comml nal riots which have occured so 
far. Firstly, ,hat each community tS afraid of 
cultural Invr"sion by another or aUeast some 
religious and cultural influence and sec-
ondly, the majority communrty fS apprehen· 
siva ot I.>smg its majority status. The Govern-
ment ~ 10uld themeselves Initiate action to 
eliminate such fear. One step in this diraction 
would be to set up a Tribunal In which mat-
ters relating to communal riots and disputes 
should be decided. Such matters should be 
decided after thorough study and examina-
tion in detail. Regular courts cannot devote 
that much time. Therefore special courts 
should be set up for this purpose and their 
Award should be binding. After the Award 
we, the House or any other individuator body 
need not interfere in the. same. I want to 
submit in the end as to why are we not paying 
attention to aU this in order to protect our 
national unity and integrity? Are you pre· 
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pared to take adion against those who' 
speak against national interest and insuh 
national symbols and festivals like 26th 
January, 15th August, national anthem etc. 
which are recognised by our constitution? 
Not a single notice has been served to any 
individual on delivering inflamatory speech 
and calling the people to break the legs of the 
Ministers, set their bungalows on fire, drag 
them out of their bungalows and toot their 
houses. The notices were not issued be-
cause of the apprehension of further detano. 
ration of the situation, but I would like to say 
that if notices are not issued, the situation will 
further deteriorate. Such atmosphere 
should be created in the country in which 
there win be no Hindu, Muslim, Sikh or Chris· 
tian but all shoukllive as Indian. H any one 
does anything contrary to it, he will have no 
right to live in this country. No one is above 
the natIOn. One who insults them should be 
awarded examplary punishment. One who 
speak against our national interest and insuh 
our national symbols should be told in clear 
terms that he has no right to live in this 
country and he should go to some other 
country. 

[English] 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): First of all, I thank the 
Speaker for permitting discussion under 
Rule 193 on this important issue which is 
causing great concern to all right thinking 
people in the country. 

I need not emphasise the devastating 
results of communal riots that have taken 
place in several parts of the country. How-
ever much the Government may try to take 
the rehabilitation work and mea~ures. we 
cannot bridge the real loss that had been 
sustained by the people who were affected 
during those riots. 

The recent communal riots in Meerut 
will remain as deep scar on the much 
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boasted secularism said to be practised by 
the Government in our country. tt has sur .. 
passed all previous records of communal 
riots that have taken place in ttle country. 

The non. Home Minister, the other day. 
has told that 105 people died and a few 
hundreds of people injured in the Meerut 
incidents. The recurrence of Meerut riot in 
May 1987 is partly due to the failure of the 
State Government as well as the district 
administration to take necessary. firm and 
appropriate steps at the right time. 

You are aware that on May 16, an 
incident had taken place which IS said to be 
a dispute between a landlord and a tenant as 
a resutt of Which one Hindu as shot dead. It 
was just a month earlier. There was tension 
in the city. Government knew that Meerut 
was a very sensitive area In respect of 
Communal violence. Earlier dUring 1967 and 
1973 major riots t1ad taken nlace. Even atter 
1982 this is the fourth such Incident. In 1982 
32 lives were lost whereas 10 1986 12 lives 
were lost due to the Violence that had 
erupted over ~ cert~m place of worship 
which was said to be the effect of tension that 
had arisen due to Ram Janam Shoaml and 
Sabri Masjld issue. The Intelligence reports 
had predicted that something might go 
wrong on Ramjan or Id day. But in spite of 
that, the local administration as well as the 
State Government had withdrawn nearly 35 
companies of PAC for reasons on Iy known to 
the Government. They may say that they 
have done that w~h good IOtentlons. But the 
mere fact that nearly 35 cays of PAC were 
called back immediately. cannot Justify the 
actIOn of the State Government as well as 
the district administration. The small number 
of personnel of police and para military 
forces could not contain the communal vio-
lence that had freshly erupted on 18, 19 May. 
In fact. the anti-social elements and the 
r;oleers had got an Impression that the small 
force would not be able to contain them. As 
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a result of which they had gone an out in their 
effort to settle scores. Unfortunatety. during 
the communal riots of May, armed mobs 
swarmed the streets with moftov coctails, 
sticks. choppers and butcher knives. Use' of 
pistols and guns was extensive. Ftom mid 
night till day break violence continued 
unabated. 

As a result of this. the Government now 
says that 105 persons were killed. The toll 
must have bean much more. I very much 
doubt thiS f'9ure because in Maliana alone 
people say that more than 100 people have 
d.ed. Even a senIor police officer who v.sited 
on 25th May said that the toil may be around 
80. You can tmagine the brutality. the bar-
barity. the savagery with which the PAC 
people.have behaved In Malians. It is most 
unfortunate that even some semorofficers of 
PAC are a party to thIS heinous crime. The 
behaViour of the PAC at Maliana has brought 
a disrepute to the entire PAC in Uttar 
Pradesh. Today, the fact is that the minority 
community has lost faith in the impartlahty of 
the PAC of Unar Pradesh. It is a clearfaifure 
of Vir Bahadur Singh Government as well as 
the district authOritIes. We are not able to 
understand why the MPs belonging to our 
Telugu Desam, Communist Party of India 
(MarXIst), Jana1a Party, Forward Bloc, 
CommunIst Party of IndIa and Lok Oal, who 
and gone from New Deihl to visit Meerut. 
were not permitted to meet the affected 
people 10 the disturbed areas, why they were 
not permit1ed to go to Maliana or to the 
affected areas In Meerut, in splle of the fact 
that the.r programme was intimated to the 
Home MInister in New Delhi. It only proves 
the shameless efforts of the U.P. Govern~ 
ment to cover up its failures in Meerut as well 
as the unbelievable, brutal, savage behavi· 
our of the PAC in Maliana. tt ~s shameful in 
not allowing the M.Ps 10 go to the troubled 
areas te:> ascertain the facts. console the 
affected people and appeal for communal 
harmony. This incident shows how far the 
country has travened since the days of 

'" 
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Mahatma Ga~dhi. While the Father of the 
Nation. Mahatma Gandhi, who had given a 
new twist and turn to the freedom struggle 
and who was more instrumental than any-
body' else in this country in achieving the 
freedom. was trying to put down the flames 
of communal violence at Noakhali a1 the time 
of Independence. unfortunately, the present 
Prime Minister did not find time to go to 
Meerut immediately when these incidents 
had taken place. He should have gone there 
immediately ana if he had taken necessary 
steps to assuage the feelings of the affected 
people and to tone up the administration. 
and if he had tried to infuse confidence 
among the people about the para-military 
forces and the police personnel. things 
would have been much different. The loss 
would not have been so much. The trouble 
would not have continued for so many days. 
I may be clarified, I hpve read in a newspaper 
that Shri P. Chidambaram, the Minister of 
State for Home Affairs who is sitting before 
me, Shnmatl Mohsina Ktdwai, Union Minis-
ter and the Memberof Parliament represent-
ing Meerut, the Chief M,nister of Uttar 
Pradesh. and the Home M:nls1er, who vis-
ited Meerut on 19th or 2bth of May, did not 
make an attempt to meet the residents to 
restore their confidence In the administra-
tion, but residents to restore their confidence 
in the administration, but simply met the 
officials and industrialists in a guest house at 
Partapur. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHfDAMBA-
RAM): It is totally wrong. 

SHRI V. SOBHANADREESWARA 
RAO: O.K. That is what I am asking. I am 
asking for a clarification from you. So, Sir, is 
this the way in which the Union Minister as 
well as the State Ministers should act in such 
a grave situation? 

unal Disturbances 

SHRI P. CH IDAMBARAM: When I say it 
is totally wrong ....... (/nt9"Uptions). 

SHRt V. SOBHANAOREESWARA 
RAO: O. K. I accept. Is this that our great 
leaders like Mahatma Gandhi, Jawaharlal 
Nehru and Sardar Patel have taught us? 
Those great leaders went unarmed in the 
midst of the people who were fighting each 
othe( during the days of partition as wen as 
other incidents ot communal violence not at 
aU caring their personal safety. For them 
people are more important. communal har-
mony IS more important. It is shamethat with 
much escort and security. the Ministers 
could not dare to go to the people In distress. 

Recently. the communal violence that 
errupted in Delhi is causing great concern to 
the whole nation. It is quite distressing to find 
that these riots should follow an eve-teasing 
Incident. Not only about six persons died, the 
disturbing factor is several parts of the city 
were tensIon ridden for a long time. At sev-
eral places from house tops. police part,es 
were fired Indicating as to how far this dan-
ger has spread. These incidents have 
clearly brought out the fact that the rioters 
are more organised, possessing deadly 
weapons and arms. This is the state of 
affairS in the capital cIty of nation. 

The fact that two Pakistani Nationals 
VIZ., Mohammad Yunus and and Moham-
mad Yamin of Karachi were caught and 
arrested in the incidents of arson, tooting, 
and noting at Meerut gives indication of 
in"olvement of Pakistan behind the commu-
nal violence In our country. Of course, Paki-
stan WIsh disorder, anarchy in our country. It 
will be carrying on lot of mischievous, distort-
fng nbWS through its media to mislead Indian 
Muslims and try to encourage dissatisfj1C-
tlon, Insecurity among the Muslim minority in 
our country. But what is our Government 
doing? Why is our Government allowing so 
many Muslims who have come from .Paki-
stan to stay back in our country and operate 
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in this way to disturb communal harmony in 
our country? 

We have to take stern action on the 
elements which are trying to spoil this har· 
many. let the Government come out about 
the number of Pakistani nationals that are in 
our country. Is the Government tracking thair 
adivities? What are these Pakistani nation· 
als doing in our country? Why are they not 
sent back? Is it not failure on the part of 
Government to curb the anti·lndian, under· 
hand activities of these Pakistani nationals 
and Bangl...ldeshi nationals in our co\,;ntry? 

Let the Government also come out with 
the informatlon regarding the inflow of 
money from Gulf like Saudi Arabia and other 
countries into our country for repair/recon-
struction of Mosques and for running 
madrasas. Let the Home Minister inform this 
House-how this huge money sent to Muslim 
revivalists is being utilised, the actIvities of 
the persons/organisations receIving this 
money. its effect on the society? 

Is the Government keeping track of the 
money said to have been received by Ro-
man Catholic Diocese, Kottayam? It is learnt 
that during thtl pertod 1981·84, from instuti· 
tions in Europe and U. S it has receIved 
nearly As. 97 lakhs. For what purpose and 
how th,s huge money is spent? Is it being 
tracked down? 

The recurrence of communat riots In 
Meerut just after a month atter vIolence in 
April 87 .clearly shows the seriOUS defi-
dences in our system. 

Though the Union Government has 
been sending the guidelines to tackle the 
communal riots and maintain communal 
harmony, it is more on paper rather than 
implemented. The Centre cannot satisfy by 
merety issuing the guidelines to States and 
thinking Its responsibility is over. The Union 

t..iovernment -should closety monitor the 
Implementation of these guidelines. It must 
hold periodical meetings with the States 
representatives regarding the steps taken to 
contain and prevent recurrence of commu-
nal violence in particl.J1ar in the 88 di§trids 
identlfted as hyper sensitive and the 98 dis-
tricts identified as sensitive districts from the 
angle of communal violence. Media can be 
made use in building harmonv effectively 
between different communities. 

The communal organisations should be 
put down firmly to which-ever religion th&y 
may belong. Those organisations which are 
trying to create differences between differ-
ent sections of society I creating misunder-
standing. for meeting communal violence 
should be dealt with mercilessly. The reports 
that an organrsation Bhaiarang Oaf has re· 
crulted more than three lakh volunteers tn 
U.P. alone IS causing great concern. Let the 
Government clarify the posltlon. 

Already country, In partjcular Punjab is 
eXr'3r1ancing endless sufferings at the 
hanu$ of SIkh militants. Similarly. the militant 
organl5atlon haVing connection wIth Muslim 
Fundamantalrsts also should be firmly dealt 
with. 

Sir I has the Government made efforts to 
appoint a high level commi!tee of experts to 
analyse the reports of Comm Issions of 
EnqUIry appointed at the time of communal 
riots. whIch will be of great help. The Justice 
Jagan Mohar Reddy Report on Communal 
nots in Ahmedabad in 191)9, Dayal Report on 
Ranchi nots In 1967, the Madan Report of 
the Bhlwandi riot in 1970 and several other 
reports subsequently have made available a 
lot of information about the causes that lead 
to the Incidents the role played by individu-
als. people. organisations. political parties, 
politi~at leaders, press media. district official 
machinery and local police set up in regard 
to those d4sturbances. H the Government 
~J:lS not made such an effort earlier, I suggest 
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~h.1 it should immediately take it up now. It is 
very necessary for prevention of the riots 
recurring in the future. An elaborate and 
exhaustive enquiry aJmost on the pattern of 
the Presidential Commission of America 
which went into ethnic· riots in the United 
States in 1967 to cover the entire gamut of 
problems in the cities and towns which have 
become prone to communal violence in the 
recent years. I should examine, analyse the 
earlier roports and the reports on socio 
economic and political condition in sensitive 
areas and suggest measures, short range 
as well as fong range to be taken in different 
hyper sensitive and sensitive identified ar-
eas to bring communal harmony. 

I wonder whether the Government has 
taken action on the religious people who 
have incited violence through the worship 
pfaces. It is not sufficient to take act ion on the 
anti·social elements, rioters or the political 
elements who are behind the rlots. Also the 
religious persons who preach hatred and 
Incite communal violence should also be 
taken to task. Under Section 1S3-A of the 
IPC. a p9r~on who promotes feelings of 
enmity, hatred, iII-wil, commits any act which 
is prejudicial to maintenance of communal 
harmony between different religious or re-
gional groups or caste or communities shall 
be punished with imprisonment which may 
extend to three years or with fine or both. Let 
the Government clarify. come forward to say 
how far this provision is being used effec· 
tively to contain violence. This Section also 
deals with the misuse of places of worship. tt 
is clearly mention~d in the Section 153. A (2) 
- whoever commits an offence specified in 
Sub·Section (1 ) in any place of worship or in 
any assembly engaged in the periormance 
of religious worship or religious ceremony, 
shall be punished with imprisonment which 
may extend to five years and shall' also be 
liable to fine. 

I want to know how far this present 
provision in IPC is effectively used to p~nish 

unal D;stu~s 

the religious heads or leaders who are violat-
ing the accepted limits and going to very far 
extent. Is it fair to a big person like Shahi 
Immam of Delhi Masjad, to make such a 
provocative speech on March 30 rally at 
Boat Club just a few yards away from this 
place. on the Babri Masjd - Ramjanam 
Bhoomi issue? Has he not incited his CQm-
munity to burn houses of Muslim Ministers' 
Policemen? I would appeal to them not to 
repeat such type of s,peaches and give a call 
to boY\,Qtt the Independence Day and such 
other days of national importance because 
that will vitiate and spoil the atmosphere of 
communal harmony. 

Sir I I feel that 8abri-Masjid - Ramjanam 
Bhoomi issue is one irritant spoiling the 
atmosphere. The Government should find 
an amiable solution to this problem because 
an this the sentiments of crores of Hindus 
who regard Rama as God and that his birth 
place is involved in the issue. It also con-
cerns to Muslims who want that it should be 
continued as Masjid. 

It is most unfortunate that the Govern~ 
ment has not derived any lessons from the 
communal riots which took place in Malad in 
Maharashtra on the 8th May, 1970. An inno-
cent proposal with a desire to acquire a 
property without paying compensation to the 
concerned community evofvQd into a public 
controversy that the present building ul\der 
the control of Muslims was felt by Hindus as 
a result of desecration of a temple. It is only 
an example to illustrate that the social-psy-
chological mechanism by which a town ordi .. 
narily free from communal tension can be 
stirred into aggression, hatred and blood 
shed. So, it must be constantly kept in mind 
that decisions or proposals which 'Qad to stir 
the communal passions should be taken 
only after careful consideration and discus-
sions at the highast level. 

Severa' reports have suggested that·as 
soon ~s intetugence reports are in about the 
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possibility of damage to communal har-
mony t the police or para military forces 
should be asked to control the situation 
immediately without letting it go out of hand. 
when the reperussions wih be very serious 
and damaging. (Interruptions.) 

MR. DEPUTY-SPEAKER; Order, or-
der. 

SHRI V. S06HANADREESWARA 
RAO: In the case of Meerut riots, it IS a clear 
lapse in not posting adequate force in spite 
of the reports. The Home Minister tokf that 
the Government proposed to bring forward a 
legislation in consuhation with all parties to 
separate religion and politics and to pr~vent 
misuse of places of worship by terrorists or 
riotaers or anti-social elements. It is strange 
that the Mintster of State for Home Affairs 
had stated sometime back in Parliament that .. 
there was no proposal to curb the use of 
religious places for pol~ical or other ac1ivi-
ties. Is the Government fearing that it may 
lose votes? Is not the natIon's interest more 
important than the party interests? Let the 
Government clarify rts latest stand on this 
issue. 

Sir. the silver lining in the dark sky,s, 
South is relatively free from communal ten-
sion. The States of Andhra Pradesh. Karna-
taka. Tamil Nadu and Kerala have not wit .. 
nessed such ugly tncldents in the last two 
years. 

[ Translation] 

SHRI SULTAN SAHABUDDIN OWAISI 
(Hyderabad): Communal riots have taken 
pface in Andhra Pradesh many times. 

[English) 

SHRI V. SOBHANADREESWARA 
RAO: It was because of you in collusion with 
Nadendla Bhaskar Rao. (Interruptions.) 

Party. Committ .. on Bofors 

Our State Government in Andhra 
Pradesh has taken very strong measures to 
prevent the build .. up of communal tension. It 
takes into custody all known and suspected 
anti-social elements. people with bad past 
history and having connection with dashes 
earlier. The Government does not spare 
even the leaders 01 the political par1ies who 
are involved. to prevent this communal ten-
sion. We are very happy to say that there are 
no communal incidents or clashes in the last 
three years in our State. 

It is most unfortunate to observe t:1at the' 
communal rtots are on increase in the Con-
gress-I ruled States. This is not to criticise 
any party but I am only stating the1act sothat 
It can be taken no'e of in all seriousness and 
a deeper st udy can be made j nto this asped. 

The Government should see that the 
causes tor communal clashes are thor-
oughly analysed. They may vary from place 
to place But It WIll be highly useful to make 
such a study so that corrective and preven-
tive steps can be taken, so that these unfor-
tunate incidents which cause untold suffer-
Ings to the pe9ple, some families losing 
everything they had and which only 
strenghthen further divide of the society on 
communal lines do not repeat In future. 

17.35 hr •. 

MOTION RE. EXPREsstON OF TRUST IN 
THE JOINT PARLIAMENTARY COMMIT-
TEE TO ENQUIRE EXPEDITIOUSLY INTO 
PAYMENTS MENTIONED IN THE RE· 
PORT OF SWEDISH NATIONAL AUDIT 

BUREAU 

[English] 
( Interruptions) 

SHRI BHAGWAT JHA A:'AD 
(Bhagalpur): May I request you to take this 
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motion of mine. namely: 

1'hat this House, while welcoming the 
efforts made by the Government of 
India, in cx>operation with the Swedish 
Government ........ . 

(Interruptions. ) 

PROF. MADHU DANDAVATE (Ra-
japur): How can he move on the spur of the 
moment? (Interruptions.) 

Sir, yesterday. they 
said ........ (Int9rruptions. ) 

MR. DEPUTY·SPEAKER: Order, or-
dar. 

( InterruptIons.) 

MR. DEPUTY-SPEAKER: Please take 
your Sbat. First take your seat. 

( Interruptions.) 

PROF. MADHU DANDAVATE: When-
ever i1 is convenient, they seek out coopera-
tion but now they do it 
clandesti nely ....... (Interruptions.) 

MR. DEPUTY-SPEAKER: I request aJl 
of you to take your seat~. 

( Int9rruptioIIS.) 

MR. DEPUTY·SPEAKER: Please take 
your ~eats. Listen to me. 

( Interruptions) 

. . 
MR. DEPUTY-SPEAKER: I have no 

objection. W. have been discussing the 
communal situation alreqd,;. It I~I for the 
HOuse .to decide. 

PROF. MADHU DANDAVATE: Mr. 
Speaker hal') allcwed the discussion 'on 

communal situation. 

SHRI BHAGWAT JHA AZAD: Rule 388 
may be suspended. 

MR. DEPUTY .. SPEAKE~: Already this 
motton is admitted. 

( Interruptions) 

MR: DEPUTY- SPr::AKER: Mr. Jaipal 
Reddy, take your seat. Already this motion is 
in the List. 

( Interruptions) 

SHRI BHAGWAT JHAAZAD: Rule3S8 
may be suspended. 

PROF. MADHU DANDAVATE: I am 
riSing on a point of order. In the morning 
when actually I was trying to move an ad· 
Journmant mot,on, Mr. Speaker said that 
adjournment motion cannot be allowed. 
Then the Parliamentary Affairs Minister got 
up and said "We are prepared to take up 
Prof. Madhu Dandavate's resolution which 
was given yesterday under rule 184,- Then 
Mr. Speaker said· "You might agree, but I 
have to decide." 

At that time. Mr. Banatwalta got up and 
he satd that when a motion on a subject like 
·communalism is going to be discussed in 
this House, I should not intercept that discus-
sion by an~' other motion. I got up and I said 
,,' am eQually concerned about the sensitive 
issue of communalism and 1 am prepared to 
mova the motion at any other suitable time." 
At that time, Mr. Speaker got up and said 
"Communalism is a cancer in OUf body poli-
tic. It gets the priority," I said "What about 
corruption?" Mr. Speaker said "Everytl.mg 
comes second. Communalism cOmes first. It 
is a cancer in our body politic. I accupt .t." My 
point is that when Mr. Sp~aker has given 
priority to communalism for discussion, it 
,>ho~~d not be Intercepted by any ('theT mo-



595 Motion Rs. Joint AUGUST 18, 1987 '. Motion Re. Joint 596 
Par/yo Committe8 on Bofors . Party. Committee on Bofors 

(Prof. Madhu Dandavate1 (Inte"uptions) 
tton altha fag end of the day. That is my point 
of order. _. 

SHRI· THAMPAN THOMAS (Mav-
elikara): Please see rule 61. 

( Interruptions) 

MR. DEPUTY -SPEAKER: Please go to 
. your seat and speak. Not Ii!~e this. I have not 

yet given my' ruling on Prof. Madhu 
Dandavate's point of order. 

(Inter ruptions) 

SHRI THAMPAN THOMAS (Mav-
elikara): I will read the Rule. Ru~e 61 says: 
"The motion 'that the House do now a,.ljourn' 
shall be taken up at 16.00 hours or at an 
e-1riier hour If the ~peclker. after considering 
the "1at9 of business in the House. so di-
rects ...... 

( Interruptions) 

MR. DEPUTY-SPEAKER: No, no. This 
IS not applicC'1.ble. 

(InterruptIons) 

SHRI S. JA.H)AL f';t:DDV 
(Mahbubndgar): Sir, I am on a Po.n~ of Or-
dAr. 

MR. DtPUTY·,-)PEAKER: I wlllca:ty"u. 

( Int t1frLJptions) 

SHAI NARAYAN CHOUBEY (Midna-
pore): Wher. the dl3cusslon Ofl Communal 
situation is going on, there sfioL"d not be any 
other ·discu~slC'n. 

( Intr:.'fruptions) 

MR. CEPUTY·SPEAKER: Order 
pleasu 

MRl DEPUTY·SPEAKER: Please lis· 
ten to the Minister, 

PROF. MADHU DANDAVATE (Aa· 
japur):' Sir. I am citing the ruling of the 
Speakf 

(Inte"uption 5) 

PROF. MADHU DANDAVATE: Today, 
the Speaker has given the ruling. He was in 
the House. You can just invite the &peaker. 

(Interruptions; 

MR. DEPUTY-SPEAKER: I WetS also 
there at that time. 

( Interruptions) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
FOOD AND CIVIL SUPPULfES (SHRI 
H.K.L. BHAGAT): I listen to you. You also 
please listen to me. whether you agree or 
not. In the morning. the matter did come up. 
I did say that we want to take up the matter 
immediately today at 4. 0' Clock. Prof. 
Madhu Dandavate raised this poim about 
the discussion under Rule 184. But, at that 
timet the Speaker said that he had not yet 
considered the motion by Prof. Madhu 
Dandavate and he had not yet admitted. 
Now. his motion has been admitted; Shri 
Bhagwat Jha Alad's ml"rtion h '5 been admit-
ted But I am surprised, Sir, that ~hey are 
u.,>posing, prot. Madhu Dandavate is oppos-
Ing consideration of his own motion, wh.ch 
he con~!dered most important (/nterrup-
tionb) You can go OR making noise. The 
Nhole world ~nows it. (Interruptions) 

I would say that the discussion on 
communal disturbances will not be over 
today. h Will continue. We will continue it 
tomorrow also. The House is supreme. It is 
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the ,master. It can decfde. under the rules. 
Under rute 388. he has already moved a 
motion .... (/nt9"Uptions) ... The whole world 
knows it. Why are you afraid of H. 

( Interruptions) 

MR. DEPUTY ~SPEAKER: Usten to the 
Minister. 

SHRI H.K.l. BHAGAT: You are making 
noise everyday. 

( Interruptions) 

PROF. MADHU DANDAVATE: You are 
blaming the Opposition. You are blaming the 
Opf)OSilton that the Opposition is detiber~ 
atefy smuggling it out. 

( InterruptIons) 

SHRI H.K.L. BHAGA T: They are not 
prepared to fee9 it I know it. 

( Interruptions) 

MR. DEPUTY -SPEAKER: Please lis-
ten to him. 

( Interruptions) 

SHRI SAIFUO[\IN CHOWDHARV 
(Katwa): Why they are in such hurry? 

( Interruptions) 

MR. DEPUTY-SPEAKER: Nowt I want 
to dispose of the Point 01 Order raised by 
Prof. Madhu Oandavate. I wi!! coma to Y~". 

(Interruptions) 

SHRI H.I<.L. BHAGAT: You should 
chanenge th9 Government when we . are 
taking up your mot~on ..... (lnterruptions). 
Don't run away from it. 

(Interruptions) 

PROF. MADHU DANDAVATE: You 
please check up from the records whether 
Mr. Banatwalla has raised a point and 
whether the Speaker has already given the 
ruling. I will quote the version of the Speaker 
when Shri Banatwalta raised his point. He 
said: IJCommunalism is the cancer in our 
botjy-politic. " 

That is what he said. 

( InterruptIOns) 

MR. UEPUTY-SPEAKER: Mr. Sobha-
I:adreeswara Rao. I will finish it. I WI:t allow 
you to raise on the same poil'lt of order that 
has been raised by Prof. Dandavate. tWill 
not allow arty new Point of Oroer. 

SHRf V. SOBHANADREESWARA 
RAO (Vijayawada): Sir, I cita the report of the 
Business Advisory Committee which says: 
'The discussion on communal disturbances 
in various parts of the country be taken ur on 
Tuesday, the 18th August 1987 and con" 
eluded on the same dav." Whl..n it is so, at 
5.45 p.m. how can be change the procedure. 

( Interruptions) 

MR. DEPUTY-SPEAKER: The Mini"'ter 
wants to say something. Listen to him. 

THE MINISTER OF HOME AFFAlqS 
(S. BUTASINGt-I): ~r. Deputy-Spga~er. Sir. 
even origmally the programme ..... .. 

(Interruptions) 

S. SUTA StNGH: Even onginaUy the 
programme was that, after the debate 01\ Sri 
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lanka, we would take up the communal 
situation; we would continue the discussion 
and finish it tomorrow; I would reply to the 
debate tomorrow. In the meantime, this has 
oome. Sir. you can postpone ....... (/ntsrrup-
tions) We discuss it now and I will reply to the 
debate on communal situation tomorrow. 

( Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
Why do you want to postpone the dIscussion 
on communal situation? 

( Interruptions) 

SHRI SURESH KURUP (Kottayam): 
Why are you not controlling t~e House? 

MR. DEPUTY-SPEAKER:lf so many 
Members speak simultaneously. t'low can I 
control the House? 

SHRI SURESH KURUP: Any Member 
can get up and speak? What IS gOlOg on in 
the House? 

MR. DEPUTY-SPEAKER: Why are you 
getting agitated? 

( Interruptions) 

MR. DEPUTY·SPEAKER: Order, 
please. Mr. Jaipaf Reddy. 

SHRI S. JAIPAL REDDY: Prof. Dan-
davate tabled a Motion under rule 184 ...... .. 

( Interruptions) 

( Translation] 

SHRI RAMESHWAR NEEKHRA: Mr. 
Jai;>at Roddy, are you ready to listen to us? 
All of us have listened to Prof. Dandavate 
and after that all of you have stood up. 
(Interruptions) 

[English] 

SHRI S. JAIPAL REDO' : I am not to be 
permitted by the hone .Member. I have al· 
ready been permitted by the Chair. 

[ Translation] 

SHAI RAMEWSHWAR NEEKHRA: We 
have listened to you very quitaly. Now it 
should be decided whether they will Hsten to 
us or not. Why all of you one standing? 

( Interruptions) 

[English] 

MR. DEPUTY-SPEAKER: I am allow-
ing Mr. Jaipal Reddy. The han. Member will 
sit down. 

( InterruptIOns) 

SHRI S. JAIPAL REDDY: Sir. I am not 
baing allowed. I seek your protection. Prof. 
Madhu Dandavate tabled a Motion yester-
day. At that time the Government opposed 
the Motion. But this morning the Govern-
ment said that tna Motion of ...... (/nterrup-
tions) ......... . 

[ Translation] 

SHRI RAMESHWAR NEEKHRA: Prof. 
Dandavate, wa all give you due respect blJt 
why do yo~ not Hstan to us? You always 
shout. First of all it should be 
decided .~ ..... (Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: l am not being 
allowod to formulate my point of 
order ........ : ( Interruptions) ....... .. . 

[ Translation] 

SHRI RAMESHWAR NEEKHRA: The 
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House • not suppa$8d to follow their die· 
tat ... When Shri Bhagat will speak. will you 
listen to him or not? Firat of all it should be 
decided ........ . 

( Interruptions) 

(English) 

SHRt SALEEM t. SHEAVANI 
(Budaun): Equa4 opportunity should be 
given to everyone. 

SHRt S. JAIPAl REDDY: I have no 
objection to that. 

( Interruptions) 

MR, DEPUTY-SPEAKER: I want to run 
the House. Order. please. 

SHRI. S. JAIPAl REDDY: Prof. Madhu 
Dandavate tabled a Motion yesterday under 
rule 184. AtthattimetheGovemmentdid not 
agree. Today in the morning he tabled only 
an Adjoumment Motion. At that time Mr. 
H.K.L. Bhagat said that Government would 
be ready to take up the Motion of Prof. 
Dandavate at 4 0' Clock. (Interruptions) 
Prof. Dandavate has narrated what nap. 
paned afterwards. The point hera is: Mr. 
Bhaga1 said that the Motion of Prof. Dan .. 
davata would be taken up at 4 0' Clock. 

At that tima the motion of Mr. Azad was 
not there ..... . 

( Interruptions) 

SHRI H.K.L. BHAGAT: We want Mr. 
Madhu Dandavate's motion to be taken up 
first. 

( Interruptions) 

SHRIH.K.l. BHAGAT: At that time, the 
motion was not admitted. Now it is admitted. 

( Interruptions) 

MR. DEPUTY-SPEAKER: I want to 
dispose of Mr. Madhu Oandavat", point of 
order. 

( Intetnf'lions) 

MR. DEPUTY-SPEAKER: You listen to 
me. 

(Interruptions) 

Sl-tRI H.K.L. BHAGAT: Let him begin. If 
~rofassor Madhu DaneSavate wants to 
speak, let him begin. 

( IntemJptions) 

MR. DEPUTY ·SPEAKER: I want to tall 
the House that in the morning. the Speaker 
listened to Mr. Madhu Oandavate's point 
and Mr. H.K.L. Bhagat also said regarding 
this matter ........ (lntenvptiohs) Listen to rna. 
I was also the,. in the House at that tima. H. 
never gave a ruling at that time. He told we 
can take up the motion on communal distur-
bances .... (/nterruptions) In the meanwhile, 
the Speaker admitted two motions .. one is 
Shri Madhu DandatJate's motion and the 
other is Mr. Azad's motion. They are already 
admitted. Now when the list is there. any 
member can move for suspension of the 
rule. H the House feels it can be suspended. 
it is suspended. 

( Intetnf'llons) 

MR. OEPUlY .. SPEAKER: I will give Mr. 
Madhu Oandavate the first opportunity. 

PROF. MAOHU DANDAVATE: Can I 
seek a clarification? I am not challenging, I 
am only seeking a clarification. 

(Intemptions) 

SHRI BHAGWAT JHA AZAO: What Mr. 
Madhu Oandavate and J • .,.I R( ~dy have 
said. I don' disag .... with that. I .;r.8. The 
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Speaker allowed it and, therefore, the mo-
tion on communal disturbance was taken up. 
But it does not mean that during the co(Jrse 
of the debate in a day no other motion can be 
taken up, provided the House agrees. This is 
not the first time ..... 

( Interruptions) 

DR. DAnA SAMANT: Why should the 
House say anything? You are playing.·· 

( Interruptions) 

MR. DEPUTY-SPEAKER: The House 
is supreme. It can decide aAything. 

( Interruptions) 

SHRI BHAGWAT JHA AZAD: This is 
very unparliamentary on the part of this 
gentleman to say fli am playing··. It I know 
that he knows only this language. I am not 
doing anything against parliamentary prac· 
tice. I am only saying ..... 

. (Interruptions) 

MR, DEPUTY-SPEAKER: Any asper· 
sion will not go on record. 

SHRI BHAGWAT JHA AZAD: Under 
the parliamentary rule, any time, during the 
day, a Mambar can raise ....... (/nterruptions) 
If you are new to the House, try to under-
stand this. Don't use such language for your 
oofleague. Kindly don't do it. 

( Interruptions) 

SHRIINDRAJITGUPTA (Basirhat): My 
throat does not permit me to shout. May I 
know what is the difficulty in taking up Mr. 
Madhu Dandavate's motion or Mr. Azad's 
motion after completing the debate on com-

•• Expunged order by the Chair. 

munal distu~nces? What is the hurry? 

( Intenuptions) 

PROF. MAOHU DANDAVATE: I 
yielded the ffoor to my friend Mr. Azad and I 
listened to his observations. In the light of 
that and in the light of what observations you 
have made. I want to make one point. As far 
as my Motion was concerned, today I actu· 
alty moved an Adjournment Motion. h was 
not allowed. That makes it very clear that if it 
was admitted. I was prepared then and 
there, there is no question about it. But the 
question arose afterwards when the Han. 
Parliamentary Minister got up, and I will 
correct it because there was a slight mistake 
In what my colleague has said. he did not say 
4 O' clock, he said, II am prepared for a 
discusston under Rule 184 here and now.' I 
am correcting it. He rightly said that 'As far as 
I am concerned, we are prepared for a dis· 
cusSlOn on Mr. Madhu Dandavale's Motion 
under Rule 184 here and 
now' ...... .. (lnterruptions) ...... I am confirming 
what he has said, why are you angry aboU1 
it? 

But atter that please remember-' will 
give you the sequence. - BanatwaUaji got up 
and said that when a discussion on a sensi-
tive subject is going on, will you obstruct this 
discussion? I got up and said 'Mr. Speaker, 
though I have pressed for my Motion, I have 
no objection in allowing my Motion to be 
taken up afterwards'. The Speaker said that 
priority will be give" 10 this because 
communaJism ..... (/nt9rruptions) ....... , Check 
up that Sir ....... (/nterruptions)...... I entirely 
agree with Mr. Azad ...... (/nte"uplions) ....... . 

MR. DEPUTY-SPEAKER: Mr. Speaker 
has only expressed his co.ncern, he has 
never said priority. 

PROF. MAOHU DANDAVATE: They 
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bring the rul. and say, let us suspend the SHAJ VASANT SATHE: Now what is 
agenda and take ,",p discussion on another happening? This Motion is equally important 
matter. Rule may permit that. but will the and at least Prof. Madhu Dandavate cannot 
convention allow a 'lew Motion to be taken withdraw from that position. He was wining 
up at 6 0' clock? I want to ask you. There are even to move an Adjournment Motion to 
certain conventions of the House that at the discuss that. ...... (/nt9"Uptions) 
fag end of the day we don't suspend the 
agenda which is going on and try to smuggle 
in certain Motion. That is never done. Please 
resped the conventions of this House. 

( Interruptions) 

SHRI H.K.L. BHAGAT: In the mean-
while I move that the time of the House be 
extended till the discussion is over. 

MR. DEPU rY-SPEAKER: Upto 7 0' 
clock we are sining, no problem. 

( Int8rruptions) 

THE MINISTER Ot- ENERGY (SHRI 
VASANT SATHE): I think there is unneces-
sarily a confusion. Fraying up of temper is 
no~ necessary ....... (/nt9rruptions) .... We all 
agree that there is tremendous imprtance to 
the discussio~ on the communal situation 
and therefore when that Motion moved by 
Shr; Ramoowalia was taken up, we have 
been discussing it. We are eager that we 
sho ld not end it today, we should continue 
witt rttomorrow. so that during the whole day 
we can have full discussion on the commu-
nal situation. 

( Interruptions) 

PROF. MADHU DANDAVATE: 
Throughollt the day we were not told that this 
was com ing up., 

AN HON. MEMBER: Sir, it is already 6 
0' clock. 

MR. DEPUTY .. SPEAKER: No. Upto 7 
O' clock in this w~.k the House is sifting. 

SHRI H.K.L. BHAGAT: In the morning 
you were taken by surprise when I said that 
we are prepared to discuss it today 
itself ..... . (lnterruptions).... Why are you 
afraid of it now? You make all the noise about 
this ...... ( Interruptions) ...•. 

PROF. MADHU DANDAVATE: 
yielded to the sentiments of my colleague 
Shri Banatwalla. 

( InttHruptions) 

SHRI VASANT SATHE: If you are so 
eager, then our agreeing to discuss this 
subjed under Rule 184 should be welcomed 
by you. We are willing to sit late. We are 
sittjng now tate because of the importance of 
the matter ......... (Interruptions) ... . 

18.00 hr •. 

There is no question of majority and 
minority. It is the importance ofthe matter as 
emphasised by Prof. Dandavate and as 
supported by all the Opposition. If you sup-
port his move then you should welcome a 
discussion now. That is why the rule is sus-
pended. We are willing to s~ late Uf'fiI the 
entire matter relating to this Bofors affaIr is 
discussed thread-bare today. 

( Interruptions) 

PROF. MADHU DANDAVATE: The 
rules permit. They can even bring it at 10 0' 
clock at night. It is permissible but is tt advis· 
able? 

SHRI VASANT SATHE: Tornorrow we 
will discuss the communal sJtuaton fo' lhe 
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whole day. 

S. BUlA SINGH: Sir. look at the public-
ity they are getting. They want the whet. 

1 Parliament-Prof. Oandavate and the com .. 
pany - to fly overnight to Stockholm and they 
are not prepared to sit for two hours. 

PROF. MAOHU DANDAVATE: Sir, the 
ruling party and the Opposition cooperate to 
fix time. That is the convention of the House. 
Do not break the convention? 

( Interruptions) 

MR. DEPUTY-SPEAKER: The rule is 
there. When the Member wants to move I 
cannot stop him. Mr. Dandavatt if you w¥t 
to move you can move your motton. 

( Interruptions) 

SHRI VASANT SATHE: Sir, hundreds 
of telegrams are being sent to the Public 
Prosecutor of Sweden and they are not 

. willing for a discussion. When the motion has 
been given by them let them dtscuss it now. 
Let them show courage for discussion. 

( Interruptions) 

PROF. MADHU DANDAVATE: Sir, do 
not create a bad precedent. It is never de-
cided by vote. The convention is that it is 
dOM by understanding between the Opposi~ 
tion and the ruling party. Whenever they 
wanted to discuss Vice·Presidential election 
they wanted our cooperation. They wilt not 
di5cUss #\e time for the agenda but they 
want to use the brute majority for that. What 
is this? 

( Interruptions) 

SHRI C. MADHAV REDDY (Adilabad): 
Shri Indrajit Gupfa raised a very valid point. 
We "ave not got the reaction from the Minis-

tar. You Jet us know what is the hurry? Why 
they want this motion to be discussed now 
itself? lat the Minister give the reason. 

MR. DEPUTY-8PEAKER: H. feets 
there is hurry. Prof. Dandavat. are, you 
moving your motion? 

( Interruptions) 

PROF. MADHU DANDAVATE: I once 
again appeal to you as a mover of the mo .. 
tion .... 

S. SUTA SINGH: Sir. no appeal.letth8 
motton be put to the House. (Interruptions) 
They are doing it for publicity. 

PROF. MADHU DANDAVATE: I cannot 
be dictated by the Minister. Only you can 
give me tne ruling. 

(Intenvptions) 

SHRI S. JAIPAL REDDY: Who are you 
to dictate to us? . 

S. SUTA SINGH: It is a publicity stunt 
and nothing 9188. 

( Interruptions) 

PROF. MADHU OANDAVATE: Sir, I 
appeal to you. I do not need the permission 
of the Minister. 

( Interruptions) 

MR. DEPUTY ·SPEAt<ER: f want all of 
you to take yOUi' seats. 

SHRI G.M. BANATWAlLA (Ponnanf): 
Sir, ....... 

PROF. MAOHU DANOAVATE: Sir. he 
has to make some suhrniaaio ... Let .... fint 
make it. 
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MR. DEPUTY .. SPEAKER: No, no. I 
have called you. I will be calling you, Mr. 
Banatwafla. . 

SHRIG.M. BANATWALLA: Mr. Deputy 
Speaker. why don't you listen to us. Aftar a 
long time-after several anempts-we got this 
opportunity to discuss the communal situ-
ation tod.y. Now when we are in the midst of 
discussion, it is being scuttted over there. 
You must fisten to me and continue this 
discussion. 

SHRt INDRAJIT GUPTA: Why do you 
want to scuttle this discussion on communal-
ism? 

( Inl8rruptions) 

MR. DEPUTY-SPEAKER: Under Rule 
25, I am terling ..... 

SHRI G.M. BANAlWAllA: What hap-
pened to the discussion on communal situ-
ation? 

MR. Dt,..UTY-SPEAKER: You can 
discuss it tomorrow. There are so many 
instances like that. We allow so many dis-
cussions which are stopped and then con-
tinue them afterwards. So many discus-
sions; not this motion alon •. There are so 
many motions whtch we have suspended ' 
and afterwards we have taken up the next 
day. We are going to take it up tomorrow this 
also. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Even the 
Minister is going to reply tomorrow only. not 
today. 

( Interruptions) 

, MR. DEPUTY·SPEAKER: Please fis-
ten to me. The Home Minister has already 
informed that he will reply only tomorrow and 

not today. The debate " not concluding 
today. So, tomorrow when h. replies, you 
can have further discussion. What is there? 

( Int9rruptions) 

PROF. MADHU DANDAVATE: Sir. I 
have to make one appeal to you. I want to 
appeal to your fairness and simply ask a 
question that when you are asking us to start 
the discussion at 6 0' clock, when 15-20 
minutes before that if you circulate to us the 
agenda ....... 

( Interruptions) 

SHRI VASANT S~ THE: You can start it 
here and now. 

( Interruptions) 

PROF. MADHU DANOAVATE: Sir, do I 
need the permission of the Minister to speak 
or your permission? 

( Intenuptions) 

SHRt BASUOEB ACHARIA: It is a bad 
precedent. 

( Intenvptions) 

PROF. MADHU OANOAVATE: Sir, 1 
just want to make one appeal to you. Sir, 
there have been certain conventions of this 
House. You point out to me in the history of 
the Parliament any important item taken up 
at the fag-end of the day at 6 0' clock with the 
notice circulated 15 minutes before that. 
Show me"a single instanoe. Ther. are cer-
tain conventions of this House. 

SHRI H.K.L. BHAGAT: These are all 
8XCU$8S. 

PROF. MAOHU DANDAVATE: You 
say that I can move the motion. But 15 
minutes prior to tnat you give the c:yctostyled 
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agenda that the motion should be moved! 

( Interruptions) 

PROF. MADHU DANDAVATE: I want 
to ask a question. I want to appeal to you 
fairness: Is it in accordance with the conven-
tions of this House? 

( Int8rruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Oandavafe's and Mr. Azad's motions are 
admitt.ed by the SpeaKer. If you feel it is a 
very important one. you can move It. If Mr. 
Azad feels it is an important one, he can 
move it. It is left to them. 

( Interruptions) 

SOME HON. MEMBERS: Tomorrow, 
tomorrow. 

SHRI S. JAIPAL REDDY' Not today. 

( Interruptions) 

SHRI SAIFUDDtN CHOWDHARY: You 
have told us what transpired between the 
hon. Member and the hon. Speaker. But can 
I seek a clarification as to what IS the hurry to 
move it now? Why not tomorrow? 

,tions) 

SHRI H.K.L. BHAGAT: He himself 
wanted it immediately. 

(Interruptions). 

MR. DEPUTY-SPEAKER: I would first 
take up Prof. Madhu Dandavate's motion 
and then ask Shri Azad to move his motion. 
If the House f8els, we can sit the whol. night. 
There are so many instances where the 
House sat till three O' clock early morn ina. 

( IntBnuptions) 

SHRI INDRAJIT GUPTA: Will you per-
mit Prof. Madhu Dandavate, if he wants -I do 
not know - to move his motion now and the 
diSCUSSIOn to be taken up tomorrow? 

( Interruptions) 

PROF. MADHU DANDAVATE: When it 
IS oonvenient, you seek our cooperation and 
whenever It is inconvenient, you do not. Only 
yesterday. you wanted our cooperation for 
Vice-Pr8sident's election and today you are 
not prepared to cooperate in the matter of 
thiS diSCUSSIOn. It is most disgusting. You 
want cooperation only for Vice-Presidenfs 
electIOns and not for agenda. 

SHRI H.K.L. BHAGAT: You are writing 
to the foreign natIOnals and 10re19n Govern-
ment directly and you sa'l. there is no hurry. 
What do you mean? 

(In t9ffuptions) 

PROF. MADHU DANDAVATE: If this IS 

the way, let them not seek the Oppositton 
cooperatIon. Only yesterday, they were 
seekIng our cooperat.on. Today they want to 
hurry It up. 

( Interruptions) 

MR. DEPUTY·SPEAKER: Now. I ask 
Prof. Madhu Dandavate to move his motion 
If he wants to move. 

( Ints"uptions) 

PROF. MADHU DANDAVATE: Sir, I 
have made an appeal to the treasury 
benches as wen as to you. Whenever they 
want·th~w '~. b'K our cooperation and just on 
the adjustment of agenda they want confron-
tation. Is that their attitude? 

s. SUTA SINGH: Let us proceed now 
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and give importance 10 this issue. We can SHAi K.C. PANT: If you consider that 
have discussfon on communal disturbances this is urgent enough ... 
tomorrow. 

( Interruptions) 

SHRt S. JAIPAl REDDY: Sir, I w~uld 
like to know whether the time of the House is 
extended? 

MR. DEPUTY-SPEAKER: Yesterday I 
announced in the House that for the whole 
week the House will sit up to 7 O' clock. 

( Interruptions) 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): S.r. I have been listening very 
quietly to the oomments of my hone friends. 
But they must realise one thing that this is not 
something which we have started from this 
side of the House. 100 M. Ps. have written 
letters to the Swedish Government which we 
read about in the newspapers. The Govem-
ment is always accused of not coming before 
the Hous8. 

( Int8l11Jptions) 

SHRI S. JAfPAL REDDY: Sir. why did 
the wisdom dawn at 5.45 p.m.? 

( Interruptions) 

SHRI K.C. PANT: It is right that the 
Government should be asked to come be .. 
for. Parliament when Parliament is in Ses-
sion. Now 110 Members of Parliament. the 
Press also say that they went before the 
Swedish Embassy. I am not going into the 
rights and wrongs of this matter. but if you 
think it is important enough to teU the whole 
world, to demonstrate. but not important 
enough to discuss in the House ...... 

SHRI S. JAIPAL REDDV: Who •• id 
this? 

. SHAI THAMPAN THOMAS: We do not 
want an eye-wash. We wantto discuss it with 
all seriousness. 

SHRI K.C. PANT: It is you who have 
underlined the urgency of the matter. not us 
by sending the letter and by going to the 
Swedish Government. You consider it as an 
urgent matter. 

( Interruptions) 

SHRI K.C. PANT: If it is urgent from your 
pOi"t cf Ylew. is it not urgent fft." the 
country's point of view? Should they nul give 
their point of view? Should OUI' point of view 
be not considered? Is it right to go for discus-
sion on suc~ a subject. that is my appea1? 

( Int9"uptions) 

PROF. MADHU DANDAVATE: Sir, I 
want to know from Mr. K.C. Pant - I listened 
to him very carefully . througll you I woulC: 
like to ask him, whether in the life of our 
Parliament important matters werE~ taken at 
the fag end of the day? You give me a single 
instance. I wilt accept it. 

( Interruptions) 

S. BUTA SINGH: Sir. the House will 
recall that when Prof. Dandavate raised th9 
matter in the day, i.8. sOon after the Question 
Hour, the Minister of Parliamentary Affairs 
immediately responded and than the 
Speaker said, thatfirst he has to admit it. The 
moment the Speaker admitted it we have 
COr:le before the House. We did not lose a 
single minute and we immediately came 
before the HouSe. Prof. Dandavate and his 
associates want the whole Parliament to be 
flown to Stockholm overnight but they are 
not prepared to spare a few hours and have 
the matter discussed in the highest forum of 
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ISTER OF STATE IN THE MINISTRY OF 
(Interruptions) HOME AFFAIRS (SHRI P. CHIDAMBA .. 

SHRJ BASUOEe ACHARIA: r want to 
know whether any 11m~ ~~s fixed. 

PROF. MADHU DANDAVATE: .The 
Speaker did notfixthetime. He is misleading 
the House ...... (Interruptions) 

s. BUTA SINGH: My appeal to them is 
this. If they are serious, let us have the 
discussion. let us sft overnight and discuss 
the matter. Let the country know that we are 
serious about it. 

PROF- MADHU DANDAVATE: Many 
members of P.rliament want to participate in 
this debate. If only they know that the issue 
is going to be taken up at 6 0' clock, they 
would have attended the dIscussion. tt is 
very necessary that they must have previous 
notice. Just 15 minutes' notice for such a 
discussion. Does it appeal to your sense of 
fairness? 

( Interruptions) 

MR. DEPUTY-SPEAKER: I am very 
clear. Once it is admitted, you can take it up 
any time. That is alii can say. Every member 
has a right to move f9r the suspension of a 
debate and for taking any other issue. The 
House has to decide it and that is all I have 
to say. Once again, I want to say so. Whether 
it is the fag end or not, is not my concern. " 
you feel that it is urGent, you can move it. I 
allow you. That is aU. 

PROF. MADHU DANDAVATE: Was 
there any occasion, when an important 
mattE'r was put up for discussion at ~uch an 
hour? You please tell us. 

\. 

( Interruptions) 

RAM): Give them a final chance to move 
their motion. 

( 'nts"uptions) 

SHRI BALWANT SINGH RAMOOW-
ALIA: Sir. my point is that I initiated the 
debate on communal situation. I am really 
pained to see the miserable situation of my 
motion. 

MR. DEPUTY-SPEAKER: Do not 
worryl We can take it up tomorrow. 

PROF. MADHU DANDAVATE: You 
please see for yourself. 00 not utilise the 
majority in the House to drown the 
OPPositIon's voice. Shri Somnath Chatter· 
jas wanted to participate; Shri Unnikrishnan 
wanted particIPate; many members wanted 
to participate. They have no notice that this 
IS coming up. I appeal to your sense of 
fairness. Please do not destroy the conven· 
lions and traditions of this House. 

S. SUTA SINGH: In view of the sense of 
importance and urgency of this issue, I 
appeal to the Opposition leaders to sit with 
us and discuss this most important issue. 
And let this House take a decision about it. 

SHRt THAMPAN THOMAS: If you want 
a meanlOgfut discussion, it should not be 
taken up today. If they seriously want to have 
a discussion and not an eye-wash, time 
should be fixed first and discussion should 
take place later, and not 
now .... ( Interruptions) 

MR. OEPUTY .. SPEAKER: I do not want 
to waste time unnecessarily. I tell you, I have 



617 Motion Reo Joint SRAVANA 27, 1909 (SAKA) Motion Re. Joint 618 
Party. CDtr!mittfHI on Bofors Parly. Co nmJtts. on 8oforI 

heard enough ....... ( IntB"uptions) 

Prof. Madhu Dandavate. I am giving 
you permission. If you want to move you 
motion. you can do SO'. 

Parliamentary Committ .. will go into 
the matter expeditiously.-

(Interruptions) 

SHRI BHAGWAT JHA AZAD: Sir, I 
(Int9rruptions) would like 10 say that this is the most un· 

democratic Opposition. I have ever seen in 
MR. DEPUTY -SPEAKER: Mr. Sobha- the Parliament. (/nts"uptions) At the outset. 

nadr88swara Rao, are you moving your I want to say that we from this side want to 
motion? know the whole truth as to who has taken the 

SHRI V. SOBHANADREESWARA 
RAO: I can move it tomorrow. ~hy can't we 
have this discussion tomorrow? 

( Interruptions) 

MR. DEPUTY·SPEAKER: What are 
you doing? 

( Interruptions) 

MR. DEPUTY-SPEAKER: Mr. Azad. 
you may move your motion. 

SHAI BHAGWAT JHA AZAD: Mr. Dep· 
uty Speaker Sir ........ ( Interruptions) 

SHRI S. JAIPAL REDDY: It is most 
deplorab&e ! It never happened in the history 
of our Parliament! (lnt9rruptions) 

MR. DEPUTY-SPEAKER: Even if you 
continue to sit there, the House will go on. 
Mr. Bhagwat Jha Azad, are you moving the 
motion Sir? 

SHRI BHAGWAT JHA AZAD: I beg to 
move: 

"That this House, while welcoming the 
efforts mad. by the Government of 
India, in Cooperation with the Swedish 
Government, to ascertain the facts 
relating to the payments mentioned in 
the report of the Swedish National 
Audit Bureau, trusts that the Joint 

money ...... . 

( Interruptions) 

MR. DEPUTY-SPEAKER: They have 
come and sat in the well. I am very sorry for 
that. Even if they continue to sit here, the 
House will go on. We will carry on the busi-
ness. 

( intenvptions) 

SHRI NARAYAN CHOUBEV: Don' 
Ios8 your temper, Sir. 

( Interruptions) 

SHRt S. JAIPAl REDDY: This is the 
most. undemocratic way of tundioning. 

is: 

( Interruptions) 

MR. DEPUTY SPEAKER: The question 

"That this House, while welcoming the 
efforts made by the Government of 
Ind~, in cooperation with the Swedish 
Government, to ascertain the facts 
relating to the payments mentioned in 
the report of the Swedish National 
Audit Bureau, truats that the Joint 
Parliamentary Committee will go into 
the matter expeditiously.'" 

The motion was adopted. 
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[English) 

MR. DEPUTY SPEAKER: We are re-
suming the discussion on the Communal 
Sttuation. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Already that 
motion has been adopted. We have taken up 
the discussion on the Communal s~uaUon. 

( Interruption.) 

MR DEPUTY-SPEAKER: Shri Shyam 
La'V.-v. 

SHRI SHVAM LAL VADAV (Varanasi): 
Mr. Deputy Speaker, Sir, I thank you for 
giving m. time to apeak on this issue. (Inter-
ruptions) 

I am distressed to say that (/nts,rtJfJ-
tions) the communal situation in the country 
is causing great concern. I think, the views 
expr_ad by the hon. Members on this 
issue are positive. (Interruption.) 

Ir. this regard I would like to say that 

uMl~ 

(I"'"uption.) there is ,.tigiout freedom in 
our country and all can propagate and prac'" 
ti .. their ideologies. But it is shocking to not. 
that even after 40 year. of tndependence, 
communal hatred is still spreading in ~ . ..,r 
country. The leader:; of all political parties 
should think oyer it. 

( Interruptions) 

(English] 

MR. DEPUlY -SPEAKER: I have al-
ready catled Mr. Shyam Lal Yadav to s~ 
on communal disturbances. (JntMrUpllons) 
tf you stiU want to obstruct 'hat. I do not know 
what to do. 

( Interruptions) 

MR. DEPUTY-SPEAKER: r have al-
ready allowed Mr. Shyam Lal Yadav to 
speak on communal disturbances. H you are 
gotng to obstruct It ...•.. (/nt8rruptions) 

The House now stands adjourned tc.. 
tomorrow at 11 a.m. 

18.31 hr •• 

The Lok Sabh" then adjourned tHl Eleven 
of the Clock on Wednesday, AUllus' 19, 

1987lSravana 28. 1109 (Saka). 
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